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 LOK  SABHA

 Thursday,  April  16,  964|Chaitra  27,
 886  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mr.  Speaker  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Mr,  Speaker:  Shri
 Maheswar  Naik.

 Shri  Hem  Barua:  Should  not  the
 new  Minister  be  introduced  to  the
 House,  Sir?

 Shri  Surendranath  Dwivedy:  The
 Minister  of  Parliamentary  Affairs  is
 not  there.

 Mr.  Speaker:  Shri  Chaturvedi.

 Questions.

 Shri  Hem  Barua:  He  should  be  in-
 troduced  by  you.

 Mr.  Speaker:  He  is  very  well  known
 to  us,  Shri  Vishwa  Nath  Pandey.

 Shri  Surendranath  Dwivedy:  But  he
 has  had  a  kayakalpa  now.

 Mr.  Speaker:  Shri  Berwa:
 att  alert  लाल  बैरवा  :  प्रश्न  संख्या

 १०६८  |

 Harnessing  the  Waters  of  Ganga
 +

 (  Shri  Onkar  Lal  Berwa:
 Shri  Maheswar  Naik:

 *1068..  )  Shri  8.  N.  Chaturvedi:
 |  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  survey  operations  have
 been  ordered  by  the  Government  of
 Uttar  Pradesh  with  a  view  to  Jaunch-

 II342

 ing  a  scheme  of  a  power  project  by
 harnessing  the  waters  of  the  Ganga;

 (b)  the  estimateg  output  when  the
 project  is  commissioned  ang  what  will
 be  the  estimated  cost;  anc

 (c)  the  nature  of  help  Centre  is  ex-
 tending  to  the  State  in  its  present
 survey  operations  ang  otherwise?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  The  Uttar
 Pradesh  Government  are  carrying  out
 investigations  on  a  number  of  hydro-
 electric  projects  to  harness  the  waters
 of  the  Ganga.

 (b)  The  aggregate  power  potential
 of  the  Ganga  basin  js  of  the  order  of
 4.8  million  K.W.  The  cost  estimates
 have  not  yet  been  made  out.  The
 power  potential  of  the  Ganga  and  its
 tributaries  upto  Hardwar  is  about  4.6
 Million  K.W.

 (c)  The  Centre  is  providing  assist-
 ance  in  the  form  of  equipment  for  in-
 vestigations  such  as  precision  instru-
 ments  for  surveying,  drilling  equip-
 ment  for  geological  investigations.

 श्री  आकार  लाल  बैरवा  :  मैं  जानना
 चाहता  हूं  कि  इस  योजना  के  ऊपर  कितना
 खर्चा  होगा  और  उस  में  से  विंमान  योजना  में
 कितना  खर्च  किया  जायेगा  ?

 Dr.  K.  L.  Rao:  The  costs  of  these
 projects,  as  I  have  submitted,  are  not
 yet  estimated.

 श्री  ओंकार  लाल  बैरवा  :  क्या  इस  योजना
 के  लिए  विदेशों  से  भी  कोई  सहायता  ली
 जाएगी  ?

 Dr.  K,  L.  Rao;  There  is  no  necessity
 for  any  assistance  from  foreign  lands.
 These  works  can  be  done  by  us.
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 att  यशपाल  तह :  कितनी  साइट्स  पर
 सर्वे  हो  रहा  है  ओर  हब  तक  यह  काम  पूरा
 हो  जाएगा  ?

 Dr.  K.  L.  Rao:  In  the  Ganga  above
 Hardwar  there  are  about  eight  im-
 portant  sites  and  at  the  moment  the
 investigations  are  being  done  at  about
 three  sites.

 श्री  क०  ना०  तिवारी  :  उत्तर  प्रदेश  को
 छोड़  कर  दूसरे  कौन  से  प्रांत  हैं  जहां  से  गंगा
 नदी  जाती  है  जहां  पर  कि  ऐसी  स्कीम्ज़  हैं
 जिन  से  बिजली  पैदा  की  जायगी  ?

 Dr.  K.  L.  Rao:  The  Ganga  Basin
 covers  quite  a  large  number  of  other
 States,  like  Himachal  Pradesh,
 Rajasthan,  Punjab;  so,  there  are  pro-
 jects  in  every  one  of  these  States,
 like  Yamuna,  Chambal  and  so  on.

 Aid  India  Consortium

 +
 Shri  Bibhuti  Mishra:
 Shri  P.  C.  Borooah:

 |  Shri  B.  P.  Yadava:
 |  Shri  Bishanchander  Seth:

 Shri  Dhaon:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  R.  Chakraverti:
 Shrimati  Savitri  Nigam:
 Shri  Rameshwar  Tantia:
 Shri  Mohan  Swarup
 Shri  Imbichibava:
 Shri  A.  K.  Gopalan:
 Shri  P.  Kunhan:
 Shri  D.  C.  Sharma:
 Shri  Alvares:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade.
 Shri  Jashwant  Mehta:
 Shri  Shree  Narayan  Das:

 L  Shri  Yashpal  Singh:

 *1069,

 Will  the  Minister  of  Finance  be
 pleaseq  to  state:

 (a)  whether  India  pressed  her  caSe
 for  further  untied  and  at  the  meeting
 of  the  Aid  India  Consortium  held  in
 March  this  year;  and
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 (b)  if  so,  what  were  the  precise  de-
 mands  made  out  by  India  at  the  meet-
 ing  and  with  what  response  from  the
 consortium?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  Yes,  Sir.

 °  (b)  The  meeting  held  in  March  was
 preliminary;  the  decisions  of  the  va-
 rioug  participants  will  be  available
 only  at  the  pledging  session  on  May
 26th.  The  matter  will  have  to  be  treat-
 ed  as  confidential  till  then.

 श्री  विभूति  मिश्र  :  माननीय  मंत्री  जी
 ने  कहा  है  कि  इसको  कान्फिडेंशल  रखा  जायेगा  1
 मैं  जानना  चाहता  हूं  कि  हिन्दुस्तान  को  क्या
 अंदाजा  है  कि  कितनी  रकम  मिलेगी  ?

 श्रीमतो  तारकेश्वरी  सिन्हा  :  मैं  ने  अपने
 उत्तर  में  ही  बता  दिया  है  कि  उसको  काफी-
 डेंशल  रखा  जा  रहा  है  1  यों  हमारे  .

 अध्यक्ष  महोदय  :  अगर  आज  ही  कह  दें
 कि  यह  रकम  भिलेगी  या  मिलने  की  उम्मीद
 है  तो  कल  को  जब  जायेंगे  ते!  वे  कह  सकते  हैं
 कि  आपका  अंदाजा  था  कि  इतनी  मिलेगी
 तो  उससे  ज्यादा  शायद  न  मिले  a  इसलिये
 यह  नहीं  कहना  चाहिए  ।

 श्री  विभूति  समिध्  :  उन्होंने  बताया  कि
 रकम  बताई  नहीं  जा  सकती  है  |  मैं  जानना
 चाहता  हूं  कि  मिलने  की  उम्मीद  है  या  नहीं
 या  किस  हद  तक  मिलने  की  उम्मीद  है  ?

 श्रीमती  तारकेश्वर  सिन्हा  :  जो  सदस्य
 हैं  उनकी  रिस्पांस  तो  बहुत  अच्छी  रही  है
 और  वे  काफी  मददगार  हैं  -  इसलिए  उम्मीद
 की  जाती  है  कि  अच्छी  रकम  भी  हमें  मिलेगी  ny

 Shri  P.  R.  Chakraverti:  May  I
 know  whether  the  Government  has
 placed  its  demand  or  request  before
 this  Consortium  in  terms  of  the  anti-
 cipations  of  the  Fourth  Plan?

 Shrimati  Tarkeshwari  Sinha:  The
 question  is  with  regard  to  this  mect-
 ing  held  in  March  this  year.  We.
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 make  a  request  to  the  Consortium
 countries  on  a  year-to-year  basis;  we
 give  them  our  requirements  of  one
 year  and  when  they  meet  then  the
 requirement  for  the  next  year.  That
 requirement  is  made  on  a  year-to-
 year  basis  and  in  the  meeting  itself
 we  get  an  idea  as  to  what  kind  of  aid
 will  be  available  to  us  from  them.

 Shrimati  Savitri  Nigam:  Besides
 getting  some  financial  help,  are  we
 trying  to  get  some  technical  help
 and  technical  advice?

 Shrimati  Tarkeshwari  Sinha;  That
 has  nothing  to  do  with  this.

 Shri  D.  C.  Sharma:  May  7  know
 if  the  members  of  the  Consortium
 have  been  giving  us  so  far  tied  help
 only  or  untied  help  and  if  it  is  tied
 help,  how  many  of  them  have  been
 responsible  for  this  kind  of  help?

 Shrimati  Tarkeshwari  Sinha:  Both
 kinds  of  aiq  is  being  given,  tied  loaas
 and  untieqd  ones.  We  have  been  try-
 ing  to  convince  the  international
 bodies  like  this  that  there  should  be
 more  elasticity  maintained  so  far  as
 giving  of  aid  is  concerned.

 Shri  D.  0.  Sharm2:  What  is  the
 answer  given?  J  wanted  to  know  how
 many  countries  are  giving  us  tied  aid
 and  how  many  countries  are  giving
 us  untied  aid.  I  have  not  got  any
 reply  to  that.

 Mr.  Speaker:  The  question  was  of
 only  united  aid.

 श्री  औंकार  लाल  बैरवा  :  जिन  देशों  को

 हमने  बिना  शर्त  सहायता  देने  को  कहा  था
 उन  में  से  किन  किन  देशों  ने  हमारे  उस  सुझाव
 को  मंजूर  किए  है  और  भिन्न-भिन्न  देशों  के
 क्या  क्‍या  सुझाव  थे  ?

 श्रीमती  तारकेश्वर  सिन्हा:  :  उसी  की
 तो  चर्चा  मैं  ने  अपने  उत्तर  में  की  है।  मैं  ने

 दाहा  है  चि  बातचीत  चल  रही  है  लेकिन
 अभी  तक  उसको  गीत  रखा  गया  हैं।  जब  तक
 रकम  के  बारे  में  कुछ  तय  न  हो  जाए  तब  तक

 CHAITRA  27,  886  (SAKA)  Oral  Answers  77346

 उसके  बारे  में  कुछ  कहना  भी  उपयुक्त  मालूम
 नहीं  देता  ।

 श्री  ओंकार  लाल  बैरवा  :  किस  किस  देश
 ने  मंजूर  किया  है  ?

 श्रीमती  तारकश्वरी  सिन्हा  :  सभी  देशों
 की  इकट्ठी  जमात  है  जिस  का  नाम  कंसोर्टियम
 है।  सब  देशों  की  इकट्ठी  राय  के  बाद  ही  कोई
 फैसला  किया  जाता  है  ।

 Shri  Sham  Lal  Saraf:  In  view  of
 the  past  experience  that  tied  loans
 have  not  been  utilised  to  the  full,  may
 I  know  if  attempts  have  been  made
 to  ask  these  participating  countries
 that  they  consider  for  giving  us  un-
 tied  loans  in  particular  rather  than
 tied  loans  and,  if  so,  to  what  extent
 we  have  succeeded?

 Shrimatj  Tarkeshwari  Sinha:  Yes,
 Sir.  From  time  to  time  we  have
 impressed  upon  them  that  there
 should  be  more  elasticity  in  giving
 the  loans  so  that  we  could  have  a  little
 chance  of  manoeuvring  the  same  and
 we  could  really  maintain  more  elasti-
 city  in  our  economic  set  up.

 Shri  Sham  Lal  Saraf:
 response?

 Shrimati  Tarkeshwari  Sinha:
 response  is  good.

 What  is  the

 The

 श्री  रा०  स०  तिवारी  :  बिता  शर्त  रुपया
 जो  मिलता  है,  उसके  बिला  शर्त  होने  की
 डफी नी शन  क्या  है  ?  उस  रुपये  को  आप  चाहे
 जहां  खर्च  कर  सकते  हैं  या  उनके  बताये  हुए
 मार्ग  में  ही  खर्च  कर  सकते  हैं  ?

 श्रीमती  तारकेश्वर  सिन्हा  :  हमारा
 देश  स्वतंत्र  है  और  किसी  के  बनाये  हुए  मार्ग
 पर  हम  थोड़े  ही  चलेंगे  ?  हम  स्वतंत्र  हैं,
 हमारी  स्वतंत्र  योजना  है  और  हमारे  स्वतंत्र
 सिद्धांत  हैं।  पर  यह  होता  है  कि  जब  इक्ट्ठे
 बैठते  हैं  तो  कुछ  आदान  प्रदान  होता  है  सुझावों
 का,  और  अगर  वे  सुझाव  शायाने  होते हैं
 हमारे  मुल्क  के  लिए  तो  उनकों  ठ
 लेते  हैं  Y

 सामान
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 Shri  Ranga:  In  view  of  the  fact
 that  the  earlier  policy  of  obtaining
 loans  for  certain  specific  projects  to
 which  priority  was  given  on  careful
 consideration  was  found  to  be  useful
 and  it  also  ensured  the  execution  of
 those  specific  projects,  why  is  it  the
 Government  wants  mare  and  more
 of  these  untieqg  loans  in  order  to
 increase  the  area  of  manoeuvring?
 Would  it  not  lead  to  more  reckless
 expenditure?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  No,  Sir.

 You
 They

 Shri  Ranga:  Then,  why  Sir?
 should  give  us  some  reasons.
 should  be  known  to  us.

 Shri  Jaipal  Singh:  I  have  not  been
 able  to  understand  what  the  hon.
 Deputy  Minister  has  been  saying.  If
 there  is  untied  loan,  it  cannot  be  elas-
 tic.  There  must  be  some  string  some-
 where.  I  would  like  to  understand
 how  elasticity  comes  into  any  untied
 programme.

 Shri  Ranga:  They  can  play  with
 it  as  they  like.

 Shri  T.  T.  Krishnamachari:  In  the
 case  of  tieq  loans  they  are  being  tied
 to  particular  projects  or  to  particular
 countries.  That  means  we  have  got
 to  get  ov  equipment  from  those
 countries.  Sometimes  it  is  more
 costly.  We  are  trying  to  get  some  kind
 of  escalation  from  both  these  condi-
 tions,  A  certain  amount  of  loan  not
 tied  to  projects  might  be  used  as  a
 part  of  multilateral  currency,  That
 gives  an  opportunity  to  get  some  other
 goods  that  are  necessary  and  which
 we  are  not  able  to  cover  from  free
 foreign  exchange.  The  word  ‘elasticity’
 perhaps  connotes  something  which  is
 improper,  but  there  is  nothing  im-
 proper  about  it;  I  can  assure  the  hon.
 Member  about  that.

 st  यशपाल  सिह :  यह  जो  धनराशि
 विदेशों  से  मिलेगी  वह  लोन  की  शकल  में
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 मिलेगी  तो  उस  पर  हम  को  केवल  सर्विस
 चार्जेज  देने  होंगे  या  कोई  इंटरेस्ट  भी  देना
 पड़ेगा  ।  यदि  इंटरेस्ट  देना  होगा  तो  कितना
 देना  होगा  t

 श्रीमती  तार कब बरी  सिन्हा :  सूद  तो
 हम  को  देना  ही  पड़ेगा  ।  जो  कर्जा  हम  लेंगे
 उस  पर  सूद  तो  देंगे  ही  ।

 Family  Planning

 +
 (  Shri  Onkar  Lal  Berwa:

 |  Shri  Vishwa  Nath  Pandey:
 *1070.  <  Shri  Tan  Singh:

 |  Dr.  P.  Srinivasan:
 (Shri  Parmasivan:

 Will  the  Minister  of  Health  be  plea-
 sed  to  state  the  total  number  of
 persons,  men  and  women,  separately
 sterilised  under  the  family  planning
 Programme  up  to  the  3lst  January, 964  since  the  scheme  started?

 The  Minister  of  Health  (Dr.  D.  S.
 Raju):  The  number  of  persons  steri-
 lized  in  Government  institutions  and
 clinics  since  January,  1956,  till  the  end
 of  January,  1964,  is  5,47,003  (3,42,231 men  and  2,04,772  women).

 श्री  झोंककर  लाल  बैरवा  :  मैं  जानना
 चाहता  हूं  कि  इस  योजना  की  तहत  हम  ने
 अब  तक  कितना  रुपया  ख्  कर  दिया  है  और
 इस  को  आगे  बढ़ाने  के लिए  और  क्या  कर  रहे
 हैं  v

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर  )  :
 स्टेरिलाइजेशन  के  लिये  कितना  रुपया  खर्च
 किया  गया  इस  के  लिये  अलग  से  तो  हमारे
 पास  कोई  हिसाब  है  नहीं  ।  अगर  माननीय
 सदस्य  नोटिस  देंगे  तो  हम  इन्फार्मेशन  इकट्ठी
 कर  देंगे  ।  जो  सामान्य  फैमिली  प्लैनिंग
 योजना  चलती  है  उस  के  अन्तर्गत  एक  मद
 स्टेरिलाइजेशन  की  भी  है  ।

 श्री  औंकार  लाल  बेरवा  :  क्या  यह  भी
 सही  है  कि  इस  योजना  का  मुसलमानों  ने
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 विरोध  किया  है  और  बंध्याकरण  केवल

 हिन्द्रओयों  का  हुआ  है  |

 डा०  सुशीला  नायर  :  हम  ने  कोई
 जाति  पांति.का  हिसाब  तो  रक्‍खा  नहीं  है,
 लेकिन  सामान्यतया,  जैसे  मैं  ने  पहले  भी
 बतलाया  है,  कैथोलिक  कम्यूनिटी  में  इसका
 विरोध  है  ग्रौर  मुसलमानों  में  भी  यह  कोई  बहुत
 ज्यादा  लोकप्रिय  नहीं  है  ।

 श्री  ग्रोंकारलाल  बेरी।:  कितने  मूसल-
 मानों  का  बन्ध्या करण  किया  गया  है  ।

 श्री  तन  सिह  :  ३१-१-६४  तक  के  जो
 आंकड़े  दिये  गये  हैं  वे  अनुमानित  योजना  से
 कितने  कम  हैं  और  इस  कमी  का  क्‍या  कारण
 2!

 डा०  सुशीला  नायर  :  दिन-ब-दिन  और
 साल-ब-साल  प्रगति  हो  रही  है।  कितने
 स्टेरिलाइजेशन  होगे,  इस  का  हिसाब  हम  पहले
 शती  बना  कर  नहीं  रख  सकते।  लेकिन  यह  बात
 जरूर  है  कि  सब  प्रकार  के  फैमिली  प्लैनिंग
 के  तरीकों  से  शीघ्रातिशीघ्र  हम  चाहते  हैं  कि
 हमारा  बर्थ  रेट  २०  प्रति  १०००  तक  ञ्
 जाये  ।

 Shri  R,  S.  Pandey:  Apart  from  steri-
 lisation,.  what  other  methods  have
 been  suggested  by  the  Ministry  to
 check  the  population?

 Mr.  Spetker:  This  question  relates
 only  to  sterilisation.

 att  काशी  राम  गुप्त  :  क्‍या  मंत्री  महोदय
 बह  बतलाने  की  कृपा  करेंगी  कि  किस  उम्र
 के  लोगों  को  इस  में  ज्यादातर  प्रोत्साहन  दिया
 जाता  है  और  २४  वर्ष  की  उम्र  तक  के  लोगों
 को  हतोत्साह  किया  जाता  है  अथवा  नहीं  ।

 डा०  सुशीला  नायर  :  जिन  के  तीन  बच्चे
 द्वोते  हैं  अगर  वे  पत्नी  और  पति  दोनों  समझ
 बूस  कर  लिख  कर  इजाजत  देते  हैं  तब  उन  पर
 आपरेशन  किया  जाता  है  ny
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 श्री  काशी  राम  गुप्त  :  क्या  उम्र  का  कोई
 प्रश्न  नहीं  है  ।

 अध्यक्ष  महोदय  :
 पाबन्दी  नहीं  है  ।

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  ig  a  fact  that  Government  have
 prescribed  and  tried  to  popularise  the
 rhythm  method  as  a  birth  control
 measure,  and  if  so,  whether  the  atten-
 tion  of  the  hon.  Minister  hag  been
 drawn  to  a  statement  made  some
 time  back  by  a  British  woman  M.P.
 to  the  effect  that  the  rhythm  method
 is  sinful  because  it  puts  a  ban  on  the
 natural  urges  of  man  and  woman,
 and  if  so,  whether  Government  have
 examined  that  aspect  of  the’  prob-
 lem?

 Mr.  Speaker:  We  shall  try  the  rhy-
 thm  method  somewhere  else.  Now,  it
 is  only  sterilisation.

 Shri  Bhagwat  Jha  Azad;  Is  it  a  fact
 that  in  spite  of  the  fact  that  people
 in  distant  villages  are  prepared  for
 such  sterilisation,  the  facilities  avail-
 able  are  few  and  far.  between  and
 are  limited  only  to  district  headquar-
 ters  and  have  not  yet  reached  the
 villages?

 आप  के  लिये  कोई

 Dr.  Sushila  Nayar:  This  is  not  cor-
 rect.  There  are,  of  course,  differences
 in  the  level  of  performance  of  differ-
 ent  State  Governments.  But  a  num-
 ber  of  State  Governments,  particular-
 ly  Maharashtra  and  Madras,  have  held
 camps  at  the  block  headquarters,
 which  have  proved  very  successful.

 Shri  Kapur  Singh:  Is  supremacy  of
 economic  considerations  over  the  ethi-
 cal  and  religious  principles  now  a  firm
 public  policy  with  this  Government?

 Dr.  Sushila  Nayar:  There  is  no
 question  of  supremacy  of  one  over  the
 other.  I  do  not  think  we  have  done
 anything  which  ‘is  against  religious
 and  ethical  principles.  This  is  purely
 a  voluntary  programme  and  there  is
 00  compulsion  on  anybody.

 Shri  Kapur  Singh:  Cannot  a  volun-
 tary  programme  transgress  ethical  and
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 religious  principles  when  enforced  by
 the  State?

 Mr,  Speaker;  Shri  Banerjee.
 Shri  S.  M.  Banerjee:  Has  it  been

 brought  to  the  notice  of  the  hon.  Mi-
 nister  that  in  rich  families  without
 birth  control  there  are  20  issues
 whereas  in  poor  families,  they  are
 flooded  with  issues.  What  is  the  rea-
 son  for:  this  phenomenon?

 Shri  Hem  Barua;  I  can  quote  from
 Bertrand  Russel  in  this  connection.

 Mr.  Speaker:  Fecundity  varies  in
 inverse  proportion  with  nutritions.
 That  is  an  economic  law.

 श्री  जगदेव  सिंह  सिद्धांतो  :  परिवार
 नियोजन  कार्यक्रम  में  ब्रह्मचर्य  प्रणाली  स ेजीवन
 व्यतीत  करने  के  लाभ  का  भी  प्रचार  किया
 जाता  है  या  नहीं  ?

 डा०  सुशीला  नायर  :  जी  हां,  जरूर
 कया  जाता  है  1

 श्री  रा०  स०  तिवारी  :  मैं  परिवार  नियोजन
 ४  सम्बन्ध  में  कहना  चाहता  हूं  कि  एक
 कम्यूनिटी  इसका  विरोध  करती  है,  दूसरी
 कम्यूनिटी  इस  को  मानती  है  तो  जो  कम्यूनिटी
 इस  का  विरोध  करती  है  उस  की  सन्तानें  बढ़ती
 रहेंगी  और  जो  मानती  है  उन  की  पापुलेशन
 कम  हो  जायेगी  ।  इस  के  लिये  क्‍या  सोचा
 जारहे।

 डा०  सुशीला  नायर  :  जो  कुटुम्ब  या
 कम्यूनिटी  इस  बारे  में  अर सावधान-  रहेगी  उन  का
 जीवन  स्तर  ऊंचा  नहीं  जायेगा  ।

 परिवार  नियोजन  योजनाकारों  का  विरोध

 +१०७१.  श्री  प्रकाश वीर  शास्त्री  :
 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  देश  में
 सरकार  की  परिवार  नियोजन  योजनायें  के
 विरोध  में  कुछ  व्यक्ति  अथवा  संगठन  आन्दोलन
 कर  रहे  हैं  ;

 APRIL  16,  964  Oral  Answers  -II352

 (@)  क्‍या  सरकार  को  इस  सम्बन्ध  में
 पत्न  मिले  हैं  ;

 (ग)  यदि  हां,  तो  सरकार  की  नीति
 का  विरोध  करने  वालों  के  विरुद्ध  वया  कार्यवाही
 की  गई  है  ;  और

 घ]  यदि  अब  तक  कोई  कार्यवाही
 नहीं  की  गई  है  तो  इसके  क्या  कारण
 हैं  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  =

 (क)  जी  नहीं  ;  इस  समय  परिवार  नियोजन
 योजनाकारों  के  विरोध  में  कोई  संगठित  आन्दोलन
 नहीं  है  तथापि  कुछ  व्यक्तियों  न ेसमय  समय  पर
 परिवार  नियोजन  के  विरुद्ध  विचार  व्यक्त
 करे  हैं।

 (ख)  कुछ  व्यक्तियों  से  इस  बारे  में
 आपत्तियां  आई  हैं  ।

 (ग)  कौर  (घ).  परिवार  नियोजन  के
 पक्ष  या  विपक्ष  में  विचार  प्रकट  करना  कोई
 ऐसा  काम  नहीं  है  जिस  पर  परिवार  नियोजन
 के  पक्ष  में  जनमत  जागृत  करने  के  अलावा  कोई
 और  कार्यवाही  की  जाये  ।

 श्री  प्रकाश वीर  शास्त्री:  अभी  मंत्री  जो
 ने  बतलाया  कि  कुछ  व्यक्ति  इस  प्रकार के  हैँ
 जो  परिवार  नियोजन  के  विपक्ष  में  कार्य  कर
 रहे  हैं  कुछ  दिन  पूर्व  गृह  मंत्री  जी  ने  इस
 प्रकार  का  वक्तव्य  देते  हुए  एक  संसद्‌  सदस्य  की
 चर्चा  की  थी  जो  यह  कहते  हैं  कि यह  उन  के
 चर्म  के  विपरीत  है  4  जब  एक  ओर  सरकार
 करोड़ों  रुपये  इस  के  ऊपर  व्यय  कर  रही  है
 और  दूसरी  ओर  लोग  इस  के  विपरीत  बोल
 रहे  हैं  तो  क्या  मैं  जान  सकता  हूं  कि  कोई
 मध्य  का  मार्ग  निकालने  का  यत्न  किया  जा  रहा
 है  n

 डाट  सुनीता  ना सर:.  जनमत  को  इस
 कार्यक्रम  को  स्वीकार  कर  ने  के  लिये  तैयार  किया
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 जा  रहा  है।  अगर  हमारा  प्रचार  ज्यादा
 शक्तिशाली  होगा  तो  विरोधियों  के  प्रचार  का
 असर  नहीं  होगा  ।

 श्री  प्रकाशवीर  शास्त्री  मैं  यह  जानना

 चाहता  हुं  कि  क्या  सरकार  को  इस  प्रकार
 को  कोई  जानकारी  मिली  है  कि  इस  देश  में
 एक  घर्म  विशेष  इस  प्रकार  का  है  जिस  ने  यह
 आन्दोलन  आरम्भ  किया  है  कि  परिवार
 नियोजन  उसे  धम  के  विपरीत  है,  और
 इस  आधार  पर  उन  के  धार्मिक  स्थानों  में  इस
 सम्बन्ध  में  भाषण  <ये  जाते  हैं  -  सरकार
 इस  सम्बन्ध  मंक्‍याकररही  है  ।

 डा०  सुशीला  नायर  :  सिवा  कैथोलिक
 धर्म  के और  कोई  धर्मं  धर्म  के  रूप  में  इस  कार्य-
 क्रम  का  विरोध  करता  हैं!  ऐसा  नहों  ।इस
 देश  में  और  न  इस  देश  के  बाहर  ।

 श्री  प्रकाशवीर  शास्त्री  :  मस्जिदों  में  जगह
 जगह  पर  भाषण  दिये  जाते  हैं।

 श्री  रामसेवक  यादव  :  मैं  जानना  चाहूंगा
 कि  अरब  तक  परिवार  नियोजन  के  सम्बन्ध  में
 उठाये  गये  कदमों  का,  जैसे  स्टेरिलाइजेशन
 भार  का,  क्‍या  प्रभाव  हुआ  है  और  इस  में
 क्या  कोई  सफलता  मिली  है  q

 डा०  सुशीला  नायर  :  मैं  ने  श्रेय  किया
 पिछले  सवाल  के  जबाव  में  कि  शुरुआत  में  इक्के
 दुक्के  आपरेशन  जगह  जगह  पर  होते  थे  लेकिन
 राज  हजारों  की  सादा<  में  होते  हैं  और  लाखों
 तक  उन  की  संख्या,  पहुंच  को  है  ।

 श्री  रामसेवक  यादव  :  प्रभाव  क्या  हुआ  ?

 भ्रध्यक्ष  महोदय:  असर  के  लिए  तो  इन्ही-
 जार  करना  पड़ेगा  ny

 Shri  P.  N.  Kayal:  When  the  Muslim
 law  which  is  against  famity  planning
 is  allowed  to  continue  in  this  country,
 may  I  know  how  family  planning  can
 be  successful  so  far  as  this  particular
 community  is  concerned?
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 Dr,  Sushila  Nayar:  We  work  for  tne
 health  of  the  people  of  India  and  not
 for  Mus!ims,  Hindus,  Sikhs  and  Chris-
 tians  separately.

 Shri  P.  N.  Kayal:  The  Muslim  mar—
 riage  law  is  there.

 श्री  यशपाल  सिह:  क्या  माननीय  मंत्री  जी
 का  ध्यान  इस  ओर  गया  है  कि  विश्व  वन्द्य
 महात्मा  गांधी  जो  ने  आ्रापरेशन  के  जा  रए  परि-
 वार  नियो  जन  को  महा'  पाप  बतलाया  था  और
 कहा  था  कि  इस  से  बड़ा  कोई  पाप  नहीं  है  £
 याद  इधर  ध्यान  गया  है  तो  महात्मा  गांधी
 जी  की  आत्मा  स्व  में  बेटी  हुई  माननीय
 स्वास्थ्य  मंत्री  जी  को  क्या  कह  रही  होगी  ?

 अध्यक्ष  महोदय  :  स्वर्ग  को  बातें  तो  आप
 बतला  सकते  हैं  मिनिस्टर  स  इस  बारे  में
 क्या  इनफा  रमेशन  प्राप्त  कर  सकते  हैं  v  स्वर्ग
 की  बात  वह  कैसे  बतला  सकते  हैं  ?

 Shri  Kapur  Singh:  Have  the  Gov-
 ernment  studied  the  reports  recently
 made  by  the  investigation  projects
 undertaken  in  West,  Germany  into  the
 sterilizations  made  in  accordance  with
 Nuremburg  Laws  under  Hitler’s  re-
 gime  and  the  terrible  psychological
 effects  found  consequential  upon  steri-
 lization?

 Dr.  Sushila  Nayar:  I  do  not  know
 what  the  effects  of  Hitler’s  methods
 were.  Hitler’s  methods  were  motiva-
 ted  by  certain  ideologies  and  they
 were  carried  out  in  a  certain  setting.
 So  far  as  India  is  concerned,  we  have
 made  very  careful  studies  of  the  phy-
 sical,  emotional  and  _  psychological
 effects,  and  we  have  not  come  across
 any  bad  effects  of  sterilisation.

 at  कछवाय:  मैं  यह  जानना  चाहता  हूं  कि
 जब  से  यह  योजना  प्रारम्भ  हुई  है  तब  से  इस
 पर  कितना  खच  हुआ  है,  और  प्रतिवर्ष
 कितना  खर्चा  होता  है,  कौर  क्या  सरकार  को
 यह  भी  शिकायत  मिली  है  कि  देहात  के  लोग
 इस  योजना  से  डरते  हैं  ?

 डा०  सुशीला  नायर  :  यह  शिकायत  तो
 मिलो  है  कि  गांव  के  लोग  इस  से  डरते  हें oS

 नहा
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 at  खे केबारे  में  मैं  ने  शु  में  जज  किया
 था  कि  इस  वक्‍त  मेरे  पास  फिगर  मौजूद
 नहीं  हैं  ।  ग्राम  माननोय  सदस्य  उन  के
 लिये  मुझे  पत्र  लिखेंगे  तो  मैं  उन  को  फिगर  दे
 दूंगी  |

 श्री  विकृति  मिश्र  :  कुछ  डाक्टरों  की  राय
 है  कि  नपुंसक  बनाने  से  मनष्योचित  ताकत
 कमजोर  पड़  जाती  है  |  क्‍या  सरकार  ने

 'इस  बारे  में  पता  लगाया  है  ?

 अ्रध्यक्ष  महोदय  :  श्राप,  अपने  डाक्टर  को
 कन्सर्ट  कर  लीजिये  |

 श्री  विभूति  मिश्र  :  सरकार  बताए  कि
 उस  ने  इस  बात  का  पता  लगाया  हैया  नहीं  t

 अध्यक्ष  महोदय  :  जिस  डाक्टर  पर  आप
 को  ऐतबार  हो  उसको  कंसल्ट  कर  लीजिए।

 श्री  विभूति  मिश्र  :  सरकार  क  क्या  खयाल
 है?

 Shri  A.  ए,  Jain;  May  I  know  what
 important  researches  have  so  far  been
 made  in  mechanical  contraceptives
 and  oral  contraceptives?

 Dr.  Sushila  Nayar:  A  good  deal  of
 has  been  done  in  the  field  of  oral  con-
 traceptives  as  well  as  some  kind  of
 mechanical  devices  for  contraceptive
 purposes.  So  far  as  oral  contracep-
 tives  are  concerned,  they  have  been
 found  to  be  quite  effective,  but  there
 are  two  snags  so  far  as  the  mass  ap-
 plication  in  India  is  concerned.  First~-
 ly,—

 Shri  A.  P.  Jain:  I  want  to  know
 the  particulars  of  the  research,  and
 not  all  these  details,

 Dr,  Sushila  Nayar:  The  research  has
 shown  that  they  are  effective,  but
 some  cases  of  thrombophlebitis  of  the
 legs  have  been  noticed  as  a  result  of
 these  oral  contraceptives.

 Shri  Hem  Barua:  May  I  know  if  it
 is  a  fact  that  family  planning  prog-
 rammesg  have  not  succeeded  very  much
 so  far  as  the  working  class  people

 -are  concerned  and,  if  so,  may  I  know
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 what  are  the  reactions  of  the  hon.
 Minister  to  what  Bertrand  Russell  has
 said,  namely,  that  these  programmes
 have  not  succeeded  with  these  people
 simply  because  of  the  fact  that  sex
 is  the  only  pleasure  of  these  economi-
 cally  unfortunate  people?

 Mr.  Speaker:  Whether  it  has  not
 succeeded  among  the  working  class
 people.

 Dr.  Sushila  Nayar;  That  is  not  cor-
 rect,  Sir.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  it  is  a  fact  that  only
 where  there  ig  demoralisation  prevail-
 ing  among  the  untutored  masses,
 there  is  a  little  opposition  to  the  fa-
 mily  planning  schemes  and,  if  the  ans-
 wer  is  in  the  affirmative,  may  I  know
 what  methods  are  being  adopted  to
 popularise  it  and  educate  these  untu-
 tored  and  uneducated  masses?

 Dr.  Sushila  Nayar:  I  would  request
 the  hon.  Member  to  read  the  reports
 that  have  been  issued  by  the  Health
 Ministry  from  time  +o  time;  consi-
 derable  work  is  being  done  to  edu-
 cate  the  masses.

 Shri  Hem  Barua;  She  has  not  ans-
 wered  my  question,  Sir.

 Mr.  Speaker:  Shri  D.  C.  Sharma.
 Shri  D.  C,  Sharma:  May  I  know  if

 the  Health  Minister  has  any  statistics
 to  prove  which  profession  is  most  pro-
 lific  so  far  as  birth  is  concerned,  and
 whether  any  particular  attention  has
 been  paid  to  that  profession  so  that
 the  family  planning  programmes  begin
 at  the  right  level?

 Dr.  Sushila  Nayar:  There  is  no  par-
 ticular  profession  but  the  fact  is  that
 among  the  poorer  classes  there  is  a
 higher  birth  rate  for  the  simple  rea-
 son  that  as  the  standard  of  life  goes
 up  people  are  interested  in  improving
 their  standard  of  life  by  minimising
 the  size  of  their  families.
 Regarding  Starred  Question  No  1012

 Shri  Harish  Chandra  Mathur:  Q.
 No.  1072.  As  you  know,  Sir,  this
 question  is  intended  for  the  Prime
 Minister.  I  would  welcome  the  Minis-
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 ter  to  give  the  answer  but  he  has
 ‘moved  from  the  Front  Bersch  to  the
 second  row.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  I  invite  your  at-
 tention  to  this  handbook—subjects  for
 which  the  various  Ministries  and  De-
 partments  of  the  Government  of  India
 are  responsible.  Page  34,  item  29—I
 suppose  you  have  got  this  handbook,
 Sir—refers  to  External]  Affairs  Minis-
 try  and  there  is  this  item  there—non-
 Muslim  migration  from  Pakistan  and
 Muslim  migration  from  India.  My
 hon.  colleague  raised  the  point  on  the
 last  occasion  and  I  thought  the  mis-
 take  would  have  been  rectified  and
 it  would  be  retransferred  to  the  Prime
 Minister.  It  is  an  important  question
 dealing  External  Affairs  and  should
 be  answered  today  by  the  Ministry
 of  Rehabilitation.  If  mot  today,  it
 should  be  answered  by  the  Prime  Mi-
 mister  on  Monday  the  25th.

 Mr.  Speaker:  I  have  explained  it
 that  day;  it  hag  been  sent  to  the  Mi-
 nistry  of  External  Affairs  and  in  their
 internal  arrangement,  they  thought
 this  fit.

 Shri  Hari  Vishnu  Kamath:  You  de-
 cide  it,  Sir.

 Mr.  Speaker:  Unless  he  hearg  me
 what  I  have  to  say,  how  can  he  con-
 clude?  Therefore,  I  asked  the  Minis-
 try  that  some  Minister  from  the  Ex-
 ternal  Affairs  Ministry  should  be  pre- sent  in  order  to  answer  this  also.
 Therefore,  he  is  present.

 Shri  Hari  Vishnu  Kamath:  May  I
 ask  when  there  is  a  dispute  between
 two  Ministries  as  to  who  should  ans-
 wer  it,  who  decides  the  question?  You, or  the  Ministers?

 Mr. hd
 If  they  can  agree  as to  which  Ministry  should  answer  it, I  do  not  interfere  in  it,
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 Exodus  From  India  and  Pakistan

 +
 iq  Shri  Harish  Chandra

 Mathur:
 #1072, {  Shri  Jashvant  Mehta:

 §hri  Narasimha  Reddy:
 [  Shri  Yogendra  Jha:

 Will  the  Minister  of  Works,  Housing
 and  Rehabilitation  be  pleased  to  state:

 (a)  the  extent  of  exodus  of  Mus-
 lims  from  India  to  Pakistan  and  of
 Hindus  from  Pakistan  to  India  since
 partition;

 (b)  what  is  the  balance  sheet;  and

 (ce)  the  extent  to  which  this  has
 strained  the  econonty  of  India?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Rehabili-
 tation  (Shri  P.  S.  Naskar):  (a)  and
 (b).  About  80  lakh  persons  have  come
 to  India  from  Pakistan  since  parti-
 tion.  This  figure  does  not  include  the
 recent  migrants.  The  number  of
 persons  who  left  India  for  Pakistan
 are  estimated  at  roughly  60  lakhs.

 (c)  It  is  estimated  that  up  to  the
 3lst,  March  1964,  the  Government  of
 India  has  spent  nearly  Rs,  500  crores
 on  their  relief,  rehabilitation  etc.  The
 expenditure  is  still  continuing.

 Shri  Harish  Chandra  Mathur:  After
 Partition,  particularly  during  the  re-
 cent  years,  the  flow  has  been  only
 from  East  Pakistan  to  India.  In  the
 light  of  that  may  I  know  how  is  it
 that  these  facts  are  not  known?  There
 are  about  50  million  Muslims  in  this
 country.  How  is  it  that  these  facts
 are  not  known  even  to  the  President
 of  Iraq,  Mr.  Frank  Anthony  and
 Sheikh  Abdullah?  What  is  Govern-
 ment  of  India’s  publicity  in  this  mat-
 ter?  What  do  they  propose  to  do  and
 what  pressure  they  propose  to  exer-
 cise  on  the  Government  of  Pakistan
 to  see  that  this  barbarous  exodus
 from  Pakistan  is  stopped?

 Shri  P.  S.  Naskar:  It  is  a  very  broad
 question.
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 Shri  Harish  Chandra  Mathur:  It  is
 meant  for  the  Prime  Minister  and  I
 have  no  question  to  ask  of  the  Minis-
 ter  of  Rehabilitation.

 The  Minister  without  Portfolio  (Shri
 Lal  Bahadur  Shastri):  This  matter  as
 tre  House  knows  has  assumed  great
 proportions  and  migration  from  East
 Pakistan  to  India  has  been  on  a  colos-
 sal  scale.  The  House  is  very  well
 aware  of  the  steps  the  Government  of
 India  have  taken  in  this  regard.  It
 is  true  that  the  treatment  meted  out
 to  the  minorities  in  East  Pakistan  has
 been  most  deplorable  and  it  has  caus-
 ed  great  harassment  and  misery  to
 the  minorities  living  in  East  Pakis-
 tan.

 The  House  is  fully  aware  that  some-
 time  back,  as  soon  as  the  communal
 flare  up  took  piace  in  East  Pakistan
 our  President  requested  or  sent  an  ap-
 peal  to  the  President  of  Pakistan  io
 send  his  Home  Minister  for  a  discus-
 sion  here.  But  he  did  not  agree,  Later
 on,  the  Prime  Minister  wrote  to  the
 President  of  Pakistan  and  he  respond-
 ed,  The  two  Home  Ministers  have  met
 and  thrashed  out  the  problem  in
 greater  detail.  There  has  been  some
 agreement  on  certain  points,  as  the
 Home  Minister  has  stated.  But  there
 were  some  differences  also  on  some
 matters.  They  propose  to  meet  again.

 In  regard  to  publicity,  as  far  as
 I  know,  not  only  hundreds  but  thou-
 sands  of  times  it  has  been  said  not
 only  in  India,  but  in  other  countries,
 as  to  the  number  of  Muslims  and  other
 minorities  living  in  India  and  a  am
 quite  sure  that  the  whole  world  knows
 that  our  policy  is  completely  secu-
 lar  in  this  matter.  Of  course,  it  has
 to  be  repeated  again  and  again,  but
 I  do  not  think  it  has  lacked  publicity.

 Shri  Harish  Chandra  Mathur:  Is  it
 not  a  fact  that  the  Chief  Minister  of
 Assam  and  all  sections  of  people  in
 ‘that  State  have  strongly  urged  that
 the  eviction  of  the  infiltrators  should
 not  be  slackened?  May  I  know  what
 assurance  has  been  given  by  the  Gov-
 ernment  of  India  and  what  steps  they
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 are  taking  in  the  matter  to  ensure
 that  Assam  would  be  clear  of  infil-
 trators  by  a  particular  date?

 Mr.  Speaker:  Yesterday  the  Home
 Minister  made  a  detailed  reply  to  all
 these  points.

 Shri  Harish  Chandra  Mathur:  No,
 Sir.  I  am  asking  with  particular  re-
 ference  to  the  Assam  Chief  Minister’s
 statement  very  recently  and  _  also
 whether  all  the  sections  in  that  State
 have  indicated  their  anxiety.

 Mr.  Speaker:  I  remember  yester-
 day  the  Home  Minister  while  replying
 gave  what  is  the  reaction  of  this.
 Government,  what  they  are  doing  and
 what  they  propose  to  do.

 Shri  Harish  Chandra  Mathur:  By
 what  time  do  they  propose  to  clear
 Assam  of  infiltrators

 Mr.  Speaker:  That  also  was  given.

 को  प्रकाश वीर  शास्त्री -  श्रीमन्‌,  विभाजन
 के  पश्चात  १६६१  की  जनगणना  रिपोर्ट  को
 देखने  से  ऐसा  प्रतीत  होता  है  कि  पाकिस्तान
 के  भारी  संख्या  में  असम,  त्रिपुरा  और  पश्चिमी

 बंगाल  में  जहां  सलमान  शाये  हैं  वहां  भारत
 के  सीमावर्ती  क्षेत्रों  में.  विशेष  कर  राजस्थान
 और  पंजाब  के  कुछ  जिलों  में  उनकी  संख्या
 भारी  मात्रा  मे  बढ़  गयी  है  ।  क्‍या  सरकार
 इस  दिशा  मे  सजग  है  और  वह  अपने  उन-
 सीमा वत ों  क्षेत्रों  को  सम्हालने  के  लिए  क्या  काय-

 चाहो  कर  रही  है  ?

 श्री  लाल  बहादुर  शास्त्री  :  जहां  तक  और
 प्रदेशों  का  सग्बन्ध  है  मैं  नहीं  समझता  हूं
 कि  बहुत  बड़ी  संख्या  मे  वे  शाये  हैं,  बंगाल
 और  असम,  इन  को  छोड़  कर.....

 श्री  प्रकाशवीर  शास्त्री  सीमावर्ती  क्षेत्र
 जेसे  राजस्थान  और  पंजाब  हैं

 श्री  लाल  बहादुर  शास्त्री  :  राजस्थान  इरादी
 प्रदेशों  का  जहां  तक  मैं  जानता  हूं  राजस्थान
 सरकार  इस  ओर  बहुत  ही  ज्यादा  सजग  और

 सावधान  है  और  भारत  सरकार  भो

 सावधान  है  i
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 Shrimati  Renuka  Ray:  May  I  know
 -what  is  the  total  exodus  of  Hindus
 from  East  Pakistan  to  India  and  of

 -Muslims  from  West  Bengal  and  Assam
 to  Pakistan?

 Shri  P.  S.  Naskar:  I  have  given
 the  figures.  Regarding  the  minorities

 ‘who  came  from  East  Pakistan  to
 India,  till  March,  1958,  the  exodus
 ‘was  about  42  lakhs.  After  1958,  we
 introduced  the  system  of  migration

 certificates.  J  have  not  got  the  exact
 figures  from  958  to  December,  1963.
 But  due  to  the  recent  disturbances  in
 East  Pakistan,  up  to  date  about
 2,50,000  persons  of  the  minority  com-
 munity  have  come  to  India  from  East
 Pakistan.

 Shrimati  Renuka  Ray:  My  ques-
 tion  has  not  been  answered.  The

 ‘Minister  gave  the  figure  of  total  ex-
 odus  from  India  to  Pakistan  and  the
 ‘total  exodus  from  Pakistan  to  India.
 I  want  to  know  the  total  number  of
 ‘Hindus  who  have  come  over  from
 ‘East  Pakistan  to  India  and  the  total
 number  of  Muslims  who  have  gone
 over  from  West  Bengal  and  Assam  to
 ‘East  Pakistan.

 Shri  P.  S.  Naskar:  I  have  given
 ‘the  total  number  of  persons  who  left
 India  for  Pakistan  as  60  lakhs.  Re-

 ‘garding  the  number  of  Muslims  who
 ‘went  from  West  Bengal  to  East  Pa-
 ‘kistan,  I  have  not  got  the  break-up.

 Shrimati  Renuka  Ray:  Will  he  lay
 ‘it  on  the  Table?

 Mr.  Speaker:  That  might  be  laid
 ‘on  the  Table  of  the  House.

 Shri  P.  S.  Naskar:  I  will  do  so.
 Shri  Liladhar  Kotoki:  May  I  know

 “whether  the  Government  has  got  the
 break-up  of  the  recent  migrants  from
 East  Pakistan  into  the  various  parts
 of  Assam  and  West  Bengal?  Of  the
 total  migrants  may  J  know  how  many
 are  tribals  and  how  many  are  Chris-
 tians,  apart  from  Hindus?  Have  they
 ‘got  that  break-up?

 Shri  P.  S.  Naskar:
 ‘break-up  of  the  different

 I  can’t  give  the
 minority
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 communities,  but  I  can  give  the  total
 number  of  people  belonging  to  the
 minority  communities  including  Chris-
 tians  and  tribals  who  have  crossed
 the  border  in  different  areas.  In  As-
 sam,  so  far  90,000  persons  have  cros-
 sed  the  border  in  Tripura  35,000  per-
 sons  and  in  West  Bengal  about  +1,45,000
 persons  have  crossed  the  border.  Most
 of  these  Christians  and  tribals  esti-
 mated  to  be  about  40,000  persons
 have  come  in  Assam.  I  have  not  got
 the  religion-wise  break-up  with  me
 now  showing  how  many  are  Chris-
 tians  and  how  many  are  Hindus.

 श्री  मा०  ला०  वर्मा  :  हिन्दुस्तान  के  ऊपर
 यह  शरणार्थियों  को  बसाने  का  बोझा  दिनों-
 दिन  बढ़ता  जा  रहा  है  तो  इस  अर्य  को
 कमी  के  बारे  में  भी  सरकार  द्वारा  कोई
 उपाय  सीमा  जा  रहा है  ?

 श्री  लाल  बहादुर  ज्ञास्त्रं।  :  जी,  हां  बोझा
 तो  बहत  काफ़ी  हो  रहा  है  श्रौर  वह  काफ़ी  बढ़ा
 है  लेकिन  इन  तमाम  कठिनाइयों  के  बावजूद
 यह  इतनी  बड़ी  जि-मेदारी  है  भारत  पर  श्र
 इस  लिए  भारत  सरकार  जो  भी  कछ  हो
 सकता  है  उससे  करने  को  कोशिश  कर  रही
 है।

 Shri  Basumatari:  May  I  know  what
 is  the  machinery  to  find  out  the  truth
 and  settle  the  controversy  about  the
 number  of  these  infiltrants?  The
 Govt.  of  Assam  stated  that  it  was  only
 i2,000,  Shri  Lal  Bahadur  Shastri  when
 he  was  the  Home  Minister  said  that
 it  was  between  2.5  lakhs  to  3  lakhs
 and  some  other  sources  had  said  that
 it  was  7  lakhs.  May  I  know  whether
 it  has  been  determined  as  to  the  cor-
 rect  number  of  infiltrants  because  it
 has  let  to  a  controversy  in  the  State?

 Shri  Lal  Bahadur  Shastri:  It  is  true
 that  formerly  the  Assam  Government
 had  not  fully  verified  the  figures  and,
 therefore,  certain  figures  were  an-
 nounced  by  the  Chief  Minister  of
 Assam.  But  he  had  said  that  these
 were  not  final  figures  and  that  the
 Assam  Government  was  further  look-
 ing  into  it.  Then,  of  course,  some-
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 time  later,  I  had  said  that  the  figure
 is  round  about  2.5  lakhs  to  3  lakhs
 and,  as  far  as  I  am  aware  the  Assam
 Government  fully  agreed  with  these
 figures.  So  there  is  no  difference  of
 opinion  on  this  between  the  Assam
 Government  and  the  Central  Govern-
 ment.

 श्री  योगेन्द्र  झा  : बिता  विभाग  के  मंत्री  जी
 ने  कहा  कि  हमारा  राज्य  एक  धर्म  निरपेक्ष
 राज्य  है  और  हमे  इस  बात  का  गें  भी  है
 कि  हज़ारों  सरकार  धपक्‍्तनिरपेक्षता  का
 पालन  करता  है  लेकिन  जिस  भारी  संख्या
 में  पाकिस्तान  से  शरणार्थी  हमारे  देश  में  चले
 आ  रहे  हैं  हमारे  आधिक  विकास  के  मार्ग  में,
 उन  के  लिए  सारो  सुविधाएँ  सुलभ  करना
 बाधक  होगा.  मैं  जानना  चाहता  हूं  कि  क्‍या
 सरकार  ने  इस  प्रश्न  पर  विचार  किया  है
 जिसका  कि  सुझाव  इस  सदन  के  अंदर  और
 सदन  के  बाहर  लोगों  ने  दया  कि  हम
 पाकिस्तान  सेना  रहे  शरणार्थियों  को  यहां
 बसाने  के  लिए  पूर्वी  पाकिस्तान  ते  कुछ  भभाग
 मांगे  ताकि  हम  उनको  यहां  पर  बसा  सक?
 क्या  सरकार  ने  इस  पर  कछ  विचार  किया
 है?  यव्हांतोंक्‍्या  ?

 श्री  लाल  बहादुर  :  शास्त्री  :  कभी  तो  और
 बातों  पर  ज॑से  कि  सदन  जानता  है,  काफ़ी
 बहस  ऐ-्सटरनल  एयर  की  डिमांड्स  पर
 झोर  अभी  होम  मिनिस्टरी  को  डिमांड  पर
 हुई  है  V  लेकिन  जिस  चीज़  के  लिए  मान-
 नीय  सदस्य  पूछ  रहे  हैं  उस  पर  अभी  कोई
 विचार  नहों  हुआ  है  ।  जो  भी  बातें  व्यव-
 हारिक  हैं प्रभी  उनपर  ही  पहले  ध्यान  देना
 आवश्यक  समझा  गया  है  |

 श्री  योगेन्द्र  झा  :  अध्यक्ष  महोदय

 प्रत्यक्ष  महोदय  :  शब  आप  बेठ  जाइए  ।

 श्री  योगेन्द्र  झा  :  मंत्री  महोदय  ने  दो
 बाते  कहीं  हैं  c  एक  तो  उन्होंने  यह  कहा  है
 कि  हम  व्यावहारिक  बातों  पर  विचार  कर
 रहे  हैं,  जिस  का  अर्थ  यह  है  कि  वह  इस  सुझाव
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 को  व्यावहारिक  नहीं  मानते  हैं,  और  दुसरी
 बात  उन्होंने  यह  कही  है  क्रि  हम  ने  इस  पर
 विचार  नहीं  किया  है  a  मैं  यह्‌  जानना  चाहता
 हूं  कि क्या  वह  इसको  व्यावहारिक  नहीं  मानते
 हैं  या इस  पर  विचार  नहीं  किया  गया  है  ।
 उनका  उत्तर  साफ  होना  चाहिए  ।  अस्पष्ट
 उत्तर  नहीं  दिया  जाना  चाहिए

 Shri  D.  J.  Naik:  May  I  know  whe-
 ther  Government  is  aware  of  the  fact
 that  there  are  some  Hindu  Tribals  in.
 the  District  of  Tharparkar  who  are
 being  persecuted  in  Pakistan  and
 who  want  to  come  over  to  India?

 Shri  P.  S.  Naskar:  I  have  no  infor-
 mation.

 Shri  Hem  Barua:  May  I  know  if  the
 attention  of  Government  is  drawn  to
 a  Pakistan  Radio  broadcast  this
 morning  which  says  that  the  second
 :ound  of  Home  Ministers’  talks  is  go-
 ing  to  take  place  in  Pakistan  but
 before  that  India  might  ‘indulge  in
 another  Muslim  killing?  I  am  afraid,
 this  might  have  an  adverse  effect  on
 the  minority  communities  in  Pakistan
 and  there  might  be  fresh  exodus.  If
 so,  may  I  know  whether  Government
 are  ready  to  bring  this  to  the  notice
 of  Pakistan  because  Pakistan  is  indul-
 ing  in  a  sort  of  nefarious  propaganda
 and  tell  them  that  if  Pakistan  conti-
 nues  like  this,  there  can  be  no  fur-
 ther  talks  with  Pakistan  over  this
 matter?

 Mr.  Speaker:  It  is  a  suggestion  for-
 action.  Shri  Ajit  Prasad  Jain.

 Shri  Hem  Barua:  It  is  very  impor-.
 tant,  Sir.

 Mr.  Speaker:  I  agree.

 Shri  Hem  Barua:  It  is  not  a  sugges--
 tion.  I  want  to  know  whether  they
 are  aware  of  this.  This  broadcast
 was  there  this  morning.  This  Pakis-
 tan  Radio  broadcast  is  a  very  nefari-
 ous  broadcast.  They  are  saying  that
 there  wiil  be  another  Muslim  killing
 in  India.  Where  was  there  Muslim
 killing?
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 Shri  Lal  Bahadur  Shastri:  The
 broadcasts  from  Pakistan  generally
 have  not  been  very  helpful;  but  I  am
 prepared  to  agree  with  the  hon.  Mem-
 ber  that  during  this  interim  period
 when  another  meeting  is  to  take
 place,  we  should  draw  the  attention
 of  the  Pakistan  Government  to  this
 matter  and  suggest  to  them  that  at
 least  during  this  period  nothing  should
 be  said  which  would  create  or  aggra-
 vate  communal  feelings  in  the  two
 countries.

 Shri  Hem  Barua:  Was  there  no
 understanding  like  this?

 Mr.  Speaker:  Order,  order.  Shri
 Ajit  Prasad  Jain.

 Shri  Hem  Barua:  Was  there  no
 understanding  that  nobody  should
 indulge  in  this  kind  of  propaganda?

 Shri  Lal  Bahadur  Shastri:  Yes.
 Shri  Hem  Barua:  There  was.  Then

 Mr.  Speaker:  Order,  order.  Ques-
 tions  and  answers  are  going  on  direct-
 ly.

 Shri  Hem  Barua:  He  says  _  that
 there  was  an  understanding  like  that.

 Mr.  Speaker:  I  have  not  allowed
 that.

 Shri  A,  P.  Jain:  Of  the  9  lakhs  of
 Muslims—I  hope,  I  am  quoting  the
 figure  correctly—who  have  gone  over
 from  India  to  East  Pakistan,  how
 many  have  come  back  and  how  many
 Pakistan  nationals  are  here  in  India
 on  passport  who  have  overstayed  and
 without  passport.

 Shri  P.  S.  Naskar:  I  require  notice.

 Mr.  Speaker:  Next  question.  Shri
 Surendranath  Dwivedy.

 श्रो  कछवाय  :  ग्रध्यक्ष  महोदय,  यह  बड़े
 महत्व  का  सवाल  है  if  मैं  कई  दफा  खड़ा  हुआ
 हूं  -  मुझे  भी  एफ  पूरा  प्रश्न  पूछने  गई  मौका
 दिया  जाए  |  (Interruption)
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 Shri  P.  N.  Kayal:  In  view  of  Shri
 Anthony’s  false  stories  about  atroci-
 ties  committed  on  Christians  in  India
 the  other  day,  I  want  to  know  whe-
 ther  Government  have  got  any  infor-
 mation  that  any  Christian  has  migrat-
 ed  to  East  Pakistan  so  far.

 Mr.  Speaker:  Order,  order.  I  have
 gone  to  the  next  question.

 Special  Audit  of  Orissa  Government
 Accounts

 #1073,  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Finance  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  920  on  the  5th  March,
 964  and  state:

 (a)  whether  the  Director  of  Inspec-
 tion  attached  to  the  Office  of  the
 Comptroller  and  Auditor  General  of
 India  who  was  deputed  to  conduct  2
 special  audit  of  transactions  relating  to
 certain  purchases  by  the  Government
 of  Orissa  has  submitted  his  report  to.
 the  Comptroller  and  Auditor  General
 of  India;

 (b)  whether  there  is  any  truth  in.
 the  report  published  in  the  Eastern
 Times,  Cuttack  dated  the  5th  March,
 964  to  the  effect  that  the  State  Gov-
 ernment  would  have  saved  Rs.  one
 crore  and  twenty-seven  lakhs  had  the
 purchases  not  been  made  through  the
 “Orissa  Agents”;  and

 (c)  if  the  above  report  is  true,  the
 action  proposed  to  be  taken  by  the
 Central  Government  on  the  basis  of
 information  revealed  during  the  course
 of  investigation?

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shrimati  Tarkeshwari
 Sinha:  (a)  No,  Sir.

 (b)  and  (c).  As  the  audit  report  is
 not  yet  finalised,  it  is  not  possible  to
 say  how  far  the  Press  report  is  correct.

 Shri  Surendramath  Dwivedy:  May  I
 know  whether  he  has  submitted  any
 preliminary  report  if  it  is  not  finalised?

 Shrimati  Tarkeshwari  Sinha:  Actu-
 ally,  he  was  asked  to  examine  the  re-
 port  in  regard  to  Orissa  Agents,  After-
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 wards,  it  was  also  decided  that  he
 should  also  do  the  special  audit  of
 Kalinga  Tubes  and  Kalinga  Industries.
 All  these  reports  are  being  awaited
 now.

 Shri  Surendranath  Dwivedy:  She
 has  not  replied  to  the  question.

 The  Minister  of  Finance  (Shri  T.  T.
 rishnamachari):  According  to  the

 normal  rules  of  the  Indian  Audit  and
 Accounts  Department,  the  audit  report
 of  the  Special  Officer  would  be  sent  to
 the  Government  of  Orissa.  Important
 matters,  if  any,  will  be  included  in  the
 annual  audit  report  submitted  to  the
 Governor  of  Orissa.  So  far  there  is
 no  information.

 Shri  Surendranath  Dwivedy:  Am  I
 ‘to  understand  that  this  report  will  not
 “be  submitted  to  the  Auditor-General  at
 all?  I  would  also  like  to  know  this.
 In  the  previous  reply  it  was  ciated  Unat
 ‘this  enquiry  or  audit  of  certain  trans-
 actions  relating  to  the  Government
 of  Orissa  is  being  done.  May  I  know
 what  are  the  transactions  about  which
 this  audit  is  being  done?

 Shri  T.  T.  Krishnamachari:  I  am  not
 -aware  of  the  transactions.  Of  course,
 the  report  will  be  submitted  by  the
 Auditor  General  to  the  Government  of
 “Orissa.  It  will  also  be  included  in  the
 Audit  Report  to  the  Government  of
 Orissa.  I  have  no  information  about
 ‘the  transactions.

 Shri  Surendranath  Dwivedy:
 have  no  information  of  the
 tions?

 They
 transac-

 Mr.  Speaker:  What  should  |  say?

 Shri  Surendranath  Dwivedy:  The
 House  will  know  nothing.

 Mr.  Speaker:  The  Auditor  General
 has  to  report  to  the  State  Government.

 Shri  Surendranath  Dwivedy:  The
 report  may  be  submitted  to  the  State
 Government.  But  what  are  the  trans-
 actions  for  which  this  audit  is  being
 done?  That  is  also  not  available.  It
 is  strange.
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 Shri  S.  M.  Banerjee:  I  wish  to  know
 wheiher  some  of  the  transactions  were
 very  shady  and  the  ex-Chief  Minister
 of  Orissa  was  involved  in  it  and,  if  so,
 whether  after  the  submission  of  this
 report  this  question  will  also  be  refer-
 red  to  the  Attorney-General  for  his
 opinion  whether  the  case  could  be
 pursued  against  him.

 Mr.  Speaker:  What  wouid  happen
 afterwards  cannot  be  said  now.  The
 first  part  of  the  question  may  be  ans-
 wered.

 Shri  T.  T.  Krishnamachari:  When
 the  Auditor-General  submits  the  re-
 port  to  the  Government  of  Orissa,  we
 can  ask  for  a  copy  of  the  report.

 Shri  S.  M.  Banerjee:  Whether  the
 ex-Chief.  Minister  was  involved.

 Mr.  Speaker:  Let  the  report
 first.

 come

 Shri  Hem  Barua:  Is  it  a  fact  that  the
 audited  accounts  pinpointed  one  thing
 that  money  to  the  tune  of  crores  of
 rupees  has  been  spent  through  the
 agencies  in  the  name  of  the  wife  of
 Mr.  Patnaik  and  the  wife  of  Mr.
 Biren  Mitra  and,  if  so,  whether  this
 matter  is  going  to  be  examined  by
 the  State  Public  Accounts  Com-
 mittee  and  in  case  it  is  going
 to  be  examined  whether  it  is  in
 the  knowledge  of  the  Government  that
 by  now  they  have  reorganised  the  Pub-
 lic  Accounts  Committee  and  taken  out
 all  those  Congressmen  who  are  of
 independent  views?

 Mr.  Speaker:  Order,  order.  What
 can  the  Centre  do  in  the  constitution
 of  the  State  Public  Accounts  Commit-
 tee?

 Shri  Hem  Barua:  The  first  part  of  my
 question  may  be  answered.  Whether
 the  audited  accounts  have  pinpoin-
 ted

 Mr.  Speaker:  He  should  put  a  stra-
 ight  and  simple  question.  He  put  three
 or  four  questions  together.  How  can
 it  be  replied  to?

 Shri  Hem  Barua:  I  am  trying  to
 learn  the  new  technique.
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 Mr.  Speaker:  There  is  nothing  to
 Jearn.  We  can  learn  much  from  him.

 Shri  Hem  Barua:  No,  Sir.  The  ques-
 tion  is  this......

 Shri  D.  C.  Sharma:  Will  it  not  bring
 down  the  tone  and  the  standard  of
 Lok  Sabha  if  he  talks  about  wives  of
 other  people  who  are  not  present  here?

 Shri  Hem  Barua:  I  shall  leave  it  to
 Mr.  Sharma  to  contact  them  directly.
 May  I  know  whether...

 Mr.  Speaker:  Was  there  some  comp-
 laint  against  the  Chief  Minister  and
 his  wife?

 Shri  T.  T.  Krishnamachari:  I  am  not
 aware.

 Shri  Hem  Barua:  That  was  not  my
 question.  The  question  was

 Mr.  Speaker:  I  will  not  allow  more.
 uri  D.  C.  Sharma:  May  I  know  what

 had  prevented  the  Government  from
 doing  this  work  so  far  and  whether
 the  Government  will  expedite  this
 work  as  this  is  coming  again  and  again
 on  the  floor  of  the  House.

 Shri  T.  T.  Krishnamachari:  The
 constitutional  position  should  be  fami-
 liar  to  the  hon.  Members.  The  Auditor-
 General  occupies  an  independent  posi-
 tion.  He  occupies  the  same  position
 vis-a-vis  the  Government  of  India  as
 he  occupies  vis-a-vis  the  Government
 of  Orissa.  He  has  been  asked  in  this
 instance  to  make  a  report.  Naturally,
 he  will  report  to  the  Orissa  Govern-
 ment.  We  can  ask  for  a  copy.  All
 that  the  Government  of  India  could  do
 is  to  obtain  the  information  and  pass  it
 on  to  the  hon.  Members  of  the  House.
 The  Government  of  India  is  not  direct-
 ly  concerned  with  the  affairs  of  Orissa
 excepting  so  far  as  special  responsibi-
 lities  are  concerned  and  this  does  not
 form  part  of  the  direct  responsibility
 of  the  Government  of  India.

 Shri  Ranga:  I  am  glad  the  Fimance
 Minister  has  once  again  reaffirmed  the
 independence  of  the  Auditor-General
 But  I  would  like  to  know,  when  there
 is  already  the  Accountant-General
 295  (Ai)  L,  S.D—2.
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 functioning  under  the  Comptroller  and
 Auditor-General  of  India  in  Orissa,
 why  is  it  that  he  found  it  necessary
 to  order  a  special  inquiry?  was  it
 because  the  Orissa  Government  itself
 asked  for  it  and,  if  so,  was  it  because
 there  were  certain  complaints  made
 to  the  Orissa  Government  that  the
 Orissa  Government  asked  for  this
 special  inquiry?

 Shri  T.  T.  Krishnamachari:  It  is
 difficult  for  me  to  give  a  complete
 picture  of  cause  and  effect.  It  is  per-
 fectly  obvious  that  the  Auditor-
 General  would  not  have  acted  suo
 motu  because  he  might  not  have
 known  about  this  matter,  but  I  think
 that  a  request  had  come  from  the
 Orissa  Government  to  the  Auditor-
 General.  Whether  the  Accountant-
 General  is  competent,  or  whether  a
 special  officer  is  to  be  appointed  or
 not  is  a  matter  which  is  entirely
 within  the  purview  of  the  Auditor-
 General’s  discretion.

 बोकानेर  में  तापीय  विद्युत  केंद्र

 +
 *  भी  औंकार  लाल  बैरवा  :

 Pow.
 |  भरी  राम  रख  यादव  :

 क्या  सचाई  व  बिजली  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बीकानेर
 में  १००  मैगावाट  का  तापीय  विद्युत्‌  केन्द्र
 स्थापित  करने  का  विचार  है  ;

 (ख)  यदि  हां,  तो  यह  विद्युत्‌  केन्द्र
 किस  की  सहायता  से  स्थापित  किया  जाएगा;
 और

 (ग)  इस  कार्य  के  लिए  केन्द्र  सरकार
 कितनी  तथा  किस  रूप  में  सहायता  देगी  ?

 खिचाई  श्र  विद्युत  मंत्रालय  के  सभा-
 सचिव  थी  से०  श्र०  मेहतो)  :  (क)  से
 (ग).  बीकानेर  के  निकट  पलाना  पर

 एक  १००  मैगावाट  तापीय  विद्युत्‌  केन्द्र
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 के  अधिष्ठापन  की  तजवीज  विचाराधीन

 खान  से  लिग्नाइट  प्राप्त  करने  की
 सम्भाव्य ता  तथा  ज्  संबंधी  व्यवस्था
 का  अ्रध्ययन  किया  जा  रहा  है  |  ऐसी  हालत
 में  परियोजना  के  लिए  सहायता  का  प्रश्न

 नदी  नहीं  उठता  |

 {(a)  to  (c).  A  proposal  to  install  a
 १00  MW  thermal  station  at  Palana,
 near  Bikaner,  igs  under  consideration.
 The  feasibility  and  economics  of  min-
 ing  the  lignite  are  under  study.  The
 question  of  assistance  for  the  project
 does  not  arise  at  this  stage.]

 tt  ओंकार  लाल  बे  रवा  :  इस  प्रश्न  पर
 कब  तक  विचार  पूरा  कर  लिया  जाएगा  और
 उससे  कितने  गांवों  को  बिजली  मिलेगी  ?

 Dr.  K.  L.  Rao:  The  _  preliminary
 report  about  the  lignite  operation  has
 been  received,  and  a  detailed  report
 has  been  called  for.  As  soon  as  that
 is  received,  the  project  will  be  pro-
 ceeded  with.

 Mr.  Speaker:  The  hon.
 wants  to  know  how  many
 would  be  electrified.

 Member
 villages

 Dr.  K.  L.  Rao:  It  is  a  question  of
 the  availability  of  power.  00  M.W.
 will  be  generated  and  that  will  be
 quite  extensive

 श्रो  झोंककर  लाल  बैरवा:  किन  किन  देशों
 सं  इसके  लिये  सहायता  ली  जाएगी  और
 उनसे  क्‍या  मशीनें  ली  जायेंगी  या  किसी  और
 रूप  में  सहायता  ली  जाएगी  ?

 Dr.  K.  L.  Rao:  The  question  of  aid
 does  not  arise  at  this  stage.  First  of
 all,  the  project  has  to  be  processed.

 Shri  P.  N.  Kayal:  In  view  of  the
 reply  to  parts  (a)  and  (b)  of  the
 question,  namely  that  it  is  “under
 consideration”  and  “under  study”,
 May  I  know  how  many  years  it  will
 take  for  the  project  to  take  shape?

 APRIL  16,  964  Oral  Answers  II372

 Dr.  K.  L.  Rao:  It  depends  upon  the
 study  that  the  Rajasthan  Government
 have  to  make.  The  lignite  there  has
 been  estimated  to  be  about  23  million
 tons.  It  is  now  for  the  Rajasthan
 Government  to  take  up  a_  detailed
 investigation  and  prove  that  that
 quantity  of  23  million  tons  is  avail-
 able.

 Shri  S.  C.  Samanta:  May  I  know
 whether  this  investigation  is  being
 carried  on  from  the  Centre  or  whe-
 ther  the  States  have  been  empowered
 to  do  it?

 Dr.  K.  L.  Rao:  The  investigations
 are  being  done  by  the  State  Govern-
 ment.

 Shri  Harish  Chandra  Mathur:  Is_  it
 not  a  fact  that  the  German  experts
 had  more  than  two  years  back  exa-
 mined  the  potential  of  lignite  there
 and  had  submitted  a_  report  to  the
 Central  Government,  and  if  so,  may
 I  know  whether  that  report  is  of  no
 use  in  this  matter  and  what  is  stop-
 ping  the  Central  Government  from
 taking  a  decision  on  this  matter?

 Dr.  K.  L.  Rao:  The  report  that  had
 been  received  earlier  was  a_  preli-
 minary  report.  But  now,  before  we
 install  a  00  M.W.  station,  we  have
 got  to  take  steps  to  ensure  that  that
 much  of  lignite  is  there,  for,  the
 lignite  that  has  been  stated  to  be
 there,  namely  23  million  tons  will  be
 sufficient  only  for  50  years  for  00
 M.W.  Therefore,  we  have  got  to  be
 very  careful  about  the  amount  of
 lignite  that  is  there  and  that  is  what
 is  called  for  now.

 Cost  Study  Units

 +
 (  Shri  Harish  Chandra

 मर  J  Mathur: 1075.  Dr.  L.  M.  Singhvi:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Plamning  be
 pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  decided  to  ‘set  up  cost  study
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 units  to  study  problems  of  cost  indus-
 try-wise  and  commodity-wise;

 (b)  if  so,  the  steps  taken  in  pursu-
 ance  of  the  decision;  and

 (c)  whether  any  such  cost  studies
 have  been  attempted  in  the  past  and
 if  so,  what  were  the  findings?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 Planning  (Shri  0.  R,  Pattabhi  Raman):
 (a)  and  (b).  The  question  of  setting
 up  a  special  cell  in  the  Planning  Com-
 mission  to  undertake  cost  reduction
 studies  with  particular  reference  to
 export  promotion  is  still  under  consi-
 deration  between  the  Planning  Com-
 mission  and  the  Ministry  of  Inter-
 national  Trade.

 (c)  The  Government  of  India  in
 the  Department  of  International  Trade
 appointed  an  Experts  Committee  on
 Cost  Reduction  Studies  in  December,
 1962;  and  the  Committee  was  asked
 to  start  with  cost  studies  relating  to
 (a)  vegetable  oils;  (9)  textile  fab-
 rics;  and  (c)  sewing  machines  and
 bicycles.  The  Committee  submitted
 its  report  on  cotton  textiles  in  the
 second  half  of  963  and  its  recom-
 mendations  are  under  the  considera-
 tion  of  the  Government.

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether  the  difference  of  opi-
 nion  between  the  Finance  Minister
 and  the  Planning  Commission  regard-
 ing  the  functions  of  the  Planning
 Commission  to  take  up  executive  jobs
 has  been  resolved  or  not?  May  I
 also  know  how  this  matter  falls  with-
 in  the  purview  of  the  Planning  Com-
 mission,  when  the  Ministry  concerned
 is  doing  it  already?  Why  are  they
 now  changing  over  from  that  path?

 Shri  C,  R.  Pattabhi  Raman:  There
 is  no  difference  of  opinion  at  all.

 Shri  Harish  Chandra  Mathur:  Let
 the  hon,  Minister  reply  now  as_  to
 whether  the  Planning  Commission  are
 going  to  do  the  executive  job  which
 the  Ministry  is  also  doing.  In  reply
 to  part  (c)  of  the  question  it  has  been
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 stated  that  the  Ministry  of  Interna-
 tional  Trade  is  also  doing  this.  If  so,
 why  is  there  this  switch-over?  Do 7  take  it  that  all  the  reports  in  the
 newspapers  are  false  and  really  there
 is  no  difference  of  opinion?

 The  Minister  of  Finance  (Shri  T.  के.
 Krishnamachari):  I  would  like  to  say that  newspapers  are  in  this  instance
 giving  reports  which  are  not  true.

 Shri  Basappa:  Has  any  attempt been  made  to  bring  down  the  cost  of
 production  in  the  Kolar  gold  mines, and  if  so,  with  what  success?

 Shri  T.  T,  Krishnamachari:
 nothing  to  do  with  this

 Shri  Sham  Lal  Saraf:  To  what  ex-
 tent  has  the  Institute  of  Cost  Accoun-
 tants  already  set  up  in  Calcutta,  and
 perhaps  in  Bombay  also,  been  able
 to  meet  this  demand?

 It  has

 Shri  6.  R.  Pattabhi  Raman:  The
 terms  of  reference  of  this  are  very
 wide.  It  is  to  make  an  _  intensive
 study  of  the  cost  structure  of  specific
 commodities  and  an  analysis  of  the
 details  of  the  various  factors  that  go
 into  the  cost  of  production.  They  are
 to  make  recommendations  to  the  Cen-
 tral  and  State  Governments  on  the
 one  hand  and  industries,  the  agricul-
 tural  sector  and  commercial  interests
 On  the  other  so  as  to  (a)  rationalise
 the  various  burdens  and  imposts  on
 these  commodities

 Shri  Sham  Lal  Saraf:  That  is  not
 my  question.  In  the  Institute  that  has
 already  been  set  up  in  Calcutta,  and
 perhaps  in  Bombay,  all  these  subjects
 are  there  for  study,  they  have  people
 traineq  in  these  subjects.  To  what
 extent  have  they  been  able  to  fulfil
 this  demand  on  the  part  of  the  Minis-
 try?

 Shri  0,  R.  Pattabhi  Raman:  He  is
 referring  to  cost  accounting,  That  has
 nothing  to  do  with  this.

 Shri  P.  R.  Chakraverti:  In  view  of
 the  fact  that  industrialists  have  their
 own  mechanisms  of  cost  study,  what
 are  the  specific  reasons  which  have
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 prompted  the  Planning  Commission  to
 take  it  up  again?

 Shri  C.  R.  Pattabhi  Raman:  It  is
 true  that  productivity  may  be  engag-
 ing  the  attention  of  various  industries.
 But  here  the  Board  of  Trade  of  the
 International  Trade  Ministry  felt  that
 the  Planning  Commission  should  be
 requested  to  take  up  an_  intensive
 study  in  consultation  with  the  con-
 cerned  Ministries  in  connection  with
 the  cost  structure  of  major  agricultu-
 ral  export  commodities,  namely,  jute,
 jute  goods,  sugarcane,  sugar,  tobacco
 etc.  In  view  of  the  experience  of  the
 Planning  Commission  in  this  field,
 they  wanted  them  to  do  it.

 Konar  Dam

 *1076,  Shri  Subodh  Hansda:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  signs
 of  “sweating’  have  been  noticed  on
 one  side  of  the  Konar  Dam  of  the
 Damodar  Valley  Corporation;

 (b)  Since  when  such  a  thing  has
 been  noticed;  and

 (c)  whether  any  investigation  has
 been  made  and  whether  there  is  any
 danger  to  the  structure  from  it?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K,  L.  Rao):  (a)  and  (b).  Yes,
 Sir.  “Sweating”  was  first  noticed  on
 the  downstream  face  of  the  earth
 dam  in  one  reach  of  Konar  Dam  in  the
 last  week  of  November,  1963.

 (c)  Investigations  have  been  made
 and  necessary  precautions  are  being
 taken.  There  is  no  danger  to  the
 structure.

 Shri  Subodh  Hansda:  Since  its  de-
 tection,  is  any  constant  watch  kept?
 If  so,  has  the  sweating  increased  or
 is  it  remaining  constant?

 Dr,  छू.  L.  Rao:  The  =  sweating
 appears  only  when  the  reservoir  level
 is  very  high,  at  the  full  level.  A  watch
 will  naturally  be  kept.  The  time
 when  the  reservoir  is  full  may  be
 after  the  monsoon.
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 Shri  Subodh  Hansda:  Is  the  degree
 of  sweating  gradually  on  the  increase
 or  is  it  remaining  constant?

 Dr.  K,  L.  Rao:  The  sweating  has
 been  a  very  small  one.  It  is  really
 not  such  as  to  be  of  any  importance.
 Necessary  precautions  are  being  taken
 to  rectify  that.

 The  sweating  is  not  incréasing,  As
 I  said,  it  appears  only  when  the  re-
 servoir  is  full.  The  level  has  gone
 down.  So  there  is  no  sweating  now.

 Shri  Hari  Vishnu  Kamath:  Draw-
 ing  upon  his  knowledge  not  merely
 during  the  period  he  has  been  in  Par-
 liament,  but  also  during  the  period
 before  he  was  metamorphosed  as  an
 M-P.,  later  as  Min‘ster,  could  the
 Minister  tell  the  House  as  to  how
 many  dams  built  after  independence
 have  developed  defects  like  sweating,
 cracks  and  all  that,  so  far  during  the
 years  after  independence?

 Mr,  Speaker:  This  is  about  the
 Konar  dam.

 Shri  Hari  Vishnu  Kamath:  He  has
 been  in  this  field  for  long.  He  is  pre-
 pared  to  answer.

 Mr,  Speaker:  No,  I  would  not  allow
 it.

 Shri  S,  0.  Samanta:  If  the  sweat-
 ing  increases  day  by  day,  what  would
 be  the  bad  effects?

 Dr.  K.  L.  Rao:  As  I  submitted,
 there  are  two  reservoir  levels  in  this
 dam.  There  is  what  we  cal]  the  full
 reservoir  level  and’  there  is  a  level
 which  we  generally  keep  about  7  feet
 lower,  for  the  sake  of  flood  storage.
 Generally  the  reservoir  is  kept  in  the
 lower  level  and  when  the  reser-
 voir  is  kept  at  a  lower  level
 there  is  no  sweating.  It  is  only  when
 the  reservoir  was  filled  up  sweating
 was  noticed  last  year.  The  precau-
 tions  that  have  been  taken,  I  am  al-
 most  sure,  will  eliminate  this  trouble.
 It  will  be  watched  this  year  too.
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 12:00  hrs.  May,  1964.  These  would  give  some
 relief.  Substantial  relief  will,  how-

 SHort  Notice  QUESTION
 Shrotage  of  Water  in  Netaji  Nagar,

 New  Delhi
 +

 Shri  Hari  Vishnu  Kama‘hy'
 |  Shri  Kachhavaiya:

 Shri  Shinkre:
 SING:  oo,

 4  Shri  Yashpal  Singh:
 |  Shri  Onkar  Lal  Berwa:

 L  Shri  D,  C.  Sharma:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact—

 (i)  that  the  water  pressure  in
 Netaji  Nagar,  New  Delhi  a
 Government  colony  has  been
 very  low  for  the  last  one
 month;

 (ii)  that  the  taps  on  upper
 go  dry  as  early  as  8
 everyday;

 (iii)  that  water  tanks  fixed  on  top
 to  feed  the  lavatory  taps  and
 to  work  the  flush  system  have
 been  absolutely  dry  for  the
 last  one  month  resulting  in
 most  unhygienic  conditions;
 and

 (b)  if  so,  the  steps  proposed  to  be
 taken  to  redress  the  grievances  of  the
 residents  who  face  hardships  regard-
 ing  washing,  bathing,  keeping  their
 flats  clean,  and  maintaining  good  sani-
 tation  in  general?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  (i)  The  first  report  about
 the  low  pressure  was  received  by  the
 New  Delhi  Municipal  Committee  67
 the  3rd  April,  1964.

 (ii)  It  hag  been  reported  that  the
 residents  of  the  upper  flats  do  not  re-
 ceive  water  after  0  or  0.30  AM.

 (iii)  Some  reports  to  that  effect
 have  been  made  to  the  New  Delhi
 Municipal  Committee.

 flats
 A.M.

 (b)  Tube-wellg  are  being  sunk  by
 the  Delhi  Municipal  Corporation  ia
 Ramakrishnapuram  and  in  other  areas
 of  South  Delhi,  Two  of  these  are  ex-
 ected  to  be  ready  by  the  middle  of

 ever  be  possible  by  September,  964
 when  40  million  gailons  per  day  of
 water  are  expected  to  be  available
 from  the  new  40  M.G.D.  plant  now
 under  construction  at  Wazirabad,  Till
 then  water  supp!y  hours  and  water
 pressure  wil]  have  to  be  adjusted  by
 special]  regulation  of  sluice  valves  par-
 ticularly  during  the  summer  mon'*s.
 The  Delhi  Municip2!  Corporatisn
 working  out  the  timings  of  reguiation
 of  sluice  valves  for  different  areas.

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  in  most  of  these  Govern-
 ment  colonies  there  are  separate  water
 connections  with  taps  for  the  ground
 floor  and  the  upper  floor  quarters  and
 it  is  only  in  this  Netaji  Nagar  that  the
 connections  are  not  separate  and  that
 the  Health  Ministry’s  engineer  had
 recommended  to  the  CPWD  engineers
 that  this  should  be  done  that  separate
 connections  should  be  installed,  but
 because  of  lack  of  co-ordination  bet-
 ween  the  Health  Ministry  and  the
 CPWD  or  Works  and  Housing  Minis-
 try  this  has  not  been  done?

 Dr,  Sushila  Nayar:  I  do  not  see
 how  Jack  of  co-ordination  comes  into
 the  picture  because  the  Health  Minis-
 try  does  not  sanction  the  connections
 for  either  the  ground  floor  or  the  top
 floor.  I  am  not  aware  of  any  diffe-
 Tence  about  the  nature  of  connections
 in  Netaji  Nagar.  It  is  however  true
 that  a  number  of  colonies  in  these  dis-
 tant  places  that  are  being  supplied  by
 a  common  main  have  low  pressure  of
 water  and  because  of  this  low  pres-
 sure  the  upper  flats  suffer  unless  the
 pressure  is  increased  by  the  manipu-
 lation  of  sluices,  valves,  etc,

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  in  some  of  the  flats  or  quar-
 ters  occupied  by  higher  class  officers
 in  this  colony  there  is  a  regular  and
 unfailing  supply  of  water  and,  if  so.
 is  this  position,  this  state  of  affairs,
 worthy  of  a  welfare  State,  ang  is  Gov-
 ernment  proposing  to  built  a  water
 reservoir  as  a  permanent  measure  as
 they  have  done  in  Moti  Bagh  II,  and
 if  not  a  reservoir,  at  least  install
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 booster  pumps  to  pump  water  from
 the  lower  level  to  the  higher  level?

 Dr.  Sushila  Nayar:  The  charge  that
 there  is  a  different  arrangement  for
 better-paid  people  and  for  lower-
 paid  people  is  not  correct.  Further,  we
 are  taking  steps  to  increase  the  re-
 lease  of  water  in  one  colony  during
 certain  hours  and  in  another  colony
 during  certain  other  hours.  The
 booster  pumps  will  function  if  the-e
 is  enough  water.  There  is  not  enough
 water  at  present  in  the  mains.  The
 0  mi'lion  gallons  that  is  now  promis-
 ed  by  September,  was  promised  to  us
 by  the  Ist  of  May,  and  if  this  had
 materialised,  this  trouble  would  not
 have  occurred.  But,  unfortunately,
 the  engineers  have  not  delivered  the
 goods  according  to  the  original  esti-
 mated  date,  and  that  is  why  we  are
 having  this  difficulty.

 Shri  Hari  Vishnu  Kamath:  Sir,  by
 your  Jeave,  that  part  of  the  question
 with  regard  to  the  water  reservoir  for
 the  colony  as  in  Moti  Bagh  II  may
 aiso  be  answered,

 Dr,  Sushila  Nayar:  It  is  a  sugges-
 tion  for  action;  it  will  be  examined.

 Stri  Hari  Vishnu  Kamath:  Do  they
 propose  to  build  one?

 Mr.  Speaker:
 examined.

 श्री  कछवाय  :  पिछले  अनेक  दिनों  से
 समाचारपत्न ों  में  यह  आता  है  कि  आज  फलानी
 बस्तों  में  पानी  बन्द  रहेगा  और  दूसरी  बस्तियों
 को  पानी  दिया  जाएगा  v  तो  यह  जो  एक  बस्ती
 में  पानी  बन्द  करके  दूसरी  बस्ती  को  दिया
 जाता  है  और  उनको  कष्ट  होता  है,  यह  सारी
 गड़बड़  कितने  रोज  तक  चलेगी,  इसका
 मुख्य  कारण  क्या  है  और  गन्दी  बस्तियों  में
 a  पनी  नहीं  दुंचता  है  इसके  लिए  क्‍या
 व्यवस्था  की  गई  है  ?

 She  says  it  will  be

 डा०  सुशीला  नायर  :  इस  पानी के  प्रश्न
 से  गन्दी  बस्तियों  का  कोई  ताल्लुक  नहीं
 है  1  हां  दूर  दूर  पर  बसी  हुई  बस्तियों  का  संबंध
 जरूर  है।  ज॑सा  मैंने  निवेदन  किया  एक  बड़ा
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 पाइप  है  जो  कंटोनमेंट  बोर्ड  की  तरफ  से
 जाता  है  और  पांच,  छः:  कालोनी  को  पानी
 देता  है।  दिल्‍ली  म्यूनिसिपल  कारपोरेशन
 अलग  अलग  समय  निर्धारित  कर  रहा  है  जिस
 में  कि  चन्द्र  घंटों  तक  एक  कालोनी  की  तरफ
 उसका  रुख  कर  दिया  जाए  और  चन्द  घंटों
 तक  दूसरी  कालोनी  की  तरफ  यह  इस  लिए
 किया  जा  रहा  है  कि  लोगों  को  अधिक  मात्रा
 में  पानी  मिले,  जितने  घंटे  उनको  पूतना
 मिले  उतने  समय  तक  ठीक  से  मिले।

 श्री  यशपाल  सिह  :  क्‍या  सरकार  के
 ध्यान  में  यह  बात  है  कि  वाटर  के  घंटे  मिनेश
 की  वजह  से  वहां  डायरिया  भी  फैल  गया  है
 ब्रोकर  सरकार  ने  यह  आडंबर  भी  इश्यू  किया  है
 कि  यहां  की  जनता  पानी  को  उबाल  कर
 पीए  |  यदि  हां,  तो  ऐसे  कितने  केसेज  हुए
 हैं  और  उसको  रोकने  के  लिए  सरकार  क्य
 कर  रही  है  ?

 डा०  सुशीला  नायर  :  वहां  कोई  विशेष
 डायरिया  के  केसेज  हुए  हों,  ऐसी  बात  तो
 नहीं  है,  और  किसी  विशेष  कालोनी  में  ऐसा
 कोई  आदेश  दिया  गया  हो  यह  भी  नहीं  है  ।

 शी  औंकार  लाल  बैरवा  :  इन  तीन  चार
 एरियाज  के  अन्दर  हर  साल  तीन  चार
 सालों  से  पानी  बन्द  रहता  है  और  उसकी
 लपेट  में  एम०  पी०  के  बंगले  भी  श्मा  जाते
 हैं  -  मैं  जानना  चाहता  हूं  कि  क्‍या  इस  साल
 भी  एम०  पी०  के  बंगलों  को  पानी  नहीं
 मिलेगा  ?

 डा०  सुशीला  नायर  :  हम  एम०  पीज
 को  अधिक  से  अधिक  सुविधा  देने  की  हमेशा
 कोशिश  करते  हैं  और  करते  रहेंगे  t

 Shri  Joachim  Alva:  Has  it  come  to
 the  knowledge  of  the  Ministry  that
 foreign  correspondents  have  bitterly
 complained  and  found  that  35  per
 cent  of  their  time  and  money  is  spent
 in  putting  water  right  and  electricity
 right,  and  especially  some  do  not  get
 water  at  all  ang  has  the  Minisiry
 taken  the  trouble  to  scan  the  list  of
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 those  foreign  correspondents  and  en-
 quire  into  this  complaint?

 Dr,  Sushila  Nayar:  We  do  not  tale
 any  special  notice  of  foreign  corres-
 pondents.  To  us,  all  citizens  of  Delni
 are  alike  and  we  try  to  provide  facili-
 ties  for  all  of  them  alike.

 Shri  9.  com  Sharma:  The  hon.  Minis-
 ter  has  given  us  a  long-range  soiu-
 tion  of  the  problem.  May  I  know  if
 she  has  any  immediate  solution  of  this
 problem  so  that  the  inhabitants—both
 officers  and  non-officers—get  their
 water  beyond  8  A.M.  also,  and,  if  that
 is  so,  how  long  will  they  be  able  to
 get  water  on  account  of  the  imme-
 diate  solution  of  the  problem?

 Dr,  Sushila  Nayar:  I  have  already
 submitted  that  we  have  made  these
 arrangements  for  the  regulation  of  the
 sluice  valves  to  give  better  pressure
 in  different  colonies.  Tube-wells  are
 also  being  installed  to  increase  the
 water  supply  for  these  areas.  Two
 tube-wells  in  Ramakrishnapuram  are
 expected  to  go  into  commission  by  the
 5th  May,  and  that  will  ease  the  solu-
 tion  to  a  certain  extent.

 Shri  D,  C.  Sharma:  Now  they  get
 water  up  to  8  am.  On  account  of
 these  steps,  may  I  know  till  what  time
 they  will  be  ab’e  to  get  water?  9  A.M.
 or  0  aM.  or  till  what  time?

 Mr,  Speaker:  She  says  upto  0.30
 they  are  getting.

 Shri  Hari  Vishnu  Kamath:  No;  it
 is  wrong;  they  get  water  only  upto  8
 or  8.30  and  they  suffer  in  silence.

 Shri  S|  M.  Banerjee:  From  the  re-
 ply  of  the  Minister,  it  appears  there
 are  two  reasons:  One  is  the  scarcity
 of  water  and  another  is  that  the  engi-
 Neers  did  not  work  up  to  the  estimate.
 I  want  to  know  whether  the  engineers
 have  done  something  against  the  spe-
 Cification  given  by  the  Government
 and,  if  so  what  steps  have  been  taken
 to  rectify  those  mistakes  and  to  take
 suitable  action  against  the  engineers,
 and  which  was  the  Department.
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 Dr.  Sushila  Nayar:  The  Delhi
 Municipal  Corporation  had  given  the
 contract  for  the  40  million  gallons  plant
 at  Wazirabad  in  1963.  The  work  was
 started  a  few  weeks  later  than  sti-
 pulated  in  the  first  instance.  Then,
 there  have  been  some  difficulties  that
 the  contractors  experienced,  because
 of  which  the  expected  date  of  lst  May
 for  the  0  million  gallons  has  not  been
 kept.

 WRITTEN  ANSWERS
 TIONS

 TO  QUES-

 Supply  of  Power  to  Goa
 #1077.  Shri  Jedhe:  Will  the  Minis-

 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  whether  the  Maharashtra  State
 Electricity  Board  has  submitted  a
 scheme  to  the  Central  Water  and
 Power  Commission  for  laying  a  220
 KV  line  from  Koyna  to  Goa;  and

 (b)  if  so,  the  action  taken  on  the
 scheme?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  In
 November  1962,  Maharashtra  State
 Electricity  Board  sent  an  estimate  for
 220  KV  line  from  Jaigad  (Koyna)
 to  Ponda  (Goa)  in  response  to  the  re-
 quest  from  Goa  administration.  A
 copy  of  this  was  sent  to  the  Central
 Water  and  Power  Commission,

 (b)  The  proposal  was  not  accepted
 by  Goa  administration  due  to  high
 costs,

 Control  of  T.B.
 #1078,  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  the  precise  nature  of  proposals
 and  schemes  which  have  been  for-
 warded  to  State  Governments  for  com-
 bating  the  spread  of  T.B,  in  their  res-
 pective  areas;

 (b)  whether  it  is  a  fact  that  a  sug-
 gestion  has  been  made  that  an  area
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 consisting  of  70  lakhs  of  population
 should  form  one  unit  for  the  purpose;
 and

 (c)  the  nature  of  work  so  far  un-
 dertaken  in  the  various  States?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  Under  the  National  T.B.
 Control  Programme,  the  States/Union
 Territories  have  been  asked  to  imple-
 ment  the  following  schemes  for  com-
 bating  the  spread  of  7.8,  in  their
 respective  areas:—

 (i)  Establishment  of  District  T.B.
 Clinics.

 (ii)  Establishment  of  TB,  De-
 monstration  and  Training
 Centres.

 (iii)  Establishment  of  Mobile  X-
 ray  Units.

 (iv)  Establishment  of  T.B,  Isola-
 tion  beds:

 (v)  BCG  Vaccination  Campaign.

 (b)  For  all  practical  purposes,  a
 unit  component  conforms  to  a  district
 the  population  of  which  usually  ranges
 between  |  to  .4  million,

 (c)  The  States/Union  Territories  are
 implementing  the  T.B.  Schemes  in-
 eluded  in  the  National  T.B.  Control
 Programme.

 Health  Statistics
 *1079,  Shri  Yashpal  Singh:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  the  steps  taken  by  Government
 to  ensure  collection  of  accurate  health
 statistics  for  the  formulation  of
 health  plang  and  contro]  of  epidemics
 during  the  Second  and  Third  Five
 Year  Plan  periods;

 (b)  the  extent  to  which  the  situ-
 ation  with  regard  to  statistics  has  im-
 Proved  as  a  result  thereof;

 (c)  whether  Government  askeq  for
 any  assistance  from  any  international
 source  for  this  purpose  and  if  so,  the
 result  thereof;  and
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 (d)  the  organisation  in  the  Minis-
 try  of  Health  which  deals  with  the
 statistical  work?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar)  (a)  to  (d).  The  required
 information  is  coniained  in  the  state-
 ment  laid  on  the  Table  of  the  House.

 STATEMENT
 A  scheme  called  Training  and  Re-

 search  in  Medical  Statistics  was  start-
 ed  during  the  Second  Plan  and  it  has
 been  continued  during  the  Third  Plan.
 Training  Programm2s  were  initiated
 at  the  Model  Vital  and  Health  Statis-
 tics  Unit  at  Nagpur  for  Statistical
 Assistants,  at  the  All  India  Institute
 of  Hygiene  and  Public  Health,  Cal-
 cutta  for  Statisticians,  and  at  the
 Christian  Medical  College  and  Hospi-
 tal  at  Vellore  for  Medical  Record
 Officers  and  Medica!  Record  Techni-
 cians.  The  Central  Bureau  of  Health
 Intelligence  has  been  set  up  in  the
 Directorate  General  of  Health  Ser-
 vices  and  strengthened.  The  Bureau
 deals  with  the  compilation  of  health
 statistics.

 A  morbidity  survey  was  also  con-
 ducted  among  the  C.H.S.  beneficiaries.
 Health  surveys  were  conducted  in
 certain  Community  Development  Pro-
 ject  areas.  A  scheme  regarding  mor-
 bidity  survey  has  been  included  in
 the  Thirg  Plan.

 The  position  of  collection  and  com-
 pilation  of  Vital  and  Health  Statistics
 has  consequently  been  progressively
 improving,  though  there  is  room  for
 considerable  improvement,

 The  services  of  an  International  Ex-
 pert  were  obtained  to  organize  the
 training  courses  at  the  Model  Vital
 and  Health  Statistics  Unit,  Nagpur
 and  to  train  the  national  counter-part
 in  the  conduct  of  training  courses.  A
 Plan  of  operation  for  strengthening  of
 Health  Services  (Epidemiology)  was
 also  signed  with  the  World  Health
 Organisation  in  1962.  A  short  term
 consultant  to  suggest  a  set  up  for
 Health  Statistics  at  the  centre  was
 also  obtained.
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 Flies  in  a  Vial  of  Streptonex

 Sulphate

 "1080.  S  Shri  G,  Mohanty: ‘Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  flies
 have  been  found  recently  in  a  vial  of
 “Streptonex”  Sulphate  manufactured
 by  Pfizer  Private  Limited,  Bombay;
 and

 (b)  if  so,  what  action  Government
 have  taken  against  this  company?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  Yes,  a  vial  of  Streptonex
 Sulphate  manufactured  by  M/s.  Pfizer
 Private  Limited  Bombay,  bearing
 Batch  No.  320—4l039  when  dissolved
 in  water  was  found  to  contain  a  fly.

 (b)  The  following  action  was  imme-
 diately  taken  against  the  firm:—

 (i)  The  Director,  Drugs  Control
 Administration  Maharashtra,
 was  asked  to  investigate  the
 complaint.

 (ii)  The  State  Drugs  Controller
 served  on  the  firm  a  notice
 asking  them  to  show.  cause
 why  their  licence  for  the
 manufacture  of  biological  and
 Other  drugs  should  not  be
 suspended.  He  also  asked
 them  to  stop  manufacture  of
 all  antibiotics  administered
 parenterally.

 (iii)  Vialling  operations  of  antibio-
 tics  remained  suspended  from
 the  26th  December,  963  to
 the  6th  January  1964,  The
 stock  of  the  defective  vials
 was  also  withdrawn  by  the
 firm.

 (iv)  The  firm  set  right  the  defi-
 ciencies  pointed  out  by  the
 State  Drugs  Control  Adminis-
 tration  and  the  Director  per-
 sonally  inspected  the  firm
 and  on  being  satisfied  permit-
 ted  them  to  resume  the  vial-
 ling  operations.

 (v)  On  receipt  of  further  com-
 plaints  permission  _for  the
 manufacture  of  Streptonex  by
 the  firm  has  been  withdrawn
 and  the  firm  has  been  asked
 to  refrain  from  manufacturing
 this  product  in  future.  The
 firm  has  also  been  warned
 that  should  any  compiaint  as
 regards  presence  cf  foreign
 matter  in  their  parenteral
 preparations  (injectibles)  be
 received  action  would  be
 taken  to  stop  the  manufacture
 of  Schedule  C  drugs  by  the
 firm.

 Tawa  Multi-Purpose  Project
 *08l|  Shri  Harj  Vishnu  Kamath:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  his  re-
 ply  to  the  discussion  on  the  Demands
 for  Grants  of  his  Ministry  on  the  3lst
 March,  964  and  state:

 (a)  whether  work  -on  the  Tawa
 Multi-purpose  Project,  Madhya  Pra-
 desh  will  be  resumed  with  vigour  and
 speed;

 (b)  if  so,  when  and  how;
 (c)  whether  attempts  have  been  or

 are  being  made  to  secure  a  sizeable
 allocation  to  the  project  for  the  fourth
 year  of  the  Third  Plan;  and

 (d)  if  so,  the  outcome  thereof?
 The  Minister  of  Irrigation  and

 Power  (Dr.  K,  L.  Rao):  (a)  to  (d).
 As  a  part  of  Rehabilitation  pro-
 gramme,  a  crore  of  Rupees  is  being
 allotted  to  Tawa  Project  for  this  year.
 This  will  enable  to  build  up  the
 tempo  and  make  it  possible  to  proceed
 with  greater  vigour  in  subsequent
 years.

 Monopolies  Commission
 #1082.  Shri  D.  c.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  personnel  of  the
 Monopolies  Commission  proposed  to
 be  set  up  has  been  decided;  and

 (b)  if  so,  its  composition  and  scope
 of  functions?
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 The  Minister  of  Planning  (Shri  B.  R.
 Bhagat):  (a)  and  (b).  The  matter
 is  under  active  consideration  of  the
 Government.  The  House  will  be  in-
 formed  as  soon  as  a  decision  is  taken.

 Grants  From  U.N.  Special  Fund
 Shri  Maheswar  Naik:

 #1088
 Shri  S.  C.  Samanta:

 ]  Shri  P.  Venkatasubbaiah.
 L  Shri  Kappen:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Governing  Council  of  U.N.  Special
 Fund  has  approved  new  projects  va-
 Jued  at  several  hundred  million  dol-
 lars  intended  mainly  for  Asia  and  Af-
 rica;

 (b)  the  total  amount  so  approved
 and  the  share  allotted  to  India;  and

 (c)  the  manner  in  which  the  grants
 .are  proposed  to  be  utilised  in  India?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)

 ‘to  (c).  The  Governing  Council  of  the
 U.N.  Special  Fund  approveg  at  its

 -January  964  meeting  48  projects  in-
 volving  a  total  Special  Fund  contri-
 bution  of  $53.7  million.  Of  these,  34
 are  projects  in  Africa  and  Asia,  in-
 volving  a  Special  Fund  contribution
 of  about  $40  million.  An  allocation  of
 over  $4  million  was  approved  for
 the  following  three  Indian  projects  :—

 i.  Six  Regional  Engineering
 Colleges.  $2,093,800

 2.  Survey  of  India  Pre-invest-
 ment  Surveyirg  and
 Mappirg,  and  $1,481,400

 3.  Establishment  of  four
 Logging  Training  Centres

 Total  :
 $491,300

 $  43066,  500

 Uniform  Sales  Tax

 Dr,  L.  M.  Singhvi:
 91084,  <  Shri  Sham  Lal  Saraf:

 Shri  D.  C.  Sharma:
 Will  the  Minister  of  Finamce  be

 Pleased  to  state:
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 (a)  whether  there  is  a  proposal  to
 have  a  uniform  sales  tax  in  all  the
 States  of  Northern  Zone;

 (b)  whether  there  is  also  a  propo-
 sal  to  remove  sales  tax  and  instead
 levy  excise  duty;

 (c)  whether  such  recommendations
 have  been  made  by  the  States  in  the
 Northern  Zone;  and

 (d)  if  so,  the  action  being  taken  by
 Government?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwarl
 Sinha):  (a)  Yes,  Sir.  This  proposal
 is  before  the  Northern  Zona  Council.

 (b)  No,  Sir.

 (c)  and  (d).  The  Council  had  re-
 commended  in  October,  1963,  that
 sales  tax  On  iron  and  steel,  cement,
 coal,  vanaspati  ghee,  paper,  petroleum
 products  and  yarn  should  be  replaced
 by  a  duty  of  excise.  The  proposal
 for  replacement  of  sales  tax  by  excise
 duty  was  dropped  as  a  result  of  the
 discussion  at  a  conference  of  State
 Finance  Ministers  held  on  the  7th
 November,  1963.  The  proposal  for
 uniform  sales  tax  is  still  under  the
 consideration  of  the  Northern  Zonal
 Council,

 Lissara  Drain

 Shri  Harish  Chandra  Ma-
 thur:

 Shri  Yashpa]  Singh:
 Shri  Vishwa  Nath  Pandey:
 Shri  Gahmari:
 Shri  B.  P.  Yadava:

 L  Shri  Vishram  Prasad:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  re-
 ply  given  to  Short  Notice  Question
 No.  2  on  the  9th  March,  964  and
 State:

 (a)  the  conclusions  which  he  has
 arrived  at  as  a  result  of  his  inspection
 of  Ghaggar  and  Lissara  on  the  Ist
 March,  1964;

 1085.



 37389  Written  Answers  CHAITRA  27,  886  (SAKA)  Written  Answers  339°

 (b)  the  steps  being  taken  to  ensure
 that  by  the  next  monsoon  no  damage
 is  done  to  Rajasthan;  and

 (c)  the  result  of  any  study,  if  made,
 regarding  the  utilisation  of  Ghaggar
 flood  waters  in  Rajasthan?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a):  Follow-
 ing  my  inspection  of  Ghaggar  and  Lis-
 Sara  On  1-3-1964  and  discussions  with
 the  Chief  Ministers  of  Rajasthan  and
 Punjab  on  (27-3-1964,  it  has  been
 agreed  that  the  waters  of  Lissara
 Drain  in  its  upper  reaches  would  be
 diverted  to  the  river  Sutlej  through
 the  Chand  Bhan  Drain.  It  was  fur-
 ther  decided  that  the  Chief  Minieters
 of  both  the  States  and  I  should  inspect
 the  Ghaggar  river  and  Lissara  Drain
 before  considering  the  question  of  a
 suitable  disposal  of  the  waters
 brought  by  the  lower  portion  of  the
 Lissara  Drain.

 (9)  The  Lissara  Drain  is  incom-
 plete  in  several  reaches,  and  no  addi-
 tional  waters  will  be  added  to  Ghag-
 gar  river,  during  964  monsoons  by
 this  drain,

 (c)  A  preliminary  study  indicates
 that  before  the  diversion  channel
 from  the  syphon  under’  Rajasthan
 Feeder  to  the  sand  dunes  near  Surat-
 garh  is  completed,  it  should  be  possi-
 ble  to  pass  3,000  to  5,000  cusecs  of
 Ghaggar  flood  waters  into  Rajasthan
 Canal,  As  a  permanent  measure,  a
 scheme  to  construct  a  channel  from
 Ottu  Weir  to  Rajasthan  Canal  to  uti-
 lise  some  of  the  flood  waters  of  the
 Ghaggar  river  for  irrigation  from  Ra-
 jasthan  Canal]  is  under  consideration.

 Medical  Facilities  in  Delhi
 #1087.  Shri  Maheswar  Naik:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  Government  have  as-
 certained  the  extent  to  which  the  me-
 dical  facilities  available  in  Delhi  fall
 short  of  the  overall  requirements;
 and

 (b)  the  steps  taken  to  meet  the  de-
 mands  and  the  approximate  time  by
 which  such  demands  will  be  met  in
 full  at  least  in  the  capital?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b)  The  demand  for
 medica]  facilities  is  steadily  increasing
 with  the  growth  of  Delhi  and  its  po-
 pulation.  Delhi  is  however  better
 served  in  this  respect  taking  into  ac-
 count  the  standards  in  the  country  as
 a  whole.  The  medical  facilities  in
 Delhi  are  being  developed  in  accord-
 ance  with  the  provisions  of  the  plans.

 Pochampad  Project
 22ll.  Shri  E.  Madhusudan  Rao:  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  the  up-to-date  pro-
 gress  in  regard  to  the  construction  of
 Pochampad  Project  in  Andhra  Pra-
 desh?

 The  Minister  of  Irrigation  and  Po-
 wer  (Dr.  K.  L.  Rao):  Preliminary
 works  such  as  construction  of  build-
 ings,  roads,  water  supply,  power  sup-
 ply,  and  detailed  investigations  etc.
 are  in  progress,  An  expenditure  of
 about  Rs.  57  lacs  has  been  incurred
 to  the  end  of  February,  1964,

 National  Water  Supply  and  Sanita-
 tion  Committee

 2212,  Shri  Tan  Singh:  Will  the  Mi-
 nister  of  Health  be  pleased  to  state:

 (a)  the  progress  achieved  so  far  in
 implementing  the  recommendations  of
 the  National  Water  Supply  and  Sani-
 tation  Committee;

 (b)  whether  the  Rajasthan  Govern-
 ment  have  also  accepted  the  recom-
 mendations;  and

 (c)  whether  rural  and  urban  com-
 mittees  recommended  in  the  report
 have  been  constituted  in  Rajasthan?

 The  Minister  of  Health  (Dr.  Sushi-
 la  Nayar):  (a)  Most  of  the  recom-
 mendations  of  the  National  Water
 Supply  and  Sanitation  Committee  per-
 tain  to  the  State  Governments.  Some
 of  these  recommendations  are  already
 being  implemented  in  the  States  while
 others  are  still  under  consideration.
 At  the  Centre,  8  Drinking  Water
 Board  was  set  up  in  April,  963  for
 evolving  suitable  procedure  and  pro-
 per  machinery  for  the  expeditious
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 implementation  of  rural  water  supply
 schemes.  An  interim  report  submitted
 by  the  Board  is  under  consideration  of
 the  Government.

 Special  Investigation  Divisions  have
 been  set  up  in  the  States  with  00
 per  cent  Central  subsidy  for  a  rapid
 assessment  of  the  rural  water  supply
 problem  in  each  State,  especially  in
 the  difficult  and  scarcity  areas,

 More  recentiy  a  Coordination  Com-
 mittee  for  rural  water  supply  under
 the  Chairmanship  of  the  Member,
 Planning  Commission,  has  been  cons-
 tituted  to  consider  all  aspects  of  cur-
 rent  rural  water  supply  programmes
 and  to  make  recommendations  on
 policy  and  procedure  to  be  followed
 for  a  more  effective  impiementation  of
 the  rural  water  supply  programmes
 and  utilization  of  the  allotments  in
 full  during  the  Third  Plan  period.

 (b)  and  (c).  The  Rajasthan  Govern-
 ment  have  agreed  to  the  recommen-
 dation  regarding  the  interchange  of
 officers  between  the  Central  Public
 Health  Engineering  Organisation  and
 the  State  Public  Health  Engineering
 Department  subject  to  the  condition
 that  it  could  be  given  effect  to  only
 when  a  separate  Public  Health  Engi-
 neering  Department  is  constituted.
 Information  in  respect  of  other  recom-
 mendations  is  being  collected  from  the
 State  Government  and  will  be  laid
 on  the  Table  of  the  Sabha  when  re-
 ceived.

 Estate  Duty

 2213,  Shrimati  Laxmi  Bai:  Will  the
 Minister  of  Finance  be  pleased  to
 6tate:

 (a)  the  number  of  cases  in  which
 Estate  Duty  has  been  realised  at  the
 rate  of  50  per  cent  of  the  value  of
 the  estate  since  1960;  and

 (b)  the  total  amount  collecteq  dur-
 ing  that  period?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari:  The  requisite  infor-
 mation  is  as  under:
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 (a)  the  question  does  not  arise  as
 the  maximum  rate  applicable  for  the
 levy  of  estate  duty  is  40  per  cent.

 (b)  Rs.  -15,97,63,000,  as  under:—
 960-6l—Rs.  2,90,74,000
 96-62—Rs.  4,25,89,000
 962-63—Rs.  3,98,00,000
 963-64—Rs.  4,83,00,000.

 (Provisional).

 Prosecutions  under  Companies  Act

 2214,  Shri  V.  B.  Gandhi:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  number  of  prosecution
 cases  filed  annually  since  the  enforce-
 ment  of  the  Companies  Act,  1956;

 (b)  how  many  of  the  companies  in-
 volved  in  these  prosecution  cases  had
 authorised  capital  below  one  lakh,
 five  lakhs,  ten  lakhs  and  above  ten
 lakh  rupees;  and

 (c)  how  many  of  them  were  acquit-
 ted  or  discharged  together  with  the
 details  as  to  authorised  capital  as
 above  of  the  companies?

 The  Minister  of  Finance  (Shri  T.  T..
 Krishnamachari):  (a)  to  (c).

 No.  of  No.of  No.  of
 prosecution  Companies  Companijes cases  filed.  involved.  acquitted.

 1956-57,  573  765  52
 1957-58  7305  235  756
 1958-59  2498  637  66
 1959-60  5252  7043  748
 1960-61  6272  7220  7
 I96I-62  3990  902  253
 1962-63  3687  983  I22

 Information  regarding  the  break-up
 of  the  companies  according  to  their
 authorised  capital  js  not  available.
 Amount  Sanctioned  to  U.P,  For  D.Ps.

 Shri  Dhaon:
 Shri  B.  P.  Yadava:
 Shri  Bishanchander  Seth:
 Shri  Yashpal  Singh:

 R213,

 Will  the  Minister  of  Works,  Housing
 and  Rehabilitation  be  pleased  to
 state:
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 (a)  whether  Government  have
 sanctioned  any  amount  to  U.P.  Gov-
 ernment  to  enable  them  to  subsidise
 the  wages  of  East  Pakistan  displaced
 persons  in  Rajapur  and  Kashijot  co-
 lonies  working  at  the  “Test  Works”
 in  Payagpur  area  in  Bahraich  Dis-
 trict;  and

 ‘(b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Ministry

 of  Works,  Housing  and  Rehabilitation
 (Shri  P.  S.  Naskar):  (a)  Yes.  A  sum
 of  Rs.  20,000  has  been  sanctioned.

 (b)  The  subsidy  has  been  sanction-
 ed  for  26  displaced  families  at  the
 rate  limited  to  Rs.  20  per  family  per
 month  for  a  period  not  exceeding  8
 months.

 Accountant  General,  U.P.
 2216,  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Finance  be  pleas-
 ‘ed  to  state:

 (a)  the  number  of  persons  of  all
 categories  working  under  the  Ac-
 countant  General,  Uttar  Pradesh  at
 present;  and

 (b)  the  number  of  employees  pro-
 vided  with  family  quarters  till  the
 end  of  January,  1964?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari);  (a)  and  (b)..  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House
 when  available.

 Development  of  Ayurveda
 2217,  Shri  Vishwa  Nath  Pandey:

 ‘Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  the  amount  allocated  by  Central
 “Government  for  the  development  of
 Ayurveda  in  Uttar  Pradesh  during  the
 Third  Plan  period;  and

 (b)  the  amount  spent  so  far?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (a)  and  (b):  A  sum  of  Rs.
 99.65  lakhs  was  allotted  to  Uttar  Pra-
 ‘desh  in  the  Third  Plan  for  the  deve-
 lopment  of  Indigenous  Systems  of
 Medicine  including  ayurveda.  The
 Central  assistance  to  the  State  Gov-

 ernment,  in  this  regard,  is  released
 through  Ways  and  Means  Advances
 and  the  amount  drawn  by  the  State
 Government  for  the  development  of
 ayurveda  is  not  known.  However,
 the  State  Government  has  reported
 that  during  the  first  three  years  of
 the  Third  Plan,  the  Central  Govern-
 ment  had  allocated  a  total  sum  of
 Rs.  -11,28,900  and  that  an  amount  of
 Rs.  8,82,631  had  so  far  been  spent  on
 the  development  of  ayurveda  in  Uttar
 Pradesh.

 In  addition  to  the  above  the  Central
 Government  has  been  giving  direct
 grants  to  the  following  instituticns  for
 implementation  of  schemes  as  indi-
 cated  below  :—

 Institutions  Scheme  Amount  given
 so  far

 (1)  Bararas  Hindu  (i)  Cortinu-  Rs.  50,778 UV:  ivesity,  atior  of
 ‘Varaz.asi.  research

 (ii)  Post  Rs.  300,000, Graduate-cum-
 Research
 Certrein
 Ayurveda. 2  Gurukul  Kangri,  Survey  of

 Hardwar  medicinal
 plants  Rs.  I,84,550

 Total  :  Rs.  5,35,328

 सामाजिक  सुरक्षा

 श्री  सिद्ध  ओवर  प्रसाद  :
 र२१८.  |  श्री  दी०  चे  पार्सा:
 क्या  वित्त  मंत्री  १३  फरवरी,  १६६४

 के  तारांकित  प्रश्न  संख्या  ७४  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  5रेंगे  कि  :

 (क)  क्‍या  सामाजिक  सुरक्षा  को
 व्यवस्था  से  संबंध  रखने  वाली  दूसरी  समस्याम्रों
 पर  विचार  किया  जा  चुका  है  ;

 (ख)  यदि  हां,  तो  उनक  ब्यौरा  क्या
 है  ;  और

 (ग)  उन्हें  कब  तक  और  फारसी  रूप  में
 कार्यान्वित  किया  जाएगा  ?

 वित्त  मंत्रो  (भी  ति०  त०  कृष्णमाचारी )  :

 (क)  जी  नहीं  ।  कुछ  शौर  उपायों  पर  विचार
 किया  जा  रहा  है  ।
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 (ख)  कौर  (ग).  ये  सवाल  पैदा  ही
 नहीं  होते  ।

 D.  V.  C.  Power  Schemes

 2219,  Shri  Mohammad  Ellias:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  whether  the  Planning  Commis-
 sion  have  raised  some  objections
 about  D.V.C.  Power  schemes  for  the
 Fourth  Plan;  and

 (b):  if  so,  the  reasons  therefor?

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Multi-Storeyed  Buildings
 Delhi

 in  New

 2220.  Shri  Maheshwar  Naik:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  sanc-
 tion  has  been  accorded  to  the  various
 institutions  and  organisation  for  cons-
 truction  of  multi-storeyed  buildings
 around  Connaught  P.ace,  New  Delhi
 which  when  completed,  will  convert
 Many  residential  areas  into  commer-
 cial  ones;  and

 (b)  if  so,  whether  relative  advan-
 tages  of  the  commercial  vis-a-vis  resi-
 dential  needs  have  been  fully  worked
 out  before  such  sanction  was  accord-
 ed?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  Yes.  It  may  be  observed  in
 this  connection  that  the  sanctions  ac-
 corded  by  the  Delhi  Development  Au-
 thority  as  well  as  the  New  Delhi  Mu-
 nicipal  Committee  are  in  conformity
 with  the  provisions  of  the  Master  Plan
 for  Delhi  which  has  been  prepared
 after  full  consideration  of  the  prob-
 lems  involved,
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 राज्य  योजना  बोई

 _ श्री  सिद्धेश्वर  प्रसाद  :
 २२१.

 XY  को  to  fo  चक्रवर्ती  Fd

 क्या  योजना  मंत्री  २०  फरवरी,  १६६४
 के  तारांकित  प्रश्न  संख्या  २२४  के  उत्तर  के
 सम्बन्ध में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मा,  १६६४  के  अन्त  तक  कौर
 किन  राज्यों  में  राज्य  योजना  जोडों  का  गठन
 हो  चुका  है  ;

 (ख)  जिन  बोर्डों  का  गठन  पहले  हो
 चुका  था,  क्‍या  उनके  कार्य  का  कोई  मूल्यांकन
 किया  गया  है;  और

 (ग)  जिन  राज्यों  में  अभी  तक  बोरों
 का  गठन  नहीं  हो  सका  है,  उसका  क्या  कारण:
 है?

 योजना  मंत्री  श्री  Fo  रा०  भगत)  :

 (क)  उड़ीसा,  पंजाब,  राजस्थान,  बिहार
 शौर  जम्मू  तथा  काश्मीर  में  योजना  बंडलों
 का  गठन  हो  चुका  है  ।

 (ख)  राष्ट्रीय  विकास  परिषद्‌  ने
 नवम्बर  १६६३  में  सम्पन्न  अपनी  बीसवीं
 बैठक  में  निश्चय  किया  कि  मध्यावधि  मूल्यांकन
 के  आधार  पर  यद्यपि  व्यवस्था  में  कुछ  अंश
 तक  लचीलापन  हो  सकता  है  परन्तु  राज्य
 सरकारों  को  चाहिए  कि  वे  नियोजन  तंत्र  में

 सुधार  लाने,  प्रशासनिक  कुशलता  के  स्तर  को
 ऊंचा  उठाने  तथा  विभिन्न  क्षेत्रों  के  विकास
 कार्यक्रमों  के  कार्यान्वयन  में  दृढ़ता  लाने  के
 लिए  विशिष्ट  उपाय  करें  ।

 (ग)  जिन  राज्यों  में  योजना  बांडों
 का  गठन  नहीं  हुआ  है,  उन्होंने  गठन  न  करने
 के  निम्न  मुख्य  कारण  बताये  हैं  :--

 १.  सार्वजनिक  जीवन  में  पर्याप्त  योग्यता
 आर  स्यान  रखने  वाले  व्यक्तियों  को  राज्य
 योजना  बोर्ड  में  पूरे  समय  के  लिए  सदस्यों  के



 77397  Written  Answers  CHAITRA  27,  886  (SAKA)  Written  Answersr3398

 रूप  में  काम  करने  के  लिए  प्राप्त  करना  कठिन
 है  1

 २.  राज्य  योजना  बोर्ड  के  गठन  से  राज्य
 के  साधनों  पर  अतिरिक्त  वित्तीय  बोझ
 पड़ेगा  ।

 ३.  राज्य  के  योजना  बोर्ड  तथा  अपेक्षित

 कानून  बनाने  के  लिए  जिम्मेदार  मंत्रालय  में
 क्या  सम्बन्ध  होगा,  इस  बात  पर  सावधानी-
 पूर्वक  विचार  करने  की  आवश्यकता  है  ।

 दिल्‍ली  में  चलता-फिरती  मधुशाला

 २२२३.  श्री  आकार  लाल  बे रवा  :  क्‍या
 विस  मंत्री  यह  बताने  ककी  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गत  ३  महीनों
 में  दिल्‍ली  में  चलता-फिरता  मयखाना  पकड़ा
 गया  है,  जिसमें  हजारों  बोतल  शराब  पकड़ी
 गई  ;

 (ख)  यदि  हां,  तो  कितनी  बोतलें
 पकड़ी  गईं;  और

 (ग)  इसको  रोकने  के  लिये  सरकार  ने
 क्या  उपाय  किये  ?

 वित्त  मंत्री  (श्री  ति०  त०  कृष्णमाचारी  ):
 (क)  अखिल  भारतीय  चिकित्सा  विज्ञान-

 शाला  (आल  इंडिया  इंस्ट्टीयूट  आफ  मेडिकल
 साइंस)  के  पास  १४  फरवरी,  १६६४  को
 ही०  एल०  टी०  १२८८  नम्बर  की  एवं  टैक्सी
 पकड़ी  गयी  थी  जिसके  बारे  में  कहा  जाता  था
 कि  वह  गेर-कानून  शराब  बेचने  के  काम  में
 लायी  जाती  है  ।  टेक्सी  में  बैठ  सभी  व्यक्तियों
 को  हिरासत  में  ले  लिया  गया,  क्योंकि  उनके
 पास  निश्चित  मात्रा  से  अधिक  शराब  पायी
 गयी  ।  इसके  अलावा  एक  गिलास  में  पड़ी  कुछ
 शराब  और  कुछ  खाली  बोतलें  भी  टैक्सी  से
 बरामद  की  गयीं  ।

 (ख)  &  बोतलें  |

 (ग)  गैर-कानूनी  शराब  की  बिक्री  और
 उसका  चोरी-छिपे  लाना  ले  जाना  रोकने  के

 उद्देश्य  से  उत्पादन-शुल्क  विभाग  और  पूलिस
 के  कमचारियों  द्वारा  अक्सर  छोड़  मारे  जाते
 हैं।

 गर्भ-निरोधक  टिकियाँ

 _  श्री  आकार  लाल  बैरवा  :
 रबर  ्य  ८६८  ६  वाय  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगी  कि  :

 (क)  क्‍या  गर्भ-निरोध  के  लिये  सरकार
 ने  प्लानीटेब'  टिकियाँ  बनाई  हैं;  और

 (ख)  यदि  हां,  तो  ये  टिकियाँ  कहां  तक
 कारगर  सिद्ध  हुई  हैं  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  और  (ख).  लिमिटेड'  एक  गर्भ  निरोधक
 फोम  टिकिया  है,  जिसे  हिन्द  कैमिकल्स
 लिमिटेड,  कानपुर  ने  तैयार  किया  है  ny  यह
 भारत  सरकार  द्वारा  स्वीकृत  गर्भ  रोधकों
 की  सूची  में  सम्मिलित  है  ।  गर्भ  रोधक  फोम
 टंकियों  की  प्रभावकारिता  सामान्यतया
 लगभग  ६०  से  ८०  प्रतिशत  है  ।  फोम  टीसियों
 का  प्रयोग  करने  वाली  कुछ  महिलाझ्रों  ने  इससे
 गर्मी  अथवा  जलन  की  अनुभूति  बतलायी  है  ।
 भारत  सरकार  अपने  मेडिकल  स्टोर  डिपुओं
 में  एक  विकसित  फोम  टिकिया  तैयार  कर  रही
 है  1

 Lease  Deed

 (Shri  A.  N.  Vidyalankar:
 Shri  Indrajit  Gupta:
 Shri  Yashpal  Singh:

 [  Shri  A.  S.  Saigal:
 Will  the  Minister  of  Works,  Hons--

 ing  and  Rehabilitation  be  pleased  to
 state:

 2224.

 (a)  whether  it  is  a  fact  that  Clause
 IX  of  Lease  Deed  Form  is  a  source
 of  revenue  to  his  Ministry;

 (b)  whether  it  is  also  a  fact  that
 Government  have  received  complaints
 that  the  Land  Development  Officer
 has  been  enforcing  the  penalty  clause
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 in  much  more  rigid  manner  than  in-
 tended  by  Government,
 Penalties  are  imposed  on  the  lessees
 for  even  one  days  delay  in  intimat-
 ing  the  fact  of  the  lease  deed;  and

 (c)  the  action  Government  propos- ed  to  take  on  the  complaints?
 The  Minister  of  Works,  Housing

 ‘and  Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  Clause  IX  of  the  lease
 deed,  provides  for  the  levy  of  a
 Penalty  of  Rs,  00  in  case  the  lessee
 fails  to  give  intimation  to  the  lessor
 of  change  of  possession  of  the  demis-
 ed  premises,  within  one  month  from
 the  date  of  registration  and  is  in-
 tended  to  serve  as  a  deterrant  rather
 than  a  source  of  revenue  to  ensure
 that  no  lessee  omits  to  give  due  inti-

 ‘mation  in  time.

 (b)  and  (c).  No  complaint  appears
 ‘to  have  been  received  in  the  recent
 past.  If  it  is  brought  to  the  notice
 of  the  Government,  the  matter  will
 be  looked  into.

 Medical  Specialists  in  Safdarjang
 Hospital

 2225.  Shri  R.  S.  Pandey;  Will  the
 Minister  of  Health  be  pleased  to

 -state:
 (a)  whether  it  is  a  fact  that  the

 ‘Safdarjang  Hospital,  New  Delhi  is
 under-staffed  in  respect  of  medical
 specialists;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 -ernment  to  fill  up  the  vacancies?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  No.

 (b)  Does  not  arise.

 Jay  Engineering  Works
 2226.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Finance  be  pleas-
 -ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 —premiseg  of  Messrs  Jay  Engineering
 Works  were  recently  searched;
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 (b)  if  so,  by  whom  and  on”  what
 grounds;

 (c)  whether  a  further  investigation Or  inquiry  is  being  conducted;  and
 (d)  if  so,  what  stage  it  has  reached?
 The  Minister  of  Finance  (Shri  फ  T,

 Krishnamachari);  (a)  and  (b).  Cer-
 tain  documents  were  taken  over  by
 the  Customs  authorities  at  Calcutta
 in  the  first  week  of  January,  964
 from  the  factory  premises  of  M/s. Jay  Engineering  Works,  the  main
 Office  of  the  firm’s  sole  agents,  and
 the  residence  of  a  person  handling
 the  affairs  of  the  firms.  No  formal
 search  was  found  necessary.  In
 Delhi,  the  business  premises  of  the
 same  firms  were  searched  by  the
 Delhi  Customs  authorities  on  the  4th
 January,  964  and  some  documents
 were  taken  over.  The  firms  were
 suspected  of  underinvoicing  of  ex-
 ports/imports  and  violation  of
 Foreign  Exchange  Regulations.

 (c)  and  (d).  Investigations  are
 being  carried  on  by  the  Calcutta
 Customs  authorities.  One  show  cause
 notice  has  been  issued  by  them  so  far.

 Irrigation  Projects

 2027  f  Shri  Ramachandra  Ulaka:
 ‘|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  number  of  major  and
 medium  irrigation  projects  taken  up
 so  far  in  the  country  during  the
 Third  Five  Year  plan  period;

 (b)  the  amount  spent  on  them;

 (c)  the  irrigation  potential  created
 by  these  projects;  and

 (d)  the  land  actually  irrigated  dur-
 ing  the  same  period

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  During
 the  Third  Plan  period  8  new  major
 projects  and  39  new  medium  projects
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 thave  been  taken  up  so  far,  besides  54
 Major  and  234  medium  projects  con-
 tinuing  from  the  earlier  plans.

 (b)  The  amount  spent  on  new  pro-
 jects  is  about  Rs,  40  crores  up  to
 March,  964  and  the  total  amount
 spent  on  all  the  projects  referred  to
 above  is  about  Rs.  865  crores.

 (c)  By  March,  1964,  the  newly
 started  projects  and  the  continuing
 schemes  would  have  created  an  irri-
 gation  potential  of  the  order  of  about
 40.8  million  acres.  Out  of  this  the
 potential  by  the  new  schemes  refer-
 med  to  in  (a)  above  would  be  only  of
 the  order  of  21,000  acres.

 (9)  By  March,  1964,  it  is  anticipat-
 ed  that  an  area  of  8.2  million  acres
 ‘would  have  been  irrigated  by  all  the
 schemes  referred  to  in  (a)  above.
 However,  no  utilisation  was  antici-
 pated  by  March,  1964,  from  the  new
 wehemes.

 ‘Shortfall  in  Assistance  to  Orissa

 2228
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister
 pleased  to  state:

 of  Finance  ‘be

 (a)  whether  it  is  a  fact  that  there
 hhas  been  a  shortfall  in  the  assistance
 given  in  the  first  three  years  of  the
 ‘Third  Five  Year  Plan  to  the  State  of
 ‘Orissa;  and

 (b)  if  so,  the  steps  taken  or  propos-
 ‘ed  to  be  taken  by  Government  to  re-
 move  the  difficulty  by  releasing  the

 -promised  amount?
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari):  (a)  No,  Sir.  Assist-
 ance  for  the  year  96l-62  has  been
 finally  settled  and  there  has  been  no
 shortfall  For  1962-63,  final  adjust-
 ment  is  yet  to  be  completed  on  the
 basis  of  actual  expenditure  incurred
 by  the  State  Government  but  provi-
 sional  payments  have  been  made  al-
 ready.  For  1983-64,  also,  final  sanc-
 tion  of  Central  assistance  has  not
 been  made  under  any  head  of  deve-
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 lopment  so  far  but  provisional  pay-
 ments  have  been  made  by  the  ad-
 ministrative  Ministries  concerned.

 (b)  The  amounts  payable  are  being
 determined  and  final  payments  will
 be  made  on  the  basis  of  actual  outlays
 that  are  reported  by  the  State  Gov-
 ernment.  Ways  and  means  advances
 and  provisional  payments  are  sanc-
 tioned  in  the  meanwhile,  pending  final
 settlement.

 Research  Schemes  in  Orissa

 2229  f  Shri  Ramachandra  Ulaka:
 *\|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  any  research  schemes
 have  been  sanctioned  or  are  propos-
 ed  to  be  sanctioned  by  the  Central
 Board  of  Irrigation  and  Power  in
 Orissa  during  1964-65;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 The  Hirakud  Research  Station  is  still
 continuing  to  work  on  the  two
 schemes  already  allotted  to  them..
 No  new  schemes  are  proposed  to  be
 sanctioned  during  1964-65,

 Slum  Clearance  in  Orissa

 2230  jj  Shri  Ramachandra  Ulaka:
 vu  ‘Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Rehabilitation  be  pleased  to
 state;

 (a)  the  total  amount  actually  grant-
 ed  for  slum  clearance  in  Orissa  dur-
 ing  1063-64;  and

 (b)  the  amount  proposed  to  be
 allotted  to  Orissa  for  the  purpose  dur-
 ing  1964-657,

 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  Against  an  outlay  of
 Rs.  5  lakhs  (including  State  share),
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 Rs.  3.75  lakhs  have  been  released  as
 Central  assistance  in  1963-64  (Rs,  .88
 lakhs  as  loan  and  Rs.  .87  lakhs  as
 grant).

 (b)  Rs.  3.75  lakhs.

 Eradication  of  Malaria  and  Filaria  in
 Orissa

 203i,  J  Shri  Ramachandra  Ulaka:
 \  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  total  financial  assistance
 given  to  the  State  of  Orissa  during
 the  Third  Plan  period  so  far  to  eradi-
 cate  Malaria  and  Filaria  in  the
 State;

 (b)  whether  the  amount  has  been
 fully  utilised;  and

 (c)  the  various  steps  so  far  taken
 to  eradicate  it?

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  and  (b)

 (i)  Malaria  Eradication.
 Under  the  Plan  of  Operation  for

 the  National  Malaria  Eradication
 Programme,  the  Government  of  India
 have  undertaken  to  supply  material.
 and  equipment  like  DDT,  anti-
 Malaria  drugs  microscopes  and  mic-
 Troslides  free  of  cost  according  to
 the  prescribed  scale  to  the  State  Gov-
 ernments  and  also  to  give  grant-in-
 aid  to  cover  the  customs  duty  on.  im-
 ported  material.  Assistance  in  the
 form  of  material  and  equipment  in-
 cluding  the  customs  duty  on  the  im-
 ported  material,  to  the  extent  of
 Rs.  07.49  lakhs  has  been  given  so
 far  to  Orissa  State  during  the  years
 1961-62,  1962-63,  and  1963-64.

 In  addition  to  the  above,  the  Gov-
 ernment  of  India  have  also  agreed  to
 bear  50  per  cent  of  the  expenditure
 on  operational  staff  and  other  inci-
 dental  charges  which  the  State  Gov-
 ernments  have  to  meet  over  and
 above  the  expenditure  which  they
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 were  incurring  on  the  National  Mala-
 ria  Control  Programme.  In  accord-
 ance  with  the  prescribed  accounting
 procedure,  cash  subsidy  on  this  ac-
 count  is  not,  however,  being  paid  to
 the  State  Governments  for  individual
 schemes  but  is  given  to  them  for  a
 group  of  schemes.  Information  is,
 therefore,  not  available  in  regard  to
 the  actual  amounts  of  cash  subsidy
 drawn  by  the  Government  of  Orissa
 for  the  National  Malaria  Eradication
 Programme  uptil  now  through  the
 ways  and  means  advances  from  the
 Central  Government.

 (ii)  Eradication  of  Filaria

 No  scheme  for  eradication  of
 Filaria  is  in  operation.  However,  for
 contro]  of  Filaria,  assistance  by  way
 of  supplying  mosquito  larvicidal  oil,
 free  of  cost,  to  the  extent  of  Rs.  5.57
 lakhs  has  been  given  to  the  Govern-
 ment  of  Orissa  during  the  Third  Plan
 period.

 Filaria—The  larvicidal  oil  supplied
 to  the  State  upto  1962-63  has  been
 fully  utilised  and  that  supplied  dur-
 ing  1963-64,  is  now  in  use.

 (c)  The  National  Malaria  Eradica-
 tion  Programme  has  been  in.  opera-
 tion  since  1958.  So  far  as  Orissa  is
 concerned,  it  may  be  stated  that  the
 proportional  case  rate  ef  mralaria,  te.
 percentage  of  malaria  cases  to  all
 diseases  which  was  reported  to  be
 4.4  per  cent..  in  1953-54  has  been  re-
 duced  to  .8  per  cent  by  the  end  of
 December,  1963.

 Under  the  National  Filaria  Control
 Programme,  five  Filaria  Control  units
 at  Cuttack,  Bhubaneshwar,  Puri,
 Khurda  and  Chatrapur  have  been
 established.

 Development  of  Ayurveda  in  Orisse

 Sf  Sbri  Dhuleshwar  Meena:
 228z.  ‘|  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Health  be
 pleased  to  state:
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 (a)  the  amount  actually  allotted  to
 Orissa  for  the  development  of  Ayur- veda  in  the  State  during  ‘1963-64;  and

 (b)  the  amount  proposed  to  be
 given  to  that  State  during  1964-65.  for
 the  same  purpose?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  provision  in  the  3rd
 plan  for  development  of  indigenous
 Systems  of  Medicine  including  Ayur-
 veda  against  which  the  State  income

 _expenditure  is  Rs.  4:2l  lakhs.  For
 1963-64  a  provision  of  Rs.  39,000  was
 Made  in  the  annual  plan  but  the
 State  expects  an  actual  expenditure
 of  Rs.  45,000.  Central  assistance  of
 Rs,  33,000  was  given  during  1963-64
 to  the  State  Government  for  upgrad-
 ing  of  teaching  institutions  in  Indi-
 genous  Systems  of  Medicine  which  is
 a  Centrally  Aided  Scheme.

 (b)  A  provision  of  Rs,  54,000  was
 proposed  by  the  Working  Groups  for
 inclusion  in  the  State  budget  for  1964-
 65  for  the  same  purpose.  The  actual
 provision  made  by  the  State  Govern-
 ment  is  not  known.

 Homoeopathic  Hospitals  in  Orissa

 2233.  f  Shri  Dhuleshwar  Meena:
 \  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  number  of  homoeopathic
 hospitals  in  Orissa  at  present  getting
 aid  from  the  Central  Government;

 (b)  the  total  amount  given  to  them
 during  1963-64;  and

 (c)  the  amount  proposed  to  be
 given  to  the  State  for  the  said  pur-
 pose  during  1964-65?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  Central  Government
 does  not  give  any  aid  for  homoeo-
 pathic  hospitals  in  Orisa  or  else-
 where.

 (b)  and  (c).  Do  not  arise.

 Business  Profit  Tax
 2234,  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Finance  be  pleasegd  to
 state:

 (a)  the  number  of  assessees  liable
 to  Business  Profit  Tax  who  got  the
 benefit  of  the  judgment  of  the  Sup-
 reme  Court,  dated  the  6th  May,  1960;
 and

 (b)  the  total  amount  of  business
 profit  tax  collections  lost  by  Govern-
 ment  on  this  account?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 Sabha.

 कसर  की  दवा

 २२३५.  श्री  औंकार  लाल  बरवा  :  या

 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगी
 किः

 (=)  क्‍या  यह  सच  है  कि  अमरीका
 के  डा०  हींग रुस  ने  कसर  के  इलाज  करने
 का  दावा  किया  है  और  वह  भी  देशी  दवा  की
 गोली  से;  और

 (ख)  यदि  हां,  ते!  क्‍या  सरकार  उस
 विधि  को  भारत  में  लागू  करने  के  लिये
 सोच  रही  है?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :

 (क)  सरकार  के  पास  इस  विषय  की  कोई
 सूचना  नहीं  है।

 (ख)  यह  प्रश्न  नहीं  उठता।

 Generation  of  Power  in  U.P.
 2236.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  present  capacity  of  Uttar
 Pradesh  for  generating  electricity;

 (b)  whether  there  is  any  proposal
 to  increase  the  quantum  of  power  in
 the  State  during  1964-65;  and

 (c)  if  so,  the  details  thereof?
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 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  The  pre- sent  installed  generating  capacity  in
 Uttar  Pradesh  is  766  MW  in  public and  private  utilities;

 (0)  During  ‘1964-65,  34  MW  of
 additional  generating  capacity  is  ex-
 Pected  to  be  commissioned.

 (c)  Agra  power  station—l0  MW
 Matatila  Hydro—l0  MW.

 (Ist  Unit)
 Hydro  Power  schemes  in  hill

 districts—.6  MW.
 Gas  turbine  set  in  Murad-

 nagar—12.5  MW.

 सरकारी  उपक्रमों  के  लाभ

 है  श्री  सिद्धेश्वर  प्रसाद
 ३२३४७.  गोबर  रख  चक्रवर्ती  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  सरकारो  क्षेत्र
 में  उद्योग  के  लिए  मुनाफे  की  अधिकतम
 सीमा  निश्चित  करने  का  निर्णय  किया  गया
 है;

 (ख)  यदि  हां,  तो  निर्णय  की  मुख्य
 बातें  क्‍या  हैं;  और

 (ग)  उसे  कब  से  लागू  किया  जायेगा  ?

 वित्त  मंत्रो  (को  ति०  तक  कृष्णमाचारी )  :
 (क)  जी  नहीं।

 (ख)  और  (ग).  ये  सवाल  पैदा  ही
 नहीं  होते  V

 Thermal  Plant  along  Agra  Canal

 2238.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  site  for  construction  of
 a  new  therma]  plant  of  250  megawat
 capacity  along  the  Agra  canal  for
 meeting  the  increasing  demand  for
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 electric  power  in  Delhi  has  been
 selected;  and

 (0)  if  so,  the  details  thereot?
 The  Minister  of  Irrigation  and

 Power  (Dr,  K.  L.  Rao):  (a  )and  (b). A  site  near  Badarpur  village  on  the
 Mathura  Road  has  been  provisionally
 selected  for  locating  a  future  thermal
 station  for  Delhi.  Further  surveys
 and  investigations  are  in  progress.

 Dalmia-Jain  Concerns

 (  Shri  S.  M.  Banerjee:
 2239  Shri  Hukam  Chand

 हु  Kachhavaiya:
 Shri  Kishen  Pattnayak:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  per-
 son  who  has  been  appointed  as  Ins-
 pector  to  make  further  investigation
 in  the  Dalmia  Jain  concerns  was  the
 official  liquidator  in  the  case  of  Mukt-
 sar  Electric  Supply  Company  Limited;

 (b)  if  so,  whether  there  was  a
 claim  by  Custodian  of  Enemy  Pro-
 perty  on  behalf  of  Siemens  Engineer-
 ing  against  Muktsar  Electric  Supply
 Company  Limited  ang  whether  the
 said  Inspector  received  a  payment  of
 Rs.  30,000  from  the  Custodian  of

 Enemy  Property;  and
 (c)  whether  the  Custodian  of

 Enemy  Property  has  shown  a  receipt
 in  the  accounts  of  Siemens  Engineer-
 ing  for  the  amount  of  Rs.  18,718,  only?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  M/s.  5.  P.
 Chopra  &  Co.  a  firm  of  Chartered
 Accountants,  a  partner  of  which  Shri
 S.  P.  Chopra,  has  been  appointed  as
 Inspector  to  investigate  into  the
 affairs  of  certain  companies  of  the
 Sahu-Jain  group  (and  not  Dalmia-
 Jain  Group),  were  the  liquidators  of
 the  Muktsar  Electric  Supply  Co.  Ltd.
 which  went  into  voluntary  liquidation
 on  30-9-1942,  and  waz;  finally  dis-
 solved  in  September,  1961.

 (b)  Government  is  not  aware  of
 the  amount  ang  nature  of  the  claim
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 made  by  the  Custodian  of  Enemy
 Property  on  behalf  of  Siemens  Engi-
 eering  against  Muktsar  Electric  Supply
 Co.  Ltd.  According  to  a  statement
 filed  by  the  liquidators,  namely  Ms.
 S.  P.  Chopra  &  Co.,  with  the  Registrar
 of  Companies,  the  liquidators  paid  a
 sum  of  Rs.  30,000  in  full  settlement  of
 the  claim.

 (c)  Government  is  not  aware  if  the
 Custodian  of  Enemy  Property  has
 shown  a  receipt  in  the  accounts  of
 Siemens  Engineering  Company  for
 the  amount  of  Rs.  ‘18,718,  Shri  S.  P.
 Chopra  has  however,  explained  that
 the  settlement  of  the  claim,  which
 was,  in  fact,  of  the  order  of  Rs.
 35,000  or  Rs.  40,000,  was  made  through
 an  intermediary  since  deceased  who
 had  been  connected  with  Messrs  Sie-
 meng  Engineering  Co.,  and  that  this
 intermediary  deducted  the  expendi-
 ture  incurred  by  the  parties  negotiat-
 ing  the  settlement  before  inaking  final
 payment  to  the  Custodian.

 Dalmia-Jain  Concers

 (  Shri  8.  M.  Banerjee: ५  Shri  Hukam  Chand
 40.  हे  Kachhavaiya:

 L  Shri  Kishan  Pattaayak:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  that  an  Inspector  appointed  to
 go  through  the  affairs  of  some  of  the
 Dalmia  Jain  concerns  had  withdrawn
 a  sum  of  Rs,  20,000  on  account
 of  the  New  State  of  India
 Insurance  Co.  Ltd.,  in  December,  1947,
 from  the  then  Imperial  Bank  of  India,
 Lahore,  as  official  liquidator:  and

 (b)  whether  he  did  not  disclose  this
 amount  in  the  return  which  he  sub-
 mitted  to  the  Registrar,  Joint  Stock
 Companies,  Jullundur?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 Inspector,  Shri  sS  ए.  Chopra,  has
 denied  the  allegations  contained  in
 parts  (a)  and  (b)  of  the  question.  He
 has  pointed  out  that  the  New  State
 of  India  Insurance  Co,  was  a  company
 functioning  in  Lahore  and  that  to  the
 best  of  his  memory  no  records  relat-

 ing  to  this  company  which  was  in
 liquidation  could  be  brought  to  India
 after  the  partition.  Shri  Chopra  has
 further  pointed  out  that  he  diq  not
 submit  any  return  in  respect  of  this
 company  to  the  Registrar  of  Joint  Stock
 Companies,  Jullundur.  The  question
 of  submitting  any  such  return  to  the
 Registrar  at  Jullundur  did  not  arise
 because  the  company  in  question  was
 not  in  the  list  of  companies  within
 the  jurisdiction  of  this  Registrar  or
 any  other  Registrar  in  India.

 स्वर्गीय  मौलाना  आजाद  का  मकबरा

 की  कृपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  जामा  मस्जिद
 के  पास  स्वर्गीय  मौलाना  आजाद  के  मकबरे
 की  पुनः:  सजावट  करने  के  लिये  वहां  खुदाई
 का  कार्य  आरम्भ  कर  दिया  गया  है;

 (ख)  यदि  हां,  तो  इससे  पूर्व  इसके
 निर्माण  में  कितना  धन  खर्च  किया  गया  था
 तथा  वह  कहां  से  प्राप्त  किया  गया  था  ;
 और

 (ग)  अब  पुनः  निर्माण  में  क्‍या  व्यय
 आने  का  अनुमान  है  और  वह  कहां  से  प्राप्त
 किया  जायेगा  और  कितना  किस  मद  से  लिया
 जायेगा  उसका  ब्यौरा  क्या  है  और  यह  कार्य
 कब  तक  पूरा  होने  की  सम्भावना  है  ?

 निर्माण,  श्रीवास  तथा  पुनर्वास  मंत्री
 (थ्री  मेहर  चन्द  खन्ना):  (क)  नहीं  ।

 खुदाई  का  मकबरे  से  सम्बन्ध  नहीं  है।

 (ख)  और  (ग).  प्रश्न  नहीं  उठता

 B,  Malayi  Infection  in  Kerala

 JS  Shri  A.  झा,  Raghavan:
 ALS  shri  Imbichibava:

 Will  the  Minister  of  Health  be
 pleased  to  state:
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 (a)  whether  it  is  proposeq  to  start
 a  pilot  project  for  controlling  B.
 Malayi  infection  in  Kerala  State  during
 1964-65.  and

 (b)  if  so,  when  the  work  will  com-
 mence?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes,

 (b)  The  details  are  being  worked
 out.

 Power  Requirement  in  Assam
 22A3.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  093  on  the
 l2th  March,  964  and  state:

 (a)  the  quantum  of  special  assis-
 tance  asked  for  by  Assam  ang  other
 State  Governments  (individually)  for
 their  increased  power  requirements;
 and

 (b)  the  extent  to  which  these
 demands  are  being  complied  with?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 Information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.

 Unclaimed  Smuggieq  Currency

 2244.  Shri  P.  C,  Borooah:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  of  smuggled  cur-
 rency  seized  by  the  customs  autho-
 rities  lying  unclaimed  for  more  than
 2  years  with  the  Foreign  Post  Office;
 and

 (b)  for  how  long  such  unclaimed
 money  is  kept  in  the  Post  Office?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  Infor-
 mation  in  this  regard  is  being  collected
 and  will  be  placed  on  the  Tabie  of

 -the  House.
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 Shops  in  Ramakrishnapuram,  New
 Delhi

 (  Shri  Brij  Raj  Singh:
 ‘22AB.  4  Shri  Bade:

 {Shri  Hukam  Chand  Kachhavaiya:

 Will  the  Minister  of  Works,  Housing
 and  Rehabilitation  be  pieased  to  state:

 (a)  the  number  of  shops  constructed
 in  Ramakrishnapuram,  New  Delhi;

 (b)  the  number  of  shops  allotted  so
 far;  and

 (c)  the  categories  of  persons  to
 whom  shops  have  been  allotted?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  8l  shops  and  0  stalls
 have  so  far  been  constructed  in
 Ramakrishnapuram,  New  Delhi.

 (b)  53  shops  and  10  stalls  have
 been  allotted.

 (c)  The  shops/stalls  have  been
 allotted,  keeping  in  view  the  balanced
 representation  of  various  trades  and
 the  capacity  of  the  allottee,

 चोरो  से  लावा  गया  सोना

 २२४६.  श्री  औंकार  लाल  बेपर्दा  क्‍या
 चित्त  मंत्री  यह  बताने  की  दर्पा  देंगे  कि:

 (=)  जब  से  स्वर्ण  नियंत्रण  आदेश
 लागू  हुआ  है  तब  से  मार्च,  १६९६४  तक  कितना
 सोना  तस्कर  व्यापार  में  पकड़ा  गया  है;  और

 (ख).  इस  सम्बन्ध  में  कितने  आदमी
 गिरफ्तार  किये  गये  हैं?

 वित्तमंत्री  पति  ति०  हत  कृष्णदातार)  :

 (क)  १४,१३,८७४  ग्राम  1

 (ख)  ३१४।
 International  Monetary  Fund
 2247.  Sri  Tan  Singh:  Wiil  the  Mi-

 nister  of  Finance  be  pleased  to  state:
 (a)  the  total  amount  drawn  so  far

 by  Government  of  India  from  Inter-
 national  Monetary  Fund;
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 (b)  the  amount  repaid  against  capi-
 tal  and  interest;

 (c)  the  date  for  final  payment  for
 the  rest  of  the  amount;  and

 (d)  the  amount  drawn  in  1963-64
 from  the  Stand-by  Credit  Agreement
 ‘with  International  Monetary  Fund?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  to  (d).  The
 amounts  drawn,  repayments  and  in-
 terest  charges  are  listed  below:

 (Rs.
 Crores)

 Time  Drawal  Repaid  हु  Charges” Paid)
 1948-49  47°62  In  full:  ‘1954-56,  3°25
 3957  95.24  In  full: 1959-61  8-or
 I96I  1I9'O5  fOnly  onein-  5.77  as

 stalment  of  at  present
 Rs.  II.9I  Crores

 in  February,
 1964.

 व.  9  *In  fullin  June,
 7963

 tbalance  repayable  by  375  July,  ‘1966.

 २962  0.33

 *against  stand-by  of  Rs.  47.62  crores, balance  not  drawn.

 Concessions  for  Refugees
 (2248,  Shri  Surendra  Pal  Singh;  Will

 the  Minister  of  Works,  Housing  aad
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 concessions  on  price  rates  and  _  lease
 money  fixed  for  the  sites  of  Govern-
 ment-built  property  allotted  to  dis-
 placed  persons  in  various  colonies  of
 Delhi  were  available  upto  certain
 dates;

 (b)  if  ३०,  the  main  features  of  the
 concessions  given  and  whether  public
 was  informed  through  press  or  other-
 wise  about  the  last  gate  fixed  for
 availing  themselves  of  these  ccnces-
 sions;  and

 (c)  whether  there  is  any  proposal
 to  exteng  this  date  to  enable  displaced
 persons  to  avail  themselves  of  these
 concessions?

 The  Deputy  Minister  in  the  Mintstry
 of  Werks,  Housing  and  Rehabilitation
 (Shri  P.  S.  Naskar):  (a)  and  (b).  In
 954  it  was  decided  to  allow  a  rebate
 of  0  per  cent  on  the  premium  for
 land  leased  out  on  Revised  Lease
 Terms  vide  Appendix  XI  of  Displaced
 Persons  (Compensation  and  Rehabili-
 tation)  Rules.  The  premium  was
 mainly  determined  on:  the  basis  of
 market  value  of  land  at  the  time  of
 valuation.  In  May  960  it  was  de-
 cided  to  withdraw  the  above  rebate
 of  0  per  cent  as  the  market  value  of
 lang  in  Delhi  had  appreciated  consi-
 derably.

 (c)  No.

 आय-कर  विभाग  में  पदोन्नतियों

 श्री  कम  चंद  कछवाय  :
 we. रे

 गधी  प्रकाशब्रीर  शास्त्री  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  प्रत्यक्ष  कर
 प्रशासन  जांच  समिति  की  आय-कर  विभाग
 में  पदोन्नतियों  सम्बन्धी  सिफारिशों  (रिपोर्ट
 का  पृष्ठ  २२०,  पैरा  ८.८६)  को  अभी
 तक  पूर्णतः  क्रियान्वित  नहीं  किया  गया  है;
 और

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण

 हैं?

 वित्त  मंत्री  (श्री  ति०  त०  कृष्णमाचारी )  :

 (क)  प्रत्यक्ष  कर  प्रशासन  जांच  समिति  की
 इस  सिफारिश  को  जिस  सीमा  तक  स्वीकार
 किया  गया  था  उस  सीमा  तक  इसे  लागू  कर
 दिया  गया  है।

 (ख)  प्रत्यक्ष  कर  प्रशासन  जांच  समिति
 ने  सिफारिश  की  थी  कि  अगले  उच्च  पद क्रम

 (ग्रेड)  में  तरक्की  देने  के  उद्देश्य  से,  वरिप्ठता

 (सी निया रिटी)  का  विनियमन,  निर्धारित
 परीक्षा  में  उतीर्ण  होने  के  वर्ष  या  तारीख  के

 अनुसार  क्रिया  जाना  चाहिए।  यह  सिफारिश
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 आंशिक  रूप  में  स्वीकार  कर  ली  गयी  थी
 ओर  निरीक्षक-पदों  के  लिए  उच्च  श्रेणी  के
 लिपिकों  (अपर  डिवीजन  क्लकंस)  को  तरक्की
 देने  के  सम्बन्ध  में  सरकार  ने  एक  ऐसा  सूत्र
 (फार्मूला)  तैयार  किया  था  जिसके  अनुसार वरिष्ठता  और  परीक्षा  में  उतीर्ण  होने  की
 तारीख  के  सम्बन्ध  में  समानता  के  आधार  पर
 विचार  किया  जा  सकता  है।  इस  सिद्धान्त
 को  निरीक्षकों  को  तरक्की  देकर  उन्हें  आयकर
 अधिकारी  (इनकम-टैक्स  आफिसर )  बनाने
 कै  मामलों  में  लागू  करने  के  प्रश्न  पर  भी
 विचार  किया  गया  था  लेकिन  फैसला  किया
 या  है  कि  इस  सिद्धान्त  को  उनके  मामले
 मैं  लागू  न  किया  जाय।

 Trachoma  among  Delhi  University Students
 2250.  Shri  D.  C.  Sharma:  Will  the Minister  of  Heal  th  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  34  per cent  of  Delhi  University  students suffer  from  trachoma  according  to  a sample  survey  conducteg  by  the

 World  University  Service  Health  Cen- tre;  and
 (b)  if  so,  the  steps  taken  or  pro- Posed  to  be  taken  to  check  the  same?
 The  Minister  of  Health  (Dr.  Sushila Nayar):  (a)  Yes,
 (b)  Full  treatment  for  trachoma  is Biven  to  the  students  at  the  Eye  Clinic of  the  World  University  Service Health  Centre.  Health  education  for Prevention  and  spreaq  of  the  disease is  also  given  to  each  student.

 Homoeopathic  Hospitals  in  U.P:
 2251.  Shri  Vishwa  Nath  Pandey: Will  the  Minister  of  Health  be  pleased to  state  the  nature  and  extent  of

 Central  assistance  given  up-to-date  to
 Homoeopathic  hospitals  in  Uttar  Pra-
 desh  during  the  past  five  years?"

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  The  Central  Government
 does  not  give  any  aid  for.  hamoeopa-
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 thic  hospitals  in  Uttar  Pradesh-  or: elsewhere,

 Delhi  Flood  Contro}  Works
 2252  J  Shri  D.  C.  Sharma:

 mu  Shri  P.  0.  Borooah:
 Will  the  Minister  of  Irrigation  and: Power  be  pleased  to  State:
 (a)  whether  his  attention  has  been drawn  to  the  news  item  captioned. “Delhi  Floog.  Control  Works  Drag” published  in  the  Hindustan  Times, dateg  the  2nd  April,  1964;  and

 (b)  if  so,  Government's  reaction.
 thereto,  and  steps  proposed  to  be
 taken  to  ensure  expeditious  imple-
 mentation  of  the  flood  contro!  project?’

 The  Minister  of  Irrigation
 Power  (Dr.  K,  L.  Rao):  (a)  Yes.

 and’

 (b)  The  progress  on  works  has  to
 be  accelerated.  Weekly  progress  cards
 and  fortnightly  progress  ~eports  have:
 been  introduced  to  keep  a  close  watch
 on  the  progress.  The  actual  position
 in  regard  to  various  items  of  work.
 is  given  in  the  Statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-2734/64].

 Development  of  Backward  Areas

 2253.  Shri  Daljit  Singh:  Will  the
 Minister  of  Planning  be  pleaseq  to
 state  the  amount  allotted  to  States  of
 Bihar,  Madhya  Pradesh,  Rajasthan
 and  Punjab  for  the  development  of
 the  backward  areas  during  the  Second.
 and  Third’  Five  Year  Plans,  year-
 wise?

 The  Minister  of  Planning  (Shri  छल.
 R.  Bhagat):  The  annual  allotments  for
 the  development  of  Hill  areas  in  the
 Panjab  identified  as  backward  areas
 in  959  are  indicated  below.  The  figures
 of  the:  other  three  States  are  not
 available:  as  no  separate  allocation
 was  made  for  the  development  af
 backward  areas  in  these  States  im
 the  Second:  and  Third:  Five  Yeer
 Plans.
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 Quarters  for  Marrieg  Nurses  in  Delhi

 2254.  Shri  Yashpal  Singh:  Wil]  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  married
 nurses  employed  in  Government
 Hospitals  in  Delhi  are  neither  pro-
 vided  with  family  quarters  nor  given
 house  rent  allowance;

 (b)  if  so,  the  reasons  therefore;  and
 (c)  the  action  proposed  to  be  taken

 to  remove  this  hardship?  ,

 The  Minister  of  Health  (Dr,  Sushila
 Nayar):  (a)  and  (b)  Married  nurses
 who  can  not  be  provided  family
 quarters  from  general  pool  due  to
 shortage  of  accommodation  are  en-
 titleg  to  house  rent  allowance  in
 Safdarjang  and  Willingdon  Hospitals.
 The  question  of  grant  of  house  rent
 allowance  to  such  nurses  in  the  Irwin
 Hospital  is  under  active  consideration
 of  the  Delhi  Administration.

 (c)  Proposal  to  construct  quarters
 for  married  nurses  in  or  near  the  hos-
 pital  premises  during  the  Fourth  Five
 Year  Plan  is  under  consideration.

 Development  of  Orissa

 JS  Shri  Dhuleshwar  Meena:
 2255.  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Planning  be
 pleased  to  state

 (a)  the  amount  allotted  for  the  de-
 velopment  of  Orissa  during  First,
 Second  and  Third  Five  Year  Plan
 periods,  separately;  and

 (b)  the  amount  that  has  actually
 Deen  given  to  and  spent  by  Orissa
 Government  during  the  above  period?

 The  Minister  of  Planning  (Shri  B.-
 R.  Bhagat):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  House.

 STATEMENT

 Amount  allotted  and  expenditure  in-
 curred  during  the  Five  Year  Plans.

 (Rs.  crores) Plan  Expenditur.
 allocation  incurred

 First  Five  Year  Plan  21  33  I8  3r
 Second  Fivd  Year  Plan  00°00  86.59
 Third  Five  Year  Plan  60.00  66°96

 (I96I—65  anticipated)

 Medical  Colleges  in  Orissa

 2256.  Jf  Shri  Dhuleshwar  Meena:
 me  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Health  ७०:
 Pleased  to  state:

 (a)  the  total  amount  actually  sanc-
 tioned  to  the  melical  colleges  in
 ‘Orissa  during  1963-64;  and

 (b)  the  amount  proposed  to  be
 given  to  such  colleges  during  1964-65?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  establish-
 ment  and  expansion  of  medical  col-
 leges  has  been  included  as  a  Centrally Aided  Scheme  in  the  Thirg  Five  Year
 Plan,  In  accordance  with  the  proce-
 dure  for  payment  of  Central  assist-
 ance  to  State  Governments,  grants are  sanctioned  to  State:  Governments
 for  groups  of  Centrally  Aided
 Schemes  in  lump  sum  and  not  for
 individual  schemes.  During  1963-64
 a  lump  sum  grant  of  Rs.  60.0  lakhs
 Was  sanctioned  to  the  Government  of
 Orissa  for  all  Centrally  Aided  Schemes
 including  the  scheme  regarding  medi-
 cal  colleges.

 In  addition,  a  sum  of  Rs.  9,50,000
 was  also  sanctioned  to  the  State  Gov-
 ernment  during  1963-64  for  the  ex-
 pansion  of  medical  colleges.  under  the
 Emergency  Scheme  which  has  been
 treated  ag  १  Centrally  Sponsored:
 Scheme,
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 The  financial  assistance  that  may become  payable  to  the  State  Govern-
 ment  for  the  medical  colleges  during 1964-65  has  not  yet  been  finalised.

 Balanced  Diet

 2257,  Shrimati  Ramdulari  Sinha:
 ‘Will  the  Minister  of  Health  be
 Pleased  to  state:

 (a)  whether  any  chart  has  been
 Prepared  for  balanced  diet  on  the
 basis  of  locally  available  food-stuffs
 of  each  State;  and

 (b)  if  so,  the  details  thereof  and
 the  steps  so  far  taken  to  popularise
 them?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  No  chart  for
 balanced  diet  on  the  basis  of  locally
 available  food-stuffs  of  ‘each  State
 has  been  prepared  but  the  Indian
 Council  of  Medical  Research  are  pub-
 lishing  a  Diet-atlas  of  India,  which
 is  in  the  press  at  present.

 The  Nutrition  Research  Laboratories
 Hyderabad  have,  issued  the  following
 pamphlets  setting  out  balanced  diets
 for  the  vulnerable  segments  of  the
 population:

 l.  Nutritive  Value  of  Indian  Foods
 and  =  the  Planning  of
 Satisfactory  Diets—ICMR  Spl.
 Report  Series  No.  42,

 2.  Nutrition  for  Mother  and
 Child—ICMR  Special  Report
 Series  No.  4i-962.

 3.  Menus  for  Low  Cost  Balanced
 diets  and  school  lunch  pro-
 grammes:

 (a)  suitable  for  South  India.

 (b)  suitable  for  North  India,

 The  Nutrition  Department  of  the
 Government  of  Maharashtra  have  alsu
 publisheq  brochures  and  pamphlets
 suggesting  balance  diets  for  different
 age  groups.

 In  the  training  and  other  courses
 eonductez  by  the  Nutrition  Research
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 Laboratories,  Hyderabad,  the  All-
 India  Institute  of  Hygiene  and  Public
 Health,  Calcutta,  the  Ministry  of  Food
 and  Agriculture  (Department  of  Food)
 and  the  Indian  Dietetic  Association,
 emphasis  is  laid  on  the  popularisa-
 tion  of  the  balanced  diets.

 2.08  hrs.

 INTRODUCTION  OF
 (Surr  TyAcr)

 MINISTER

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of  Ato-
 Mic  Energy  (Shri  Jawaharia]  Nehru):
 Mr.  Speaker,  Sir,  may  I  present  to
 you  an  old  colleague  of  ours  in  a
 somewhat  different  capacity?  I  am
 referring  to  Shri  Mahavir  Tyagi,  who
 is  well-known  here  and  who  this
 morning  took  his  oath  as  Minister  of
 Rehabilitation.

 Shri  S.  M.  Banerjee  (Kanpur):  I
 have  one  request  to  make  to  the  Min-
 ister.  When  Shri  Tyagi  was  Minister,
 he  dismissed  me  from  service.  Let
 him  not  do  the  same  thing  to  anybody
 else  now.

 Shri  Hari  Vishnu  Kamath  (Hosh-
 angabad):  While  he  has  been  promot-
 ed  in  rank,  he  has  been  demoted  from
 the  first  bench  to  the  second  bench
 now!

 Mr,  Speaker:  I  am  very  happy  to
 have  Mr.  Tyagi  im  a  different  capa-
 city  as  has  been  said  by  the  Prime
 Minister.  The  House  has  welcomed
 him  and  I  join  with  the  other  Mem-
 bers  of  the  House  in  welcoming  him.

 2.0  hrs.
 PAPERS  LAID  ON  THE  TABLE

 REPORT  OF  COMMITTEE  ON  UTILISATION
 OF  EXTERNAL  ASSISTANCE

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  I  beg  to  lay  on
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 the  Table  a  copy  of  Report  of  the
 Committee  on  Utilisation  of  External
 Assistance  together  with  a  statement
 containing  Government’s  decisions  on
 the  recommendations  of  the  Commit-
 tee.  [Placed  in  Library.  See  No,  LT-
 2728/64).
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 MOoNOPOLIEs  COMMISSION

 Shri  T,  T.  Krishnamachari;  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Government  Notification  dated  769
 April,  964  regarding  the  appointment
 of  Monopolies  Commission.  [Placed
 in  Library.  See  No.  LT-2729/64].

 ANNUAL  ReporT  oF  DVC

 The  Minister  of  Irrigation  and
 Power  (Dr.  K,  L.  Rao):  I  beg  to  lay
 on  the  Table  a  copy  of  Annual  Report
 of  the  Damodar  Valley  Corporation
 and  Audit  Report  for  the  year  1962-
 63  under  sub-section  (5)  of  section
 45  of  the  Damodar  Valley  Corpora-
 tion  Act,  1948.  [Placed  in  Library.
 See  No.  LT-2730|64).

 ANNUAL  Accounts  &  AuDIT  REPORT  OF
 ALL  INDIA  INSTITUTE  OF  MEDICAL
 ScIENcES

 The  Minister  of  MHecalth  (Dr.
 Sushila  Nayar):  I  beg  to  lav  on  the
 Table  a  copy  of  Annual  Accounts  of
 the  Ail  India  Institute  of  Medical
 Sciences,  New  Delhi,  for  the  ‘year
 1962-63  along  with  the  Audit  Report
 thereon,  under  sub-section  (4)  of
 section  8  of  the  All  India  Institute
 of  Medical  Sciences  Act,  1956.  [Plac-
 ed  in  Library,  See  No.  LT-273/64].

 NOTIFICATIONS  UNDER  Customs  AcT
 AND  CENTRAL  ExcIsE  AND  Sat  AcT

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  I  beg  to  lay  on  the  Table—
 (l)  a  copy  each  of  the  following
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 Notification  under  section  59  of  the
 Customs  Act,  962:—

 (i)  GS.R.  528  dated  the  4th
 April,  1964.

 (ii)  G.S.R.  529  dated  the  4th
 April,  1964.

 (iii)  G.S.R.  530  dated  the  4th
 April,  1964.

 (iv)  G.S.R.  58l  dated  the  4th
 April,  1964.

 (ए  GS.R.  532  dated  the  4th
 April,  1964.

 (vi)  G.S.R.  533
 April,  1964.

 [Placed  in  Library.  See  No.
 2732|64).

 (2)  a  copy  each  of  the  following
 Notifications  under  section  59  of  the
 Customs  Act,  962  and  section  38  of
 the  Central  Excises  and  Salt  Act,
 1944,  making  certain  further  amend-
 ments  to  the  Customs  and  Central
 Excise  Duties  Export  Drawback
 (General)  Rules,  960:—

 (i)  GS.R.  534  dated  the  4th

 dated  the  4th

 LT-

 April,  1964.
 (ii)  GS.R.  535  dated  the  4th

 April,  1964.
 (iii)  GS.R.  536  dated  the  4th

 April,  1964.
 (iv)  GS.R,  537  dated  the  4th

 April,  1964.
 (v)  GSR.  538  dated  the  4th

 April,  1964.
 (vi)  G.S.R.  539  dated  the  4th

 April,  1964.

 [Placed  in  Library.  See  No.  LT-
 (2733(64).

 2.2  hrs.
 *DEMANDS  FOR  GRANTS  —contd.

 Ministry  OF  FINANCE

 Mr.  Speaker:  The  House  will  now
 take  up  discussion  and  voting  on  the
 Demands  for  Grants  under  the  con-
 trol  of  the  Ministry  of  Finance.

 *Moved  with  the  recommendation  of  the  President.
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 Demanpd  No.  9—MInistTry  OF  FINANCE  Demanp  No.  23—STAMPS
 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  2,03,75,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Ministry  of  Finance’.”

 Demand  No.  20—Customs

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  4,25,10,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to”defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  jn
 respect  of  ‘Customs’.”

 Demanp  No.  2—Union  Excise  Duties

 Mr.  Speaker:  Motion  moved:

 ‘That  a  sum  not  exceeding
 Rs,  10,21,41,000°  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Union  Excise  Duties’.”

 Demand  No.  22—Taxes  on  Income
 INCLUDING  CORPORATION  TAX  ETC.

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  7,22,00,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Taxes  on  Income  In-
 eluding  Corporation  Tax,  etc’.”

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  -2,91,94,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  $lst  day  of  March,  1965,  in.
 respect  of  ‘Stamps’.”

 Demanp  No.  24—AvpiT

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  12,79,55,000.  be  granted  to  the
 President  to.  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Audit’.”

 Demand  No.  25—CURRENCY  AND
 CornaGE

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs,  8,90,92,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Currency  and  Coin-
 age’.”

 Demand  No,  26—MIntT

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  2,42,63,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘“Mint’.”

 DEMAND  No.  27—KotAr  ‘Gow  Muvge

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rea.  4,72,44,000  be  granted  to.  the
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 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1965,  in
 respect  of  Kolar  Gold  Mines’.”

 Demanyp  No.  28—PENSIONS  AND  OTHER
 RETIREMENT  BENEFITS

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  4,90,50,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Pensions  and  Other 79 Retirement  Benefits’.

 29—-TERRITORIAL  AND
 POLITICAL  PENSIONS

 Mr.  Speaker:  Motion  moved:

 ‘That  a  sum  not  exceeding
 Rs.  19,98,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  cf
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  Territorial  and  Poli-
 tical  Pensions’.”

 DEMAND  No.  30—Oprum

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  52,37,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  cnding
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Opium’.”

 Demanp  No,  3l—OrTHER  REVENUE  Ex-
 PENDITURE  OF  THE  MINISTRY  OF
 FINANCE

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  -1,48,31,59,000  be  granted  to  the
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 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1965,  in
 respect  of  ‘Other  Revenue  Ex-
 penditure  of  the  Ministry  of
 Finance’.”

 Dgemanp  No.  32—PLaNNING  CoMMIS-
 SION

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  + 1,01,41,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1965,  in
 respect  of  ‘Planning  Commis-
 sion’.”

 DemMAnD  No.  33—GRANTS-IN-AD  TO
 STATE  AND  UNION  Territory  Gov-
 ERNMENTS

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  2,00,66,30,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  +1965,  in
 respect  of  ‘Grants-in-aid  to  State
 and  Union  Territory  Govern-
 ments’.

 Demanp  No.  34—MIScELLANEOUS  AD-
 JUSTMENTs  BETWEEN  THE  CENTRAL
 AND  STATE  AND  UNION  TERRITORY
 GOVERNMENTS

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  25,83,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Miscellaneous  adjust-
 ments  between  the  Central  and
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 State  and  Union  Territory  Gov-  necessary  to  defray  the  charges
 ernments’.”  which  will  come  in  course  of

 payment  during  the  year  ending
 Demanp  No.  35—PrE-PaRTITION  PAy-  the  3lst  day  of  March,  9€5,  in

 MENTS  respect  of  ‘Capital  Outlay  on
 Mints’.”

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding  Demanp  No.  ]9—CapitTAL  OuTLAY  on
 Rs.  13,68,000  be  granted  to  the  Korar  Gotp  Mines
 President  to  complete  the  sum
 necessary  to  defray  the  charges  Mr.  Speaker:  Motion  moved:
 which  will  come  in  course  of
 payment  during  the  year  ending  “That  a  sum  not  exceeding
 the  3lst  day  of  March,  1963,  in  Rs.  -1,13,48,000,  be  granted  to  the
 respect  of  ‘Pre-partition  pay-  President  to  complete  the  sum
 ments’.”  necessary  to  defray  the  charges

 which  will  come  in  course  of
 Demanp  No.  l6—CaprraL  OvuTLAY  ON  payment  during  the  year  ending

 THE  InpDIA  SECURITY  PRESS  the  3lst  day  of  March,  1965,  in

 Mr.  Speaker:  Motion  moved:  ee  Pa
 Gatley’  on

 “That  a  sum  not  exceeding
 Rs,  17,983,000  be  granted  to  the  DEMAND  No.  20—ComMuTED  VALUE
 President  to  complete  the  sum  OF  PENSIONS
 necessary  to  defray  the  charges
 which  will  come  in  course  of  Mr.  Speaker:  Motion  moved:
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Capital  outlay  on  the  “That  a  sum  not  exceeding
 India  Security  Press’.”  Rs.  1,13,48,000.  be  granted  to  the

 President  to  complete  the  sum
 DEMAND  No.  117—CAprraL  OUTLAY  ON  necessary  to  defray  the  charges

 CURRENCY  AND  COINAGE  which  will  come  in  course  of
 ,  .  payment  during  the  year  ending Mr.  Speaker:  Motion  moved:  the  3lst  day  of  March,  ‘1965,  in

 ‘That  a  sum  not  exceeding  —  ot  ‘Commuted  value  of
 Rs.  10,64,00,000.  be  granted  to  the  ee
 President  to  complete  the  sum
 necessary  to  defray  the  charges  Demanp  No.  2l—--OrHer  Capita  Ourt-
 which  will  come  in  course  of  LAY  OF  THE  MINISTRY  OF  FINANCE
 payment  during  the  year  cnding
 the  3lst  day  of  March,  1985,  in  Mr.  Speaker:  Motion  moved:
 respect  of  ‘Capital  Outlay  on  cur-
 rency  and  coinage’.”  Th “That  a  sum  not  exceeding

 Demanp  No.  l8—Caprran  OUTLAY  ON  Rs,  +1,63,41,79,000  be  granted  to  the
 Muvrs  President  to  complete  the  sum

 necessary  to  defray  the  charges
 Mr.  Speaker:  Motion  moved:  which  will  come  in  course  of

 payment  during  the  year  ending
 “That  a  sum  not  exceeding  the  3lst  day  of  March,  1965,  in

 Rs.  30,33,000  be  granted  to  the  respect  of  ‘Other  Capital  Outlay
 President  to  complete  the  sum  of  the  Ministry  of  Finance’.”
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 Demand  No.  22—Caprrat  Ouray  on
 GRANTs  TO  STATE  AND  UNION  TERRI-
 TORY  GOVERNMENTS  FoR  DEvELor-
 MENT
 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  25,86,88,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965,  in
 respect  of  ‘Capital  Outlay  on
 Grants  to  State  and  Union  Terri-
 tary  Governments  for  Develop-
 ment’.”

 Demand  No.  l28—Loans  aNp  AD-
 VANCES  BY  THE  CENTRAL  GOVERNMENT

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  7०  exceeding

 Rs.  2,27,95,03,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  ccurse  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  i965,  in
 respect  of  ‘Loans  and  Advances
 by  the  Central  Government’.”
 Mr.  Speaker:  Those  who  want  to

 move  their  cut  motions  may  kindly
 send  slips  indicating  the  numbers  of
 their  cut  motions.

 Shri  M.  है,  Masani  (Rajkot):  Mr.
 Speaker,  Sir,  I  want  to  speak  on  cut
 motions  Nos.  10,  l  and  2-which  I
 have  moved.  These  are  matters  of
 not  the  gravest  importance,  but  they
 do  concern  the  operation  of  various
 activities  of  the  Finance  Ministry  and
 I  would  appreciate  the  Minister  of
 Finance  considering  the  matters
 which  are  covered  in  these  three  cut
 motions.

 The  first  of  these  cut  motions  arises
 out  of  a  great  amount  of  discontent
 among  Central  Government  emplo-
 yees  that  has  been  caused  in  my  con-
 stituency.  Rajkot  happens  to  be
 classified  as  a  C  class  city  along  with
 many  others.

 It  is  done  on  the  basis  of  popula-
 tion.  I  have  no  quarrel  at  a!]  with
 the  classification  of  the  cities  beca-
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 use  it  is  done  on  _  the  basis  of
 Population.  Among  other  C  class cities  in  our  country  are  Guntur  and
 Vijawada_  in  Andhra,  Jamshedpur and  Ranchi  in  Bihar,  Baroda  in  Guja-
 rat,  Cochin  and  Trivandrum  in
 Kerala,  Bhopal,  Gwalior  and  Indore
 in  Madhya  Pradesh,  Belgaum  and
 Hubli  in  Mysore,  and  so  on.

 Now,  Sir,  recently  some  cities  were
 upgraded  into  A  and  B  categories  on
 the  basis  of  population,  and  those
 that  fell  below  ‘the  B  level  remained
 as  C  Class  cities.  That  is  perfectly
 fair.  But,  Sir,  when  it  came  to  lay-
 ing  down  the  scales  of  house  rent  and
 compensatory  allowances,  I  feel  that
 the  Central  Government  servants  in
 C  Class  cities  havVe  a  _  legitimate
 grievance  in  that  the  application  of
 certain  principles  does  not  seem  to
 have  been  properly  made.  For  ins-
 tance  in  regard  to  house  rent,  there
 is  a  sliding  scale  of  5  per  cent  with
 a  minimum  of  Rs.  20  for  A  Class  cities
 and  73  per  cent  with  a  minimum  of
 Rs.  5  for  8  Class  cities.  One  would
 have  imagined,  therefore,  that  there
 would  be  a  smaller  percentage  for  C
 Class  cities  with  a  floor.  But  in  this
 case  there  is  flat  rate  of  Rs.  7.
 Instead  of  there  being  a  floor,  there
 is  a  ceiling.  Instead  of  the  minimum
 being  set,  it  is  said  that  no  Central
 Government  employee  of  a  C  Class
 city  would  get  house  rent  allowance
 if  his  salary  is  over  Rs.  143.  If  there
 are  floors  laid  down  for  classes  A  and
 B  with  regard  to  house  rent  allow-
 ance,  why  should  there  be  a  ceiling
 of  a  very  low  nature  in  regard  to  0
 Class  cities?  I  am  pleading  for  uni-~
 formity  of  treatment  though  with  a
 lower  percentage.  In  two  cases  there
 are  floors  and  in  the  other  case  there
 is  a  ceiling.  I  feel  this  is  a  hardship
 to  government  employees  in  C  Class.
 cities.

 In  the  case  of  compensatory  allow-
 ance  the  position  is  q  little  worse.
 While  0  per  cent  with  a  minimum  of
 Rs.  74  is  laid  down  for  A  Class  cities
 and  5  per  cent  for  B  Class  cities,
 there  is  no  compensatory  allowance:
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 at  all  for  C  Class  cities.  I  do  feel
 ithat  while  it  may  be  24  per  cent  or  8
 per  cent,  there  should  be  some  com-
 pensatory  allowance  even  for  emplo-
 yees  in  C  Class  cities.  This,  Sir,

 mmay  be  a  small  matter,  but  it  does
 affect  a  large  number  of  humble  gov-
 ernment  employees  employed  by  the
 Government  of  India  in  different
 parts  of  the  country  including,  as  I
 said,  in  my  own  constituency.  I
 ‘would  appreciate  it  if  the  Finance
 “Minister  would  consider  whether
 there  is  not  any  justification  in  the
 grievances  that  these  employees
 ‘entertain.

 My  next  cut  motion  No.  l  is  in
 Tegard  to  the  grievances  of  agents
 ‘and  employees  of  the  Life  Insurance
 Corporation.  These  employees  ,were
 all  out  for  nationalisation  before  it
 took  place.  Now,  unfortunately,  they
 are  entertaining  second  thoughts,
 ‘because  they  feel  that  the  manage-
 ment  of  the  Life  Insurance  Corpora-
 ‘tion  is  much  more  bureaucratic,  much
 more  heartless  and  much  more  ex-
 ploitative  than  any  private  insurance
 company  had  shown  itself  before.  In
 the  last  few  days  I  have  received
 representations  and  complaints  from
 life  insurance  employees  in  various
 ‘parts  of  the  country  who  all  complain
 ‘bitterly  about  the  treatment  given  by
 the  management  of  the  LIC  to  diff-
 ‘erent  classes  of  employees.  Here  is
 ‘a  letter  from  the  Association  of  LIC
 Agents  based  at  Bombay.  I  will  read

 -a  few  sentences  from  it.  It  says:
 “My  association  regrets  to  state

 that  whatever  communications
 we  have  addressed  to  the  Chair-
 Man  or  the  Managing  Director  of
 ‘the  LIC,  in  a  majority  of  cases,
 no  reply  has  been  forthcoming
 from  the  former  and  replies  of
 the  latter  are  always  evasive.  In
 fact,  two  memoranda  submitted  in
 960  and  963  to  the  Chairman
 ‘putting  forward  our  grievances.
 and  constructive  demands  have
 been  totally  ignored,  The  second
 ™memorandum  has  not  been  even
 aacknowledged  by  the  Chairman.
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 My  Association  has,  therefore,
 now  decided  to  ventilate  our  grie-
 vances  with  the  Members  of  the
 Parliament......  ही

 Another  letter  comes  from  the  Bom-
 bay  LIC  Employees’  Co-operative
 Canteen  Ltd,  Here  is  one  sentence
 from  that  letter:

 ‘The  meeting  also  unanimous-
 ly  passed  a  resolution  condemning
 the  retrograde  and  anti-employee
 attitude  adopted  by  the  burea-
 ucratic  officials  of  this  premier
 life  insurance  institution.”

 A  third  letter  comes  from  Calcutta
 which  says:

 “I  solicit  the  favour  of  your
 attention  to  an  extremely  unfair
 practice  followed  by  LIC  in  the
 matter  of  forwarding  applications
 of  its  technical  staff  like  chartered
 accountants,  engineers  etc.”
 I  am  drawing  attention  to  this  not

 with  a  view  to  pointing  to  any  speci-
 fic  grievance  but  with  a  view  to  sug-
 gesting  to  the  hon.  Minister  that  he
 might  impress  on  the  LIC  the  desira-
 bility  of  better  channels  of  communi-
 cations  and  quicker  redress  to  what-
 ever  representations  are  sent  by  em=
 ployees  to  this  institution.  As  I  said,
 the  employees  of  the  LIC,  like  emp-
 loyees  of.  other  nationalised  concerns
 in  other  parts  of  the  world,  have  now
 realised  that  nationalisation  does
 not  pay  where  the  employees  are
 concerned.  That  is  another  matter,
 but  while  this  corporation  remains
 nationalised,  let  us  see  that  justice  is
 done  to  them.

 My  third  cut  motin  is  No.  72  about
 the  intended  move  to  shift  the  divi-
 sional  headquarters  of  the  LIC  from
 Rajkot.  Here  again,  a  large  number
 of  my  constituents  are  up  in  arms.
 They  claim  that  when  the  divisional
 offices  in  Rajkot  and,  of  course,  in
 many  other  cities  in  India,  are  closed,
 the  LIC  will  become  even  more  re-
 mote  from  the  policy  holders  and  the
 employees  than  it  is  at  present.  The
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 close  contact  that  there  should  be  bet-
 ween  customer  and  the  employee,  on
 the  one  side,  and  the  management  of
 an  insuring  body,  on  the  other,  will
 become  more  remote.  Already  there
 are  signs  of  bureaucracy  and  they  feel
 that  this  centralisation  will  make
 things  worse,

 The  hon.  Finance  Minister  has  more
 than  once  made  statements  that  he
 would  like  to  see  the  LIC  decentra-
 lised  and  we  have  welcomed  that
 thought.  But  here  is  a_  contrary
 trend,  namely,  that  the  divisional
 offices  throughout  the  country  at
 district  headquarters  are  being  shut
 down  for  most  purposes  and  centrali-
 sation  is  proceeding.  It  seems  that  the
 hon.  Minister’s  intentions  are  not
 being  carried  out  in  practice.  I  would
 like  him  to  tell  us  how  he  explains
 this  contradiction  between  the  very
 legitimate  aspirations  that  he  has
 voiced  and  the  implementation.  From
 throughout  the  country  I  have  recei-
 ved  letters—from  Madras  and  other
 quarters  also—bitterly  complaining
 that  the  LIC  is  getting  further  and
 further  away  from  its  customers  and
 its  staff,

 Having  mentioned  these  three  cut
 motions,  I  would  like  to  refer  to  the
 efforts  of  the  Finance  Ministry  to
 attract  freign  capital  into  this  coun-
 try.  This  is  a  step  on  which  I  am
 deep  and  profound  sympathy  with
 the  efforts  of  the  Finance  Ministry
 and  I  would  like  to  congratulate  the
 hon.  Finance  Minister  and  his  _  staff
 on  various  actions  that  they  are
 taking  to  create  a  better  climate  and
 a  better  image  of  India  abroad.  I  am
 sure  the  hon.  Finance  Minister  will
 agree  that  just  giving.  tax  reliefs  or
 e  higher  rate  of  reutrg  is  not  the
 basic  way  of  attracting  foreign
 capital  and  investment  80  this
 country.  The  image  of  the  country
 as  a  whole  also  has  a  big  role  to  play.
 If  the  image  of  the  country  is  bad,
 No  amount  of  bribing  by  giving  a
 higher  rate  of  return  will  attract  in-
 vestment  to  our  country,

 295  (Ai)  LSD—4.
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 I  would  like  to  share  with  the  hon.
 Finance  Minister  a  very  unpleasant
 experience  that  some  fellow  Mem-
 bers  of  the  House  and  I  had  yester-
 day  evening  and  which  we,  all  of  us,
 felt  would  do  a  great  harm  to  the
 image  of  our  ocuntry  in  the  eyes  of
 investors  frm  abroad.  We  went  to
 attend  a  diplomatic  reception  organi-
 sed  by  the  Consulate-Genera]  of  Is-
 78९]  to  which  we  were  invited  because
 it  was  their  independence  day.  When
 we  got  there,  we  were  met  by  the
 Consul-General  looking  very  unhap-
 py  at  the  door,  who  apologised  to  us
 for  the  fact  that  the  reception  had
 been  cancelled  at  the  last  moment.
 When  we  asked  why  the  reception  was
 cancelled,  We  were  told  that  the
 Asoka  Hotel,  which  had  _  rented  its
 lounge  and  a  bedroom  for  the  Consul
 and  his  wife  weeks  ahead  in  writing
 had  suddenly,  at  the  last  moment,
 cancelled  both  the  lounge  and  even
 the  living  accommodation  for  the
 Consul  and  his  wife.

 An.  Hon.  Member:  Shame!
 Shri  M.  R.  Masani:  We  did  not  know

 where  to  look,  It  was  obvious  that
 the  Government  of  India  through  the
 Ministry  of  External  Affairs  had  mis-
 used  its  position  as  the  owner  of  the
 Hotel  to  make  cancellations  which
 were  unconscionable  and  unwarran-
 ted.  We  apologised  in  return  to  the
 Consul  for  our  Government's  inept
 handling  of  this  issue  and  we  came
 away.  Other  foreign  diplomats  who
 were  there  at  the  same  time  !ooked
 aghast.  Among  the  invitees  were  the
 members  of  the  American  Business-
 men’s  Delegation  whom  the  Finance
 Minister  has  been  quite  rightly,  and
 assiduously,  cultivating  during  the
 ३०95६  four  days  and  explaining  incen-
 tives  for  coming  to  India,

 Shri  Ranga  (Chittoor):
 the  good?

 Shri  M.  R,  Masani:  I  ask  him  as  to
 what  impression  this  incident  will
 make  on  these  friends  of  ours  who
 are  here  to  invest  in  our  country.
 This  was  an  act  of  gross  discourtesy
 to  the  Government  of  a  friendly

 What  is
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 country.  It  was  not  fair  dealing  as
 between  a  hotel  and  a  customer  who
 has  booked  a  room.  No  doubt,  the
 Consul  made  the  mistake  of  going  to
 a  Government-owned  hotel;  other-
 wise,  this  would  not  have  happened.
 But  is  this  the  way  our  Government
 behaves  towards  foreign  countries  and
 foreign  visitors?

 This  morning,  the  Ministry  of  Ex-
 ternal  Affairs  gave  an  explanation.
 The  explanation  is  worse  than  the
 act.  It  says  that  “the  Indian  Gov-
 ernment’s  action  ig  also  intended  to
 be  a  demonstration  of  solidarity  with
 the  Arab  countries.”  Can  we  think  of
 a  more  inept,  more  pathetic  way  of
 showing  solidarity  with  Arab  coun-
 tries,  by  insulting  a  guest  of  our,
 by  cancelling  his  written  registration
 on  the  basis  of  which  he  had  jnvited
 foreigners  and  Indiang  to  attend  this
 party?

 I  do  feel  that  nothing  short
 of  an  apology  7  5  called  for
 on  the  part  of  the  Ministry
 of  External  Affairs  and  the
 Ashoka  Hotel  to  the  Government  of
 Israel,  That  is  a  country  whose  hos-
 pitality  my  hon.  friend,  Shri  Raghu-
 nath  Singh,  and  I  have  enjoyed.  I
 enjoyed  the  hospitality  of  the  Liberal
 Party  of  Israel  only  a  year  ago.
 When  they  come  to  our  country,  we
 expect  our  Israeli  guests  to  be  treated
 with  the  same  courtesy  which  my
 hon.  friend  Shri  Raghunath  Singh,  I
 and  many  other  Indians,  including
 Acharaya  Kripalani,  have  received
 when  we  visited  Israel,  This  Churlish
 behaviour  of  the  Ashoka  Hotels  and
 the  Ministry  of  External  Affairs  de-
 serves  to  be  condemned,  quite  apart
 from  other  things,  because  of  the
 horrible  effect  it  will  have  on  the  role
 of  the  Finance  Minister  and  the
 Ministry  in  trying  to  build  up  a  better
 image  of  our  country  abroad.  It  is
 in  these  ways,  many  times,  that  while
 doing  good  with  one  hand  we  undo
 all  our  efforts  with  the  other.
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 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  I  am  sorry  to  interrupt.  It  i9
 an  egregious  blunder,  and  if  the  hon.
 Finance  Minister  does  not  reply  to
 this  point,  the  hon.  Prime  Minister
 or  some  other  Minister  in  the  Ministry
 of  External  Affairs  may  reply.

 Shri  Ranga:  The  hon.
 without  Portfolio  is  here.

 Minister

 Shri  Hari  Vishnu  Kamath:  It  is  an
 egregious  blunder.

 Shri  M,  R.  Masani:  I  shall  finish  by
 requesting  the  hon.  Finance  Minister
 to  consider  the  implications  of  such
 acts  and  to  exercise  his  influence  in
 seeing,  now  that  the  mistake  has
 been  made,  that  due  apology  and
 amends  are  made  to  those  concerned.

 Dr.  U.  Misra  (Jamshedpur):  Mr.
 Speaker,  Sir,  I  am  sorry  to  mention
 that  the  Finance  Bill  introduced  by
 the  hon.  Finance  Minister  has  indeed
 gone  one  better  than  his  Budget  pro-
 Pposals  themselves  in  patronising  the
 monied  classes  in  this  country.  There
 is  no  use  quarrelling  with  the  Finance
 Minister  on  this  question.  Despite
 all  talk  of  socialism  and  the  spirit  of
 Bhubaneshwar  Resolution,  the  Gov-
 ernment  in  this  country  is  more  aller-
 gic  to  stock  exchange  fluctuations  and
 the  swings  in  the  fortunes  of  the
 speculators  than  about  the  plight  of
 the  common  man.

 Any  amount  of  criticism  in  this
 House  about  the  complete  apathy  of
 the  Government  to  the  question  of
 immediate  relief  to  the  toiling  peo-
 ple  has  not  made  much  of  an  impres-
 sion  on  the  Government.  It  seems
 these  are  only  to  be  uttered  as  some
 sort  of  ritual,  to  let  off  steam,  so  to
 say.  This  has  been  our  experience
 with  regard  to  the  debates  we  had
 here  on  the  General-Budget,

 During  the  Budget  debate,  some  of
 our  friends  on  the  other  side  357
 spoke  feelingly  about  the  plight  of  the
 common  man,  about  the  need  to  give
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 relief  to  him  and  to  protect  him  price
 rises  as  vehemently  as  some  of  us  on
 this  side  had  demanded.  They  also
 suggested  bold  measures  of  nationali-
 sation  of  banking  etc.  to  make  our
 Planning  more  real  to  strengthen  our
 resources  position.  To  all  these
 suggestions  the  Finance  Minister  cnly
 emitted  scorn  and  extreme  annoyance
 and  sometimes  he  admonished  them
 for  their  bold  stand,

 All  these  criticisms  and  suggestions
 we  made  during  the  general  debate
 on  the  Budget  have  no  effect  on  the
 Finance  Minister.  I  had  at  least  ex-
 pected  that  the  Finance  Minister
 would  announce  the  Government’s
 Teadiness  to  revise  the  dearness  al-
 lowance  of  their  own  employeees,
 since  now  the  average  of  the  index
 has  reached  ‘135.  Calculating  the  ave-
 rage  of  the  months  from  February
 3963  to  January  1964,  there  is
 a  clear  rise  of  0  points  in
 the  index  and  as  per  the  Pay  Com-
 mission’s  recommendations,  the  dear-
 ness  allowance  of  the  employees
 should  be  increased,  Even  this  has
 not  been  done.

 Perhaps,  this  is  not  so  surprising.
 In  the  remarkable  kind  of  planning
 that  has  developed  in  this  country
 under  the  guidance  of  the  Finance
 Minister,  there  is  no  need  for  any
 control  over  prices.  In  fact,  de-
 control  has  become  the  slogan.  But  he
 is  all  for  control  on  wages,  that  is,  a
 wage  freeze  and  he  has  very  frankly
 stated  that  the  wage-earners  cannot
 expect  any  compensation  for  the  rise
 in  prices.  This  he  justifies  from  the
 standpoint  of  an  income  policy.  In
 fact,  what  does  it  amount  to?  If
 money  wages  remain  static  and  prices
 are  allowed  to  rise  freely,  the  real
 income  of  the  working  people  are
 drastically  cut  and  this  huge  amount
 is  being  safely  appropriated  by  the
 monopolists.  The  Finance  Minister
 has  won  laurels  for  such  a  policy  from
 certain  financial  journals  like  the
 London  Economist  for  such  a  bold
 policy  he  has  pursued  for  the  benefit
 of  the  monopolists.  They  admire  his
 political  courage  to  impose  such  a

 CHAITRA  27,  886  (SAKA)  for  Grants  77438

 Policy  which  even  the  Tory  Govern-
 ment  in  Britain  hesitates  to  pursue
 so  blantantiy,

 For  the  enlightenment  of  us,  the
 Members  of  Parliament,  the  Finance
 Ministry  has  supplied  us  very  kindly
 a  book  called  “The  Rationale  of  the
 Tax  Proposals”.  The  marked  prefer-
 ences  of  the  Finance  Minister  are
 clearly  spelt  out  in  this  publication.
 In  the  name  of  socalled  ‘incentives’
 for  greater  savings  in  the  corporate
 sector,  the  big  business  interests  have
 been  given  big  concessions,  After
 nurturing  the  monopolists  and  giving
 them  all  sorts  of  concessions,  the
 Finance  Minister  has  now  proposed
 that  he  would  appoint  a  monopoly
 commission.  The  Finance  Minister
 should  not  take  the  public  at  large
 as  a  whole  lot  of  ignorant  people.  It
 does  not  require  a  Monopoly  Com-
 mission  for  us  in  Jamshedpur  to
 understand  the  monopolist;  and  the
 extensive  monopoly  grip  of  the  Tatas.
 It  was  not  enough  for  the  Tatas  to
 go  from  the  steel  to  the  soap  and
 now  they  have  entered  into  even  the
 marketing  of  tea,  Some  of  the
 monopolists  specially  the  Tatas,  have
 built  up  empires  in  so  many  nagars
 and  puras  and  the  zamindari_  that
 Was  abolished  throughout  the  country
 has  been  given  back  to  Tatas.  Re-
 cently,  while  we  are  engaged  in  re-
 habilitating  people,  in  Tatanagar  the
 basties  are  being  evicted  by  a  sort  of

 a  private  army  retained  by  the  Tatas
 without  resorting  te  any  judicial]  or
 procedure  of  law.  Even  recently  in
 the  communal  disturbances  at  Jam-
 shedpur  weapons  were  made  in  the
 factories  belonging  to  these  monopo-
 lists.  I  will  read  out  what  one  of  the
 observers  who  has  visited.  Tatanagar
 says:

 “The  management  of  these  two
 companies  (one  is  Tata-owned
 and  the  other  British)  failed  to
 present  the  workers  from  making
 these  weapons  but  remained
 silent  spectators  as  they  were
 being  taken  out....I  was  told  by
 an  Adivasi  legislator  that  some
 of  the  Marwari  businessmen  of
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 [Dr.  U.  Misra]
 Mosabani  had  distributed  rice  In  the  rationale  of  the  proposals
 upto  5  maunds  for  each  Adivasi  explained  to  us  by  the  Ministry,
 village  to  induce  the  villagers  to
 attack  the  minorities.  Some  of
 the  contractors  engaged  in  the
 construction  of  the  national  high-
 way  and  doubling  of  rail  track
 provided  their  Adivasi  labourers
 with  trucks  and  may  be  other
 things  to  clear  Chotanagpur  of
 the  minorities.”

 These  are  the  things  happening  in
 these  private  empires  inside  free
 India.

 I  will  mentioned  one  more  thing.
 These  monopolists  have  been  given  an
 opportunity  to  concentrate  wealth.
 They  even  defy  the  local  Government.
 I  will  tell  you  one  instance.  The
 whole  town  of  Tatanagar  is  owned  by
 Tatas  and  every  aspects  of  public
 life  is  controlled  by  them.  Even  the
 legislators  have  not  got  telephones.
 The  telephone  connnection  is  given
 by  the  Tatas  only,  Even  the  Speaker
 of  the  Bihar  Assembly  requested  the
 Tatas  to  give  telephone  connections
 to  legislators  and  that  wag  not  res-
 pected.  So,  not  only  the  representa-
 tives  of  the  Tatanagar  or  Jamshedpur
 constituency  have  no  house  to  live
 in  but  they  have  also  no_  telephone
 and  no  communication.  Even  the  re-
 quest  from  such  a  person  of
 high  position,  the  speaker  of  the
 Bihar  Assembly,  was  ignored  by  the
 Tatas,

 Then,  Sir,  according  to  the  Finance
 Minister,  the  inter-corporate  invest-
 ments  may  be  one  form  in  which  do-
 minant  groups  extend  their  sphere  of
 control  but  such  investments,  in  the
 main,  provide  investment  opportuni-
 ties  or  corporate  savings  and  the
 thinks  that  these  serve  “socially
 useful  purposes”,  The  socially  useful
 purpose  may  possibly  be  the  exten-
 sive  donations  to  political  parties
 which  the  monopolies  are  allowed  to
 give  and  which  now  the  Corruption
 Inquiry  Committee  has  had  to  nail
 down  as  the  worst  form  of  political
 corruption.

 there  is  a  mention  of  what  is  called
 the  “selective  support  to  important
 industries”.  This  is  supposed  to  help
 investment  in  basic  industries,  such
 as,  iron  and  steel,  ferro-alloys,  coal
 maehine  tools,  fertilisers,  etc.  Most  of
 these,  under  the  Government’s  own
 Industrial  Policy  Resolution,  should
 be  in  the  public  sector.  There  is  evi-
 dently  no  need  to  provide  such  in-
 centive  to  the  public  sector  and  it  is
 clear  that  these  are  meant  for  the
 private  sector  and  thereby  for  the
 monopolists.  In  other  words,  the
 Finance  Minister  wants  to  give  the
 private  sector  monopolists  a  free  run
 on  these  strategic  lines  of  industry.

 Then,  again,  if  that  is  not  enough,
 the  Finance  Minister  has  some  addi-
 tional  incentives  for  private  foreign
 capital.  The  reasons  advanced  by
 the  Finance  Minister  to  justify
 his...

 Shri  Karuthiruman  (Gobichettipa-
 layam):  I  raise  a  point  of  order,  Sir.
 Is  the  hon.  Member  allowed  to  read
 a  prepared  speech?

 Mr.  Speaker:  He  may  look  up  more
 occasionally.

 Dr.  U.  Misra:  The  reasons  advan-
 ced  by  the  Finance  Minister  to  justify
 hig  invitation  to  foreign  private  capital
 can  convince  no  one.  Socialism  has
 never  been  built  with  private  capi-
 tal  from  foreign  countries.  The
 Soviet  Union  which  has  now  come  to
 the  position  of  giving  aid  to  other
 countries  to  build  up  industries  did
 not  reach  that  position  with  foreign
 capital,

 The  Finance  Minister  can  also  notice
 that  his  foreign  friends  are  vying with  one  another  to  supply  capital
 goods  on  very  favourable  terms  to
 China  without  in  any  way  insisting on  investment  opportunities  there.
 In  fact,  the  West  Germans  have  given to  China  better  terms  with  lower  rate
 of  interest.  than  what  they  have  given
 to  us  in  relation  to  Rourkela.  This
 is  not  only  the  one  thing,  As
 regards  the  technicians,  ft  is  good
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 that  we  are  getting  them  and  we  are
 grateful  to  them  that  they  supply  tech-
 niciang  while  we  are  under-developed.
 But  is  it  necessary  to  get  the  techni-
 cians  on  the  terms  that  we  are  getting
 now?  The  terms  on  which  the  tech-
 nicians  have  come  here  have  annoyed
 our  own  technicians.  It  has  created

 a  vested  interest  in  this  country,  be-
 cause  they  are  earning  much  more
 here  in  our  country  than  what  they
 had  been  earning  in  their  own  coun-
 try,  and  therefore  they  do  not  want
 to  part  with  the  technical  know-
 how  so  soon.  Sometimes,  they  are
 no  better  than  our  own  technicians,
 and  in  many  of  our  public  under-
 takings,  I  have  observed  that  our
 technicians  are  annoyed  at  this.
 Sometimes,  we  get  as  experts  only
 people  who  call  themselves  as  experts
 but  who  are  not  really  experts.  In
 this  connection,  I  am  reminded  of  the
 satire  of  Shri  Krishan  Chander  that
 the  experts  from  foreign  countries
 who  come  here  are  persons  who  can
 only  write  these  on  the  Qutab  Miner
 jelabi  and  sari.  It  is  such  experts
 who  are  coming  from  foreign  coun-
 tries,  and  even  if  they  know  some-
 thing,  they  do  not  want  to  part  with
 their  technical  know-how  because
 they  want  to  remain  here  for  a  longer
 time  and  earn  their  fat  income.

 Recently,  even  the  Estimates  Com-
 mittee  have  critised  the  lavish  treat-
 ment  being  given  to  the  foreign  tech-
 nicians  associated  with  the  Heavy
 Electricals  at  Bhopal,  This  has  be-
 come  absolutely  scandalous,  and  I
 would  suggest  that  Government
 should  look  into  it.

 With  regard  to  the  concessions  the
 Finance  Minister  has  generously  given
 to  the  business  community,  what  do
 we  get  in  return?  Even  the  mild
 form  of  control  on  foodgrain  prices
 has  been  totally  resisted  by  the  deal-
 ers,  and  they  had  almost  driven  our
 country  to  a  famine.  Such  black-
 male  is  wholly  permissible  under  the
 benign  dispensation  of  the  Finance
 Minister.  After  all,  if  they  do  not
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 make  money  by  charging  high  prices,
 how  wil  they  find  resources  for  in-
 vestment  in  the  newer  and  newer  in-
 dustries?—Such  is  the  logic  of  the
 Finance  Minister,  We  in  this  country
 are  facing  very  difficult  times:  Last
 year,  we  had  a  difficult  time  due  to  the
 Chinese  aggression.  This  year,  the
 Chinese  aggression  still  remains,  but
 added  to  that,  we  have  got  also
 troubles  from  Pakistan  on  our  border.
 Further,  we  have  got  the  refugees
 coming  from  East  Pakistan.  We  have
 also  got  the  problems  arising  out  of
 the  communal  disturbances  in  our
 country  and  the  social  problems  aris-
 ing  therefrom.  I  realise  that  Govern-
 ment  need  money  for  these  things.
 But  Government  should  not  always
 think  of  finding  money  from  the  com-
 mon  man  who  is  on  the  verge  of  star-
 vation  now,

 Regarding  planning  and  production,
 take,  for  instance,  coal.  In  the  con-
 text  of  the  emergency,  the  coal-
 miners  worked  overtime.  And
 what  was  the  result?  They  produced
 a  good  deal  of  coal,  but  now  they  are
 being  laid  off.  Similarly,  our  en-
 gineering  industry  is  also  working  to
 not  more  than  50  per  cent  of  its  capa-
 city.  It  ig  difficult  for  a  layman  like
 me  to  accept  all  this  as  a  part  of
 national  palnning.  In  the  popular
 language,  the  planning  that  is  being
 done  has  become  a  tragedy  and  a
 farce  and  this  illustrated  by  the  mid-
 term  appraisal  of  the  Third  Plan.

 Government  have  been  _  talking
 hoarse  about  land  reforms  for  years
 and  yet  the  land  is  not  actually  in
 the  hands  of  the  tillers,  The  result  is
 that  agriculture  is  stagnating  and  all
 the  money  spent  on  our  development
 blocks  is  mostly  either  misspent  or
 wasted,  The  same  is  also  true  of
 the  primary  health  centres  for  which
 the  Central  Government  sometimes
 provide  money.

 As  regards  the  employment  position
 of  course,  the  employment  potential
 hag  increased,  but  unemployment  has
 increased  more  than  the  employment
 opportunities,  One-third  of  the
 registered  unemployed  belong  to  the
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 category  of  educated  unemployed.  The
 total  wastage  of  man-power  like  this
 is  unheard  of  anywhere.

 Moreover,  there  is  no  proper  con-
 trol  over  the  administration  of  the
 plan  programmes  to  see  whether  the
 sums  allocated  are  properly  spent  or
 not.  I  do  not  want  to  give  the  whole
 catalogue  of  all  the  complaints  in
 this  regard.  What  we  need  in  this
 serious  situation  now  is  action,  and
 that  is  action  on  the  part  of  Govern-
 ment  to  strengthen  our  economy  and
 to  improve  the  planning  in  such  a
 way  that  it  will  really  help  develop-
 ment  and  improve  the  living  stan-
 dard  of  our  people.  Many  of  us  have
 raiseq  these  slogans  for  immediate
 action,  mamely  nationalisation  of
 banks.  oil  the  export-import  trade
 and  the  sugar  industry,  and  the  pri-
 ority  task  of  state  trading  in  food-
 grains.  As  regards  the  last  one,  I
 notice  that  after  the  nation-wide
 campaings  and  agitations  realisation
 is  slowly  dawning  upon  Government,
 though  very  haltingly.  But  the  ves-
 ted  interest;  have  resisted  it  so  much
 that  I  fear  that  Government  may  go
 back  upon  it.

 The  question  before  us  now  is  not
 whether  the  socialism  as  contempla-
 ted  in  the  Bhubaneshwar  resolution
 will  be  implemented  as  a  result  of
 this  year’s  budget,  The  question  now
 is  whether  the  ruling  party  has  the
 political  courage  to  fight  these  vested
 interests.  That  is  the  immediate
 question  now.  I  know  that  this  is
 something  which  my  hon,  friends  on
 the  other  side  would  also  realise,  be-
 cause  I  feel  that  these  vested  inter-
 ests  have  become  so  strong  as  _  to
 defy  any  gg@od  move  that  Goyérn-
 ment  may  make  At  least  Government
 should  realise  their  position  from  this
 threatened  strike  by  the  speculative
 oodgrain,  hoarders.

 The  rationale  of  the  tax  proposals
 has  been  well  understood  by  us,  and
 we,  therfore,  demand  a  radical  revi-
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 sion  of  the  policy.  There  should  be
 immediate  relief  in  the  duties  on  es-
 sential  articles  like  kerosene,  cloth,
 Sugar,  tobacco  etc.  Such  a_  gesture
 would  also  help  bring  done  the  pri- ces.  And  stern  action  should  be  taken
 against  the  speculative  elements.  It
 is  for  this  and  for  a  change  in  the
 economic  policies  that  the  milliong  in
 this  country  have  been  campaigning
 for.

 Seven  months  back,  over  a  iakh  of
 people  had  come  and  staged  a  demos-
 tration  in  Delhi,  and  then  we  had
 the  announcement  regarding  con-
 cessions  about  the  compulsory  deposit
 scheme  and  the  Gold  Contro]  Order
 ete.  It  is  no  good  on  the  part  of  the
 Government  to  force  the  people  to
 resort  to  such  demonstrations  and
 agitations.  I  want  that  Government
 should  appreciate  the  gestures  shown
 by  the  trade  unions,  both  the
 AITUC  and  HMS,  by  postponing
 their  agitation  on  account  of
 the  communal  disturbances,

 There  is  one  more  thing  to  which  I
 wish  to  draw  attention.  Though  the
 Auditor-General  cannot  be  criticised
 in  Parliament,  there  should  be  some
 formum  where  the  employees  of  the
 Auditor  General’s  department  can
 ventilate  their  grievances.  According
 to  my  understanding,  article  148 (5)
 of  the  Constitution  goes  not  preclude
 discussion  of  the  relationship  between
 the  employees  and  the  Auditor  Genera,
 in  this  Parliament,  The  Finance  Min-
 ister  should  look  into  the  grievances
 of  these  employees.  This  is  q  matter
 which  is  long-standing.  5l  of  the  em-
 ployees  dismissed  in  960  have  still
 not  been  reinstated.  Many  of  them
 have  gone  to  the  courts.  I  will  just
 reaq  out  only  the  relevant  portions
 from  one  of  the  Hih  Court  judg-
 ments:

 “Obviously,  none  of  the  officers
 attempted  to  take  any  explanations
 given  by  the  petitioner.  It  fs
 apparent  to  me  that  tke  Inquiry
 Officer  was  completely  biassed
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 against  the  petitioner  from  before
 the  commencement  of  the  inquiry
 Proceedings  I  am  shocked  to
 find  that  the  whole  of  the  assump-
 tion  is  entirely  false...I  have  no
 doubt  that  in  this  case,  the
 findings  of  the  Inquiry  Officer  are
 Made  by  a  biassed  officer  and  that
 the  principles  of  natural  justice
 were  completely  violated  in  the
 inquiry  proceedings  held  by  him”.

 Lakhs  of  rupees  have  been  spent
 by  the  department  in  this  litigation.
 The  Finance  Minister  should  look  into
 the  grievances  of  the  employees  of
 this  department  and  also  the  wastage
 of  money  involved  in  such  unlawful
 dismissals.

 Shri  Osman  Ali  Khan  (Anantapur):
 Mr.  Speaker,  while  I  participate  in
 this  debate,  I  shall  refer  to  certain
 aspects  of  our  planning.  The  opening
 sentence  of  the  Third  Five  Year  Plan
 refers  to  the  baSic  development  aspect
 of  our  planning  and  as  we  proceed
 further,  the  document  points  out  the
 more  immediate  problems  before  the
 country  in  the  following  words:

 “The  more  immediate  problem
 is  to  combat  the  curse  of  poverty
 with  all  the  ills  that  it  produces”.

 The  extent  of  poverty  in  the  country
 ig  reflected  in  the  statement  of  the
 hon.  Minister  of  Planning  made  on  the
 floor  of  the  House  last  year.  Accord-
 ing  to  this,  70  per  cent  of  our  rural
 population  live  on  less  than  50  nP.  a
 day,  How  is  this  poverty  to  be  com-
 bated?  If  poverty  is  to  be  removed,  it
 is  natural  that  more  wealth  has  to  be
 produced,  more  wealth  in  terms  of
 the  basic  necessities  of  life  like  food,
 clothing,  shelter  and  medicine.  Pro-
 duction  of  more  wealth  would  natural-
 ly  mean  more  work  on  the  part  of  our
 people  because  work  alone  produces
 wealth.  Work  has  to  be  provideg  for
 those  who  are  without  work;  employ-
 ment  has  to  be  provided  for  those
 who  are  unemployed,  anq  full  em-
 ployment  has  to  be  provided  for  those
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 who  are  under-employed.  The  low
 standard  of  50  nP  a  day  is  because  of
 the  lack  od  adequate  employment  and
 lack  of  adequate  work  for  the
 millions  of  our  people  who  live  in
 this  country.

 The  Fourth  Five  Year  Plan  that  is
 being  formulateg  has  to  be  a  village-
 oriented  plan.  I  may  explain  what  I
 mean.  A  village-oriented  plan  will
 naturally  mean  the  basic  recognition
 of  the  fact  that  54  lakh  villages  consti-
 tute  this  land,  It  will  mean  recogni-
 tion  of  the  fact  that  80  per  cent  of  the
 people  of  this  country  live  in  these
 villages.  With  this  basic  recognition,
 the  Fourth  Plan  has  to  be  formulated.
 The  policies  and  programmes  in  the
 Plan  have  to  be  directeq  towards
 improving  the  standard  of  living  of
 our  people  jin  the  rural  areas.  Our
 villages  have  to  be  provided  with
 work  so  that  there  will  be  activity  in
 our  villages  like  the  beehives,  our
 villages  will  be  beginning  to  hum  with
 activity  producing  more  wealth  for
 the  country,  more  wealth  from  the
 village  level  upwards.

 A  village-oriented  Plan  will
 naturally  mean  an  agriculture-
 orienteg  Plan.  In  our  rural  areas,  7
 out  of  8  people  live  on  agriculture.
 The  development  of  agriculture  has  to
 be  viewed  not  merely  from  the  point
 of  increasing  the  overall  food  produc-
 tion  in  the  country  in  order  to  wipe
 out  the  deficit,  in  order  to  avoid  the
 necessity  for  imports,  But  the  prob-
 lem  of  agriculture,  the  development
 of  agriculture,  has  to  be  viewed  from
 the  point  of  view  of  increasing  the
 earnings  of  those  engaged  in  agri-
 culture  and  this  is  possible  by
 increasing  the  per  acre  production.
 This  increase  in  the  earnings  of  those
 engaged  in  agriculture  is  very  neces-
 sary  because  we  have  to  remove  the
 disparity  that  today  exists  between
 the  earnings  of  those  who  live  on
 agriculture  and  the  earnings  of  those
 living  in  the  urban  areas  engaged
 in  industry,  trade  and  commerce.
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 I  will  not  dwell]  here  on  the  several

 Measures  that  have  to  be  taken  to
 develop  agriculture  from  this  point
 of  view  of  increasing  the  earnings  of
 those  engaged  in  agriculture.  However,
 I  have  to  point  out  the  priority  aspect
 of  agriculture.  Our  planning  has
 given  priority  for  agriculture.  This  is
 as  jt  should  be.  However,  this  high
 priority  given  to  agriculture  in  our
 plan  is  not  being  translated  into  action
 at  the  various  levels,  both  politically
 and  administratively  It  is  very  neces-
 sary  that  the  Government  should
 ensure  that  this  high  priority  is
 observed  at  the  various  levels  in  order
 that  agriculture  develops  on  the  lines
 contemplated  in  the  Plan.

 Here  I  cannot  do  better  than  quote
 the  well-known  economist,  Barbara
 Ward,  on  this  subject:

 “On  the  side  of  administration
 proper,  from  the  highest  level
 downwards,  agriculture  gets
 priority  in  rhetoric  but  rarely  in
 fact.  No  Chief  Minister  in  a  State
 has  taken  over  the  portfolio  of
 agriculture.  The  bright  entrants  to
 the  civil  service  head  for  the  old
 levers  of  power—finance—or  for
 the  new  prestige  areas  like  indus-
 try.  No  young  collector  is  likely
 to  fee]  that  his  promotion  will
 depend  absolutely  on  raising  pro-
 ductivity  per  acre  in  his  district.
 The  urgency  and  interest  are
 simply  not  there.  So  the  known
 solutions  do  not  receive  that
 charge  of  administrative  drive  and
 follow-through  which  would  get
 them  to  get  off  the  ground”.

 433  hrs.

 The  village-oriented  plan  wil]  aim
 at  drawing  the  surplus  labour  force  in
 the  villages  to  village—and  agro-based
 industries,  As  I  pointed  out  a  little
 while  ago,  7  out  of  8  people  in  our
 rural  areas  live  on  agriculture.  As  it
 is,  there  is  too  much  dependence  on
 agriculture.  This  is  also  reflected  in
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 our  national  wealth,  Nearly  fifty  per
 cent  of  our  national  wealth  is  derived
 from  agriculture  as  compared  to  9
 per  cent  in  United  States  and  8  per
 cent  in  Japan.  The  development  of
 khadi  and  village  industries,  anima]
 husbandry,  dairying  is  very  necessary
 in  order  to  divert  the  surplus  agri-
 culture  labour  to  the  village  industries.
 It  will  also  help  in  reducing  the  migra-
 tion  of  labour  force  to  cities  creating
 fresh  problems  of  slums  and  unwieldy
 growth  of  cities  in  our  country.

 From  the  point  of  view  of  employ-
 ment,  the  recent  development  of  the
 ambar  charkha—the  latest  model  has
 not,  I  believe,  come  into  the  market
 —is  an  improvement  over  the  previous
 model  and  would  mean  an  earning  of
 a  rupee  per  day  for  those  who  are
 engaged  on  ambar  charkha  for  eight
 hours  in  a  day.  I  hope  this  programme
 of  ambar  charkha_  will  be  properly
 organised  so  that  it  will  provide  em-
 ployment  for  those  in  the  rural  areas.
 I  should  point  out  that  some  of  the
 criticism  and  comments  made  by  the
 Public  Accounts  Committee  will  be
 taken  into  account  in  organising  this
 programme,  eliminating  the  defects
 and  drawbacks  of  the  programme.

 3.02  hrs.

 (Mr.  Deputy-Sreaxer  in  the  Chair]

 The  Khadi  ang  Village  Industries
 Commission  have  introduced  a  new
 subsidy  scheme  which,  it  is  hoped,
 will  provide  great  impetus  for  those
 who  have  engaged  in  the  khadt
 industry  and  it  should  be  possible  to
 get  cloth  in  the  rural  areas  at  the
 cost  of  the  yarn  and  it  will  also  com-
 pare  favourably  with  thy  cost  of  the
 mill  cloth.  It  is  expecteq  ५०  be  even
 cheaper  than  the  mill  cloth  s.nce  it  is
 produced  at  the  cost  of  the  yar.

 I  congratulate  the  Planning  Com-
 mission  for  setting  up  the  high  level
 rural  industries  planning  committee.
 and  I  believe  this  is  doing  very  useful”
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 work  in  the  development  of  rural
 industries  in  our  country  and  I  hope  it
 will  help  in  improving  the  standards
 of  techniques  of  these  industries  so’
 that  those  engaged  in  the  rural  indus-
 tries  will  be  able  to  earn  an  economic
 wage.

 I  have  a  little  apprehension.  Our
 Planners  might  say  that  this  is
 exactly  what  we  have  been  doing.
 Our  plan  has  provided  priority  for
 agriculture;  and  key  industries  are
 being  developed  and  this  would  mean
 rapid  economic  growth;  poverty
 cannot  be  eliminated  into  few  years
 and  planning  js  taking  good  care  of
 our  problems.  I  have  great  respect  for
 our  planners  ang  the  Planning  Com-
 mission.  But  there  is  the  question  of
 emphasis  and  direction  of  our
 planning.

 From  the  figures  of  employment,
 We  find  that  at  the  end  of  the  First
 Plan  period  we  had  5.3  million  per-
 sons  unemployed,  at  the  end  of  the
 Second  Plan,  the  figures  had  gone  up
 to  9  million  and  at  the  end  of  the
 Third  Plan  it  is  expected  to  go  up  to
 35  millien,  These  are  unemployment
 figures.  The  figures  for  under-
 employment  are  more—l5-8  million
 people  are  under  employed’  in
 rural  areas.  From  the  9th
 round  of  national  sample  survey
 conducted  in  1955,  20  crores  of  people
 were  said  to  have  had  an  income  of
 less  than  eight  annas  a  day.  The  last
 year’s  statement  of  the  Planning  Min-
 ister  is  based  on  the  17th:  round  of
 survey  in  1961-62  and  it  says  that  the
 number  of  people  whose  income  is
 less  than  50  nP  is  25  crores.  Between
 954  and  ‘1962,  the  number  had
 increased  by  five  crores.  Is  our
 Planning  proceeding  in  the  right  qirec-
 tion?  While  applying  the  yardstick  of
 development,  it  shoulq  not  be  judged
 from  the  point  of  view  of  the  bigness
 of  our  plans  or  the  largeness  of  our
 projects.  The  criterion  should  be:  how
 much  the  standard  of  living  of  the
 people  in  the  rural  areas  has  im-
 proved,
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 It  ig  widely  recogniseg  that  agri-
 culture,  animal  husbandry,  dairying
 and  other  rural]  industries  have  higher
 potentiality  for  employment.  However,
 the  allocations  made  in  our  plan  for
 rural  industries  and  for  the  other
 industries,  agro-baseq  industries  such
 as  dairying,  animal  husbandry,  etc.
 are  rather  low.  For  the  three  plans
 together  only  Rs.  9l  crores  had  been
 provideq  and  this  works  out  to  less
 than  one  per  cent  of  the  total  plan
 allocations.  With  this  small  allocation
 for  cottage  and  rural  industries,  20
 million  people  are  getting  employment
 and  with  more  provision  in  the  Fourth
 Plan  and  better  organisation,  it  should
 be  possible  for  us  to  provide  much
 larger  employment  opportunities  for
 our  people  in  the  rural  areas.

 In  conclusion,  I  would  like  to  point
 out  that  in  a  developing  emonomy,  the
 planners  will  have  to  strike  a  balance
 between  emphasis  of  increased  pro-
 ductivity  and  increased  employment.
 While  there  was  sufficient  emphasis  on
 the  former  aspect,  in  all  these  Plans,  it
 is  necessary  that  there  should  be  more
 emphasis  on  the  employment  aspect
 in  the  Fourth  Plan,  on  the  aspect  of
 the  development  of  rural  industries  in
 order  to  provide  employment  and  in
 that  way  producing  more  wealth  and
 improving  the  standarg  of  living  of
 our  people  ang  driving  away  poverty
 in  keeping  with  the  basic  objectives  of
 our  Plan.

 Shri  K.  C.  Pant  (Naini  Tal):  Sir,
 I  should  like  to  follow  the  example
 of  the  hon.  Member  who  has  just
 spoken  by  devoting  the  few  minutes
 at  my  disposal  entirely  to  planning,
 in  particular  to  agriculture.  It  is  not
 necessary  for  me  to  emphasise  the
 key  role  of  agriculture  in  our  econo-
 my.  It  has  so  dominant  a  role  that
 the  national  income  curve  dances  to
 the  tune  of  agriculture.  If  the  har-
 vest  is  a  good  one,  it  soars;  if  the
 harvest  is  bad,  then  it  takes  a  dive.
 In  agriculture  we  have  got  to  make
 allowances  for  fluctuations  in  produc-
 tion  for  good  years  and  lean  years,
 but  under  a  planned  economy,  surely,
 even  agricultural  production  must  con-
 form  to  a  broad  pattern  of  growth,  to-
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 an  overall  blueprint.  Otherwise  plan-
 ning  cannot  succeed.  If  we  have  an
 overall  look  from  the  beginning  of
 the  First  Plan,  I  am  sorry  to  say  that
 no  broad  pattern  of  growth  of  the
 kind  which  I  mentioned  is  discerni-
 ble.  Production  goes  up  in  one  year
 it  comes  down  the  next  year;  it  goes
 up  in  one  crop;  it  comes  down  in
 another  crop;  it  goes  up  in  one  State;
 it  comes  down  in  another  State.
 There  is  no  regularity,  no  consistency,
 no  predictability.  All  these  things
 have  made  agriculture  a  kind  of  a
 loose  brick  in  the  foundational  struc-
 ture  of  our  planning.

 There  are  many  reasons  for  this
 fitful  behaviour  on  the  part  of  our
 agriculture;  some  of  these  are  inher-
 ent  in  the  situation  like  the  vulnera-
 bility  of  our  agriculture  to  the  vagar-
 ies  of  weather,  the  impoverished  state
 of  our  soils  etc.  But  there  are  others
 which  it  is  within  our  power  to  con-
 trol  provided  we  know  precisely  and
 elearly  what  requires  to  be  done  and
 we  are  determined  to  do  it.  I  do  not
 know  if  the  required  clarity  and  de-
 termination  are  very  much  in  evidence
 in  our  handling  of  agriculture  in  the
 past.  It  has  taken  us  so  many  years
 to  realise  the  necessity  for  having
 some  kind  of  a  machinery  to  co-ordi-
 nate  the  activities  of  Ministries  deal-
 ing  with  agriculture  at  the  policy
 level.  Then  again,  it  has  taken  us  so
 many  years  to  decide  to  constitute  an
 All-India  Agricultural  Service,  At
 least  that  is  my  impression,  that  it
 has  been  decided.  But  even  now  we
 are  not  clear  whether  the  important
 work  of  extension  will  be  entrusted  to
 a  separate  agency  or  will  continue  to
 be  handled  by  that  multi-talented
 marvel,  the  village  leve]  worker,  who
 is  supposed  to  have  an  answer  for
 everything.

 Then,  I  should  like  to  refer  to  cer-
 tain  fundamental  matters  on  which
 the  Government  has  got  to  make  up
 its  mind.  Firstly,  does  the  Govern-
 ment  consider  agriculture  as  belong-
 ing  purely  to  the  private  sector  or
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 to  some  kind  of  a  semi-public  sec-
 tor?  Many  countries  in  the  world
 hold  the  latter  view,  and  they  give
 liberal  subsidies  to  agrculture.  What
 is  our  position  in  this  matter?  Second-
 ly,  dO  we  propose  to  assure  a  fair  re-
 turn  to  the  farmer  through  the
 medium  of  subsidies  or  the  price
 mechanism?  How  do  we  determine  the
 fairness  or  otherwise  of  the  return,  in
 relation  to  the  cost  of  production  of
 agricultural  commodities  or  by  arbi-
 trarily  fixing  the  price  at  some  level
 in  order  to  keep  a  check  on  inflation
 and  keep  control  of  the  price  struc-
 ture?  That  is  a  fundamental  question
 which  has  got  to  be  answered.

 The  third  point  is,  do  we  want  to
 mechanise  our  agriculture  or  not.  If
 we  do,  then  we  must  persuade  far-
 mers  to  pool  their  holdings.  Mechani-
 sation  is  impossible  with  the  present
 tiny  holdings.  But  then  if  we  want
 to  do  that,  have  we  made  any
 worthwhile  progress  in  this  direction
 in  all  the  years  gone  by?  I  cannot
 say  honestly  that  we  have.  What  is
 our  policy?  What  is  the  implemen-
 tation?  That  has  got  to  be  answered.
 Then  again  there  is  the  allied  ques-
 tion  of  reconciling  the  policy  of  mecha-
 nisation  with  the  need  for  reducing
 unemployment  ang  under-employment
 in  rural  areas  to  which  my  _  hon.
 friend  just  referred.  Which  of  these
 objectives  takes  precedence  in  our
 order  of  priorities?

 What  has  happeneq  to  the  rural
 works  programme?  Up  to  the  end  of
 March,  1963,  only  78,000  persons  were
 employed.  Up  to  the  end  of  June,
 100,000  persons  were  given  employ-
 ment  for  00  days  in  the  year.  Have
 We  any  other  scheme  in  mind?  Do
 We  have  any  blueprint  at  all  to  har-
 ness  the  surplus  man-power  in  this
 country  to  maximise  its  wealth?  Final-
 ly,  if  we  take  to  tractorisation,  what
 will  happen  to  our  surplus  cattle?
 These  are  some  of  the  basie  questions
 which  have  got  to  be  answered  and
 answered  with  clarity,  before  a  via-
 ble,  comprehensive  agricultural  policy
 can  emerge.
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 Indian  agriculture  has  become  noto-
 rious  for  its  appallingly  low  yields.
 The  yields  were  not  always  low  but
 owing  to  centuries  of  continuous  cul-
 tivation  and  unscientific  cultural  prac-
 tices,  the  soils  have  become  exhausted.
 Every  crop  harvested  takes  some  plant
 food  out  of  the  soil.  Erosion  and
 leaching,  etc.  add  to  these  losses.
 Nature  restores  part  of  the  balance
 but  not  the  whole  of  it.  One  expert
 estimated  that  every  year  the  loss  of
 plant  nutrients  to  the  soil  owing  to
 cropping  alone  is  of  the  order  of  8
 million  tons:  2,8  million  tons  of  nitro-
 gen,  16  million  tons  of  P205  and  3°6
 million  tons  of  K20.  As  against  this,
 bis  estimate  of  plant  nutrients  restor-
 ed  to  the  soil  by  manures,  fertilisers,
 oil-cakes,  etc.  is  .66  million  tons.  I
 will  not  go  into  the  detailed  figures.
 What  it  means  is,  year  after  year,  we
 go  on  taking  from  the  soil  several
 times  more  than  what  we  give  back
 to  it.  Is  it  any  wonder  that  our  soil
 fertility  is  among  the  lowest  in  the
 world?  I  wish  I  could  say  the  same
 for  human  fertility.  Anyway,  the
 great  pity  and  the  great  tragedy  of
 the  situation  is  that  the  one  substance
 which  coulg  reduce  this  net  loss  of
 plant  nutrient  to  the  soil  by  over  40
 per  cent  is  today  allowed  to  be  used
 as  fuel,  or  rather  misused  as  fuel.  I
 am  referring  to  cow-dung,  which  can
 not  only  supply  plant  nutrients  to  the
 soil  but  is  an  organic  manure  which
 gives  humus  to  the  soil.  I  would
 like  to  ask  the  Government,  can  they
 tell  us  if  they  have  any  plan  to  check
 this  colossal  national  waste?  Do  they
 think  that  the  gobar-gas  plant  is  the
 final  answer  to  this  problem,  parti-
 cularly  since  fermentation  is  very
 low  in  this  plant  in  North  India
 during  winter?  If  not,  have  they  any
 other  scheme  in  mind?  Do  they
 think  that  quick-growing  trees  like
 the  Mysore  hybrid  eucalyptus  can  pro-
 vide  the  fue]  needs  of  the  rural  areas
 within  a  foreseeable  future?  If  80,
 within  how  many  years?  This  is  one
 of  the  questions  that  must  be  answer-
 ed  because  I  consider  this  point  which
 I  have  raiseq  to  be  the  most  funda-
 mental  in  raising  the  level  of  our
 agriculture.
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 I  now  come  to  credit.  The  point
 to  consider  here  is  not  merely  how
 much  is  distributed  but  to  whom  it
 goes  and  whether  it  reaches  him  in
 time  or  not.  Like  many  of  our
 schemes,  this  too  is  outlay-oriented
 Tather  than  result-oriented,  and  the
 person  who  stands  in  greatest  need  of
 credit,  namely,  the  poorest  farmer,  is
 the  one  who  most  often  does  not  get
 it.  In  Punjab,  Uttar  Pradesh,  Rajas-
 than  and  some  other  States,  the  cri-
 terion  for  determining  the  _  credit
 worthiness  of  the  farmer  is  the  land
 revenue  he  pays;  in  some  other  States
 it  is  the  landholdings.  In  either  of
 these  cases,  over  50  per  cent  of  the
 farmers  are  denied  the  advantage
 straightway.  In  yet  some  other  States
 cash  and  credit  facilities  are  avail-
 able  on  security  of  crops  as  well  as
 fixed  assets.  In  Maharashtra  and
 Gujarat,  trial  is  being  given  to  the
 crop-loan  system  based  on  a  farm
 Production  scheme.  This  seems  to  me
 to  be  the  best  scheme,  the  one  in
 Maharashtra  and  Gujarat.

 The  point  I  want  to  make  is  that
 so  many  different  criteria  have  been
 adopted  in  the  different  States  to  de-
 termine  the  credit  limit  for  an  indi-
 vidual  farmer  that  it  has  introduced
 an  element  of  arbitrariness  in  the  co-
 operative  credit  structure.  In  order
 to  prevent  what  amounts  to  discrimi-
 nation  against  the  farmers  of  some  of
 the  States,  it  is  essential  that  the  pat-
 tern  of  co-operative  credit  institutions
 should  be  uniform  throughout  the
 country.  Credit  should  reach  the
 smallest  farmer,  and  there  should  be
 some  effective  form  of  linking  between
 credit  and  marketing  of  agricultural
 produce.

 Before  I  leave  this  subject,  I  would
 like  to  offer  one  last  suggestion.  A
 Jarge  number  of  cultivators  are  not
 owners  but  tenants  or  lessees  of  the
 owners  or  of  the  Government.  They
 stand  in  urgent  need  of  credit,  but
 because  they  are  not  the  owners,  they
 cannot  get  any  loan  from  institutions
 like  land  mortgage  banks.  I  would
 suggest  that  identity  cards  should  be
 issued  to  them,  giving  the  area  under
 cultivation  which  they  manage.  These
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 identity  cards  should  be  taken  as  the
 basis  on  which  they  should  be  given
 credit.  If  this  card  system  is  extend-
 ed  to  the  rest  of  the  cultivators  it
 would  not  only  make  them  less  cul-
 nerable  to  the  whims  of  the  revenue
 officers  but  it  woulq  help  in  curbing
 litigation  on  land  and  would  facilitate
 land  record  operations.

 I  now  come  to  the  Government’s
 policy  with  regard  to  the  manufac-
 ture  of  tractors.  At  present,  there  are
 three  plants  in  this  country  produc-
 ing  tractors,  ang  the  fourth  is  going
 to  come  into  production  very  soon.
 What  is  more,  the  Government’s  policy
 is  that  we  will  go  on  giving  more
 licences.  I  am  all  for  increasing  pro-
 duction,  but  I  am  dead  opposed  to
 having  more  plants  and  more  models.
 At  the  present  stage  of  our  develop-
 ment,  the  demand  for  tractors  is
 rather  limited  and  the  most  impor-
 tant  factor  in  expanding  this  demand
 will  be  the  price  of  the  tractor.  What
 is  the  price  today?  I  give  you  one
 example.  A  Massey-Fergusson  trac-
 tor,  assembled  in  India,  costs  more
 than  Rs.  17,000,  while  the  landed  cost
 of  the  same  tractor  in  Ceylon  is  less
 than  Rs.  9.000.  What  is  the  reason?
 The  reason  is  that  the  assembling
 plant  is  not  utilising  even  25  per  cent
 of  its  installed  capacity.

 In  view  of  this,  the  sensible  thing
 would  have  been  to  have  no  more
 than  two  or  three  plants  so  that  there
 is  no  surplus  capacity  and  no  idle
 capacity  and  the  productive  capacity
 of  each  plant  is  so  large  that  the  cost
 of  production  of  the  tractor  goes  down.
 The  number  of  models  also  should  not
 be  more  than  one  or  two  at  this  stage.
 When  we  have  a  network  of  service
 stations  and  a  larger  market,  other
 models  can  follow.  But  even  there
 every  care  will  have  to  be  taken  to
 see  that  the  spare  parts  of  the  differ-
 ent  models  are  standardised  and  as
 far  as  possible,  they  are  interchangea-
 ble.  Let  us  not  repeat  in  the  case
 ef  tractors  the  mistake  made  in  the
 case  of  motor  cars.
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 Another  point  I  would  submit  is
 that  we  should  import  tractors  only
 of  a  make  which  we  are  going  to
 manufacture  in  this  country.  At  pre-
 sent,  the  policy  is  that  Wwe  import
 tractors  and  we  assume  that  the  life
 of  a  tractor  is  10,000  hours,  which
 comes  to  about  5  years  of  working
 and  the  import  licences  for  spare  parts
 are  given  accordingly.  Now  as  a  mat-
 ter  of  fact,  in  India,  tractors  are  press-
 ed  into  service  for  as  many  as  5  to
 20  years,  If  the  supply  of  spare  parts
 stops  after  5  years,  the  tractors  are
 stranded.  They  cannot  work.  The
 problem  will  become  much  more
 manageable  -if  we  supplement  the  in-
 digenous  capacity  with  import  of  the
 same  makes  till  production  can  take
 care  of  the  entire  demand.

 Only  a  farmer-oriented  policy  can
 boost  agricultural  production.  When
 We  admit  that  the  results  of  the  efforts
 of  the  last  2  years  have  not  been
 exactly  satisfying,  then  we  shoulg  ask
 ourselves  whether  the  fault  does  not
 lie  perhaps  in  our  approach.  Land
 reforms,  for  instance,  have  yet  to  be
 implemented  throughout  the  country.
 Unless  the  tiller  has  security  of  tenure
 and  unless  consolidation  of  holdings
 has  been  effected,  how  can  we  expect
 quicker  results?  Then  there  is  the
 question  of  prices.  Why  should  we
 always  get  alarmed  whenever  the
 prices  of  agricultural  commodities  tend
 to  rise?  Tampering  with  the  price-
 production  mechanism  often  tends  to
 perpetuate  the  very  sscarcities  and
 high  prices  which  they  are  intended
 to  remove.  Production  wil]  not  go  up
 if  the  farmer  does  not  find  the  price
 attractive  to  him.  Even  if  the  price
 is  8  little  high,  we  should  not  grudge
 the  farmer  gaining  a  little  extra/pur-
 chasing  power  in  the  process.  Price
 is  the  key  incentive,  but  if  the  Gov-
 ernment  wants  its  price  policy  to  have
 an  impact  on  production,  it  must  an-
 nounce  these  prices  in  advance  of  the
 sowing  season.  By  waiting  till  the  har-
 vesting  season,  the  Government’s
 price  policy  can  at  best  respond  to
 a  given  situation,  instead  of  exerting
 its  due  influence  in  shaping  »
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 Of  late,  the  Government  appears  to
 be  pinning  its  faith  on  the  “package
 programme”.  Sir,  I  am  a  supporter
 of  this  programme,  because  it  is  aim-
 ed  at  maximising  production  in  the
 shortest  possible  time,  but  I  feel  we
 have  to  guard  against  its  being  de-
 bunked  owing  to  faulty  execution.  We
 must  remember  that  the  agricultural
 officers  in  the  States  are  not  fond  of
 this  programme,  because  they  feel
 that  it  has  been  imposed  on  them
 from  outside.  Besides,  it  is  encoun-
 tering  political  resis‘ance  as  well,  be-
 cause  it  means  that  those  very  dis-
 tricts  which  are  already  favoured  by
 nature  in  the  matter  of  agricultural
 production  will  also  get  preferential
 and  concentrated  attention  and  help
 from  ‘he  Government.  So,  the  other
 districts  instinctively  react  against  this,
 The  position  is  not  too  bad  now,  but
 when  the  ambit  of  the  package  pro-
 gramme  is  extended,  the  resistance
 will  increase.  So,  the  Government
 should  give  thought  to  this  matter  and
 if  it  could  hold  out  some  assurance
 tha‘  non-package  districts  would  be
 given  preference  in  the  matter  of  non-
 egricultural  programmes,  much  of  the
 resistance  to  thé  package  programme
 woulg  go.

 Finally,  I  shall  briefly  touch  upon
 8  very  vital  subject  i.e.,  family  plan-
 ning.  In  spite  of  the  advance  in
 science  and  technology,  we  would  be
 ill-adviseq  to  ignore  the  fact  that  the
 land  is  not  inexhaustible,  and  if  the
 population  keeps  growing  at  ‘he  pre-
 sent  Tate,  We  May  soon  reach  a  point
 of  no  return  in  so  far  as  food  produc-
 tion  is  concerned.

 Our  policy  on  family  planning  ap-
 pears  to  be  to  wait  till  industrialisa-
 tion  brings  about  the  desired  change
 in  the  attitude  of  the  population  to-
 wards  producing  children.  This  has
 happened  in  the  west.  Prior  to  the
 industrial  revolution,  the  countries  of
 the  west  too  hag  high  birth  and  death-
 rates.  Industrialisation  led  to  a  re-
 duction  in  death-rates,  but  the  point
 to  note  is  that  birth-rates  did  not  come
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 down  to  near-about  the  death-rates
 for  00  years.  In  India,  we  are  today
 in  the  second  phase  of  low  death-rates
 and  high  birth-rates.

 If  India  is  to  follow  the  trend  of
 Europe,  it  has  been  estimated  by  ex-
 perts  that  there  wil]  no  significant  re-
 duction  in  the  birth-rate  for  another
 20  to  25  years  followed  by  a  gradual
 decrease.  This  means  that  we  shall
 pass  the  000  million  mark  during
 this  century.  I  ask  our  planners:
 don’t  your  hearts  quake  at  this  figure?
 If  any  one  single  factor  can  materially
 change  the  entire  picture  of  our  eco-
 nomic  development  and  increase  the
 levels  of  living,  it  is  reduction  in  birth
 rates.  At  present  we  are  doing  no
 more  than  tinkering  wi'h  the  fringes
 of  the  problem.  We  cannot  wait  for
 a  natural  decline  to  take  place.  It
 would  swamp  us.  I  would  ask  the
 planners:  How  are  you’  going  to
 force  the  pace?  Wha‘  is  your  policy
 in  this  matter?  Why  do  you  always
 shy  away  from  it?  We  must  come  to
 grips  with  the  problem,  without  senti-
 ment  and  superstition.  There  is  no
 time  to  lose.

 Mr.  Deputy-Speaker:  Hon.  Members
 may  now  move  their  cut  motions  re-
 lating  to  the  Demands  under  the  Min-
 istry  of  Finance  subject  to  their  being
 otherwise  admissible,

 aft  किशन  पटनायक  (सम्बलपुर)  :  मैं
 प्रस्ताव  करता  हूं  :

 “कि  वित्त  मन्त्रालय  शीष  के  अन्तर्गत
 मांग  को  घटो  कर  १  रुपया  कर  दिया
 जाये  "

 [न्यूनतम  तथा  अधिकतम  क्राथ  कौर
 व्यय  के  बीच  १:१०  का  अनुपात  नियत  करने
 का  प्रयत्न  करने  में  असफलता  (२)  ]
 Shri  Sivamurthi  Swamy  (Koppal):

 I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”
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 [Shri  Sivamurthi  Swamy]
 [Need  to  reduce  custom  duty  on  agri-

 cultural  machinery  and  imple-
 ments  (5)].

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”

 [Need  to  export  handloom  and  cot-
 tage  industry  products  without  cus-
 tom  duties  on  such  goods  (6)].
 Shri  M.  R.  Masani;  I]  bez  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”

 [Injustice  done  to  Central  Govern-
 ment  employees  in  ‘C’  class  cities
 in  regard  to  the  grant  of  house  rent
 allowance  and  compensatory  allow-
 ances  (10)  ].

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”

 [Grievances  of  agents  and  employees
 of  the  Life  Insurance  Corporation
 (1).

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”

 [The  intended  move  to  shift  the  Divi-
 sional  Headquarters  of  the  Life  in-
 surance  Corporajion  from  Rajkot
 (2)).

 शनी  किशन  पटता यम  :  मैं  प्रस्ताव  करता

 “कि  अफीम  शा  के  अन्तर्गत  मांग
 में  १००  रुपये  को  कटती  को  जाये  ad

 [किसानों  का  बोब  और  अफीम  का
 तस्कर-व्यापार  (१६)  ]

 “कि  योजना  आयोग  श  के  अन्य त
 मांग  को  घटा  कर  १  क्यया  कर  दिया
 जाये  ।”
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 [जनता  की  श्रमिक  दशा  सुधारने  में
 सफलता  (१७)]

 Dr.  M.  S,  Amey  (Nagpur):  I  beg  to
 move:

 “That  the  demand  under  the
 head  Other  Revenue  Expenditure
 of  the  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”

 [The  problem  of  declaring  bonus  to
 the  policy  holders  of  the  Life  In-
 surance  Companies  under  two  dif-
 ferent  schemes—provisional  and
 final  (18)).

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs.  100.”

 [Lumpsum  provision  for  city  com-
 pensatory  and  house  rent  allow-
 ances  as  a  result  of  re-classification
 of  cities  (19)).

 Shri  Sivamurthi  Swamy:  I  _  beg
 to  move:

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”

 {Need  for  change  in  the  policy  of  in-
 ..direct  taxation  on  essential  provi-

 sions  of  life  (28)].

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”

 {Increase  in  budget  provision  for  non-
 productive  and  adminis.rative  pur-
 poses  (29)].

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”

 [Need  for  allocation  of  more  than  50
 per  cent.  of  total  budget  provision
 for  nation  building  activities  (30)].

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-.
 duceg  by  Rs,  100.”
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 [Need  for  removal  of  indirect  taxes
 on  yarn,  cloth  sugar,  kerosene  oil
 and  other  necessares  of  life  (31)).

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”

 [Need  for  sufficient  provision  for  loans
 to  agricultural  people  (32)].

 “That  the  demand  under  the
 head  Ministry  of  Finance  be  re-
 duceg  by  Rs,  100.”

 [Need  for  change  in  budget  policy  to
 provide  more  amount  for  develop-
 ment  plans  for  agriculture  and  vil-
 lage  economy  (33)].

 Mr.  Deputy-Speaker:  These  Cut
 Motions  are  now  before  the  House.

 श्री  शिव  त्ति  स्वामी:  उपाध्यक्ष  महोदय,
 प्लानिंग  और  फिनांस  के  अंतगर्त  शायद  हमारे
 राष्ट्र  के  बहुत  से  क्षेत्र  आ  जाते  हैं|  मैं  अपने
 कट-मोशन  को  पेश  करते  हुए  इस  थोड़े  से
 अ्ररसे  में  अपने  चन्द  विचार  रखना  चाहता
 हूं ।

 जब  तक  हमारे  मुल्क  के  साधारण  व्यक्त
 को  प्लानिंग  के  बारे  में  जानकारी  नहीं
 होगी,  जब  तक  हमारे  मुल्क  के  साधारण
 व्यक्ति  को  प्लानिंग  का  लाभ  नहीं  पहुंचेगा,
 तब  तक  हमारा  प्लानिंग  वास्तव  में  देश  या
 राष्ट्र  का  प्लानिंग  नहीं  कहलायेगा  ny  हमारे
 राष्ट्र  में  राय  और  व्यय  का  प्लानिंग  १६५४२
 से  चल  रहा  है  ब्र  श्व  हम  तीसरे  प्लान  के
 अन्तर्गत  अपने  देश  को  बढ़ावा  देने  का  ख्वाब
 देख  रहे  हैं  7  हु:  साल  जो  बजट  पेश  किया  जाता
 है,  उनकों  एन  जाइए  करने  से  हम  इस  बात
 का  ठोस  अन्दाज़ा  लगा  सकते  हैं  कि  हमारे
 राष्ट्र  में  नेशन-बिल्डिंग  एक्टिविटीज  और
 सोशल  सर्विसिज़  पर  कितना  खर्च  किया  जाता
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 है।  मेरे  हाथ  में  सेंट्रल  बजट  इन  ब्रीफ,  १६६२-

 ६३”  और  “सेंट्रल  बजट  इन  ब्रीफ,  १९६३-

 ६४”  की  प्रतियां  हैं,  जिनको  खुद  फिनांस

 मिनिस्टर  ने  इस  सदन  के  पटल  पर  रखा  था

 और  जिन  में  इन  दो  सालों  के  बजट  को  एना-
 लाइन  किया  गया  है  मालूम  नहीं  कि  इस
 साल  के  बजट  के  बारे  में  रिसर्च  कर  के  ऐसी

 पुस्तिका  इस  सदन  के  सामने  क्‍यों  नहीं  रखी  गई

 है  1  इस  प्रकार  की  रिसर्च  से  हम  इस  बात  का

 ठीक  अन्दाज़ा  लगा  सकते  हैं  कि  हम  अपने
 बजट  में  देश  के  हर  एक  काम  पर,  हर  एक  क्षेत्र

 पर,  कितना  खर्चे  कर  रहे  हैं  t  मैं  यहां  पर  यह
 बता  दूं  कि  नेशन-बिल्डिंग  एक्टिविटीज  और

 सोशल  सर्विसिज़  पर  जो  रुपया  खर्च  किया

 जाता  है,  वह  प्लानिंग  और  डंवेलपमेंटल

 इकॉनोमिक  और  प्रडक्टिव  परपज  के  अर्न्तगत

 आता  है  और  बाकी  रुपया  एडमिनिस्ट्रेशन
 और  नान-प्रडक्टिव  परपज्ध  के  लिए  खर्च
 किया  जाता  है  ।

 १६६२-६३  में  जहां  कुल  १४८०  करोड़
 रुपये  का  बजट  था  उसमें  नेशन  बिल्डिंग,
 इकोनोमिक  एण्ड  सोशल  सर्विसिस  के  लिए
 आपने  ३५६.४  करोड़  ही  रखा  था।
 प्लान  के  नाम  पर,  डिवेलपमेंट  के  नाम  पर,
 आ्राथिक  तौर  पर  देश  को  उन्नत  करने  के
 नाम  पर  आप  टैक्स  तो  लगाते  हैं  लेकिन
 जितनी  कुल  आय  आपको  होती  है  उसका  २४
 परसेंट  ही  आप  नेशन  बिल्डिंग  एण्ड  सोशल

 सर्विसिस  पर  खां  कहतेहैं।

 मैं  पुरजोर  शब्दों  में  अपील  करना  चाहता

 हूं,  जितनी  ताकत  मुझ  में  है,  सारी  ताकत
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 [श्री  शिवभक्ति  स्वामी  ]

 लगा  कर  आप  से  अपील  करना  चाहता  हूं  कि
 बाप  पचास  पैकेज्ड  से  ज्यादा  पैसा  नेशन

 बिल्डर  के  कार्यो  पर  खत  करें।  राष्ट्र  के

 निर्माण  कार्यो  पर,  सिराज  के  सेया  कार्यो  पर

 पचास  परसेंट  से  ज्यादा  पैसा  जब  तक  आप
 खं  नहीं  करेंगे  तब  तक  न  तो  यह  प्लानिंग

 का  बजट  होगे),  न  देश  को  बड़ावा  देने  बाजा
 बजट  होगा,  न डिवेनिपेंट  करते  वाला  बजट

 समझा  जाएगा  |  उस  सूरत  में  यह  बजट  नान-
 प्रोडक्शन  या  सिर्फ  एडमिनिस्ट्रेशन  के  ऊर

 खच  किये  जाने  वाला  बजट  हो  कहलायेगा  v

 १६६३-६४  में  जो  नव्वे  किया  गया
 है,  उसको  भी  आप  देखें  ।  इसमें  कौर  भी  कम
 खर्चे  नेशा  विल्कीस  के  कामों  पर,  सोशल
 सर्विसिस  के  कामों  पर  खर्च  किया  जा  रहा
 था  |  इसके  लिए  केवल  ३५४५.४५  करोड़  ही
 रखे  गये  थे  यानी  १८  परसेंट  ही  इन  कामों  के
 लिए  $4  बजट  का  रखा  गया  था।  २४  परसेंट
 से  यह  खड़ा  कम  हो  कर  १८  परसेंट  ही  रह
 गया  ।  इस  तरह  से  ग्राम  आप  चलेंगे  तो  कसे
 काम  चल  सकेगा,  किस  तरह  से  प्लानिंग
 कामयाब  समझा  जा  सकेगा,  किस  तरह  से
 देश  को  ऊंचा  उठाया  जा  सकेगा,  किस  तरह  से
 देश  को  बढ़ावा  दिया  जा  सकेगा  ?  आप  गरीब
 जनता  से  टैक्सों  के  रूप  में  पैसा  वसूल  तै!  कर
 लेते  हैं  और  इस  आधार  पर  कर  लेते  हैं  कि
 आप  मुल्क  का  बढ़ावा  देना  चाहते  हैं,  मुल्क  का
 डिब्रेतेयमेंट  करना  चाहते  हैं,  आर्थिक  दृष्टि  से
 मुल्क  का  उन्नत  करना  चाहते  हैं  लेकिन  जो
 काम  ज्रापने  हैं  वे  इत  सभी  दृष्टियों  से  उलझे  हो
 जाते  हैं  1  नेशन  विल्कीस  क  कामों  में  निरन्तर
 शाप  खर्च  का  कम  करते  गये  हैं  tv

 नेशन  बिल्डिंग  एक्टिविटीज  हैं  क्‍या  ?
 इसमें  कितनी  ही  चीजें  भा  जाती  हैं  और
 कितनी  ही  और  चीज़ें  शामिल  श्राप  करते  जा
 रई  हं।  मैं  भ  को  इनके  नाम  भी  बता  देना

 चाहता  हूं  ताकि  ग्राहको  ग्रन्दाज़ा  लग  सके  कि
 इतने  ज्यादा  डिपार्टमेंट्स  पर  छना  कम
 रुपया  रखने  से  एक  के  हिस्से  में  कितना  प्पा
 सकता  है  इरीगेशन,  डिवेलपमेंट  के  दूसरे
 काम,  एग्रीकल्चर,  इण्डस्ट्री  अदि  कितने  ही
 काम  इसके  अन्तर्गत  आते  हैं  ड्राप  लोगों  को
 तथा  निया  को  बता  रहे  हैं  कि  प्लानिंग  के
 नाम  पर,  देश  को  ऊंचा  उठाने  के  नाम  पर,
 आप  टैक्सैशन  बड़ा  रहे  हैं,  लोगों  पर  टैक्सों
 का  बोझ  पते  जा  रहे  हैं  लेकिन  असल  में
 बात  ऐसी  नहीं  है  ।  जो  खर्चा  आप  कर  रहे
 हैं  वह  डिवेलपमेंट  के  लिए  ज्यादा  नहीं  कर

 रहे  हैं।  जब  तक  आप  प्रोडक् टिव  कामों  के  लिए
 ज्यादा  खे  नहीं  करेंगे,  तत्र  तंक  किसी  भी
 तरोके  से  आप  अपने  प्लांट  कें  ज़रिये  से  देश
 की  उन्नति  नहीं  कर  सकेंगे  आपका  प्लान
 कामयाब  नहीं  समझा  जा  सकेगा  |

 नेशन  बि  डग,  इकोनोमिक  एण्ड  सोशल
 सर्विसिस  क्‍या  हैं:--

 “This  head  accommodates  ex-
 pendiure  (including  grants-in-
 aid)  on  the  various  nation  build-
 ing  economic  and  social  services,
 such  as,  Forests,  Ports  and  Pilot-
 age,  Mercantile  Marine,  Light-
 houses  and  Lightships,  Scientific
 Departments,  Education,  Medical,
 Public  Health,  Agriculture,  Rural
 Development,  Animal  Husbandry,
 Co-operation,  Industries,  Aviation,
 Broadcasting.  Labour  and  Employ-
 ment,  Community  Development
 Projects  and  National  Extension
 Service  including  Local  Develop-
 ment  Works,  Multi-purpose
 River  Schemes,  Electricity,  grants
 to  social  welfare  organisations,
 welfare  of  backward  classes,  assis-
 tance  for  scarcity  affected  areas
 and  for  natural  calamities,  rehabi-
 litation  of  displaceq  persons,  wel-
 fare  of  scheduled  tribes  and  deve-
 lopment  of  scheduled  areas,  eco-
 nomic  rehabili‘ation  of  Tribal
 Areas  in  Assam,  and  Industrial
 Housing.
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 The  trend  of  expenditure  on
 Nation  Building—Economic  and
 Social  Services  since  1956-57,  is  as
 shown  in  this  Table.”

 नीचे  बताया  गया  है  कि  १६५६-५७  में
 १३२६९  करोड़  रुपया  खर्च  किया  णा  रहा  था
 कौर  १६६२-६३  में  ३५६  करोड़  खर्च  क्रिया
 जा  रहा  था  t  इसके  बाद  परसेंटेज  खर्चे  में  आपने
 कौर  भी  कमी  कर  दी  ।  सिर्फ  १८  परसेंट  आप

 वस्ल  लिंग  के  लिए  खर्च  कर  रहे  हैं  श्र  र  बाकी
 का  जो  ८२  परसेंट  है,  वह  आप  एडमिनिस्ट्रेशन-
 कवि  परमजीत  पर  खर्च  कर  रहे  हैं।  मैं  कहना
 चाहता  हूं  कि  सब  तक  ग्रुप  ये  जो  काम  हैं,
 इन  पर  पचास  परसेंट  से  ज्यादा  खर्च  नहीं  करते
 हैं  पा  एट लिस्ट  पचास  परसेंट  नहीं  करते  हैं,
 तय  तक  देश  का  भला  नहीं  हो  सकता  है  1
 मैं  जोरदार  शब्दों  में  कहन।  चाहता  हूं  कि  जिस
 एग्रीकल्चरिस्ट  से  आप  पचास  परसेंट  नेशनल
 इनकम  में  लेते  हैं,  जो  एग्रीकल्चरिस्ट  नेशनल
 इनकम  में  पचास  परसेंट  कांद्रीब्यूट  करते  हैं,
 जिनकी  वह  से  पचास  परसेंट  आपको  मिल
 रहा  है,  उन  पर  आप  भ्रमर  पचास  परसेंट  भी
 खच  नहीं  करते  हैं,  तो  उसे  किसी  भी  तरह  से
 वापिस  नहीं  कहा  ा  सकता  है  t  १८  परसेंट
 इन  'सर्विसिस  पर  खर्च  करना  एक  मखौल  है,
 प्लानिंग  वे!  नाम  पर  अपने  आपकों  तथा  जनता
 को  थोखा  देना  है,  देश  का  मखौल  उड़ाना  है  1

 महात्मा  गंधी  के  कुछ  शब्द  मैं  यहां  पर
 कोट  करना  चाहता  हूं  ।  ये  “लास्ट  फेज  आफ
 महात्मा  गांधी”  किताब  में  से  हैं  -  जिस  दिन
 यहां  पर  इंटरिम  गवर्नमेंट  कायम  हो  रही  थी
 थी  १६४६  में,  वह  सितम्बर  का  दूसरा  दिन
 था  और  वह  दिल  स  मवार  था  ।  सोमवार  को
 घह  मौन  रखा  करते  थे  ।  उस  दिन  वह  किसी  से
 बात  नहीं  किया  करते  थे  ।  उस  दिन  मन्त्री गण
 प्रधान  मलनी  के  नेतृत्व  में  उनसे  अ्रशीर्वाद
 लेने  पहुंचे  ।  गांधीजी  को  पहले  से  मालम  था
 कि  वे  उनके  पास  आयेंगे  ny  उन्होंने  पहले  ही
 एक  बच्ची  के  पास  एक  कागज  पर  कुछ  लिख
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 कर  दे  दिया  था  वह  सेंटेंस  क्‍या  था,  यह  मैं
 आपको  सुनाना  चाहता  हूं  :

 “At  the  appointed  time  in  the
 morning  the  Ministers  arrived.
 They  were  received  by  the  lady
 members  of  Gandhiji’s  entourage
 with  garlads  of  handspun  yarn.
 The  message  which  Gandhiji  had
 written  out  for  them  in  the  morn-
 ing,  it  being  Monday  his  day  of
 weekly  silence,  was  read  out  to
 them.  It  was  his  ‘instrument  of
 instructions’.  Brief  to  the  point
 of  baldness,  it  ran  thus:

 “You  have  been  in  my
 thoughts  since  the  prayer.  Abo-

 lish  the  Salt  Tax”.

 कोई  बहुत  बड़ी  लम्बी  चौड़ी  बात  उन्होंने  नहीं
 कही,  कोई  बड़ी  किताब  से  उन्होंने  नहीं  काठा  ।
 चार  ही  शब्द  उन्होंने  5८हे  “बालिश  दी  साल्ट
 टैक्स”  |  इसके  माने  क्‍या  हैं  ?  इसके  मा  मैं
 तो  यह  लेता  हूं  कि  उनके  दिल  झौर  उनका
 दिमाग  में  यह  था  कि  एबालिश  एक्साइज
 ड्यूटीज़  शान  नेसेसेटीज़  आफ  लाइफ  ।  जनता
 की  आवश्यकता  की  जो  वस्तुयें  हैं,  जो  जीवनी-
 योगी  वस्तुयें  हैं  उन  सब  पर  बीतता  भी
 एक्साइज  ड्यूटी  लगा  रही  है,  वह  जनता  के
 राज्य  में  नहीं  लगनी  चाहिये,  हां  जनता  का
 शोषण  करने  वाला  जो  राज्य  होता  है,  उसमें  वे
 लग  सकती  हैं  ।  प्रा पका  (रिकार्ड  बताता  है  कि
 ५२  परसेंट  आपको  एक्साइज  ड्यूटी  से  अपने
 तमाम  बजट  का  प्राप्त  होता  है,  इं डायरेक्ट
 टैक्सास  से  प्राप्त  होता  है,  जो  आपने  गरीब
 जनता  पर  लाद  रखा  है  और  जो  जीवनोपयोगी
 वस्तुओं  पर  आपने  लगा  रखा  है  V

 आपने  इस  साल  क्‍या  किया  है  ?  ग्रामों-
 फोन  रिकार्ड  पर  त  आपने  टैक्स  हटा  दिया  है
 या  कम  कर  दिया  है  लेकिन  मिट्टी  वे  तेल  पर
 से  नहीं  हटाया  या  है  शक्कर  पर  से  नहीं  हटाया
 गया  है  कपड़े  पर  से  नहीं  हटाया  गया  है  ।
 इतना  ही  नहीं  यान  पर  कौर  टैक्स  लगा  दिया
 गया  है।  ऐसा  क  किया  गया  है  ?  मुझे  मालून
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 नहीं  ।  इससे  मालूम  होता  है  कि  जितनी  भी
 जरूरी  चीजें  हैं  जिनका  इस्तेमाल  गरीब  आदमी
 करता  ४,  और  हैंडलम  दि  का  धंधा  करके
 लंग  अपना  पेट  भरते  हैं  और  काम  चलाते  हैं
 उन  सबके  खिलाफ  आपने  ये  काम  किये  हैं  ।
 कांग्रेस  के  झण्डे  में  चर्खा  लगा  करके  एक  झूठे
 तरीके  से  उपुल  आप  चला  रहे  हैं,  रि मेम्बर  दी
 हांडी  मां  ।  नमक  पर  कर  आपने  थोड़ा  बहुत
 कम  कर  दिया  होगा  ।  लेकिन  जो  इं डायरेक्ट
 टैक्सास  हैं,  जो  एक्साइज  ड्यूटी  हैं,  एसे शियल
 गुड्स  पर  जो  टैक्स  हैं,  वे  खत्म  किये  जाने

 चाहिये  थे  ण्ग्हां  तक  मैं  समझता  हूं  डांडी  मार्च
 का  उद्देश्य  यही  था  कि  जीवन  के  लिए  जो
 आवश्यक  वस्तुयें  हैं,  उन  पर  टैक्स  न  लगें

 यह  मार्च  उस  वक्‍त  हुआ  था  जबकि  एक  रुपये
 का  बारह  सेर  गेहूं  मिलता  था,  उस  वक्‍त  हुआ
 था  जबकि  गरीब  भ्रामक  दस  रुपये  में  भ्र पना

 निर्वाह  कर  लिया  करता  था,  चपरासी  तक  भी
 अच्छी  तरह  से  अपना  जीवन  बिता  लिया  करता
 था।  उस  वक्त  तीन  पाने  मन  भी  भ्रमर  टेक्स
 लगाने  की  बात  हुई  या  थोड़ा  बहुत  अंग्रेज़ों  ने
 टैक्स  लगाया  तो  डांडी  मार्च  करके  उसको  हट-
 इसवाने  का  लोगों  ने  कष्ट  क्यों  किया?  क्‍या  वह
 लिए  नहीं  भ्रान्दोलन  चला  था  कि  कपड़े  और
 खाने  पीने  की  चीज़ों  पर  किसी  तरह  का  टैक्स
 था  एक्साइज  ड्यूटी  नहीं  लगनी  चाहिये  शोर
 झगर  वह  लगती  है  तो  डिक्टेट  के  राज्य  में  ही
 लग  सकती  है,  शोषण  करना  ही  जिस  राज्य
 का  उद्देश्य  होता  है,  उसी  में  लग  सकती  है,
 समाजवादी  राज्य  स्थापित  करने  का  जिस
 राज्य  का  उद्देश्य  होता  है,  वहां  नहीं  लग  सकती
 है,  जो  समाजवाद  की  द्रोही  सरकार  होती  है,
 बही  लगा  सकती  है  समाजवाद  की  पक्षपाती
 सरकार  नहीं  लगा  सकती  है  ।  गांधीजी  की
 कल्पना  की  जो  सरकार  है,  उसमें  तो  इस  तरह
 की  चीज़  होनी  ही  नहीं  चाहिये  जो  सरकार
 चाहती  है  पहां  पर  राम  राज्य  स्थापित  हो,
 उसको  तो  इस  तरह  के  काम  करने  ही  नहीं

 चाहियें  ny
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 दूसरी  बात  गांधी  जी  ने  यह  कही  “यु नाइट
 हिन्दू  एण्ड  मुस्लिम  रिमूव  भ्रनट्वेबिलिटी।
 टेक  टू  खादी।  खादी  से  प्रभिष्राय  उनके  'द
 और  उनके  दिमाग  में  य:  था  कि  हम  शव  शी
 मूवमेंट  को  बढ़ावा  दें  7  हमारे  मुल्क  के  जो:
 भी  कार्यकर्ता  हैं,  नौकरी  पशा  है,  कारकुन  हैं,
 पे  कारगुजारी  हैं  उन  लोगों  को  मुहैया  किया
 जाने  वाला  जो  उद्योग  है  उसमें  बढ़ावा  किया
 जाये  ।  तभी  तक  राज्यों  में  जुलाहे  लोग
 भूखों  मर  रहे  हैं।  जो  सुधार  लोग  थे
 वे  भूखों  मर  रहे  हैं  ।  सरकार  ने
 उन  लोगों  पर  जो  गोल्ड  कंट्रोल  कानून
 लगाया  है  वसा  रिएवशनरी  कानून  ने
 दुनिया  में  नहीं  देखा  ।  अपने  कहा  था  कि
 चूंकि  गोल्ड  का  स्मगलिंग  होता  है  इसलिये
 इसको  बन्द  करने  के  लिये  यह  कानून  लगाया
 गया  है,  लेकिन  कहां  बन्द  किया  आपने  उस
 की  स्मगलिंग  को  ।  आप  किसी  भी  सर्राफ
 के  पास  जाकर  देख  लिये  ny  आज  खुले
 तरीके  से  तो  शायद  सोना  न  भलि  लेकिन
 १०,  २०  रुपया  ज्यादा  देकर  जितना  चाहें
 आप  उसे  खरीद  लें  ।  इसको  चेक  करने  के
 लिये  जो  आपके  एक्साइज  इन्स्पेक्टर्स  जाते  हैं,
 हर  जगह  उनके  खिलाफ  शिकायत  जाती  है
 कि  वे  हर  दूकान  से  १००,  २००  रु०  लेकर
 रिश्वत  और  घूसखोरी  का  बाजार  सोने  के
 सम्बन्ध  में  चलाते  हैं।  जो  सोना  आपके  बैंकों
 में  जमा  किया  गया  था  उसके  खाते  को  तो  आफ
 जाकर  देख  सकते  हैं,  लेकिन  जो  वहां  जमा
 नही  हुआ  था  उस  सोने  को  लोगों  ने  विदड़ा
 कर  लिया  ।  पूंजीपतियों  ने  श्राप  के  हाथ  में
 अपने  सोने  को  नहीं  दिया  शौर  उससे  आज
 भी  सोने  का  व्यापार  चलता  है  ।  सोने  का
 स्मगलिंग  राज  भी  नहीं  रुका  है  tv  उसके
 खिलाफ  मुल्क  का  ज्यादा  से  ज्यादा  नुक्सान
 करने  के  लिये  यह  रिएक्शन री  कानून  बनाया
 गया  जिसको  मैं  ब्लैक  एक्ट  कहता  हूं  ।  अगर
 आप  उस  कानून  को  असल  में  अमल  में  लाना
 चाहते  हैं  तो  आपको  चाहिये  कि  १०,  ५,
 ४,  ३  तोला  जितना  भी  चाहें,  सोने  को  रखने:
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 की  फ्रोडम  देकर  बाकी  सोने  पर  कब्जा  कर
 लें  ।  ऐसा  करके  आप  पूंजीपतियों  के  हाथों
 से  सोना  ले  सकते  थे,  न  कि  इस  तरह  से  कि
 जो  छटे  मोदे  लाग  साने  का  काम  करते  थे
 उनको  भूखों  मार  दार  ।  मैं  कहना  चाहता  हूं
 कि  आपने  जो  गलत फट नी  या  गलत  उसूलों
 पर  इस  तरह  का  कानून  बना  दिया  है  उस  को
 जल्दी  से  जल्दी  बदल  दीजिये  t

 आज  प्लैनिंग  के  लिये  जो  नानप्रोडक्टिव
 परपजेज  के  लिये  पैसे  का  वंटवारा  किया  गया
 है  जैसे  वही  फैमिली  प्लैनिंग  के  लिये  इतने
 करोड़  रुपया  |  सोशल  वैलऊँग्रर  के  लिये

 इतने  करोड़  रुपया  ।  आपने  दस्तकारी
 सिखाने  के  लिये  रुपया  भ्र लग  किया  है,  यह
 गलत  है  1  मैं  पूछना  चाहता  हूं  कि  क्या  किसी
 महिला  ने  गांवों  में  दस्तकारी  सीख  कर  कुछ
 काम  किया  है,  क्‍या  वे  दस्तकारी  सीख  कर
 अपना  जीवन  बिताने  के  योग्य  हो  गई  हैं  ।
 क्‍या  मैं  यह  सुझाव  आप  को  नहीं  दे  सकता
 कि.  फैमिली  प्लैनिंग  के  लिये  बड़े  बड़े  दवा-
 खाने  कायम  करने:  और  डाक्टरों  को  उनमें
 रखने  के  बजाय  जो  डिलिवरी  हाउसेज  हैं,
 डिलीवरी  सेक्टर्स  हैं  उन  में  आप  यह  काम
 करवाते  t  उनको  अपनी  दवायें  तकसीम
 करके  कया  आप  यह  काम  नहीं  करवा  सकते
 थे  ।  इस  तरह  से  पैसा  उठाना,  ऐसे  देश  में
 एक  आदमी  को  ४  भा०  रोज  की  भी  आमदनी,
 नहीं  है,  जिनको  रं:टी  मिलनी  मुश्किल  है
 यलत  है  ।  श्राप  हमारे; देश  में  भ्रमरी का,
 इंग्लैंड  और  रशिया  जेसे  बड़े  बड़  देशों  के
 सिस्टम  को  हमारे  ऊपर  लादने  की  जो  कोशिश
 कर  रह  हैं  मैं  उसका  पुरजोर  विरोध  करता  हूं  ।
 मैं  चाहता  हूं  कि  देश  का  जो  बड़ा  भारी  भाग
 गांवों  का  है  उसकी  दृष्टि  से  प्लैनिंग  की  जाय,
 श्राम  जनता  की  दृष्टि  से,  साधारण  इन्सान
 की  आर्थिक  स्थिति  को  सुधारने  की  दृष्टि  से
 प्लैनिंग  की  जाये  ।  जब  तक  श्राप  ५०  प्रतिशत
 भाग  प्लैनिंग  का  गांवों  के  लिये  रिज  नहीं
 रक्खेंगे,  नेशनल  डेवेलपमेंट  स्विस  के  लिये,
 तब  तक  आपकी  प्लैनिंग  सक्सेसफुल  होने
 वाली  नहीं  है  nr  इसलिये  जो  नान-प्रडक्टिव

 क
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 परपजेज  के  लिये  झप  खर्च  करते  हैं  उस  को
 बन्द  किया  जाये  ny

 Shri  Karuthiruman:  Mr.  Deputy-
 Speiker.  Sir,  in  supporting  the  De-
 munis  for  Grants  relating  to  the
 M.unis  ry  of  Finance,  I  congratulate  the
 hvu,  Minister,  Shri  T,  7.  Krishnama-
 chari,  for  having  come  forward  with
 very  goog  tax  proposals.  This  port-
 folio,  Sir,  is  now  in  the  best  hands.
 Even  in  the  event  of  a  world  govern-
 ment,  he  is  the  fit  person  to  be  the
 world  Finance  Minister.  J  congratu-
 late  him  for  being  the  best  to  handle
 this  portfolio.

 Sir,  as  my  hon,  friend,  Shri  Morarka,
 mentioned  the  other  day  in  one  of  his
 speeches,  there  is  tax  all  round:  if
 I  save  there  is  wealth  ‘ax,  if  give
 there  is  gift  tax,  if  I  spend  there  is
 expenditure  tax,  if  I  earn  there  is
 income-tax  ang  if  I  die  there  is
 death  tax.  In  spite  of  all  these  taxes,
 We  are  prepared  to  pay  the  tax  wil-
 lingly  and  happily  provided  every
 naya  paisa  collected  through  the  taxes
 is  put  ’o  the  best  use  with  the  least
 wastage.  The  Government  should  see
 to  the  best  utilisation  of  the  money
 collected  through  these  taxes  for  ‘he
 good  of  the  nation  and  the  people.
 They  should  not  waste  any  money.

 Tax  evasion  is  a  thing  which  should
 be  taken  note  of  seriously.  At  least
 25  per  cent  of  the  new  taxes  could
 have  been  avoided  if  there  had  been
 Mo  tax  evasion.  Only  the  innocent
 people  suffer.  Ever  so  many  charges
 are  brought  against  innocent  people,
 bu‘  those  who  actually  evade  do  it  in
 a  nice  way  and  get  away  as  gertle-
 men.  The  Government  should  see  that
 tax  evasion  is  stopped  once  for  all
 They  shoulg  put  an  eng  to  tax  evasion,
 I  hope  Shri  T.  T.  Krishnamachari  will
 be  successful  in  seeing  to  it  that  there
 is  no  tax  evasion  in  this  country.

 I  will  now  confine  my  remarks  only
 to  planning  and  agriculture.  In  spite
 of  our  three  Five  Year  Plans,  in  spite
 of  spending  several  crores  of  rupees
 up  till  now  we  have  not  achieved
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 the  target  set  for  production  in  food-
 grains.  Wha:  is  it  due  to?  It  is  be-
 cause  there  is  something  wrong  some- where.  The  members  of  the  Plan-
 ning  Commission,  with  all  due  respect to  them,  I  must  say,  have  not  realised
 where  they  have  gone  wrong.

 They  talk  about  the  es'ablishment
 of  a  socialist  pattern  of  society.  They have  fixeg  a  ceiling  on.  jand.  They have  fixed  a  ceiling  of  Rs.  3,600  gross income  from  land.  While  the  mem-
 bers  of  the  Planning  Commission
 themselves  get  a  salary  of  about  Rs.
 40,000  per  annum,  is  it  justifiable  to
 fix  only  Rs.  3,600  in  the  rural  sector.
 When  people  get  Rs.  40000  and  Rs.
 30,000  as  emoluments,  they  fix  a  ceil-
 ing  of  Rs.  3,600  for  the  rural  sec-
 tor.  That  is  why  there  is  no  parity
 between  the  urban  sector  and  the
 rural  sector.  It  is  because  the  rural
 sector  is  not  properly  represented
 here,  there  is  no  agricultural  lobby here.  They  can  do  anything  and  the
 rural  sector  people  simply  obey.  The
 members  of  ‘he  Planning  Commission
 even  fix  the  prices  for  foodgrains  to
 the  producers.  The  Communist  Mem-
 bers  say  here  that  the  prices  are  rising, \he  prices  of  commodities  are  going
 up.  May  I  quote  from  the  book  re-
 cently  writ'en  by  Shri  C.  Subraman-
 iam.  In  that  book  he  says  that  in
 Russia  cne  seer  of  tomato  is  selling for  Rs.  ‘0  one  seer  of  cucumber  for
 Rs,  28  and  one  dozen  of  eggs  for  Rs.
 25.  In  America  for  an  ordinary  meal
 people  have  to  pay  two  to  three  dol-
 lars.  In  India  for  one  rupee  we  can
 get  a  gocd  meal.  It  may  not  be  a  meal
 in  Ashoka  Hote}  or  some  other  big
 hotel;  but  an  ordinary  man  can  have
 a  good  sjuare  meal  for  a  rupee.

 But  there  is  no  incentive  for  the
 agriculturists.  They  only  show  Jip
 sympathy,  Everybody  shows  lip  sym-
 pathy  to  the  agriculturists.  But  what
 practica]  step  has  been  taken  to  im-
 prove  tke  lot  of  the  agriculturi:ts?
 As  far  as  the  industria)  sector  is  con-
 cerned.  has  been  growing.  Cities
 are  going  up  like  anything.  They  have
 built  multi-storeved  buildings.  There
 is  no  ceiling  on  urban  income.  A  man
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 can  own  hundred  houses  and  earn
 one  lakh  of  rupees.  When  they  say
 that  there  should  be  a  ceiling  on  the
 income  of  the  poor  agriculturists  in
 the  rural  sector,  is  it  not  proper  that
 they  should  fix  a  ceiling  on  the  urban
 income  also?  There  is  dispariiy  in
 everything.  It  is  high  time  that  ticy
 realised  it.  They  simply  say  that  they will  do  this  and  they  will  do  tiat.
 But  they  do  not  do  anything  because
 they  think  ‘hat  if  they  satisfy  the
 urban  people  who  are  politically  con-
 scious,  it  is  enough,  They  should  rea-
 lise  that  agriculture  is  the  backbone
 of  the  country’s  economy.  If  that  is
 neglected  the  nation  will  have  to
 suffer.  But  their  policies  are  such
 that  they  give  benefit  to  the  urben
 People,  the  rich  peopie  and  not  to  the
 peopie  in  he  agricultural  sector.

 For  agricultural  sector,  they  say
 they  have  spent  Rs.  50  crores,  for
 Bhakra  Nangal  project.  They  have
 spent  Rs.  70  crores.  There  is  a
 cement  industry  growing;  it  gives  em-
 Ployment  opportunities  to  the  lab-
 ourers.  Only  0  per  cent  of  the  capi-
 tal  expenditure  will  go  to  the  benefit
 of  the  agriculturists.  If  they  do  not
 spend  so  much  on  Bhakra-Nangal
 Project,  what  would  have  happen-
 eq  to  the  Cement  Industry;  what
 would  have  happened  to  the  engineers
 and  80  on?

 They  should  see  that  they  establish
 an  Agricultural  University  for  each
 State.  There  should  be  education  for
 the  people  who  wish  to  take  up  to
 agriculture.  Sir,  I  am  a  farmer  of
 this  country  who  lives  on  agriculture
 and  I  do  not  have  more  than
 25  acres  for  the  entire  family.
 After  my  graduation,  I  had  tO  go  to
 agriculture.  I  advised  my  son  not  to
 take  to  agriculture.  It  is  better  to  be
 a  labourer  in  a  mill  than  to  be  an
 agriculturist.  There  is  no  parity  at
 all  even  after  the  land  ceiling.  The
 maximum  has  been  reduced  to  the
 level  of  an  Upper  Division  Clerk  in
 the  Secretariat.  Our  poor  peasants
 are  reduced  to  the  position  of  the  poor
 chaprasis  in  the  Secretariat.
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 An  hon.  Member:  Worse
 shaprasi!

 than  a

 Shri  Karuthiruman:  I  Sand  cor-
 cected.  They  are  reduced  to  a  posi-
 tion  worse  than  that  of  chaprasis.
 This  is  the  situation.  The  Planning
 Commission  memberg  go  not  know  the
 A,  B,  C,  D  of  agriculture  at  all.  They
 do  not  own  a  single  acre  of  land.  Are
 they  to  dictate  to  us  when  they  really
 do  not  know  what  an  agriculture
 means?

 Now  I  come  to  rise  in  prices.  What
 is  the  rise  in  prices?  What  was  the
 budget  proposal  in  1940?  It  was  only
 Rs.  50  crores  or  so.  Now  it  is  Rs.  2000
 crores.  The  tax-paying  capacity  has
 been  increased  ten  to  fifteen  times.
 What  was  the  price  of  the  foodgrains
 in  1940?  Now  has  it  been  increased
 by  20  times?  What  is  the  purchasing
 power?  That  also  has  been  increased?
 Of  course,  in  certain  sectors,  there
 jg  a  suffering.  It  is  the  duty  of  the
 Government  to  see  that  they  subsi-
 dise  for  the  foodgrains.  They  have
 not  taken  into  consideration  the  cost
 of  cultivation  at  all.  It  has  increased
 by  ten  times.  It  has  been  repeatedly
 mentioned  thgt  the  industrial  sector
 top  most  priority  should  be  given.  Of
 the  total  generation  of  electricity,  60
 per  cent  is  given  to  the  industrial  sec-
 tor  while  only  30  per  cent  is  given  to
 agricultural  sector.  Industrial  sector
 p2vs  4  nP.  per  unit  for  the  electricity
 consumption  while  the  agricultural
 sector  pays  8  nP.  per  unit.

 Shri  Ranga:
 unit.

 They  pay  l4  nP.  per

 Shri  Karuthiruman:  The  hon,  Fin-
 ance  Min'ster  said  that  the  electricity
 for  rural  sector  was  subsidised.  In
 spite  of  the  subsidies  having  been
 given  to  the  agricultural  sector,  we
 have  not  yet  achieved  the  target.

 .~What  is  it  due  to?  Unless  and  until
 you  give  a  fair  price—a  remunerative
 price—for  the  poor  peasants,  we  are
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 not  going  to  achieve  the  target  of  pro-
 duction  of  foodgrains.  Have  they  com.
 pared  these  things  or  referred  the
 matter  to  the  Government  Agricul-
 tural  Farming  Institutes?  The  Plan-
 ning  Commission  say  that  the  cost  of
 Production  of  rice  to  a  peasant  is  Rs.
 38  per  maund.  Production  of  food-
 grains  cannot  be  improved  upon  with
 this  Rs,  6  per  maund  of  rice.  They
 also  say  that  they  have  increaseg  it
 now  by  about  Rs,  2.  With  this  Rs.  2  in-
 crease  they  say  they  can  achieve  the
 target.  What  is  this  Rs.  2  for?  They
 have  given  this  Rs.  2  profit  for  the  trad_
 ers.  The  price  policy  of  this  Govern-
 ment  is  neither  consumer-oriented  nor
 producer-oriented  but  it  is  trader-ori-
 ented!  They  are  afraid  of  the  traders
 because  they  threaten  that  they  will
 suwike.  [They  want  to  adjust  these
 things.  When  they  say  that  they  have
 increased  the  price  by  Rs  2  they  think
 that  they  wil]  purchase  from  the  pro-
 ducers.  If  that  is  the  case,  why  don’t
 you  categarically  say  that  this  is  the
 price  for  the  producers!  When  the
 Planning  Commission  fixes  the  ceil-
 ings,  they  have  to  see  that  proper
 price  is  given  to  the  producers.  But,
 it  is  not  so.  Take  for  example  Rs.
 3,600  per  annum  as  the  maximum  ceil-
 ing  for  q  farmer,  while  the  Planning
 Commission  members  get  with  their
 salaries;  and  emoluments  Rs.  30,000  per
 annum,  They  can  even  send  them
 to  foreign  countries.  But  what  can
 poor  people  do?  I  am  a  father  of  six
 children.  How  can  I  educate  my
 sons?  It  js  necessary  that  they  should
 fix  a  ceiling  on  agricultura)  income.
 But  they  should  see  that  the  poor
 peasants’  sons  are  given  free  educa-
 tion  throughout  from  the  beginning  to
 the  end.

 Shri  Ranga:  But  they  won't  do.

 Shri  Karuthiruman:  They  should
 plan  well.  I  am  prepared  to  accept
 the  ceiling  of  even  Rs.  1,000  on  agri-
 cultural  income.  But  they  should  see,
 that  after  fixation  of  the  ceiling  of  in-
 come  in  the  agricultural  sector,  all
 people  irrespective  of  rich  or  the  poor
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 should  be  given  free  education,  free
 boarding  and  lodging,  etc.  Let  them
 tax  the  urban  people  and  let  them
 give  the  tax  for  the  benefit  of  the  pea-
 sants.  Here  they  say  that  they  have
 taxed  the  urban  people.  On  the  in-
 dustrial  sector,  do  they  make  a  pro+
 fit  of  Rs.  3,000  after  deducting  all  these
 taxes?  They  are  changing  the  models
 of  the  cars  every  year.  We  see  with
 our  own  eyes  highly  placed  people  en-
 joing  all  these  things  but,  yet,  we  have
 not  put  a  ceiling  on  urban  people  in
 planning.  There  should  be  parity  in
 all  these  things.  It  is  high  time  that
 we  plan  in  such  a  way  that  there  is
 no  difference  between  the  agricultura}
 sector  and  the  industrial  sector.  We
 should  see  that  in  a  socialistic  pattern
 of  society  everybody  should  be  given
 equal  opportunities  in  the  matter  of
 education  etc.  Even  the  great  poet
 ‘Kambar  had  said  the  following  and  I
 quote:

 “Ellarum  Ella  perun  chelvam
 eithadale.

 Tlarum  [llai  Udaiyaram  Iai.”

 Everybody  should  be  given  equal  op
 portunities  and  everybody  should  be
 educated  and  should  be  given  full
 scope  in  this  regard.  With  these  Plans
 we  shall  improve  the  country.  The
 Finance  Minister  is  a  very  able  man.
 It  should  be  categorically  made  clear
 as  to  what  price  is  to  be  given  to  the
 poor  agriculturists.  The  Planning
 Commission  say  that  there  is  an  open
 market  price;  there  is  q  controlled
 price;  there  is  a  procurement  price
 and  there  is  a  price  support  for  the
 foodgrains.  They  have  given  the  full
 Price  for  development  of  animal  hus-
 bandry,  poultry  farming  etc,  for  Com-
 munity  Development,  such  anq  such
 funds  shoulg  be  given.  I  would  sub-
 mit  in  this  connection  that  there  is
 waste  going  on  in  the  Community
 Development.  We  have  given  employ-
 ment  opportunities  for  some  people.
 It  is  a  good  thing  that  these  people
 are  enjoying  the  employment  oppor-
 tunities  thereby  making  the  rural
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 people’s  life  more  expensive  and  more
 discontented.  Here  we  should  see
 that  we  utilise  the  tax  payers’  money
 to  the  best  possible  manner.  We  should
 see  that  there  js  a  Parity  in  every  sec-
 tor  of  life.  Technical  ang  other  edu-
 cation  should  be  given  to  all  the
 people.  What  have  you  done  for  the
 educated  agricultural  people  who
 have  taken  to  agriculture?  They
 should  be  given  all  facilities  such  as
 providing  of  tractors,  supplying  of
 fertilisers  etc.  Fertiliser  price  should
 80  down.  We  are  prepared  to  pay  the
 price  for  that  provided  we  are  given
 a  fair  price  for  the  produce.  Unless
 and  until  you  give  Rs.  5  per  maund
 of  paddy,  it  is  impossible  to  achieve
 the  target  in  the  foodgrains  produc-
 tion.  Peasantry  is  the  pride  of  this
 country.  Hence  we  shoulq  develop
 the  growth  of  peasantry  rather  than
 destroy  it.  As  far  as  this  is  concern-
 ed,  the  Planning  Commission  should
 see  that  for  the  betterment  of  the
 peasantry,  they  evolve  the  best  poli-
 cies.

 Mr.  Deputy  Speaker:  Shri  R.  C.
 Mallick  —Not  here.  Shri  P.  6.  Sen.

 Shri  P.  G.  Sen  (Purnea):  Mr.  De-
 Puty  Speaker,  Sir,  I  am  glad  that  you
 have  found  time  to  call  me.  Sufficient
 emphasis  has  been  given  here  times
 without  number  to  the  agricultural
 sector.  There  is  no  doubt  that  it  is
 of  the  utmost  importance  so  far  as
 our  rural  economy  is  concerned.  What
 has  government  done  in  this  regarg  in
 so  far  as  schemes  and  other  things  are
 concerned?  My  predecessor  has  said
 that  this  sector  has  not  been  touched
 85  it  ought  to  have  been  done.  From
 what  I  could  gather  from  him  it
 seems  to  me  that  industry  has  become
 a  burden  upon  the  agriculture.  It  may
 be  argued  as  to  why  is  it  so.  I  find
 that  the  agricultural  people  have  re-
 mained  almost  the  same  while  all
 others  have  gone  up.  A  radio,  a  watch
 and  a  cycle  he  must  purchase  ag  he
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 bas  to  come  up  to  the  standards  of
 “time,  no  doubt.  These  and  other  things
 .are  being  manufactured  here.  consi-
 derable  progress  has  been  made  in
 regard  to  steel  and  fuel  and  they  are

 -to  be  congratulated.
 4  brs

 There  is  a  drainage,  an  outlet  for
 :their  incomes;  but  there  is  no  filling
 of  their  pockets.  We  also  stressed

 -upon  this  point  that  there  is  no  indus-
 try,  so  far  as  I  know,  for  agricul-
 ‘tural  implements.  So  far  as  planning
 is  concerned,  my  point  is  that  though
 -our  Home  Minister  now,  who  was  the
 Planning  Minister  then,  is  succesful
 ‘in  sending  a  cycle  to  the  villages,  he
 has  not  been  able  ६०  give  the  improv-
 ‘eq  implements  of  agriculture  to  the
 villagers.  Even  in  regarg  to  tractors,

 ‘our  hon.  friend,  Shri  Pant,  was  tell-
 ing  us  that  in  Ceylon  the  cost  comes  to
 -Rs,  9,000  and  here  it  is  Rs.  17,000.

 So,  from  whatever  angle  we  direct
 -our  vision,  we  find  that  these  things
 are  going  out  of  our  reach.  Then,
 when  We  cast  our  eyes  towards  our

 ‘States,  so  far  as  the  Plan  jis  concern-
 ed,  whether  it  is  industry,  agriculture,
 irrigation,  power,  panchayati  raj  or
 community  development,  we  find  a
 very  said  figure  at  the  lower  levels.
 ‘When  the  plans  are  put  before  us  they
 are  all  right,  in  actua]  jmplementation
 we  find  they  remain  only  on  paper.
 ‘The  other  day  we  had  a  conference  on
 tural  electrification  which  was  con-
 vened  by  Dr.  K.  L.  Rao.  Hon.  Mem-
 ‘bers  of  Parliament  were  there.  There
 I  found  our  hon.  Minister  of  Irriga-
 tion  and  Power,  Bihar  saying  that  he
 has  been  able  to  create  ६  huge  amount
 of  power  a  giant  but  he  has  no  means
 for  an  outlet,  that  is,  he  cannot  reach
 this  power,  to  the  homes.  If  this  has
 to  be  the  treng  of  our  planning,
 everything  becomes  and  void  at
 the  bottom.  You  are  successful  in
 generating  power.  In  Barauni  you
 have  been  able  to  generate  power;  but
 then  there  is  shortage  of  equipment,
 transformers  and  other  things,  and  the
 power  cannot  be  given  to  the  homes.
 We  find.  the  wiring  is  going  through
 the  villages  hut  it  de  said  that  there
 is  shortage  of  transformers.  This  is

 CHAITRA  27,  886  (SAKA)  for  Grants  77478

 the  pitiable  plight  in  which  We  find
 ourselves,  though  much  can  be  said
 about  performance  ang  achievements.

 We  find  certain  roads  are  there;
 buses  ply  on  them  and  the  villagers
 who  were  long  accustomed  to  walking
 to  the  courts  can  now  avail  of  the
 buses  for  going  to  the  courts.  That
 much  is  there;  but  then  their  pockets
 are  being  touched.  Again  that  is  why
 the  court  affairs  and  litigation  have
 become  a  costly  affair.  At  least  Rs.  4
 to  Rs,  5  it  costs  them  to  and  fro.  If
 a  day  is  gone,  Rs.  5  are  gone  out  of
 his  pocket.  If  the’  case  is  adjourned
 for  that  day,  Rs.  5  plus  the  pleader’s
 fees  and  everything  is  gone.  So,  I
 find  that  the  day-to-day  life  of  this
 section  of  the  people  is  becoming  mis-
 erable.  That  is  what  I  want  to  em-
 phasise,

 I  come  from  a  very  backward  dis-
 trict,  the  District  of  Purnea  in  Bihar.
 Bihar  itself  is  a  backward  province
 and  Purnea  has  been  declared  to  be
 backward  by  the  Government.  In
 1955-56.  a  plant  for  a  co-operative
 sugar  mill  was  given  to  Bihar  and  that
 was  in  my  constituency  at  Banmanki.
 But  then,  up  till  now  I  do  not  know
 what  js  going  to  happen.  Nothing
 has  come  out.  I  learn  that  they  have
 acquired  the  lang  and  they  want  to
 purchase  the  plant.  But  I  do  not
 Know  what  happened  thereafter.  It  is
 saiq  an  expert  committee  went  there.
 Some  remarks  and  notes  were  circu-
 lated  to  the  effect  that  this  area  would
 not  be  able  to  produce  sugarcane;  the
 expert  committee  went  there,  probed
 into  it  and  gave  q  report  that  there  is
 sugarcane  cultivation  there  existing  to
 the  tune  of  4,000  to  5,000  maunds.  I
 again  hear  that  there  are  two  opinions
 —one  saying  that  it  is  4,000  maunds
 and  another  saying  that  jit  is  5,000
 maunds,  or  it  is  3,000  maunds  and
 5,000  maunds.  But  what  does  it  mat-
 ter?  There  was  a  mill  there  in
 Purnea.  That  mill  was  being  fed
 with  sugarcane  by  the  local  people.
 Now  the  mill  is  not  there.  That  mill
 belonged  to  the  Darbhanga  Maharaja
 anj  Jessop  and  Companv;  most  pro-
 bably,  they  were  co-sharers.  Then,



 24479  Demands

 [Shri  P.  G,  Sen]
 that  mill  was  sold  and,  naturally,
 People  switched  Over  to  jute  and  other
 crops  because  they  could  not  sell  their
 sugarcane  to  the  mill.  So,  why  this
 Suspicion  that  that  area  will  not  be
 able  to  produce  sufficient  amount  of
 sugarcane  for  that  mill?  For  that  we
 can  take  a  guarantee  that  this  wil]  be
 done.  Even  the  expert  committee
 Says  that  sugarcane  will  be  available
 and  at  present  we  have  5,000  maunds
 of  sugarcane  planted  there.  So,  like
 this  even  the  co-operative  sugar  mill
 is  hanging  in  the  balance.

 In  respect  of  agriculture  J]  have  al-
 ready  said.  I  fing  that  the  allocation
 from  the  Centre  to  the  States  is  very
 meagre.  The  States’  finances  are  at
 a  saturation  point.  They  have  tappeq
 all  their  resources.  As  I  have  already
 told  you,  the  hon.  Minister  of  Irriga-
 tion  and  Power  was  here.  The  main
 purport  of  his  presence,  what  I  could
 gauge,  was  that  the  Centre  should
 come  to  his  assistance  only  because  he
 has  generateg  a  huge  amount  of  power.
 So,  in  respect  of  agriculture  and
 power  there  is  shortage.  For  1964-65,
 the  demand  is  Rs,  26  crores.  There  is
 shortage  of  funds  which  the  State
 cannot  make  up.  In  major,  minor
 and  medium  irrigation  and  in,  com-
 munity  development  and  co-operation
 the  same  thing  happens.  Community
 development  and  co-operation  is  doing
 practically  nothing.  They  have  come
 to  a  standstill  because  there  is  no  al-
 location  of  funds.  What  are  they  to
 do?  So  far  as  the  industries  are  con-
 cerned,  the  same  thing  is  there.
 Transport  and  communications  are
 also  complaining  that  they  are  out  of
 funds.  There  is  paucity  there  Even
 छा  regard  to  education  I  found  Shri
 Chagla  saying  that  the  Central  fund
 for  education  was  made  available  to
 them  but  the  States’  funds  were  not
 made  available  and  that  portion  of  the
 money  could  not  be  paid.  So,  what-
 ever  is  being  thought  out  ang  well
 planned,  so  far  as  implementation  is
 eoncerned,  I  find,  falls  short  of  the
 actual  amount  required  for  achieving
 the  Plan  targets.  The  States’  re-
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 sources  have  been  stressed  to  the  hilt
 and  if  the  Centre  does  not  come  to  the
 assistance  of  the  States,  I  think,  the
 Picture  which  is  presenteg  to  us  and
 which  we  find  from  our  impressions
 of  the  areas  where  we  go,  is  very  dis--
 mal.  So,  I  would  request  our  Fin-
 ance  Minister  to  see  that  all  these
 pitiable  affairs  are  removed  so  far  as
 these  complaints  of  paucity  of  funds
 from  the  States  are  concerned.  He  is
 the  custodian  of  Indian  pockets,  whe-
 ther  it  is  the  States’  or  it  is  ours,
 and  we  look  to  him.  So,  I  would  re-
 quest  him  to  see  that  the  Central  assis--
 tance  to  the  State  of  Bihar  is  in-—
 creased  at  least  to  the  tune  to  which
 the  demand  has  been  made.  Other-
 wise,  there  ig  no  prospect  of  these
 plans  being  implemented.

 In  regard  to  jute,  that  is  the  only
 foreign  exchange  earner.  My  consti-
 tuency  or  my  district  is  a  jute-growing
 area.  The  rural  population,  the  culti-
 vators,  are  subjected  to  sell  their
 commodities  at  below  the  market
 price.  Unless  and  vuntiy  the  transport
 facility  is  provided,  the  roads  are
 developed,  the.  cultivators  will  be
 getting  very  low  rates  at  the  hands  of
 the  traders.  Then  there  are  also  other
 middlemen.  Though  the  Government
 has  fixed  the  price  at  Rs.  30  a  maund
 —and  that  is  exclusive  of  the  charges
 -—at  the  primary  markets  we  find  that
 jute  is  being  sold  at  Rs.  7  or  Rs.  8
 8  maund.

 Then,  Sir,  the  retting  facility  for  the
 jute  crop  is  of  utmost  importance.  I
 once  suggested  that  in  the  Kosi  pro-
 ject  area,  there  should  be  facilities  of
 retting  so  that  the  high  class  jute  that
 is  being  produced  in  Pakistan  and
 elsewhere  can  be  produced  here.  ‘Fhe
 retting  facility  is  of  the  utmost  im-
 portance  for  jute  crop  anq  its  quality.

 Lastly,  I  would  again  request  the
 Finance  Minister  to  consider  the  case
 of  Bihar  State  in  respect  of  alloca-

 .tions  of  funds  for  1964-65,  in  so  far  as
 the  implementation  of  the  Plan  is
 concerned.  I  would  request  the  Fin-
 ance  Minister  to  make  up  the  deficit:
 that.the  State  js  facing.
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 श्री  बालकृष्ण  सिह  (चन्दौली)  :  उठा-
 अध्यक्ष  मां दय,  मैं  आपका  बड़ा  भ्राभारी  -हूं
 कि  आपने  मुझे  भी  समय  दिया  ।  मैं  झपना
 भाषण  योजना  तक  ही  सीमित  रखूगा  |

 देश  के  विकास  और  प्रगति  के  लिये
 योजना  बना  लेना  तो  एक  बात  है,  लेकिन
 उस  योजना  को  कार्यान्वित  कसे  क्या  जाये,
 यही  मुख्य  और  महत्वपूर्ण  बात  है  ।  यदि
 योजना  का  कार्यान्वयन  ठीक  ढंग  से  न  हुआ,
 तो  उससे  कोई  लाभ  नहीं  होगा  t  योजना
 के  सम्बन्ध  में  तीन  मुख्य  बातों  का  ध्यान  रखना
 आवश्यक  है  ।  एक  तो  योजना  अपने  देश
 के  अनुरूप  और  कल्याणकारी  हो  ।  दूसरे,
 योजना  कैसे  कार्यान्वित  की  जाये,  स्पष्ट
 मस्तिष्क  से  इसकी  स्पष्ट  व्याख्या  होनी
 चाहिए  कौर  तीसरे,  योजना  को  कार्यान्वित
 करने  के  लिए  देश  में  उसके  अनुकूल  वातावरण
 तैयार  किया  जाये  ।  ये  तीनों  बातें  जरूरी
 हैं

 मैं  समझता  हुं  कि  देश  में  योजना  को
 कार्यान्वित  करने  के  लिये  अनुकूल  वातावरण
 बनाने  में  योजना  आयोग  असमर्थ:  रहा  हैं  ।
 इसके  साथ  ही  योजना  से  जितना  लाभ  देश-
 वासियों  को  होना  चाहिये,  एस  हद  तक  उनको
 लाभ  भी  नहीं  हुआ  है  1  इस  देश  में  योजना
 बनाते  समय  किसान  को  केन्द्र-बिन्दु  मान  कर
 चलना  चाहिए,  क्‍योंकि  देश  के  रस्सी
 फी  ख़ुदी  आदमी  किसान  हैं  और  गांवों  में
 रहते  हैं  -  यदि  योजना  किसान  को  केन्द्र-
 बिन्दु  मान  कर  नहीं  बनाई  जाती  शर  किसानों
 की  आधिक  स्थिति  में  सुधार  नहीं  किया  जाता,
 तो  इस  देश  में  झौद्यंगीवरण  से  कोई  लाभ
 नहीं  होगा

 aie  से  तभी  लाभ  हो  सकता
 है,  जब  कि  देश  के  निवासियों  की  क्रम-शक्ति
 बढ़े  ।  यदि  उनकी  क्रय-शक्ति  नहीं  बढ़ती  है,
 तो  फिर  औद्योगीकरण  से  कोई  फ़ायदा  नहीं
 होगा  शौर  एक  समय  जायेगा  जब  कि  हमारे
 उद्योगों  .द्वारा  पैदा  किये  |  ' यन  को
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 खरीदने  वाला  कोई  नहीं  रहेगा  ।  मैंने  यह  बात
 इसलिये  कही  है  कि  इस  देश  के  अस्सी  फी  सदी
 आदमी  गरीब  हैं  और  देहात  में  खेती  करते
 हैं  ।  यदि  उनकी  आर्थिक  स्थिति  में  सुधार
 नहीं  किया  गया,  तो  हमारे  उद्योगों  से  उत्पादित
 वस्तुओं  को  खरीदने  की  शक्ति---क्रय-शक्ति---
 उनके  पास  नहीं  होगी  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  यदि
 देश  के  निवासियों  की  आर्थिक  स्थिति  में
 सुधार  करना  है  और  किसानों  के  जीवन
 स्तर  को  ऊंचा  पाता  है,  तो  यह  जरूरी
 @  कि  उनको  उत्पादित  वस्तुओं  को  मुख्य
 केन्द्र  पर  ले  जाने  के  लिए  आदागमन  की
 सुविधा  हों  ।  यदि  आदोलन  की  सुविधा
 नहीं  होती  है,  तो  उनके  द्वारा  उत्पादित
 वस्तुओं  पर  खर्चा  अधिक  पड़ेगा,  खर्चा  अधिक
 पड़ने  से  उनकों  लाभ  कम  होगा  और  इस
 प्रकार  खती  लाभप्रद  नहीं  होगी  ।

 क्लान  और  खेती  पर  काम  करने
 वाले  आदमी  पार्ट-टाइम  काम  बचने  दाल
 हंते हैं  |  उनको  पूरे  समय  तक  खेत  में  काम
 नहीं  मिलता  है  इसलिए  ज़रूरी  है  कि
 किसी  क्षेत्र  में  जे।  पुराने  योग  घ्  ६लते

 आर  नये  नये  द्य-घंटों  का
 करे  ।

 समावेश

 देहात  की  उन्नति  के  लिए  यह  भी
 जरूर  है  कि  गांवों  का  विद्याचरण  हो  ।
 मगर  देहात  का  विद्युतीकरण  हो  जाये  तो
 किसान  और  खेती  पर  काम  करने  वाले
 मज़दूर  ख़ालो  समय  में  दूसरे  उद्योग  घंटे
 कर  सकते  हैं  ।  नये  अर  पुराने  उद्यम  धंधों
 को  चलाने  के  लिए  कोआपरेटिव  सोसायटी
 सबसे  अच्छा  माध्यम  हो  सकती  हैं  -  उनको
 इस  दिशा  में  मोड  देना  'चाहिये  कि  वे  देश
 में  एसे  छे  छंट  उद्योग-धंधों  को  आरम्भ
 करे,  जिनमें  उत्पादन  अधिक  हो  आर  अधिक
 से  अधिक  आदमियों  को  काम  मिल  सके  #
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 जिस  स्टेट  से  मैं  आया  हूं,  जनसंख्या
 की  दृष्टि  से  देश  में  उसका  प्रथम  स्थान  है,
 लेकिन  उसमें  बेचारों  सबसे  अधिक  है  ।
 हाल  हो  में  योजना  आयोग  के  उपाध्यक्ष
 ने  उत्तर  प्रदेश  को  सिक  मत  आफ़  इंडिया
 कहा  है  1  इसके  साथ  हो  उन्होंने  यह  भी  कहा

 है  कि  योजना  के  संबंध  में  लोगों  को  राजनेता
 स्वस्थ  होतो  चाहिए  ।  मैं  भो  चाहता  हूं  कि
 लोगों  को  आलोचना  स्वस्थ  हो  अर  हम
 स्वस्थ  आलोचना  करने  के  लिये  तैयार  हैं  t
 लेकिन  जो  दमों  हमलों  स्वस्थ  आलोचना
 करने  को  नप्तोहंत  देता  है  ब्र  आशा  करता
 है  कि  हम  स्वस्थ  आलोचना  करे,  उसको
 स्वयं  भो  स्वस्थ  आलचना  करनो  चाहिए  ।
 जैसा  कि  मैंने  भों  कहा  है,  योजना  आयोग
 के  उपाध्यक्ष,  श्रो  मेहता,  ने  उत्तर  प्रश  को

 'ज़िक्र  मौत  आफ़  इंडिया  कहा  है  a  मैं  कविता
 चाहता  हूं  कि  उन्हों)  उत्तर  प्रदेश  के  संचय  में

 अच्छी  तरह  अध्ययन  नहीं  किया  हैं  ।

 वहां  पर  बड़े  बढ़े  उद्योग  घंटों  को  ज़रूरत
 “नहीं  है  ।  वहां  मैन  पावर,  जनमत,  अधिक
 है,  लिहाजा  वहां  छोटे  छोटे  उधयग-बंत्रे

 :  आरम्भ  करने  चाहिए  ।  मैं  स्वयं  पूर्वी  उत्तर
 :प्रदेश  से  आया  हूं  i  यदि  मैं  कहूं  कि  योजना
 आयोग  स्वतः  तमाम  राज्यों  में  में  इ-भाव
 पैदा  करता  है,  ग़रोब  इलाकों  को  परवाह
 «नहीं  करता  हैं  और  उनको  स्रोतों  के  साथ
 खिलवाड़  करता  हूँ,  तो  यह  ग्र त्यक्त  नहीं
 होगो  ।  जहाँ  जहां  राम  गये,  व्‌  तबअ-स्वात

 हो  गया  ।  क्या  वहीं  परिपाटी  योजना  आयोग
 भी  कायम  करना  चाहता  है  ?  पर्वो  उत्तर
 प्रदेश  के  जिन  दिनों  में  योजना  ऑ्ायोापा  गया,
 उनका  उत्थान  करने  को  योजता  तो  वह  बता
 रहा  है,  लेकिन  जहां  वह  नहीं  गया,  वे  जिले
 ग्रीकों  से  कराहते  रहेंगे  ।

 योजना  आयोग  ने  पूर्वी  उत्तर  प्रदेश
 के  जिन  वार  जिलों  को  चुना  है,  उनमें  जो

 “स्थिति  हूँ,  वही  स्थिति  पूर्वी  उत्तर  प्रदेश  को
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 बाकी  ज़िलों  में  भी  है  ।  इसलिए  पूर्वी  उत्तर
 प्रदेश  के  सभी  जिलों,  उत्थान  श्र  विकास
 के  लिए  योजना  बनाई  जानो  चाहिए  ।

 जहां  तक  योजना  को  कार्यान्वित  करने
 का  सवाल  है,  इस  सम्बन्ध  में  स्पष्ट  व्याख्या
 नहीं  हुई  हैं  ।  क्या  योजना  को  कार्यान्वित  करने
 को  ज़िम्मेदारों  पंचायत  और  विकास  क्षेत्र  को
 है  ?  अगर  यह  ज़िम्मेदारों  पंचायत  जोर
 विकास-क्षेत्र  को  है,  तो  क्या  यह  शासन
 को  सत्ता  का  विकेन्द्रीकरण  है  ग्राम  विन्द्रा-
 करण  है,  तो  पंचायत  आर  विकास  क्षेत्र
 स्‍तर  तक  जो  उनके  तारेश  होते  हैं,  उसका
 पालन  करने  को  ज़िम्मेदारों  विभागों
 अधिकारियों  पर  किस  हद  तक  हैँ  ?  यदि
 वह  शासन  का  विद्वेद्रीहरण  नहीं,  सरकारों
 एजेन्सी  है,  तो  उस  एजेंन्सो  को  राय  का  क्या

 मूल्य  है  ।  सरकारों  कर्मचारियों  को  किस
 हद  तक  इसको  पाबन्दी  कानों  है  |  इसको
 आज  तक  व्याख्या  नहीं  हो  पाई  है  ।  पंचायत
 झोर  विकास-क्षेत्र  का  कया  अस्तित्व  हूं,
 यह  स्वतः  कम्युनिस्टों  'डिवेलेपेंट  मिनिस्टर
 प्रदेशों  के  मुख्य  मंत्रों  और  श्री  जयप्रकाश
 नारायण  इत्यादि  भी  प्रभो  तक  किलों  निष्कर्ष
 पर  नहीं  पहुचते  हैं  ।  राजस्थान  वाले  सैवॉनार
 में  भो  तय  नहीं  कर  पाये  हैं  -  कोई  भो  इसको
 ठोक  से  बता  नहीं  पाया  है  कि  उसका  क्‍या
 स्थान  है  ।  कहने  का  'तात्पयं  यह  है  कि  चाहे
 जो  कुछ  हो,  व्वहे  सत्ता  का  विकेन्द्रीकरण
 हो,  ष्व्हे  सरकारी  एजेंसी  हो  लेकिन  पंचायत
 शौर  विकास-क्षेत्र  ही  ऐप  संस्थायें  हैं  जो
 इस  प्लान  को  गाँव  स्तर  पर  कार्यान्वित  कर
 सकतो  हैं  ।  उन्हीं  के  ऊपर  यह  जिम्मेदारी
 डाली  जानी  चाहिए  कि  सदियों  से  जो  लोग

 गुलाम  रह  हैं,  जिनकी  आत्मा  दब  गई  है  और
 जो  अपने  को  हेय  समझते  हैं  उनके  अन्दर  एक
 चेतना  वैद  करें  और  इस  देश  की  शिखरों

 हुई  जनशक्ति  को  संगठित  करके  गांवों
 के  उत्थान  में  लगायें  ।  ।  प्लान  को  कार्यान्वित
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 करने  के  लिए  पंचायतों  प्रौर  विकास-क्षेत्रों
 का  क्या  उत्तरदायित्व  है,  इसकी  अब  स्पष्ट
 ब्याख्या  पोतों  चाहिये  ।

 जिलों  में  जिला  परिषदें  हैं,  लेकिन  उनके
 पास  कोई  प्रोग्राम  नहीं  है  ।  उनको  भो  कुछ
 बगराम  दिया  जाता  चाहिये  जिसको  वे
 कार्यान्वित  कर  सकें,  जिले  का  विकास  कर
 सकें  ।  डिस्ट्रिक्ट  बोर्ड  का  नाम  बदल  करके
 अज  जिता  परिषद  रख  दिया  गया  है
 एडो एम  उसका  सेन्ट्रो  होता.  है।  लेकिन
 उस  पण्ष्रिद  के  पास  कोई  प्रोग्राम  नहीं  है  ।
 इत  सारो  बातों  को  स्पष्ट  व्याख्या  होनी
 चाहिये  पंचायतों  शर  विकास  क्षेत्रों  4  जिला
 परियों  के  अस्पतालों  का  सरकारों  कर्मचारियों
 को  निगाह  में  क्‍या  मूल्य  है,  इसको  मैं  निर्भीकता
 से  आपको  बतलाता  चाहता  हूं  ।  मैं  स्वतः
 भो  इत  चंस्यायों  का  मेम्बर  रह  चुका  हूं
 मैं  बतारस  जिले  का  एक  उदाहरण  आपके
 सामने  रखता  चाहता  हूं  जिससे  सिद्ध  हो
 जाएगा  कि  इन  संस्थाओं  के  साथ  सरकारों
 कर्मचारियों  का  कितना  बड़ा  प्रयोग
 होता  है  1  बनारस  जिले  में  शिकायत  आई  कि
 ट्यूबल  ठोक  से  काम  नहीं  करते  हैं  कौर
 किसानों  को  बहुत  बड़ा  नुकसान  उठाना
 पड़ता  हँ  ।  जिला  परिषद्‌  ने  एक  मेटों
 गठित  को  शौर  सदस्यों  के  अलावा  उस  कमेटी
 में  डी०  एमके,  डिप्टी  मिनिस्टर  कॉपरेटिव
 एंड  पंचायत  राज  हों  द्यामघर  ज॑।  थे,  मैं
 भी  था  और  एक  जो  आज  उतर  प्रदेश  के
 एक  पार्लियामेंटरी  संक्रेद्रों  हें  हम  सभी  उस
 मेटों  के  सदस्य  थे  ।  उस  कमेटी  ने  सारे
 मामले  को  जांच  को  और  उसको  सिरोही
 सरकार  तथा  विभागीय  अ्रधिकारियों  को
 भेज  दो  ।  छः  सात  साल  हो  गए  हैं  उस  रिपोर्ट
 को  भेजे  हुए  लेकिन  विभागीय  अ्रधिकातियों
 के  पास  से  तथा  सरकार  के  पास  उस  रिपोर्ट
 को  स्वीकृति  का  पत्र  तक  भी  जिला  परिषद्‌
 के  पास  नहीं  पाया  है।  इस  छोटे  से  उदाहरण
 से  ही  स्पष्ट  हो  जाना  चाहिये  कि  सरकारी
 कर्वेचर  रियों  का  विकास-्षेत्र,  पंचायत,  जिला
 परिषद्‌  शादी  से  कितना  बड़ा  सहयोग  है।  मैंने
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 यह  बात  इसलिए  कही  है  कि  श्रमी  राजस्थान
 के  सेमनार  में  कम्युनिटी  डिवलेपमैंट  के  मंत्री
 महोदय  ने  कहा  था  कि  हमारे  सरकारी  कर्म-
 चारी  कम्युनिटी  डिबलेपमेंट  के  प्रोग्राम  को
 चलाने  में  बड़े  सफल  हुए  हैं।  सरकारी  कर्मचारी
 उसी  चीज़  को  तुरन्त  कार्यान्वित  करते  हैं
 जिसको  वे  समझते  हैं  कि  उनके  बास  चाहते
 हैं  -  क्या  अभी  तक  उनसे  नहीं  कहा  गया  है
 कि  तुम  पंचायत  ज़ोर  विकास-क्षेत्र  के  साथ
 सहयोग  करो  या  यह  तुम्हारी  जिम्मेदारी
 है  कि  गांव  के  निवासियों  का  तुम  जीवन  स्तर
 ऊंचा  करों  |  में  चाहता  हूं  कि  यह  वह  राज
 कह  दें  ।  बास  के  कहने  पर  सरकारी  कर्मचारी
 स्वयं  इस  तरह  के  कामों  को  कर  दे  तो  बड़ी
 खुशी  है  t

 हमारे  देश  में  कुछ  ऐसी  स्थिति  प्रा
 गई  है  कि  जिसके  कारण  लोगों  के  दिमागों
 का  झुकाव  कभी  कभी  दूसरी  तरफ  चला
 जाता  है  जिसके  फलस्वरूप  योजना  को
 कार्यान्वित  करने  में  उनकी  एकाग्रता  भंग
 हो  जाती  है।  उदाहरणस्वरूप  चीनी  आक्रमण
 ही  है  या  पाकिस्तान  से  हिन्दुओं  का  भगाया
 जाना  है,  उनके  साथ  जुल्म  शौर  भ्रष्टाचार
 फा  होता  है  या  यहां  पर  उनको  बसाने  को
 समस्या  का  उत्पन्न  हो  जाना  है,  शादी  ।  ये
 सारी  बातें  योजना  को  सफलतापूर्वक  कार्य-
 कवित  करने  के  रास्ते  में  बाधायें  सी  बन  कर
 हमारे  सामने  उपस्थित  हो  जाती  हैं  a  मैं
 चाहता  हूं  कि  इस  तरह  की  बातें  न  हों  जिन
 से  विरासत  कार्यों  में  कोई  बाधा  उत्पन्न  हो  ।
 विकास-कार्य  निर्बाध  गति  से  चलते  रहने
 चाहियें  ।  जहां  तक  चीनी  आक्रमण  का
 सम्बंध  है  समय  की  कमी  से  इस  पर  मैं  जाना
 नहीं  चाहता  हूं  ।  लेकिन  पाकिस्तान  से  आए
 हुए  हिदुप्रों के  सम्बंध  में  मैं  कुछ  कहता  चाहता
 हूं  ।  जो  यहां  पाए  हैं  वे  शरणार्थी  नहीं  हैं
 बल्कि  हमारे  भाई  हैं  ।  वहां  पर  वे  यात्ना
 शोर  दख  सहन  करने  के  बाद  अपनी  मां
 की  गोद  में  वापिस  जा  गए  हैं  और  वे  हमारे
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 [श्री  बालकृष्ण  सिह]
 भाई  हैं  ।  उनको  बसाने  का  काम  भी  प्लानिंग
 कमिशन  को  बड़े  उचित  ढंग  से  करना  चाहिए  ।
 लेकिन  कुछ  ऐसे  भी  तत्व  यहां  हैं  जो  यहां
 के  निवासियों  में  फूट  पैदा  करके  देश  की
 श्रमिक  व्यवस्था  को  छिन्न  भिन्न  कर  देना
 चाहते  हैं,  उनके  दिमाग  का  झुकाव  दूसरी
 तरफ  करके  प्लान  के  रास्ते  में,  योजना  के
 रास्ते  में  बाधा  उपस्थित  करना  चाहते  हैं  ।
 जब  अंग्रेज  यहां  थे  तो  उनका  तो  काम  ही
 यह  था  कि  हिन् दुश् नों  कौर  मुसलमानों  को  लड़ा
 कर  राज्य  किया  जाए  ।  लेकिन  मुझे  बड़े
 दुख  के  साथ  कहना  पड़ता  है  कि  आज  भी
 अंग्रेजों  क ेनकली  व  रिस  यहां  हें  जो  हिन्दुओं
 और  मुसलमानों  में  फूट  डाल  कर  के  मूसल-
 मनों  को  यह  कह  कर  उभाड़ते  हैं  कि तुम  तो
 यहाँ  पर  मौत  की  छाया  में  रह  रहे  हो  ।  यह
 बहुत  ही  खेद  का  विषय  है  a  मैं  ऐसे  लोगों
 को  बतलाना  चाहता  हूं  कि  हमारे  देश  में  शिक्षा
 मंत्री  और  उपराष्ट्रपति  महोदय  मुसलमान
 हैं  और  इन  दोनों  व्यक्तयों  पर  देशवासियों  को
 तथा  हमें  गये  है।  यहां  इस  देश  में  इस्लामिया
 स्कूल  भी  चलते  हैं,  मकतब  भी  चलते  हैं  ।
 बनारस  में  तथा  दूसरे  जिलों  में  इस  तरह
 के  स्कूल  श्व  भी  चल  रहे  हैं  ।  मुसलमानों
 के  साय  हमारे  देश  में  कोई  नंद  भाव  नही  बरता
 लाता  है  1  मुसलमान  तथा  तमाम  जे  दूसरी
 कोनें  हैं,  वे  सब  आपस  में  भाई  भाई  हैं  4  मैं
 नहीं  चाहता  कि  कोई  भी  आदमी  इस  देश
 के  हिन्दन्ों  और  मुसलमानों  या  कौर  किसी
 मजहब  के  मानने  वालों  के  बीच  फूट  डाल  करके
 इप  देश  की  करता  को  भंग  करे  |  हमारा
 घरन  निरपेक्ष  राज्य  है।  लेकिन  हमारा  सब
 से  बड़ा  धर्म  क्या  है,  इसको  हमें  देखना  चाहिये  t
 हमारा  सबसे  बड़ा  धर्म  यह  है  कि  भारत
 माता  की  सीमा  में  रहने  वाला  प्रत्येक  व्यक्ति
 मां  की  सन्तान  है  और  भाई  है  च्च्  वह  किसी
 कौम  का  हो,  किसी  साहब  का  हो,  किसी
 हमें  को  मानने  वाला  हो  ।  जो  अपने  आपको
 भारत  माता  की  सन्तान  नहीं  मानता,  यहां
 के  निवासियों  को  भाई  नहीं  मानता,  इसकी
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 अखण्डता  को  नदीं  मानता,  इसकी  सीमा
 पर  हुए  किसी  आक्रमण  को  अपने  पर  हुआ
 आक्रमण  नहीं  मानता,  यहां  .के  किसी  निवासी
 पर  हुए  अत्याचार  को  अपने  पर  हुआ  अत्याचार
 नही  मानता  उसे  मां  की  गोद  में  बैठने  का
 कोई  भ्र धि कार  नहीं  है  ।  ये  तमाम  बातें  मैंने
 इसलिए  कहीं  हैं  कि  योजना  को  कार्यान्वित
 करने  के  लिये  अनुकूल  वातावरण  भी  तैयार
 हमको  करना  है  ।

 अब  अपने  क्षेत्र  के  सम्बंध  में  में  योजना
 आयेग  को  एक  दो  बातें  कहना  चाहता  हूं  ।
 चकिया  एफ  पहाड़ी  इलाका  है  जहां  पर  दो  दो
 शौर  तीन  तीन  मील  दूर  जा  कर  लोगों  को
 पानी  पीने  के  लिए  लाना  पड़ता  हैँ  ।  ऐसे
 इलाके  दूसरी  जगहों  पर  भी  हैं  ।  कम  से  कम
 ऐसे  जो  पहाड़ी  इलाके  हैं,  उनका  सर्वेक्षण
 करके  वहां  पीने  के  पानी  की  सुविधा  उपलब्ध
 कर  दी  जाए  ।  जहां  पीने  के  पानी  की  सुविधा
 नहीं  है,  वहां  योजना  बना  कर  पीने  का  पानी
 तो  उपलब्ध  किया  जाना  चाहिये  v

 माह इच  परगना,  रायपुर,  महुआरी,
 घूस,  तरह,  कटेहर,  जादवपुर,  सुल्तानपुर
 आदि  कुछ  इलाके  ऐसे  हैं  जो  गंगा  के  किनारे
 बसे  हुए  हैं  -  इन  परगनों  में  सिंचाई  की  सुविधा
 भी  नहीं  है  और  बाढ़  का  प्रकोप  भी  प्राय:
 हो  जाया  करता  है  ।  मैं  निवेदन  करता  हूं
 कि  ऐसे  बाढ़  वाले  क्षेत्रों  मे ंजहां  बाढ़  से  किसान
 तबाह  हं  ते  हैं,  और  उनकी  खेती  पर  इसका
 बुरा  असर  पड़ता  है,  उस  बढ़  के  प्रकोप

 -को  दूर  करने  की  व्यवस्था  कर  दी  जानी
 चाहिये  ।  सिचाई  की  भी  समुचित
 व्यवस्था  हनी  चाहिये  ।

 Dr.  L.  M.  Singhvi  (Jodhpur):  In
 the  short  time  at  my  disposal  I  pro-
 Pose  to  deal  only  with  a  few  problems
 concerning  the  functioning  of  the
 Ministry  of  Finance  and  the  opera-
 tion  of  planning  in  our  country.

 In  the  first  place,  I  should  like  to
 congratulate  the  hon.  Minister  for  the
 two  statements  that  -he  has  laid  on
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 the  Table  of  the  House  only  this  after-
 noon.  They  give  us  an  earnest  of  the
 Government’s  effort  to  secure  better
 utilisation  of  foreign  assistance  made
 available  to  this  country  and  also
 give  us  an  indication  that  Govern-
 ment  are  willing  and  determined  to
 make  a  sincere  effort  at  pursuing  the
 problem  of  monopolies  which  is  al-
 leged  to  exist  in  our  country.

 I  should  like  to  draw  the  attention
 of  the  House  to  a  pivotal  observation
 made  in  the  report  of  the  Committee
 On  utilisation  of  External  Assistance,
 1964,  In  concluding  their  report,  the
 committee  made  an  observation,  which
 T  think  is  of  central  importance.  The
 committee  have  said:

 “We  would  like  to  stress  that
 improved  aid  utilisation  depends
 not  only  on  streamlining  the  pro-
 cedures  but  on  raising  the  level  of
 efficiency  of  plan  implementa-
 tion.”

 I  am  happy  that  in  the  statement  laid
 on  the  Table  of  the  House  this  after-
 noon,  Government  have  indicated  that
 they  have  accepted  most  of  the  recom-
 mendations  made  by  the  Excise  Re-
 organisation  Committee,  and  those  re-
 commendations  which  have  not  been
 accepted  are  being  noted  by  Govern-
 ‘ment,  and  Government  have  indicat-
 ed  that  they  woulg  be  studying  them
 further.  However,  as  the  report  has
 itself  said  in  its  conclusion  it  is  not
 only  by  streamlining  the  existing
 procedures  of  utilising  external  assis-
 tances  but  also  by  securing  more  effi-
 cient  and  better  implementation  of  the
 Plan  that  the  utilisation  of  exter-
 nal  assistance  could  really  be  improv-
 ed,

 It  is  in  this  respect  that  I  would  like
 the  hon.  Minister  to  tell  us  how  he
 hopes  to  secure  better  utilisation  of
 external  assistance  by  securing  a  more
 efficient  and  better  implementation  of
 the  plans.  It  seems  there  is  not
 enough  co-ordination  between  the
 Planning  Commission  and  the  various
 departments  of  Government.  It  seems
 +hat  the  Planning  Commission.  which
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 has  grown  into  a  sort  of  parallel  gov-
 ernment  organisation.  has  not  been
 able  to  forge  links  of  integrated  work-
 ing  with  the  Government  and  that  it
 is  in  this  deficiency  that  our  plans
 have  suffered  in  their  implementation.
 If  there  is  anything  of  real  importance
 to  this  country,  it  is  the  proper  and
 speedy  implementation  of  the  plans.
 It  is,  therefore.  necessary  that  the
 hon.  Minister  is  able  to  indicate  to  this
 House  as  to  how  he  hopes  to  secure
 better  utilisation  of  external  assistance
 by  making  the  implementation  of  our
 plans  more  efficient  and  more  speedy.

 In  this  connection,  I  should  also
 like  to  refer  to  some  of  the  recom-
 mendations  made  by  the  Committee
 and  the  approach  of  the  Government
 to  them.  One  of  the  recommendations
 is  that  a  major  cause  of  delay  has
 been  the  change  in  the  scope  of  pro-
 jects  at  a  late  stage.  Such  changes
 should  be  avoided.  To  this,  the  Gov-
 ernment  have  indicated  that  they  have
 ‘noted’  this  recommendation.  We
 would  like  to  know  in  detail  as  to
 why  this  cause  of  delay  and  various
 other  causes  of  delay  such  as  acquisi-
 tion  of  land,  erection  of  townships
 etc.  etc.  are  not  taken  care  of  well
 in  advance,  so  that  there  is  no  delay
 in  utilising  external  assistance  made
 available  to  our  country.

 It  has  been  indicated  in  respect  of
 the  second  part  of  the  causes  of  delay
 that  the  Government  require  detailed
 examination  which  is  being  undertak-
 en  in  respect  of  this  cause  of  delay
 which  arises  from  not  drawing  up
 plans  for  acquisition  of  land  and  for
 erection  of  machinery.  I  would  like
 to  know  why  it  is  that  the  Govern-
 ment  have  not  had  occasion  already
 to  deal  with  this  particular  aspect  of
 the  problem,  and  in  what  manner  and
 how  the  Government  propose  to  deal
 with  it  now.

 I  shall  pass  on  to  another  very  im-
 portant  matter  touched  upon  by  the
 hon.  Finance  Minister  in  a  statement
 laid  on  the  Table,  in  respect  of  the
 Monopolies  Commission.  I  hope  that
 the  Monopolies  Commission  would  be
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 an  impartial,  non-partisan,  uncom-
 mitted  body.  I  hope  that  those  who
 man  the  Commission  would  be  able  tu
 study  the  problem  without  any  parti-
 san  zeal  or  passion.  I  hope  that  the
 large  number  of  officials  who  appear
 to  have  been  placed  on  the  Commis-
 sion  would  be  able  to  steer  clear  of
 the  predilictions  of  agreeing  readily
 with  the  Government’s  position  in
 this  respect,  if  there  is  a  government’s
 position  in  this  respect.

 I  am  glad  that  the  Monupolies  Com-
 mission  has  been  appointed.  But  it
 would  be  unfair  to  the  private  sector
 in  this  country  if  the  Commission  is
 not  able  to  proceed  in  an  atmosphere
 of  non-partisanship  and  if  it  is  not
 able  to  attempt  a  really  scholarly
 analysis  of  the  problem  of  monopolies,
 if  they  do  exist,  and  in  what  form
 they  do  exist.

 I  would  like  to  refer  to  another  im-
 portant  part  of  the  Finance  Minister’s
 functions,  that  is  in  respect  of  excise
 organisation.  I  have  had_  occasion
 earlier  also  to  refer  to  certain  ano-
 malies  in  respect  of  our  excise  organi-
 sation.  I  know  that  the  hon.  Finance
 Minister  is  an  erudite  scholar  of  mat-
 ters  financial,  and  he  certainly  knows
 the  various  ramifications,  administra-
 tive,  constitutional  and  financial,  of
 the  existing  structure  of  excise  organi-
 sation  in  our  country.  But  I  should
 like  to  draw  attention  to  a  statement
 found  in  paragraph  23  of  the  Report
 of  the  Central  Excise  Reorganisation
 Committee  wherein  it  is  stated:

 “It  has  been  contended  that  the
 practical  application  of  section  4
 of  the  Act  relating  to  levy  of
 duties  ad  valorem  as  it  is  now
 framed  is  itself  repugnant  to  the
 Constitution.  Though  Central
 Excise  is  a  duty  levied  on  goods
 produced  and  manufactured,  as-
 sessment  is  based  on  value  at  the
 time  of  sale.  This  by  itself,  and
 more  so  when  collection  is  made
 at  the  point  of  sale,  makes  the
 levy  a  disguised  form  of  sales  tax
 which  is  essentially  within  the
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 province  of  the  State  govern-
 ments.  For  more  reasons  than
 one,  we  content  ourselves  here
 with  a  mere  statement  of  the
 criticism’.

 As  a  matter  of  fact,  if  one  wouid
 be  permitted  to  read  between  the
 lines,  this  statement  is  indicative  cf
 the  fact  that  the  Committee  were  in-
 clined  to  concede  the  force  of  the
 contention  relating  to  the  constitution-
 ality  of  our  present  excise  organisa-
 tion.  I  hope  that  the  hon.  Minister
 would  not  consider  it  adequate  merely
 to  say  that  since  this  is  8  mere  ob-
 servation  of  the  Committee,  since  the
 Committee  have  themselves  said  that
 they  would  content  themselves  mere-
 ly  by  stating  the  contention  raised:
 before  them,  it  is  not  necessary  to
 deal  with  this  aspect  of  the  problem.

 Shri  Hari  Vishnu  Kamath,  Gn  4a
 point  of  order.  I  think  you  will  agree
 that  there  must  be  quorum  in  the
 House  at  this  stage.  My  hon.  friend,
 Dr.  Singhvi,  is  making  an  interesting
 speech.

 Mr  Deputy-Speaker:  Thc  bell  is
 being  rung—Now  there  is  quorum.

 Dr.  L.  M.  Singhvi:  I  was  referring”
 to  the  constitutional  aspects  of  our
 existing  organisation  in  the  country
 and  I  had  cited  the  statement  found’
 in  the  Report  of  the  Commission  on
 Central  Excise  Reorganisation.  1
 would  like  the  hon.  Minister  to  tell!
 us  whether  this  problem  has  beem
 gone  into  seriously  at  government
 level,  and  if  so,  what  do  the  Govern-
 ment  propose  to  do  about  it.  Is  it
 proposed  to  bring  about  a  constitutio-
 nal  amendment  or  is  it  proposed  to
 bring  about  a  far-reaching  reorganisa-~
 tion  of  excise  in  the  country?

 In  this  connection,  I  would  like  to.
 refer  to  a  problem  which  is  highly
 germane  to  this  discussion.  I  would
 invite  attention  to  some  of  the  ob-
 servations  made  in  the  Report  of  the.
 Excise  Reorganisation  Committee.
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 “As  before  the  Taxation  In-
 quiry  Commission,  so  before  us
 representations  have  been  made
 that  the  Centre  should  levy  and
 administer  sales  tax  on  all  excis-
 able  goods  and  this  should  be  col-
 lecteq  in  the  same  manner  as  and
 along  with  central  excise  duties.
 While  the  right  to  levy  sales  tax
 vests  under  the  Constitution  with
 the  States,  there  is  no  bar  to  the
 levy  and  its  administration  being
 centralised  with  the  consent  of
 the  States.”

 This  question,  of  course,  was  examin-
 ed  at  considerable  length  by  the  Taxa-
 tion  Inquiry  Commission,  but  the
 Commission  had  expressed  themselves
 strongiy  against  centralising  the  col-
 lection  of  sales  tax.  Only  this  morning
 I  put  a  question  to  the  Finance  Minister
 for  which  there  is  a  written  answer—
 starred  question  1084,  The  question
 was:  whether  there  is  a  proposal  to
 have  a  uniform  sales  tax  in  all  the
 States  of  Northern  Zone;  whether
 there  is  also  a  proposal  to  remove
 sales  tax  and  instead  levy  excise  duty;
 whether  such  recommendations  have
 been  made  by  the  States  in  the  Nor-
 thern  Zone  and  if  so  the  action  being
 taken  by  Government.  The  answer  to
 the  first  part  was  in  the  affirmative
 and  it  was  stated  that  the  proposal
 was  before  the  Northern  zonal  coun-
 cil.  But  the  answer  to  the  second  part
 of  the  question  is  a  bare  negative.
 By  second  part,  I  refer  to  this  portion:

 “whether  there  is  also  a  propo-
 sal  to  remove  sales  tax  and  ins-
 tead  levy  excise  duty.”

 Government  cannot  get  away  merely
 by  giving  a  bare  negative  reply  to
 this  question  which  has  been  assum-
 ing  an  increasing  importance  in  our
 own  country,  It  is  8  question  which
 pertains  to  procedures  in  respect  of
 tax  collection  at  the  local  level.
 Sales  tax  is  a  source  of  great  harass-
 ment  to  our  traders  and  hinders  our
 business.  The  States  have  been  los-
 ing  large  amounts  of  sales  tax  because
 of  the  difficulties  in  procedures  of
 collection  ang  there  are  many  points
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 of  leakages.  It  does  not  stand  to
 reason  why  the  Union  Government  in
 consultation  with  the  various  State
 Governments  are  not  willing  to  under-
 take  a  comprehensive  examination  of
 the  possibility  of  introducing  central
 excise  duty  in  respect  of  sales  tax.
 This  is  actually  suggested  by  a  scholar-
 ly  study  undertaken  by  the  Indian
 Law  Institute.  It  also  felt  that  this
 wou!d  perhaps  be  the  best  solution  of
 the  present  problem  of  harassment
 and  tax  evasion.

 I  feel,  Sir,  that  generally  there  is
 not  adequate  discussion  of  matters
 economic  and  financial  in  this  House.
 It  is  partly  because  not  all  of  us  are
 interested  in  the  complexities  of  fin-
 ance  or  economics;  it  is  partly  because
 of  the  fact  that  the  House  as  it  is  cons-
 tituted  now  is  too  large  to  discuss
 these  matters.  It  has  been  felt  in-
 creasingly  that  the  Planning  Com-
 mission  has  been  playing  a  role  which
 is  far  bigger  than  is  permissible  un-
 der  a  system  of  parliamentary  demo-
 cracy.  I  make  bold  to  make  a  sugges-
 tion  here  that  we  should  devise  an
 institutional  method  whereby  there
 would  be  a  more  detailed  and  com-
 prehensive  discussion  of  economic  and
 financial  matters  pertaining  to  plan-
 ning  and  for  this  I  suggest  that  the
 Government  should  give  earnest  con-
 Sideration  to  the  possibility  of  estab-
 lishing  a  little  parliament,  a  small
 economic  parliament  which  woulg  be
 the  delegate  of  the  two  Houses  of
 Parliament  and  which  would  plunge’
 itself  into  a  detaileq  discussion  on
 matters  economic  and  financial.  Un-
 less  that  is  done  there  can  neither  be
 a  rea]  discharge  of  ministerial  respon-
 sibility  in  the  field  of  economics  and
 finance  nor  can  there  be  an  effective
 and  efficient  control  in  this  field.

 I  would  conclude  by  expressing  the
 hope  that  these  few  important  obser-.
 vations  in  my  short  speech  would  be-
 considereq  by  the  Finance  Minister’
 and  that  we  woulg  have  some  indica-
 tions  how  the  Government  is  going  ta
 deal  with  these  matters.

 Shri  P.  N.  Kayal  (Joynagar):  Sir,.
 after  the  Britishers  left  this  nation:
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 which  was  immersed  in  poverty,  and
 illiteracy  and  which  was  slave  nation
 for  hundreds  of  years,  the  people  of
 this  country  wanted  to  taste  what
 freedom  was  like.  Therefore,  the
 leaders  of  this  country  decided  to  give
 the  people  of  this  country  democracy.
 Then  it  was  felt  that  this  country
 could  not  afford  to  go  to  the  capitalist
 system  of  economy,  nor  to  the  com-
 munist  system  of  economy.  It  is  a  poor
 <ountry  and  so  the  means  of  produc-
 tion  and  the  means  of  distribution
 shouid  not  rest  in  the  hands  of  the
 few.  On  the  other  hang  it  was  found
 that  it  was  not  also  feasible  to  have
 ‘State  control  of  all  means  of  produc-
 tion  and  distribution.  That  means,  it
 was  found  desirable  not  to  accept  the
 communist  system  of  economy.  We
 wanted  to  have  the  socialist  system,  in

 ‘between  capitalism  and  communism,
 a  comprom'se  between  two  extremes,
 Then  we  had  to  take  up  planning.
 The  defect  of  the
 country,  is  that  they  are  planning
 only  how  to  collect  money  and  how
 to  distribute  it,  not  knowing  whether
 it  is  reaching  the  proper  hands  or  not.
 Planners  were  planning  to  collect
 money  by  taxation.  Whenever  they

 -want  some  money,  they  tax  some
 people,  poor  or  middle-class  or  rich
 class  and  they  get  the  money.  Any-
 ‘body  in  a  similar  position  can  do  it.
 But  what  about  the  tax  evasion?
 Why  don’t  you  put  your  mind  to  that?
 Then  you  can  avoid  taxing  so  many
 people.  Crores  of  rupees  are  being
 evaded  by  some  people  who  were
 supposed  to  pay  taxes.  The  planners
 are  not  putting  in  their  minds  to  that.

 “They  always  spread  up  their  hands
 indiscriminately  for  more  money  and

 ‘more  and  more  money.

 On  the  implementation  front,  they
 allot  money  indiscriminately,  for  ins-
 ‘tance,  to  Bengal,  without  knowing
 what  is  the  actual  problem  and  need
 of  West  Bengal.  As  this  House
 should  know,  West  Bengal  is  a  prob-
 ‘em  State  and  so  it  should  get  more
 money.  There  should  not  be  any  pres-

 -cribed  formula  saying  that  there  are
 ‘twelve  States;  that  therefore  each
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 should  get  Rs.  00  crores.  So  many
 outsiders  come  to  Bengal.  Why
 should  West  Bengal  get  money  accord-
 ing  to  the  number  of  population  there?
 They  must  feel  the  need  and  necessity
 of  West  Bengal.  Why  are  the  plan-
 ners  not  doing  that?  The  other  aspect
 of  this  is  ‘distribution.’  Where  is  the
 machinery  for  this?  Have  the  plan-
 ners  any  proper  planning  of  Adminis-
 trative  Machinery?  Of  course  the
 administrative  machinery  is  one  of
 the  most  important  factor.  Have  they
 ever  thought  about  any  planning  for
 the  administrative  machinery?  Speak-
 ing  about  administration,  everybody
 knows  that  I  can  just  express  it  in
 one  word:  yahan  karo  tho  vahan
 karen;  which  means,  unless  you  give
 me  some  money  I  will  not  just  issue
 orders.  Well,  a  person  wants  to  take
 a  loan  or  he  wants  a  permit  to  be  is-
 sued  to  him,  or  he  wants  help  in  some
 way.  The  people  go  to  the  adminis-
 tration,  the  officer  concerned.  But
 just  in  a  few  words,  they  say:
 “If  you  givse  me  some  money,
 then  I  will  do  the  job  for  you.”
 This  is  very  bad.  We  are  not  having
 any  planning  for  what  you  call  the
 perfection  of  the  administrative  machi-
 nery  which  has  to.  distribute  the
 money  among  the  people.  Unless  the
 perfection  is  attained,  how  can  things
 improve?  That  money  goes  out  and
 again  it  will  come  back.  So,  they
 have  not  got  the  machinery  to  give  it
 back  to  the  people  who  are  paying  the
 taxes.  So,  the  people  are  getting
 poorer  and  poorer.  For  what  is  cal-
 led  the  perfection  of  the  administra-
 tive  machinery,  I  would  suggest  a
 very  big  thing.  I  do  not  know  whe-
 ther  it  is  within  the  competence  of  the
 Planning  Ministry  or  not,  but  it  is
 within  the  competence  of  the  leaders
 of  the  country.  In  one  word,  I  should
 say  that  there  must  be  a  respectful
 relationship  with  the  people  on  the
 one  hand  and  the  administration  on
 the  other.  That  is  to  say,  that  res-
 pectful  relationship  between  the  ad-
 ministration  and  the  people,  at  large
 should  be  established.
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 Here,  what  do  you  do?  We  write
 to  the  Minister  for  getting  some  in-
 formation  or  about  some  grievance  of
 the  poeple  that  is  put  through  us.
 The  Minister  says  it  is  “under  consi-
 deration”,  or  “thanks  for  your  letter.”
 We  do  not  get  the  reply,  and  if  we  get
 it,  at  all,  it  is  very  late  or  never.  You
 disrespect  us.  You  think  that  in  Par-
 liament  only  we  have  got  some  rela-
 tions  with  the  Ministers.  Only  in
 Parliament  you  have  got  some  rela-
 tion  with  the  MPs,  and  outside  Par-
 liament,  you  do  not  have  any  relation.
 If  you  behave  with  the  MPs  like  this;
 how  will  the  officers  like  the  SDOs
 and  Collectors  behave  with  MPs?
 You  think  about  it.  How  could  we
 have  that  grip  over  the  administra-
 tion?  We  must  have  that  respectful
 grip.  I  do  not  say  that  we  must  have
 powers  to  issue  orders  to  the  officers.
 We  must  have  the  grip  over  the  ad-
 ministration  which  must  respect  us.
 That  is  what  we  want,  and  then  only
 we  can  do  something  about  this  cor-
 ruption.  Please  seriously  think  about
 it.  I  am  really  getting  fed  up  about
 the  state  of  affairs  which  are  going  on
 in  this  country.

 You  are  planning;  planning  for
 what?  You  say,  “You  give  me  some
 money  and  we  will  distribute  it”  Who
 are  those  people  that  will  give  money,
 and  where  will  you  distribute  it?
 You  never  know  that.  So  anybody
 can  just  plan  and  distribute  this  way.
 Anybody  can  do  that  job.

 I  do  not  want  to  go  into  the  details,
 but  one  thing  is  sure.  This  country
 must  have  socialism  and  must  have
 democracy.  We  cannot.  get  out  of
 that.  That  is  clear.

 An  Hon,  Member:  How?
 Shri  ९,  N.  Kayal:  In  your  mind,  it

 may  not  be,  but  you  are  not  a  socia-
 list  yourself.  You  should  know  that
 after  Independence  this  country  had
 every  possible  chance  to  have  a  dicta-
 tor  who  coulqd  do  whatever  he  want-
 ed  to  do  or  liked  to  do,  but  our  lea-
 ders  did  not  do  that.  If  they  had
 anything  like  that  which  the  capita-
 lists  or  others  have  in  their  mind,  de-
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 finitely,  they  would  have  sided  with
 America  or  the  western  blocs.  No.
 And  that  is  why  we  are  adhering  to
 the  non-alignment  policy.  Because
 you  want  to  keep  the  balance  of  the
 scales  in  proper  order.  Neither  we
 want  to  side  with  the  communists  nor
 with  others.

 What  happened  in  the  last  few
 years  before  Independence.  The  first
 world  war  was  over  ang  the  second
 world  war  came  and  it  was  over.  The
 whole  world  was  trembling  as  to  whe-
 ther  a  third  world  war  would  come.
 If  the  third  world  war  would  have
 come,  the  whole  world  would  have
 been  destroyed.  Definitely,  we  had
 our  duty  to  avoid  war  and  to  save  the
 world.  If  the  world  is  not  saved,
 how  could  our  country  have  been
 saved?  So,  taking  all  these  things
 into  consideration,  I  say  that  you  need
 not  shout  about  things  or  cry  about
 things,  After  all,  we  all  started  as  a
 poor  country.  Pandit  Nehru  made  a
 beginning;  he  started  from  the  beg-
 inning.  What  were  we?  We  were  just
 slaves;  a  poor  country,  the  poorest  of
 the  poor.  He  was  the  beginner  beg-
 inning  the  beginning.

 An  Hon.  Member:
 Shri  P.  N.  Kayal:  You  might  say

 so.  You  do  not  represent  all.  And
 you  will  never  be  satisfied.  You  can
 indulge  in  your  extravagant  nature;
 you  want  transistors,  radios,  houses
 and  carpets  in  a  day,  immediately
 after  the  date  of  Independence.  How
 can  you  get  everything  immediately
 after  Independence?

 Still  beginning.

 Shri  Ram  Sewak  Yadav  (Bara
 Banki):  We  only  want  food  and
 cloth.

 Shri  P.  N.  Kayal:  You  must  balance
 your  requirements  and  plan  your
 minds.  You  cannot  get  everything
 the  day  after  Independence.

 Mr.  Deputy-Speaker:  The  hon.
 Member  must  address  the  Chair.

 Shri  P.  N.  Kayal:  I  do  not  want
 to  say  more.  What  I  wanted  to  say
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 is,  this  country  is  moving  in  proper
 direction.  But  I  would  like  to  tell
 you  only  one  thing.  Please  be  care-
 ful  about  the  administrative  machi-
 nery.  I  am  giving  you  one  tip.  Be
 honset  to  the  honset  officers.  If  you
 give  the  Vir  Chakra  to  the  heroes  of
 this  country,  you  must  give  Sadhu
 Chakra  to  the  sadhu  officers,  and  then
 only  you  can  bring  some  incentive
 among  the  officers  of  this  country.
 They  are  suffering  from  injustice.  So,
 you  must  also  take  care  of  the  admi-
 nistration  from  that  point  of  view.

 Shri  K.  D.  Malaviya  (Basti):  Mr.
 Deputy-Speaker,  Sir,  I  do  not  propose
 to  deal  with  the  technical  and  ad-
 ministrative  details  of  the  two  De-
 mands  that  are  under  discussion—
 Planning  and  Finance.  But  I  would
 like  to  deal  with  some  general  aspects
 and  certain  features  about  which  I
 have  been  talking  recently  both  out-
 side  and  inside  the  House.  But  for
 the  fact  that  I  feel  very  strongly  about
 it  and  also  feel  that  the  industrial
 policy  resolution  that  is  the  guiding
 factor  for  the  entire  economic  activity
 of  the  Government  of  India  is  under
 test  today,  and  under  special  condi-
 tions  of  stress  and  strain,  I  would  not
 have  bothered  to  offer  certain  com-
 ments  for  the  consideration  of  my  dear
 friend,  the  Finance  Minister.

 I  said  on  a  previous  occasion  and  I
 repeat  again  that  this  phenomenon  of
 economic  concentration  of  power,
 under  our  commitments  of  a  socialist
 society,  is  not  a  very  happy  affair  «nd
 that  in  our  efforts  to  build  up  a  pro-
 duction  programme  quickly,  we  are
 ignoring  certain  very  fundamental
 social  and  other  aspects  of  the  features
 that  face  the  nation,  and  we  shall  be
 doing  it  at  our  peril.

 I  would  like  the  Prime  Minister
 also,  of  our  Government,  who  is  the
 leader  of  the  Congress  Party  and  the
 leader  of  the  nation,  to  seriously
 think  whether  the  time  has  come  67
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 not,  when  we  have  to  do  a  little  more
 serious  thinking,  whether  the  mad
 race,  and  the  restlessness  to  go  for-
 ward  fast  towards  increasing  our  pro-
 duction  in  such  a  manner,  is  going  to
 bring  socialism  or  to  build  that  society
 which  we  really  need  in  this  country.
 From  that  point  of  view,  I  would  like
 to  re-emphasise  certain  points  which
 have  been  occurring  to  me.

 Firstly,  speaking  on  economic  con-
 centration,  I  am  afraid  I  do  not  agree
 with  my  hon.  friend  Shri  T.  T.  Krish-
 namachari  who  under-rated  the  gra-
 vity  of  the  situation  when  these  few
 dynasties  were  built  up,  not  during  the
 last  2  to  3  years,  but  even  before
 that.  It  is  a  heritage  that  has  been
 handed  down  to  us,  and  it  is  an  evil
 which  we  must  destroy;  namely  this
 evil  of  letting  dynasties  grow  in  the
 name  of  private  companies  and  which
 are  now  being  called  the  people’s  or-
 ganisation.  I  say  people’s  organisa-
 tions,  because  the  shareholders  are
 there.  I  do  not  mean  to  say  that  the
 Government  do  not  realise  these
 things,  They  600  realise  these
 things,  but  they  ignore  the  conse-
 quences  in  their  enthusiasm,  Even
 by  our  friends,  the  United  States  of
 America,  who  are  earnestly  interested
 in  building  up  our  economy  and  help-
 ing  us  are  gravely  concerned.  I  would
 refer  to  that  friend  of  India,  Mr.  John
 P.  Lewis,  well-known  to  Govern-
 ment  circles.  He  has  been  coming
 here  off  and  on  and  he  has  drawn  the
 attention  of  the  Government  of  India
 and  our  people  to  the  gravity  of  the
 situation  so  far  as  growing  economic
 concentration  is  concerned.  I  will
 quote  him:

 “T  have  heard  one  particularly
 gifted  head  of  an  American  firm
 that  is  conducting  a  major  manu-
 facturing  operation  in  India  say
 that  there  are  few  things  India
 needs  more  than  a  strong  anti-
 monopoly  law.  In  this  case,  I
 think  the  American  businessman
 is  right.”
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 In  conclusion,  he  says:

 “My  hunch  is  that  American
 antitrust  law  may  have  more
 relevance  to  the  Indian  situation
 than  most  Indian  lawyers,  political
 scientists,  and  economic  policy-
 makers  suspect;  that,  nevertheless, the  appropriate  prescription  in
 the  last  analysis  will  have  to  be
 very  largely  indigenous,  I  am
 firmly  convinced,  however,  that
 the  whole  issue  is  being  dange-
 rously  neglected  at  present.”

 He  is  not  a  communist  nor  is  he  a
 fellow-traveller.  He  is  an  honest
 friend  of  India  who  wishes  us  well,  who
 wants  to  help  us  in  every  possible
 way  within  the  framework  of  his  own
 belief.

 Our  problem,  as  a  matter  of  fact,
 Mr,  Deputy-Speaker,  of  economic
 power  concentration  is  not  merely  a
 passing  phase  of  a  newly  _industry-
 developing  economy,  as  is  being
 thought  of,  What  is  happening  now  is
 something  more  than  this.  Our  pri-
 vate  sector  capabilities  for  power
 concentration  are  unusually  strong  and
 the  system  has  been  handed  down  to
 us  from  the  British  business  practice
 carried  on  during  our  days  of  slavery.
 The  managing  agency  system  was  in-
 vented  under  British  traditions.  It  was
 like  the  American  holding  company
 which  was  meant  for  greater  control
 of  managements  over  productive  acti-
 vities.  The  Indian  business  houses
 have  become  adept,  in  several  gene-
 rations  for  building  up  industrial  em-
 pires.  I  can  refer  to  all  those  concen-
 trations  of  large  houses  controlling  not
 only  through  solo  positions,  but  by
 majority  control  of  shares  and  such
 intricacies  about  which  now  an  ear-
 nest  effort  is  being  made  to  restrain
 them.  But  I  am  quite  sure  that  we
 cannot  do  it.  Time  alone  will  prove
 that  in  spite  of  all  the  exercises  that
 we  would  like  to  do  in  order  to  make
 radical]  changes  in  our  rules,  we  can-
 not  control  them,  because  the  difficulty
 is  fundamental  and  basic,
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 As  a  matter  of  fact,  Mr,  Lewis  also
 says  that:

 “Indian  law  provides  no  real
 effective  restraints  on  industrial
 concentration  and  anti-competitive
 practices.”

 The  proposal  of  appointing  a  com-
 mission  to  examine  the  conditions  of
 monopolies,  I  am  afraid,  can  be  avoid-
 ed  and  still  we  can  go  ahead,  because
 there  is  enough  data  before  us  to
 come  to  certain  decisions,  J  said  then,
 and  I  am  saying  it  now.  What  is  the
 necessity  of  appointing  a  commission?
 Government  know  too  well  where  the
 mistake  lies  and  what  is  happening,
 and  what  important  decisions  can  be
 taken  to  prevent  these  monopolies
 from  growing.  But  we  perhaps  hesi-
 tate.

 This  policy  of  industrialisation,
 which  has  given  us  a  pattern  of  mix-
 ed  economy,  is  also  working  in  a  lop-
 sided  way.  That  is  what  my  fear  is.
 As  I  said,  I  am  not  against  invitation
 of  equity  capital  from  abroad  on  prin-
 ciple.  Perhaps  the  peculiar  situation
 in  which  we  are  existing  these  days
 demands  that  our  pattern  of  invita-
 tion  of  foreign  capital  should,  from
 time  to  time,  be  examined  and  there
 ought  to  be  certain  elasticity  about  it.
 But  the  way  in  which  this  thing  is
 being  interpreted  is  making  me  afraid.
 IT  hope,  therefore,  that  the  Govern-
 ment  will  not  make  it  a  general  prac-
 tice  and  it  will  be  done  only  on  such
 occasions  where  special  know-hows
 are  really  needed  in  this  country,
 where  a  particular  industry  is  unavoi-
 dable  in  this  country  under  the  pre-
 sent  circumstances,  where  we  have
 to  convert  or  modify  our  industry-o-i-
 ented  programme  to  an  agriculture-
 oriented  programme.  Unless  it  is  ab-
 solutely  necessary,  we  should  not
 throw  open  the  doors  to  invite  foreign
 capital  in  the  way  we  have  been
 thinking  because,  as  I  see,  our  empha-
 sis  is  not  to  be  only  on  production,  It
 must  be  a  production  and  distribution
 oriented  economy  to  which  we  should
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 pay  our  attention.  If  we  ignore  the
 distribution  aspect,  then  we  cannot
 build  socialism.  If  we  look  at  only
 the  production  aspect  of  it,  we  will  go
 astray  and  after  some  time  we  shall
 see  that  we  are  far,  far  away  from  the
 conscience  and  spirit  of  the  industrial
 policy  resolution  to  which  I  and  my
 hon.  friend,  Mr,  T,  T,  Krishnamachari
 and  every  Minister  of  this  Govern-
 ment  are  committed.

 Dr.  L.  M.  Singhvi:  How  can  you
 bring  about  socialism  by  ignoring  the
 production  aspect?

 Shri  K.  D,  Malaviya:  I  have  not  said
 that  we  should  ignore  the  production
 aspect  of  it,  What  I  have  said  is,  the
 great  necessity  to  increase  food  pro-
 duction.  In  order  to  increase  food
 production,  we  have  to  give  a  new  look
 to  the  entire  planning.  The  present
 planning  programme  is  based  on
 rapid  industrialisation  and  not  on
 rapid  agricultural  production,  We
 know  that  our  bullock  power  is
 wholly  inadequate.  We  can  there-
 fore  never  cope  up  with  the  require-
 ments  for  ploughing  power  for  10,  5
 or  20  years.  We  wil  Ihave  to  go  on
 importing  foodgrains  to  avoid  starva-
 tion  deaths.

 Therefore,  the  entire  shifting  has  to
 be  thought  of:  From  that  point  of
 view  the  entire  plans  have  to  be  re-
 vised.  I  am  glad  that  our  present
 Deputy  Chairman,  Shri  Mehta  once
 said  somewhere  in  Calcutta—that  day
 I  was  also  present—that  we  cannot
 tinker  with  the  problems  today,  we
 must  think  of  radically  changing  the
 entire  concept  of  planning  or  some-
 thing  like  that.  I  agree  with  him.
 Therefore,  in  that  spirit  I  said  that
 the  entire  approach,  lopsided,  empha-
 sis  on  production,  running  mad  after
 getting  money  from  abroad,  trying  to
 jgnore  certain  dangerous  aspects  which
 are  implicit  in  our  mad  race  for  get-
 ting  money  from  abroad  in  order  to
 take  our  production  ahead,  all  these
 are  wrong.  In  that  process  we  are  ig-
 noring  other  aspects  of  it  like  the
 social  aspect,  the  human  aspect  and
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 the  administrative  aspcci,  other  as-
 pects  where  we  can  give  impetus  and
 create  incentives  in  our  own  country.
 They  are  all  being  ignored,

 Let  us  take  the  administrative  as-
 pect  of  it.  I  have  been  times  without
 number  making  my  humble  —  sugges-
 tion  to  the  Prime  Minister,  to  the
 Government,  to  the  Members  of  Par-
 liament.  to  my  colleagues,  that  unless
 you  radically  change  this  administra-
 tion  you  cannot  do  a  thing.  You  may
 get  Rs.  0.000  crores,  you  may  go  in
 for  dozens  more  factories  and  _  get
 3000  more  specialists  from  abroad,  but
 that  will  not  do  the  trick  because  ad-
 ministrative  reforms  are  lacking
 (Interruption).  Administrative  re-
 forms  are  needed  on  a  political  level.
 We  have  to  consider  it  on  a  political
 level.  Yesterday,  I  was  not  happy  to
 hear  what  my  senior  colleague  Shri
 Nanda  said.  He  said  tha‘  the  ques-
 tion  is  under  serious  consideration  and
 certain  committees  have  been  formed.
 Of  course,  many  committees  may
 come  up  as  you  want.  But  what  is
 needed  is  the  political  aspect  of  this
 question.  Senior  seasoned  politicians
 who  have  experience  of  administrative
 defects  must  sit  down  and  see  where
 the  imbalance  is.  Both  in  the  Finance
 Ministry  and  in  the  Planning  Com-
 mission  especially,  and  also  elsewhere
 we  get  stuck  up  and  delayed.  These
 aspects  must  be  examined  now  with-
 out  delay.

 Sir,  I  will  refer  only  to  one  other
 aspect.  The  Finance  Minister  repri-
 manded  that  there  ought  to  be  ade-
 quate  profit  for  public  sector  under-
 takings.  Let  us  examine  it.  The
 Third  Plan  has  envisaged  a  return  of
 a  surplus  of  Rs.  550  crores  by  the  end
 of  the  Third  Five  Year  Plan  from  all
 public  sector  enterprises  which  are,
 perhaps  about  49.  Out  of  them  about
 ॥  or  8  are  still  in  the  incomplete  stage
 and  the  rest  have  been  completed.
 They  have  all  been  put  into  one  com-
 plex—Railways  and  all  that.  This
 Rs.  550  crores  includes  Rs.  00  crores

 from
 State  enterprises  and  about  Rs.  300
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 crores  from  the  public  sector  enter-
 prises  of  the  Centre.  They  have  all
 been  bracketed  in  such  a  loose  way
 that  the  expectation  is  to  get
 Rs.  300  crores  from  the  central
 public  sector  undertakings,  Rs.  400
 crores  from  _  the  Railways  and
 Rs.  450  crores  from  the  _  States.
 There  is  the  condition  of  hetero-
 Beneity  which  exists  in  every
 State.  Why  should  this  be  forgotten?
 In  the  Railways,  new  railways  are
 being  built  and  we  are  not  going  to
 realise  adequate  freight  because  of
 lack  of  traffic.  Therefore,  the  entire
 concept  of  profitability  should  not  be
 hased  merely  on  rupees,  annas  and
 pies.  There  is  the  social  aspect  of  pro-
 fits  also.  When  we  get  into  this  pro-
 gramme  of  public  sector,  we  want  to
 develop  backward  regions.  We  want
 new  areas  to  be  developed  in  a  parti-
 cular  way.  We  invest  money  in  a
 long-term  way  so  that  profits  may
 accrue  not  in  ten  but  thirty  years.
 Even  experts  have  confessed  that  this
 Rs.  550  crores  is  a  very  big  over-
 estimate  and  that  it  should  not  have
 been  bracketed  together  into  one
 where  some  of  the  industries  are  not
 yet  completed  in  their  finalities.  The
 mistakes  of  Planning  Commission
 should  be  carefully  gone  into.

 The  fact  is  that  these  public  sector
 industries  must  come  into  existence.
 If  the  Government  would  not  have
 undertaken  this  programme  they
 would  never  have  come.  Whether  it
 be  steel,  oil,  heavy  machinery  or  any-
 thing,  they  would  never  have  come
 if  the  Government  had  not  undertaken
 this  programme.  The  fact  is  that  a
 large  number  of  them  have  now  come
 into  existence  and  after  some  time
 we  are  bound  to  make  profit  out  of
 them.  My  only  submission  is  that  if
 we  emphasise  in  the  way  that  we
 have  done  without  caring  for  the  va-
 rious  factors  and  other  elements  of
 profit  which  are  inherent  in  it—the
 social  aspect  also—we  shall  be  doing
 injustice  to  the  entire  programme  of
 public  sector.  That  is  why  I  said  that
 the  industrial  policy  resolution  should
 be  adhered  to,  administrative  reforms
 should  be  undertaken  in  a  radical
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 way  and  the  entire  programme  in
 which  economic  power  is  being  con-
 centrated  at  a  few  places.  must  be
 cut  to  size.  It  has  got  to  be  cut  to
 size  so  that  the  entire  progress  of  the
 country  may  be  assured.

 For  doing  this,  long  periods,  long
 investigations  and  great  exercises  are
 perhaps  not  required.  There  are
 enough  experienced  and  able  people
 who  are  assisting  the  Government
 both  in  the  Secretariat  and  in  the
 Government  as  a  whole,  They  can  sit
 down  and  make  a  time-table.  They
 can  come  to  certain  decisions.

 Therefore,  again,  in  the  end,  I  wish
 to  appeal  to  my  hon.  friend  and  to  the
 Government  that  the  whole  question
 should  be  taken  into  consideration  i.e.,
 the  social  objectives  before  us.  That
 objective  is  to  build  an  economy  to
 which  we  are  all  wedded  and  that
 cannot  be  done  if  in  a  lopsided  way
 we  only  concentrate  on  certain  phy-
 sical  targets  of  production  without
 looking  to  the  dangerous  aspects  of
 concentration  of  wealth.  This  is  all,
 Sir,  that  want  to  say.

 श्री  रामहवरानन्द  (करनाल)  :
 असूर्यानाम्‌  ते  लोका  अन्धेर  तमसावृता  :
 aie  प्रेत्यापि  गच्छन्ति  ये  केच  आत्म हनोज ना:  ।॥+

 उपाध्यक्ष  महोदय,  इस  मंत्र  में  यह  बताया
 गया  है  कि  जो  मनुष्य  अ्रपनी  आत्मा  के  विपरीत
 काम  करता  है  उसकी  दुर्दशा  न  केवल  इसी
 जन्म  में  होती  है  बल्कि  मरने  के  पश्चात्‌
 भी  उसकी  दूंगा  होती  है  v

 मैंने  इस  सदन  में  आज  जितने  भी  भाषण
 सुने  हैं,  सभी  भाषणों  में  कहा  गया  हैं
 कि  योजना  होनी  चाहिये  लेकिन  योजना  जो
 है,  वह  बिखर  रही  है,  इस  पर  भी
 सभी  ने  अपने  अपने  विचार  व्यक्त
 किए  हैं  ।  योजना  कब  सफल  हो  सकती  है  ?
 जो  व्यक्ति  योजना  को  जानता  है,  वह  योजना
 बनाये  तब  योजना  सफल  होती  है  1  राज
 कौन  व्यक्ति  योजना  बनाते  हैं  ?  कृषि  को  आप
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 ले  लें।  जिसके  बाप  दादा  ने  भी  जंगल  में  जा
 कर  नहीं  देखा  है,  वे  यहां  कृषि  भवन  में  बैठ
 कर  योजना  बनाते  हैं  ।  दूसरों  के  कंधों  पर
 बंदूक  रख  कर  कब  तक  आप  बन्दूक  चला  सकते
 हैं?  मैं  मानता  हुं  कि  वे  कुछ  अक्षर  अधिक
 पढ़े  हुए  होंगे  और  वे  भी  अंग्रेजी  के  ।  लेकिन
 जो  विद्या  है,  उसको  सर्वथा  वे  नहीं  जानते
 हैं  ।  इसलिये  योजना  बनाने  वाले  जो  व्यक्ति  हैं,
 वे  ग्रयोग्य  व्यक्ति  हैं,  केवल  मालदारों  के,
 कालेजों  में  पढ़ें  लिखे  लोग  हैं,  सिफारिशी  लोग  ले
 लिये  जाति.  हैं  कौर  उनको  इस  काम  पर  लगा
 दिया  जाता  है।  इसलिये  सारी  जो  योजना
 है,  वह  असफल  हो  रही  है  ।

 योजना  कहां  बने  ?  इस  कृषि  भवन
 में  तो  गेहूं  का  दाना  भी  पैदा  नहीं  होगा  ny  यहां
 क्यों  योजना  बनाई  जा  रही  है  ?  योजना  तो
 मौके  पर  बनाई  जानी  चाहिये  ।  जब  तक  जहां
 जो  वस्तु  उत्पन्न  होती  है  वहां  उन  लोगों  के
 सहयोग  से  उन  से  पूछ  पूछ  कर  योजना  नहीं
 बनेगी  तब  तक  योजन।  सफल  नहीं  हो  सकती
 है।  भव्य  भवन  खड़े  कर  दिये  गये  हैं  ।  कृषि
 भवन  खड़ा  कर  दिया  गया  है  ।  लेकिन  देखो
 जा  कर  कृषक  की  क्या  आज  हालत  है  ।  ये
 तो  शीतल  कमरे  हैं  |  पूछो  आप  वहां  के  लोगों
 से  जहां  अंगारे  बरसते  हैं,  सूर्य  अंगारे  बरसाता
 हैं  जहां  की  हवा,  घरती,  पानी  सभी  गम
 है।  उन  से  पूछो  कि  सर्द  कमरे  की  बनी  योजना
 को  कैसे  लागू  करें  t

 बी०डी०ओ०  आपने  रख  लिये  हैं,  ग्राम
 सेवक  आपने  रख  लिये  हैं,  पंचायत  वाले  आपने
 रख  लिये  हैं।  वह  यों  कहते  हैं  क्रि  जापानी
 प्रकार  चावल  पैदा  करो  ।  इस  वर्ष  तो  ऐसा
 नहीं  कहा  लेकिन  पहले  कहा  करते  थे  ।  मैंने
 बुलाया  एक  बीडीओ  को  ।  गुरुकुल  में
 भूमि  है  ।  मैंने  कहा  बी०डी०ओ०  साहब
 जापानी  प्रकार  से  सवाल  कैसे  होगा  जरा
 बतलाइये  ।  आ  तो  गये  मेरे  कहने  सुनने  पर  ।
 पानी  भरा  खड़ा  था।  कहने  लगे  कि  एक  लाइन
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 बनाओ  ।  पाती  में  लाइन  कसे  बने,  इस  में
 घुस  कर  तो  देख  ।  हल  चलाया  जाता  है  बहुत
 सा  गारा  होता  है,  घुटने  घुटने  तक  पानी  होता
 है,  बता ग्रो  लाइन  कैसे  निकालें  ।  उन्होंने
 कहा  कि  एक  एक  जगह  पर  फोन  तीन  पेड़
 लगावो  जिस  में  अगर  दो  मर  जायें  तो  एयर
 तो  रह  जायेगा  ।  यह  तो  पहले  ही  से  मरने
 की  आशा  करता  है,  बाद  में  क्या  करेगा  |
 भले  आदमी  इस  तरह  से  काम  कसे  चल  सकता
 है  ।  इस  तरह  के  व्यक्तियों  को  इस  विभाग
 में  लगाया  गया  है  ।  आज  कृषक  के  सामने  जो
 विपत्ति  है  उस  को  कृषक  ही  समझ  सकता
 है,  दूसरा  नहीं  ।  मैं  दु:ख  से  कहता  हूं  कि  अंग्रेज
 सरकार  के  वक्‍त  में  सरकार  की  तरफ  से
 कृषकों  को  कुंए  बनाने  के  लिये  रुपया  मिला
 करता  था  सहायता  में।  मैं  पंजाब  की  बात  कहता
 हूं  -  लेकिन  आज  वह  प्रथा  समाप्त  हो  गई  ।
 श्व  जो  रुपया  मिलता  है  सरकार  की  तरफ
 से  वह  कर्जे  में,  ऋण  में,  मिलता  है  ।  जो  आप
 के  बी०्डी०्ग्रो०  बैठे  हुए  हैं  और  उनके  सह-
 योगी  बैठे  हुए  हैं  उन  के  यहां  छः  छः  महीने
 कहीं  कहीं  लग  जाते  हैं  और  कृषक  बेचारे
 को  कर्जे  का  रुपया  नहीं  मिल  पाता  ।  मैं
 श्राप  को  घरौंदा,  करनाल  का  उदाहरण
 दे  सकता  हूं  t  मैं  कहता  हूं  कि  सरकार  के  लोग
 इस  तरह  के  लगाये  गये  हुए  हैं  कि यदि  कोई
 कुछ  कहता  है  तो  वे  कहते  हैं  कि  कौन  क्‍या
 कर  सकता  है,  डी०  सी०  क्‍या  कर  सकता  है,
 हम  केन्द्र  के  आदमी  हैं,  और  केन्द्र  हमारा
 क्या  कर  सकता  हैँ  ।  इस  प्रकार  की  बातें
 वे  कहते  हैं।  इसलिये  उन  को  हटा  कर  उन
 जगहों  पर  कृषकों  को  लगातर  यदि  कृषकों
 की  योजना  बनानी  है  ।

 आज  किसान  के  सामने  अन्न  न  होने  के
 अनेक  कारण  हैं  ।  उन  में  सब  से  बड़ा  कारण
 जो  है  वह  यह  है  कि  कृषकों  की  भूमि  क्रषि
 के  योग्य  नहीं  है  बहुत  से  स्थानों  पर  t  कहीं  तो
 ऐसी  है  कि  वह  पानी  से  भर  जाती  है  v  आज  मैं
 श्रमिकों  दिखला  सकता  हूं  कि  लाखों  एकड़
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 भूमि  इस  समय  पानी  में  डूबी  हुई  है  श्राप
 पंजाब  और  हरियाना  के  गांव  ले  लें  a  आप

 गुड़गांव  में  जा  कर  देखिये  कि  कितना  पानी
 भरा  हुआ  है।  वहां  के  कृषकों  के  सामने  समस्‍यायें

 हैं  ।  पानी  समय  समय  पर  नहीं  मिलता  है,
 खाद  नहीं  मिलती  है,  बरच्छा  बीज  नहीं  मिलता

 'है  ।  वह  किस  तरह  से  कृषि  के  काम  को  करे
 वर्षाकालीन  अधिवेशन  में  मैं  ने  एक  प्रश्न
 किया  था  ।  मैंने  कहा  था  कि  मैं  जानना
 चाहता  हूं  कि  पंजाब  के  किस  जिले  में  किस
 श्रेणी  का  गेहूं  अच्छा  हो  सकता  है,  मुझे
 इस  का  उत्तर  दिया  जाये  ।  लेकिन  यहां
 जो  लोग  बैठे  थे  उन्होंने  उस  को  काट  कर
 फेंक  दिया  इसलिये  कि  सरकार  की  नीति
 पर  उस  का  प्रभाव  पड़ेगा  ।  मैं  नहीं  जानता
 कि  सरकार  की  कोन  सी  नीति  की  पोल
 उस  से  खलेगी  ।  फेंक  दिया  उठा  कर  ।  जब
 तक  क्रि  के  सम्बन्ध  में  आप  इस  प्रकार  के
 व्यक्तियों  को  नहीं  लगायेंगे  जो  कृषि  को
 जानते  हों  तब  तक  कृषकों  का  काम  नहीं
 चल  सकता  है  t  उन  बेचारों  को  भ्रच्छी  खाद
 नहीं  मिलती,  उन  बेचारों  को  मौके  पर  जमीन
 की  क्रि  के  योग्य  जो  कर्मचारी  हैं  वे  नहीं
 मिलते  v

 श्राप  बिजली  को  देख  लीजिये  ।  नहरें
 चलती  हैं  ।  चकबन्दी  हो  चुकी  है  1  लेकिन
 जिन  मांगों  को  पहली  जगह  से  उखाड़  कर
 फेंक  दिया  था  और  दूसरी  जगह  जिन  को
 लगाया  जाना  चाहिये  था  वहां  वे  राज  तक
 नहीं  लगाये  गये  हैं  7  श्राप  के  ओवरसिअर
 और  एस०  डी०  ओ०  भी  इधर  उधर  घूमते
 फिरते  हैं  V  दुर्भाग्य  देश  का  है  कि  कृषि  होती
 है  अम्बाला,  करनाल  ओर  रोह  [६  वगैरह
 में  जोर  कृषि  के  काम  की  देख  भाल  करने
 वाले  43  हुए  हैं  दिल्‍ली  में  ।  किसन  बेचारे
 को  उन  के  दर्शन  करने  दिल्ली  में  मुश्किल
 हो  जाते  हैं  |  श्राप  बतलायें  कि  इस  सरकार
 के  द्वारा  कैसे  भ्र धिक  श्री  उत्पन्न  होने  में
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 सहायता  मिल  सकेगी  ।  वेदों  में  लिखा  हु
 है

 “सीरायंजन्ति  वियुगा  तनुध्वम्‌
 कहते  मोनो  वपतेह  विजय

 ”

 राजा  तक  के  लिये  विधान  है  कि  वह  स्वयम्‌
 हल  चला  कर  भूमि  गर्भ  में  बीज  बोये  और
 उस  के  लिए  उपयोगी  खाद  दे  ।  ऐसा  होता
 रहा  है  राजा  जनक  शादी  हुए,  हर  एक
 राजा  जो  हुआ  वह  कृषि  का  काम  करता
 था  |  किन्तु  राज  हमारे  मंत्री  महोदय  प्रोफेसर
 तो  हो  सकते  हैं,  वे  प्रोफेसरी  कर  सकते  हैं,
 यह  मैं  मानता  हूं,  किन्तु  शासन  के  ,योग्य
 नहीं  हैं  a  उन  को  हाथ  से  कुछ  करना  नहीं
 जाता  ।  मैं  मानता  हूं  कि  वे  भाषण  दे  सकते
 हैं  लेकिन  भाषण  से  ही  क्या  काम  चल  सकेगा
 जितने  श्राप  के  विभाग  हैं  उन  में  हाथ  से
 काम  करने  वाले  व्यक्ति  नहीं  हैं,  इसलिये
 आप  की  योजनायें  सफल  नहीं  होती  ।

 मैं  देखता  हूं  और  श्राप  भी  देखते  हैं,
 श्राप  से  छिपी  हुई  कोन  सी  बात  है,  कि
 यह  भारत  सब  प्रकार  से  धनवान  है  ।  लोहा
 हमारे  देश  में  कितना  उत्पन्न  होता  है  ।
 हमारे  यहां  २१  करोड़  टन  लोहे  का  उत्पादन
 होता  है।  इस  संसार  में  चौथी  श्रेणी  का  उत्पादन
 यहां  होता  है  ।

 एक  माननीय  सदस्य  :  करोड़  नहीं,
 लाख  ।

 श्री  रामेइवरानन्द :  ठीक  है  ।  सारे
 संसार  में  हमारे  देश  का  स्थान  चौथा  है
 किन्तु  यहां  लोहे  का  प्रभाव  है,  यहां  महंगाई
 है  ।  इस  के  उपरान्त  श्राप  देखिये  कि  अबरख
 यहां  सारी  दुनिया  से  सर्वाधिक  है  t  हम
 स्व सम्पन्न  हैं  ।  उस  के  उपरान्त  हम  इतनी
 बिजली  यहां  उत्पन्न  कर  सकते  हैं  कि  एक
 एक  गांव  में  चूल्हों  के  और  भट्ठों  में  उपयोग
 'में  श्री  सकती  है  लेकिन  २  या  ३  प्रतिशत
 बिजली  ही  हम  यहां  पैदा  कर  सके  हैं  ।  क्या



 गाढ़ा  Demands

 [श्री  रामेश्वरानन्द]
 कारण  है  कि  श्राप  ऐसा  नहीं  कर  सकते  ।
 कारण  यह  है  कि  जो  आदमी  इस  चीज  को
 जानते  नहीं  हैं  उन  को  काम  पर  लगाया
 गया  है  श्राप  इस  के  वितरण  को  देखिये  |
 दिल्‍ली  ही  को  ले  लीजिये  ।  रात  भर  चांदनी
 होती  है  लेकिन  मंत्रियों  की  कोठियों  में,
 राष्ट्रपति  की  कोठी  में,  मेम्बर  पालियामेंट
 की  कोठियों  में  बिजली  जलती  रहती  है  ।
 मैं  कहता  हूं  कि  इस  की  बचत  करो  ।  औरों
 से  श्राप  कहिये  कि  वे  बचत  करें  ।  यह  क्‍यों
 जलती  हैं  ।  इस  की  बचत  कर  के  किसी
 और  काम  में  लगाई  जा  सकती  है  t  किन्तु
 ऐसा  नहीं  किया  जाता  ।  श्राप  ज्यादा  से
 ज्यादा  बिजली  पैदा  कर  सकते  हैं  और  उस
 को  कृषकों  के  काम  में  ला  सकते  हैं  ।  किसानों
 ने  ट्यूबवेल  लगा  रक्खे  हैं,  बोरिंग  कर  ली
 है,  मशीनरी  फिट  कर  दी  है,  लेकिन  श्राप
 की  बिजली  विभाग  के  एस०  डी०  ०
 के  पीछे  भागते  फिरते  हैं  ।  वे  चकमे  देते
 हैं  उन  को  ।  जो  नकद  नहीं  देते,  कछिया
 किया  नोट  नहीं  देते,  उन  की  बिजली  वे
 मंजूर  नहीं  करते  ।  मैं  अपने  क्षेत्र  की  कितनी
 ही  बातें  श्राप  को  बतला  सकता  हूं  ।  भ्रमर
 उन  से  कहा  जाय  कि  व्यक्ति  विशेष  की  सीमा-
 रिश  है,  मिनिस्टर  साहब  की  सिफारिश  हैं,
 तो  कहते  हैं  कि  मिनिस्टर  साहब  से  जा  कर
 ले  लो  बिजली  ।  मुझ  से  क्‍यों  मांगते  हो  ।
 बड़े  स्पष्ट  शब्दों  में  वे  इस  प्रकार  की  बातें
 करते  हैं  t

 भोजन  के  सम्बन्ध  में  राज  स्थिति
 यह  है  कि  हमारे  देश  के  लोगों  को  पूरा
 भोजन  नहीं  मिलता  v  जितना  मिलता
 है  यदि  उस  का  औसत  लगाया  जाये  तो
 जितना  एक  व्यक्ति  को  मिलना  चाहिये
 उस  का  बाधा  भी  नहीं  मिलता  ।  कुछ
 लोग  ऐसे  हैं  जो  आवश्यकता  से  अधिक  खा
 जाते  हैं  और  उनको  डाक्टरों  और  वैद्यों  के
 पास  भगना  पड़ता  है  कि  मुझे  दवा  दे  दो,
 खाना  पचता  नहीं  है  t  अरे  भाई,  थोड़ा
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 खाया  करो  ।  कौन  सी  बीमारी  है  तुमको
 जो  इतना  खाते  हो  ।

 श्रोता  जमुना  देवी  (झाबुआ)  :  आप
 कितना  खाते  हैं  ?

 श्री.  रामेइवरानन्द  :  आप  कोई  मेरा
 मुकाबला  नहीं  कर  सकते  ।  कोई  है  यहां  जो
 मेरा  मुकाबला  कर  सके  ।  बहन,  कोई  नहीं
 कर  सकता  ।

 एक  माननीय  सदस्य  :  आप  इधर  का
 जाइये,  जिसमें  आपको  ज्यादा  ताकत  शा
 जाये  ।

 श्री  रामेदबरानन्द  :  मैं  कहना  चाहता  हूं
 भाई  साहब,  कि  आज  भी  मैं  €  बजे  तक
 गुरुकुल  में  कसैला  चला  कर  आया  हूं,  साग
 ६.16  कर  आया  हुं  ।  आप  सारी  उम्र  ऐसा  नहीं
 कर  सकेंगे  ।  चल  कर  देख  लें  t

 एक  साधनों  सदस्य  :
 आये  ।

 ले  क्‍यों  नहीं

 श्री  रामेशवरानन्द  :  क्‍या  वह  मुफ्त  का
 है  ।  मेहनत  का  है  -  भोजन  को  समस्या  का
 समाधान  आपको  करना  होगा  ।  आज  देश  में
 लोग  भूखे  हैं  जिसका  लाभ  उठाती  है  मेरे  पास
 की  यह  पार्टी  ।  कहते  हैं  कि  क्रीक
 राज  भूखा  है  |  अगर  आज  वह  भूखा  मरता
 हैं  तै।  कम्यूनिस्ट  नहीं  बनेगा  तो  क्‍या  होगा  ।
 जब  आप  उनको  भोजन  नहीं  दे  सकेंगे,  कपड़
 नहीं  दे  सकेंगे,  तो  वह  करेंगे  क्‍या  ।  एक  व्यक्ति
 को  ३२  गज  कपड़ा  मिलना  चाहिये  लेकिन
 १६  गज  मिलता  हैँ  ।  फिर  १६  गज  सब  को
 नहीं  मिलता  ।  यहां  पर  लोग  बैठे  हुए  हैं
 जिनके  पास  इतना  कपड़ा  है  कि  ढको  में  पड़ा
 सड़ता  है  और  कृषक  बेचारा  नंगा  फिरता  है  ।
 इस  तरह  की  जो  योजना  यहां  बनती  है  उससे
 काम  नहीं  चल  सकता  |  देश  दरिद्र  हैं  ।
 मालदार  होते  हुए  भी  आज  हमारा  देश  दरिद्र
 है  ।  लेकिन  इस  दरिद्रता  का  कारण  क्‍या
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 है  ।  आज  आप  करते  क्‍या  हैं  -  अधिक  से
 अधिक  नोट  छाप  रहे  हैं  |  मैं  सुनता  हुं  कि
 अंग्रेज  के  वक्‍त  में  जितने  नोट  छपते  थे  उतने
 रुपयों  का  सोना  वह  जमा  करते  थे  ।  लेकिन
 अब  कोई  हिसाब  ही  नहीं  है  -  रोज  नोट  ही
 नोट  निकलते  रहते  हैं  ।  इस  तरह  से  महंगाई
 और  बढ़ेंगी  ।  कहीं  इस  स्थिति  में  महंगाई
 खत्म  हो  सकती  है  ।  जरगर  महंगाई  को  खत्म
 करना  है  तो  उसके  लिये  प्रबन्ध  करना  पड़ेगा  ।
 आपको  अगर  जूते  सस्ते  करने  हैं  तो  एक
 व्यक्ति  एक  हीं  जोड़ा  जूता  पहने  t  राज
 एक  एक  व्यक्ति  के  पास  पांच  पांच  जोड़े  जूते
 होते  हैं  ।  कोई  पहनने  का  है,  कोई  धरने
 का  है,  कोई  चलने  का  है  ।  एक  एक  घर  में
 जाकर  देख  लीजिये  ।  बेचारे  चमार  की

 एक  दूकान  के  बराबर  मामूली  घर  में  जूते
 रक्खे  होते  हैं  -  अगर  आपकों  महंगाई  को

 दूर  करना  है  तो  उसके  लिये  आपको  बर्ताव
 की  तरफ  ध्यान  देना  पड़ेगो  ।  आज  तो
 माल  उठा  कर  सरकार  बाहर  भेज  देती  है  |

 जूते  तक  बाहर  भेज  देती  है।  हर  चीज  को
 आप  बाहर  भेज  रहे  हैं।  चीनी  को  बाहर  भेज

 रहे हैं  V

 एक  माननीय  सदस्य  :  मंत्री  जी  सो  रहे
 हैं

 श्री  रामेश्वरानन्द  :  मंत्री  जी  को  सोने
 दो।  यदि  इस  तरह  काम  चलता  है  तो  चलने
 दो  ।  मंत्रियों  ने  ही  तो  डुबाया  है।  अगर
 एक  पटवारी  को  भी  रक्खा  जाता  हैं  तो  पढ़ा
 लिखा  देख  कर  रखा  जाता  है,  पर  इन  बेचारों
 को  तो  चाहे  जेसे  हों  जोड़  दिया  जाता  है  t
 सोने  दो।  यह  सब  से  अच्छा  मौका  है  ।  इससे
 बढ़िया  मौका  कौन  हों  सकता  है।  यह  महात्मा
 गांधी  के  नाम  पर  ही  हो  रहा  है  |  महात्मा
 गांव  ने  जो  कुछ  हमारे  देश  के  लिये  किया
 बह  किसी  से  छिपा  हुमा नहीं  है  ।  पर  जैसे
 ब्राह्मणों  के  नाम  पर  कुछ  ब्राह्मण  लोग  खाते
 पीते  रहते  हैं  उसे  ही  यह  जमात  महात्मा  गांधी
 के  नाम  पर  खाने  पीने  लग  रही  है  ।  लेकिन
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 इस  तरह  से  कब  तक  चल  सकता  है  |  नहीं
 चल  सकता  I

 मैं  कुछ  सुझाव  देना  चाहता  हूं  जिनकी
 ग्रोवर  ध्यान  दिया  जाये  ।  आज  आए  के
 उद्योग  की  पैदावार  €  प्रतिशत  बढ़  गयी  है,
 लेकिन  खेती  की  उपज  ७  प्रतिगत  घट  गई
 है  ।  यदि  आपकों  खेती  की  पैदावार  बढ़ानी
 है  तो  नहरों  द्वारा  सिलाई  का  प्रबन्ध  कीजिये
 अभी  हाल  में  मैं  बिहार  में  घूम  कर  आया
 हूं  ।  वहां  सिंचाई  का  बड़ा  अभाव  हैं  ।
 वहां  किसानों  के  छोटे  छोटे  खेत  हैं  पर  उनसे
 कहा  जाता  है  कि  तुम  इनमें  ट्रैक्टर  चला  ।
 वे  कैसे  ट्रैक्टर  चलायें,  उनमें  ट्रैक्टर  नहीं
 चल  सकता  ।  एक  सज्जन  कहते  थे  कि  ट्रैक्टर
 में  नो  हजार  रुपया  लगता  है,  लेकिन  मैं
 उनको  बताना  चाहता  हूं  कि  नौ  नहीं  १६
 हजार  रुपया  किसान  को  एक  ट्रेक्टर  का
 देना  पड़ता  है  और  हमरी  दयाल  सरकार  ने
 जो  ट्रैक्टर  बी०  डी०  और  लोगों  को  दिये  हैं
 वे  तो  बेकार  पड़े  रहते  हैं।  मेरे  करनाल  जिले  में
 बीना  गाँव  में  इसी  तरह  एक  ट्रैक्टर  बेकार
 पड़ा  हैँ  |  किसानों  के  खेत  छोटे  छोटे  है
 उनमें  ट्रैक्टर  नहीं  चल  सकता  राज  सरकार
 ने  अंधाधुंध  काम  उठा  रखा  है  लकिन
 ठीक  से  हो  नहीं  पाता  है  ।

 आपने  योजना  बनायी  है  कि  जनवद्धि  न
 हो  कौर  लोगों  से  कहा  जाता  है  कि  इसके  लिए
 सुइयां  लगवाना  ।  यह  बात  मेरी  समझ  में  नहीं
 जाती  ।  एक  तरफ  तो  आप  चीन  से  लड़ने  के
 लिए  जवान  मांगते  हैं  कौर  दूसरी  तरफ  कहते
 हैं  कि  भाइयो  सुइयां  लगवाओ  |  यह  खत्री
 लोग  कैसे  जाकर  लड़ेंगे  ।  यदि  मापकों
 जन वृद्धि  को  रोकना  है,  तो  जैसा  मैंने
 कहा  था,  ब्रह्मचर्य  की  शिक्षा  दो,  लेकित
 आज  तो  जनवृद्धि  को  रोकने  की  झ्रावश्यकता
 नहीं  है  ।

 श्राप  भ्र नाज  के  लिए  अरबों  रुपया  विदेशों
 को  देते  हैं  लेकिन  अगर  इतनी  सहायता  किसान
 को  सीधी  दे  दें  तो  वह  आपके  लिए  ज्यादा  है
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 [at  रामेश् वरा नन्द]
 ज्यादा  उत्पादन  कर  के  दे  सकता  है  |  लेकिन
 श्राप  ऐसा  नहीं  करते  ।  मेरा  सुझाव  है  कि  आप

 दूसरे  देशों  की तरह  किसान  को  सीधी  सहायता  दें
 और  उस  पर  यह  प्रतिबन्ध  लगावें  कि  यदि  इतने
 प्रति  एकड़  उत्पादन  नहीं  करोगे  तो  सहायता
 बन्द  कर  दी  जाएगी  और  जमीन  भी  ले  ली
 जाएगी  ।  ऐसा  आप  करें  तो  किसान  ज्यादा  से
 ज्यादा  उत्पादन  करके  दे  सकता  है।  मैं  कहता
 हूं  कि किसान  की  सीधी  सहायता  करो  ।  आज
 आप  किसान  से  चाहते  हैं  कि  वह  ज्यादा  से
 ज्यादा  उत्पादन  करके  दे  ।  लेकिन  उसको  सहा-
 यता  नहीं  दी  जाती  ।

 मैं  आपको  पिछले  दिनों  की  एक  बात
 “बताना  चाहता  हूं  ।  किसान  बेचारा  चीनी  नहीं
 खाता  था,  वह  गुड़  और  शक्कर  बना  कर
 खाता  था,  लेकिन  पंजाब  सरकार  के  अधि-
 कारियों  ने  उसके  कोल्हू  नहीं  चलने  दिए  ।
 क्या  ऐसी  स्थिति  में  वह  आगे  ईख  बोएगा  ?
 आप  लोगों  को  कोई  सुविधा  नहीं  देना  चाहते,
 वे  किस  तरह  से  काम  कर  सकेंगे  v  वेद  में  साफ
 लिखा  है  :

 करवा  भुक्ति  सत्वा  भुक्ति,  कस्मैत्वा  भुक्ति,
 सस्मंत्वा  भुक्ति,  कर्मण  वाम्‌  वेषापवाम्‌  11

 हमारे  एक  चौकीदार  से  लेकर  राष्ट्रपति  तक
 को  हाथ  से  काम  करना  चाहिए,  केवल  कागज
 काले  करना  ही  नहीं  जानना  चाहिए  ।  लेकिन
 आज  देश  में  यह  प्रथा  बन  गयी  है  कि  जो  हाथ

 “सै  काम  करते  हैं  उनको  पेट  भर  भोजन  भी  नहीं
 मिलता  कौर  जो  कागज  काले  करते  हैं  उनको
 ज्यादा  से  ज्यादा  मिलता  है  |

 आप  योजनाएं  बनाते  हैं  |  आपकी  योज-
 जाएं  प्रति  दिन  बनती  हैं  ।  लेकिन  ये  योजनाएं
 आप  किस  के  लिए  बनाते  हैं  ?  ये  मनुष्य  के
 लिए  हैं  ।  लेकिन  क्या  मैं  पूछ  सकता  हूं  कि  वह
 मनुष्य  कैसा  होना  चाहिए  क्‍या  इसके  लिए
 आपकी  योजना  में  कोई  नियम  है  |  कसे  आदमी
 के  लिए  आप  योजनाएं  बना  रहे  हैं  ?  किसी
 गघे  को  भव्य  भवन  में  रोप  देने  से  वह  श्रीमान्‌
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 नहीं  बन  सकता  ।  यदि  आपने  योजना  को  सफल
 करना  है  तो  जो  आदमी  हाथ  से  काम  कर  सकता
 है  उसे  आपको  आगे  लाना  पड़ेगा  |

 5.36  hrs.
 [Surr  Tutrumata  Rao  in  the  Chair]

 ऐसे  व्यक्ति  को  आपको  काम  सौंपना  पड़ेगा  t
 आपकी  योजनाएं  इसीलिए  अफसल  होती  हैं
 कि  उनको  आपने  अयोग्य  हाथों  में  सौंप  रखा
 है  ।  जिन  लोगों  को  आपने  योजना भों  का  काम
 सौंपा  है  वे  बैठ  कर  केवल  कागज  काला  करना
 जानते  हैं  ।  इस  तरह  से  योजना  सफल  होने
 वाली  नहीं  ।

 आप  भ्रावश्यकता  से  अधिक  नोट  छाप  रहे
 हैं,  इससे  महंगाई  बढ़ती  है  ।  और  उन  नोटों
 को  आप  कुछ  लोगों  को  ज्यादा  से  ज्यादा  दे
 देते  हैं ग्रौर  कुछ  को  बहुत  कम  देते  हैं।  जिसको
 ज्यादा  से  ज्यादा  मिलते  हैं  वह  बाजार  में  जाकर
 अ्रधिक  से  भ्र धिक  सामान  खरीद  लेता  है  ।
 इसीलिए  चीजें  सस्ती  नहीं  होतीं  ।  नगर  श्राप
 इतना  उत्पादन  करो  जो  कि  बाजार  में  उठाया
 न  जा  सके  तो  माल  सस्ता  हो  सकता  है।  इस
 समय  श्रमिकों  ऐसी  व्यवस्था  करनी  चाहिए
 कि  लोग  अ्रपनी  आवश्यकता  से  अधिक  माज
 न  लें  ।  इस  तरह  से  महंगाई  हट  सकती  है  ।
 लेकिन  आप  तो  राज  हर  चीज  बाहर  भेज  रहे
 हैं,  केले  बाहर  भेज  रहे  हैं,  मेवा  कौर  मसाला
 तक  बाहर  भेज  रहे  हैं  -  फिर  देश  में  माल
 सस्ता  कसे  होगा  |

 तो  मैं  आपसे  कह  रहा  था  कि  आपको
 योजना  को  सफल  बनाने  के  लिए  सक्रिय  आद-
 मियां  को  आगे  लाना  चाहिए  -  जब  तक  आप
 सक्रिय  लोगों  को  इस  काम  पर  नहीं  लगायेंगे
 तब  तक  आपकी  योजनाएं  सफल  नहीं  हो
 सकती  ।  इसलिए  मैं  आपका  अधिक  समय  न
 लेते  हुए  यही  निवेदन  करना  चाहता  हूं  कि  श्राप
 हाथ  से  काम  करने  वाले  व्यक्तियों  को  अधिक
 महत्व  दें  ।  मैं  कहता  हूं  कि  यदि  श्राप  अपने  कल
 कारखानों  में  विश्वकर्माओ्ों  को  लगावें  बजाय
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 उन  लोगों  के  जो  बालों  में  लकीर  डाल  कर
 काम  पर  जाते  हैं,  तो  वे  विश्वकर्मा  उसी  काम
 को  सौ  रुपए  में  करके  दिखा  सकंेगे  जिसको  आप
 के  वर्तमान  लोग  एक  हजार  में  करते  हैं  ऐसे
 आदमियों  को  आपको  जागे  लाना  चाहिए,
 यही  मेरा  निवेदन  है

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Mr,  Chairman,  Sir,  within
 the  very  limited  time  at  my  disposal.
 I  would  like  to  touch  only  one  or
 two  points.  Recently,  we  caMe  across

 a  news  item  that  the  Ford  Founda-
 tion  team  that  recently  visited  this
 country  found  out  that  there  is  tax
 evasion  specially  in  professional
 classes,  like,  lawyers,  etc.  The  hon.
 Finance  Minister  also  seems  to  have
 admitted  that  there  is  tax  evasion  to
 the  extent  of  about  40  per  cent  in
 this  country  and  he  is  trying  his  best
 to  see  how  the  taxes  are  collect  pro-
 perly  and  what  remedial  measures
 could  be  taken.  Several  times  this
 question  has  been  raised  and,  I  think,
 by  and  large  there  have  been  some
 attempts  to  remove  this  difficulty,  But
 with  what  success?  Probably,  the
 success  is  not  as  can  be  noted.  The
 whole  question  is  this.  It  is  not  that
 we  do  not  know  where  the  tax  evasion
 takes  place.  But  unfortunately  this
 Government  do  not  want  to  take  ac-
 tion  against  the  companies  or  persons
 who,  according  to  the  very  material
 in  their  possession,  have  violated
 either  the  foreign  exchange  regula-
 tions  or  income-tax  law  or  all  laws
 that  are  prevalent  on  this  financial
 matter.

 Sir,  in  this  connection  I  want  to
 bring  to  your  notice  certain  things.  We
 have  been  raising  in  this  House  very
 often  about  Bird  &  Co.  This
 matter  has  been  engaging  the  atten-
 tion  of  the  House  for  the  last  two
 years.  Last  time  when  we  raised  this
 question,  the  Finance  Minister  said:
 ‘Do  not  think  that  some  pressure  is
 being  exerted.  If  there  is  anybody
 who  is  not  amendable  to  pressure,  it
 is  my  humble  self.  I  shall  see  that
 nothing  is  done  under  pressure,  and
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 everything  will  be  done  according  to
 the  process  of  law.”  But  what  has
 hapened  so  far?  Some  execution  pro-
 ceedings  are  going  on.  On  an  earlier
 occasion  when  this  question  was  put
 to  Shri  Bhagat,  he  just  evaded  the
 question  by  saying  that  the  books
 seizeq  from  Bird  &  Co,  did  not  con-
 tain  the  names  of  any  Ministers  or
 ex-Ministers.

 The  Minister  of  Planning  Shri  B.
 Rr  Bhagat:  It  is  not  evasion.  It  is
 a  clear  answer,

 Shri  Surendranath  Dwivedy:  It  is  a
 categorical  answer,  and  very  clearly
 done  saying  that  it  is  not  in  the  book.
 Actually  letters  are  in  their  posses-
 sion.  It  is  one  about  thirty  lakhs  of
 rupees  and  some  of  them  in  foreign
 exchange.  The  letters  are,  I  say,  in  the
 possession  of  the  Customs  Intelligence,
 These  are  letters  exchanged  between
 the  chairman  and  the  General  Mana-
 ger  of  Bird  &  Co.  Stories  go  round
 that  they  implicate  even  the  names  of
 the  ex-Auditor-General,  ex-Chief
 Minister,  and  so  many  names.  These
 letters  are  in  the  possession  of  the
 Customs  Intelligence.  Why  did  they
 not  give  them  to  the  SPE.  or  hand
 over  them  to  the  Police  to  make  en-
 quiries  about  it?  Is  there  any  such
 letter?  Where  from  has  this  money
 come?  I  want  to  know  that.

 There  are  so  many  instances.  We
 have  been  pressing  about  some  other
 companies  also.  It  will  be  ultimately
 found  that  all  these  companies  are
 involved  in  great  conspiracies  to  cheat
 the  Government  and  make  money.  I
 do  not  know  why  Government  is  80
 soft  in  the  matter  of  taking  action
 against  them.

 Then  there  is  the  case  of  the  Bank
 of  China.  Shri  Bhagat  would  remem-
 ber;  Shri  Krishnamachari  may  not.
 This  question  has  been  hanging  fire
 since  April  1962.  The  Reserve  Bank
 made  some  enquiries.  It  was  found
 that  there  had  been  some  shady  trans-
 actions.  From  the  Bank  of  China
 money  was  advanced  to  some  persons
 end  institutions  in  Tangra  in  Calcutta,
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 which  diq  not  exist  at  all.  Now  it
 has  been  found  that  lakhs  of  money
 were  withdrawn  before  the  general
 elections  in  1962.  The  names  of  per-
 sons  have  been  given  and  they  are  in
 the  possession  of  the  Reserve  Bank.
 The  names  of  some  Communist  lea-
 ders  are  there.  If  J  am  permitted  to
 read  out  these,  the  names  are  those
 of  Shri  Jyoti  Basu,  Shri  Snehansu
 Acharya  Biren  Roy,  now  a  congress-
 man,  and  also  the  National  Book
 Agency  and  the  company  which  brings
 out  BLITZ.  All  these  names  are  there.
 One  Promod  Das  Gupta  has  taken
 money.  It  was  even  stated  once  in
 the  Bengal  Legislative  Council  by  no
 less  a  person  than  the  Finance  Min-
 ister  himselg  of  the  Bengal  Govern-
 ment.  He  said:  “If  we  have  arrest-
 ed  some  persons  it  is  not  because  we
 have  some  grouse  against  them,  but
 because  of  positive  proof  against
 them.”  J  want  to  know  whether  that
 inquiry  is  over.  If  so,  let  us  know
 whether  they  have  come  to  any  con-
 clusion.  or  whether  these  facts  are  in
 their  possession.  What  are  they  doing?
 They  are  doing  nothing.  This  would
 show  how  money  is  passing  in  this
 country  which  possibly  does  noi  be-
 long  to  these  persons.

 Now,  another  instance.  In  this  city
 of  Delhi  there  are  two  publications.
 One  is  ‘Link’  and  the  other  is  ‘Pat-
 riot’.  One  is  United  India  Periodicals
 publication  and  the  othtr  Raisina
 publication.  They  say  ‘Patriot’?  is  a
 people’;  paper.  I  have  got  this  from
 the  records  of  the  Registrar’s  office.  It
 will  be  funny  if  you  go  through  this.
 It  is  really  a  people’s  paper  because
 it  is  a  limited  company  in  which  even
 the  Nizam  of  Hyderabad  has_  taken
 1,000,  shares.  And  the  Chairman  of
 the  Communist  Party  also  could  take
 shares  worth  about  Rs.  30,000)-,

 Dr.  L.  M.  Singhvi:  It  ig  an  aesum-
 ed  name.

 Shri  Surendranath  Dwivedy:  At
 the  Party  meeting  he  said:  “I  have
 done  it”.  But  here  they  have  put  this
 pseudonym—S.  Amrit.  The  address  is
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 all  right—9,  Kohinoor  Road,  Bombay-
 14,  It  is  funny.

 If  you  go  into  it,  you  will  find  that
 the  United  India  Periodicals  Private
 Ltd.,  which  has  a  paid-up  capital  of
 Rs.  8  lakhs,  has  been  given  a  loan  by
 the  Central  Bank  of  India  to  the
 tune  of  Rs.  5  lakhs.  On  what  secu-
 rity,  of  On  what  assets  did  they  ad-
 vance  this  money?  What  is  the  cost
 of  that  great  building  that  is  standing
 there?  Where  has  that  money  come
 from?  Is  it  only  Rs.  8  lakhs  or  Rs.  15
 lakhs?

 Shri  Bade  (Khargone):
 taken  any  security?

 Have  they

 Mr.  Chairman:  How  is  this  rele-
 vant  to  the  discussion?

 Shri  Surendranath  Dwivedy:  It  is
 relevant  because  when  black  money
 is  passing  and  banks  are  advancing
 money.  these  people  are  not  taking
 note  of  it.  I  am  again  pointing  this
 out  to  them.  I  want  them  to  enquire
 into  the  financial  aspect  of  this  mat-
 ter.

 Shri  B.  B.  Bhagat:  If  he  gives
 notice  I  shall  enquire  about  it  from
 the  Bank.  I  cannot  give  a  ready
 answer,

 Shri  Surendranath  Dwivedy:  He
 can  place  a  statement  on  the  Table
 of  the  House.  If  you  go  through  the
 names  of  the  shareholders  of  these
 companies  such  as  the  Raisina  pub-
 lica‘ions,  it  will  be  interesting.  There
 are  some  monopolies.  And  we  are
 against  monopolies.  We  are  accusing
 the  private  sector  because  the  trans-
 actions  there  are  almost  like  family
 transactions  and  they  have  their  own
 directors.  But  here  you  will  find  that
 there  are  relations  or  own  men  607
 even  employees  who  draw  very  small
 salary;  yet  they  have  been  able  to  pur-
 chase  shares  worth  about  Rs,  10,000,
 Rs,  15,000  and  like  that.  This  Promod
 Bannerjee,  according  to  this  statement,
 has  purchased  shares  worth  about
 Rs.  2  lakhs,  I  want  to  know  how  much
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 income-tax  he  is  paying.  I  want  to
 know  whether  all  these  persons  whosc
 names  appear  in  this  list  of  sharehol-
 ders  are  paying  income-tax.  Are  they
 being  taxed?  Or,  are  they  left  scot-
 free?  Wherefrom  do  they  get  this
 money?  Therefore.  it  is  not  only  in
 the  private  sector,  but  here  also  in
 the  name  of  progressive  leftism.  doling
 out  every  day  sermons  to  everybody,
 shady  deals  are  going  on.  Same  dis-
 honest  tactics.

 Dr.  M.  S.  Aney:  Wors-  than  that.

 Shri  Surendranath  Dwivedy:  Worse
 than  that,  as  Dr.  Aney  says.  This  is
 happening  under  the  very  nose  of  this
 Government.  The  Central  Govern-
 ment  take  no  notice  of  that.  I  want
 them  to  go  through  the  entire  thing
 and  expose  it.  Whatever  you  may
 say.  Government  are  not  making  any
 sincere  attempt  to  locate  tax  evasion.

 Dr.  L.  M.  Singhvi:  They  are  in-
 ‘sensitive  to  certain  odours,

 Shri
 is  so.

 Surendranath  Dwivedy;  That
 I  want  to  speak  about  one  more

 important  matter.  The  Finance  Min-
 ister  announced  sometime  back,  in
 the  course  of  his  budget  speech,  that
 he  js  going  to  appoint  a  fourth  Fin-
 unce  Commission.  What  is  the  com-
 mission  for?  What  is  the  purpose  of
 having  this  commission?  The  hon.
 Minister  has  said  that  in  spite  of  the
 grants  that  are  given  from  the  Cen-
 tral  finances,  and  in  spite  of  the  bor-
 rowings  that  the  States  are  resorting
 to,  still,  it  is  a  matter  of  concern  that
 the  State  finances  are  not  in  a  posi-
 tion.  Why  is  that  so?  Have  we  evo-
 lved  any  machinery  to  check  whether
 the  money  that  we  are  advancing  to
 the  States  is  being  utilised  for  the
 purpose  for  which  it  is  meant?  I
 would  submit  that  that  is  not  so.  In
 many  cases,  the  money  is  being  divert-
 ed  for  other  purposes.  What  check
 is  the  Centre  applying  in  this  regard?

 We  have  already  had  three  Finance
 ‘Commissions.  and  even  if  we  have  the
 fourth  Finance  Commission,  I  do  not
 think  that  itis  going  to  solve  the  pro-
 blem  unless  the  Finance  Commission
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 takes  into  consideration  the  financial
 capabilities  and  needs  of  the  States
 concerned  from  the  point  of  view  of
 regional  development  and  on_  that
 basis  they  decide  how  much  money
 will  be  spent  in  a  particular  State
 during  a  five-year  period.  If  that  is
 done,  then  all  this  rushing  and  man-
 oeuvring  to  get  finances  somehow  or
 other  from  the  Centre,  in  order  to
 project  some  schemes  will  not  arise.
 As  I  have  pointed  out  earlier,  some
 projects  are  being  worked  out  in  the
 different  States.  But  the  Governmen:
 here  say  that  they  know  nothing
 about  those  projects.  But  the  money
 that  they  give  to  the  States  is  utilised
 for  projects  which  ultimately  would
 appear  to  be  useless.  Who  is  going  to
 pay  all  this  money?  Who  is  going  to
 stand  all  this  expenditure?  It  is  the
 poor  tax-payer’s  money  which  is  div-
 erted  for  whims,  which  have  no  rela-
 tion  to  facts.

 I  am  glad  that  since  the  new  Finance
 Minister  has  taken  charge,  there  is
 some  re-thinking  going  on.  I  do  not
 know  whether  this  process  of  re-
 thinking  is  limited  only  to  procedural
 matters  or  extends  also  to  policy  mat-
 ters.  Of  course,  as  soon  as  he  took
 charge,  he  was  bold  enough  to  drop
 certain  unpopular  policies,  and  that
 was  all  right.

 But  I  hear  so  many  other  things.
 There  is  the  question  of  the  Planning
 Commission  and  the  Finance  Ministry,
 the  discussions  on  the  Demands  of
 both  of  which  are  taken  together  now.
 There  is  a  lot  of  report  in  the  press
 indicating  as  i¢  they  are  thinking  that
 all  the  executive  functions  which  the
 Planning  Commission  is  having  at  the
 present  moment  would  be  withdrawn
 and  the  Planning  Commission  should
 be  made  an  advisory  body.  I  would
 welcome  if  any  such  thing  is  done,  be-
 cause  the  Planning  Commission  jtself
 has  become  a  great  bureaucratic  mac-
 hinery  now;  in  fact,  even  the  hon.
 Prime  Minister.  the  Chairman  of  the
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 Planning  Commission,  himself  has  cri-
 ticised  that.  At  the  same  time,  I
 cannot  understand  why  the  hon.  Fin-
 ance  Minister  has  rejected  the  sugges-
 tion  that  the  Planning  Commission
 should  be  a  statutory  body.  If  at  all
 in  this  country  we  want  to  get  expert
 advice,  the  execution  and  implemen-
 tation  being  in  the  hands  of  Govern-
 ment  entirely,  then  it  shoul  be  a
 statutory  body  which  can  invite  to
 its  fold  all  talents  that,  of  course,
 broadly  speaking,  agree  to  the  general
 Principles  of  our  economic  policy  and
 political  development.  Unless  that  is
 done,  there  will  be  no  improvement  in
 the  present  position.  Today,  the  Plan-
 ning  Commission  is  nothing  but  an  ad-
 junct  body  of  the  Finance  Ministry.
 The  Estimates  Committee,  not  today.
 but  in  954  or  953  or  even  before
 that,  had  asked  why  the  Prime  Minis-
 ter  shoulg  be  there  as  the  chairman
 of  the  Planning  Commission,  and  why
 there  should  be  so  many  Ministers  in
 it;  they  had  suggested  that  all  the
 Ministers  might  resign  from  the  Plan-
 ning  Commission  and  it  can  be  an
 independent  body.  Today,  what  do  we
 find?  We  fing  that  Ministers  are
 there  as  members.  And  it  is  not  that
 the  members  are  selected  according  to
 their  ability  or  specialised  knowledge
 on  any  specialised  matter,  but  as  Gov-
 ernment  think  fit,  they  appoint  mem-
 bers.  This  necessarily  results  in  the
 present  unhappy  position.  Again,  as
 has  been  pointed  out  in  the  report  of
 the  Estimates  Committee  presented
 only  yesterday,  the  rural  works  pro-
 gramme  also  was  being  carried  out  by
 the  Planning  Commission,  as  a  result
 of  which  even  the  money  that  was
 provided  could  not  be  spent.

 So,  let  us  decide  first  of  all  what
 the  function  of  the  Planning  Commis-
 Sion  is,  and  what  control  Government
 will  have  over  the  Planning  Com-
 mission,  Again,  will  it  be  an  in-
 dependent  body  or  will  it  be  just  a
 department  of  the  Government  of
 India?  That  is  the  main  question
 that  has  to  be  decided.  If  it  is  to
 Temain  an  expert  body,  then  it  must
 necessarily  be  a  statutory  body  which
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 will  have  the  freedom  and.  in-
 dependence  to  judge  matters  on  merits
 and  then  give  its  opinion,  it  being
 left  to  the  Government  to  see  within
 their  capacities  whether  the  machi-
 nery  at  their  disposal  is  in  a  position
 to  carry  out  those  programmes.
 This  independent  body  may  also
 decide  On  the  priorities,  but  which
 priorities  Government  will  be  able  to
 take  up  ultimately  is  a  different
 question  altogether.  If  these  things
 are  decided  first  of  all,  then  you  can
 have  more  co-operation  and  more  un-
 prejudiced  thinking  about  this  matter.

 In  conclusion  I  would  like  to  refer
 to  one  local  matter,  because  I  under-
 stand  that  that  is  now  being  done  all
 over  the  country.  The  LIC  is  an
 autonomous  body,  but  yet  the  Mini-
 ster  has  some  control  over  it.  The
 LIC  has  done  very  good  work  and
 very  creditable  work  at  that.  and
 there  is  no  doubt  about  that.  But  it
 seems  that  it  has  gone  into  their  head
 now  that  they  must  centralise  every-
 thing.  There  is  a  proposal  now  to
 shift  the  divisional  offices  from  the
 district  headquarters  to  one  big  city
 where  probably  all  the  babus  want
 to  be.

 Shri  Ranga:  Multi-storeyed  build-
 ing.

 Shri  Surendranath  Dwivedy:  Shri
 M.  R.  Masani  was  referring  to  the
 position  in  Rajkot.  I  may  point  out
 that  now  the  office  from  Cuttack  is
 being  shifted  to  Calcutta)  I  am  told
 that  in  Orissa,  the  business  is  about
 Rs.  8  to  0  crores  a  year,  and  even
 the  investment  js  about  Rs.  407  lakhs.
 It  is  in  the  admission  of  the  LIC:  it-
 self  that  70  per  cent  of  the  poticies
 are  new  policies.  and  about  38  per
 cent  out  of  them  are  policies  jn  the
 rural  sector.  If  the  rural  people  have
 come  nearer  to  the  insurance  business
 it  is  because  the  offices  are  nearer  to
 them.  so  that  they  can  go  ang  pay
 their  premia  and  attend  to  other
 things  relating  to  their  policies  with-
 out  much  difficulty.  Then  the  question
 of  language  is  also  there.  I  have  often
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 received  complaints  that  even  in  the
 small  divisional  offices,  if  the  officers
 who  are  posted  do  not  know  the
 local  language,  the  policy  holders  find
 it  difficult  to  deposit  their  money
 and  get  the  receipts.  So,  more  and
 more  attempts  should  have  been  made
 to  see  that  the  local  people  are  draft-
 ed  to  this  organisation  and  more  and
 more  branches  are  opened  so  as_  to
 facilitate  more  people  taking  to
 insurance.  But  they  are  now  follow-
 ing  a  policy  of  concentrating  the
 whole  thing  at  one  place  as  a  result
 of  which,  I  think,  insurance  business
 will  not  prosper;  but  I  am  afraid  that
 it  will  hamper  the  further  progress  of
 the  insurance  business.  I  hope  that
 the  hon.  Minister  will  impress  upon
 the  LIC  not  to  go  ahead  with  this  mad
 new  venture  but  rather  open  new
 offices  in  more  places  than  at  present.

 Mr.  Chairman:  Is  the  hen.  Finance
 Minister  replying  to  the  debate  just
 now?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  woull  not  take
 more  than  about  30  minutes  unless
 Some  new  issues  are  raised.  I  think
 one  or  two  more  Members  could  be
 called.

 Shri  Surendranath  Dwivedy:  At
 least  we  could  have  got  a  little  more
 time.  We  were  racing  against  time.

 Mr.  Chairman:  Since  there  is  some
 more  time,  I  shall  give  opportunity  to
 one  or  two  more  hon.  Members.

 Shri  P.  R.  Chakraverti  (Dhanbad):
 It  is  an  upheaval,  an  upsurge  of
 humanity  and  the  emergence  of  social
 forces  that  are  coming  to  the  fore  and
 are  making  themselves  manifest,  and
 in  that  context,  the  Plan  and  the  fin-
 ancial  set-up  have  all  to  be  worked
 out.  Today,  if  we  consider  those  fac-
 tors  we  find  that  we  have  to  tackle
 with  very  serious  problems.  The  other
 day,  you  know,  a  learned  person  as
 you  are,  Mr.  Julian  Huxley  remarked
 that  it  was  a  revolution  of  rising  ex-
 pectations;  a  hungry  man  says  ‘T
 ought  to  be  and  can  be  fed’;  the
 illiterate  man  feels  that  he  ought  to
 be  and  could  be  made  a  literate  man.
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 Similarly,  anybody  who  is  in  the
 lowest  rung  of  the  ladder  feels  that
 in  this  new  set-up,  he  must  have  the
 conditions  favourably  in  the  process  of
 development  of  the  society.  We  have
 accepted  that;  we  are  working  for  a
 democratic  socialism.  We  have  ac-
 cepted  a  certain  way  of  life.  Through
 socialism,  people  have  achieveg  pro-
 gress,  but  there  are  so  many  countries
 which  are  not  socialistic  put  still  they
 have  achieved  progress.  Again,  coun-
 tries  avowing  socialism  but  not  demo--
 cracy  have  made  progress.  We  work
 for  an  integrated  form  of  society  and
 at  the  same  time  we  have  to  achieve
 certain  objectives  in  terms  of  demo-
 cratic  socialism.

 So,  in  that  context,  I  would  say
 that  the  picture  that  is  presented  be-
 fore  us,  the  social  set-up  in  the  econo-
 mic  hierarchy  is  not  so  happy.  47  per
 cent  of  the  population  are  Jandless
 people.  48  millions  of  people  are
 equally  suffering.  These  48  million
 people  have  been  shown  as  agricul-
 turists,  both  scheduled  castes  and
 scheduled  tribes  with  very  small
 holdings.  What  is  the  total  amount  of
 land  available  to  each  one  of  them?
 He  is  not  a  landless  but  a  land-own-
 ing  man.  One  bigha  of  land  is  as  good
 as  nil.  They  are  in  a  miserable  condi-
 tion.  In  reply  to  my  question,  the
 Minister  of  Rehabilitation  when  I  defi-
 nitely  asked,  when  in  the  Third  Plan
 indications  have  been  positively  given
 that  the  weaker  section  must  have
 some  facilities  for  housing,  what  was
 the  amount  spent  on  housing,  he  said,
 “My  experience  is  very  sad—that  the
 attitude  of  the  States  was  somewhat
 different;  we  can  only  offer  them
 grants  and  it  is  for  the  States  to  work
 out  schemes”,

 Sir.  when  the  Planning  Commission
 is  there,  it  is  for  it  to  take  into  ac-
 count  all  these  factors  and  to  persuade
 the  States  to  go  in  for  the  schemes
 so  that  the  weaker  sections  too  might
 be  placed  well  in  a  developed  society.
 This  is  the  only  role  that  the  Planning
 Commission  has  to  play.
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 Similarly,  when  the  financial  aspect

 of  the  matter  is  taken  up,  a  question
 Poses  itself.  Attempts  are  made  to
 assess  the  revenue  and  _  expenditure.
 Then  the  tax  structure  is  worked  out.
 It  is  not  so  easy  as  public  finance.  In
 that  context,  we  have  to  see  whether
 the  lowest  man  gets  some  kind  of
 consideration.  When  I  was  analysing
 that  factor  which  is  called  in  technical
 term  as  LING.  term—(Low’  Income
 Group),  I  asked  the  officers  and  the
 Ministers  as  to  whether  the  public
 have  heard  the  term  L.I.G.  Even  Mr.
 Bhattacharyya  and  other  learned
 friends  could  only  say  that  there  was
 a  term  ‘LIC.’  and  not  ‘L.I.G..:  While
 there  is  provision  for  houses  for  the

 ‘Jow  income  group  (drawing  Rs.  6,000
 per  annum)  no  such  provision  is  made
 for  the  middle-income  group.
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 [Mr.  SPEAKER  in  the  Chair]

 Principally,  no  houses  have  peen
 built  for  this  group  in  the  State  from
 which  I  come.  I  have  got  a  chart
 with  me.  There  is  building  scheme  in
 Bihar.  It  did  not  get  its  due  share  from
 the  Centre  and  there  is  70  specfic
 allocation.  There  is  MIG  scheme  for
 those  whose  income  is  above  Rs.  6000
 and  reaching  Rs.  15,000  per  annum.  It
 is  the  duty—bounden  duty—an  ines-
 capable  must—of  the  Planning  Com-
 mission  to  study  these  social  factors
 and  see  how  these  schemes  are  work-
 ed  out.  The  man  getting  Rs.  6,000  per
 annum  finds  it  impossible  to  face  the
 existing  cost  of  living.  Fixeq  income
 group  too  has  to  face  the  price  struc-
 tre  as  others  do.  Then  some  ways
 have  to  be  found  out.  There  is  a
 technical  word  which  I  would  try  to
 use  to-day—perhaps  Prof.  Ranga  is
 well-conversant  with  that  word—and
 that  is  this.  In  Bengali,  it  is  called
 “tpr?  meaning  stealing  (churi).  In
 Bengal  it  is  often  asked  as  to  what  is
 one’s  income  and  how  much  upri  does
 he  get  and  what  is  his  extra  income?

 “Would  you  allow  a  man  in  a  society
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 which  is  working  for  achieving  socia-
 listic  objectives,  which  is  working  for
 democratic  socialism  etc.,  to  count  his
 richness  in  terms  of  this  extra  income’?
 So,  to-day,  the  fixed  income  group
 with  Rs.  6,000  per  year  finds  it  diffi-
 cult  to  face  with  the  present  price
 structure.

 The  other  day,  the  then  Planning
 Minister—now  fortunately  he  is  the
 Minister  of  Home  Affairs—made  a
 very  nice  statement  while  he  was  in
 Bombay  “we  have  fulfilled  the  target
 of  planning  in  one  sector  namely  the
 population  sector.  In  this  one  parti-
 cular  sector  we  have  overfulfilled  our
 target,  while  in  all  the  other  sectors,
 there  is  a  shortfall.”  Now,  there  has
 been  an  integration  of  gepartments  of
 Community  Development  and  Coope-
 ration  with  the  Ministry  of  Agricul-
 ture  to  boost  up  the  agricultural  pro-
 duction.  Now  the  Ministry  of  Agri-
 culture  has  come  forward  with  a  sug-
 gestion  that  we  are  trying  to  boost
 up  the  production.  At  the  same
 time  they  should  see  as  to  how
 far  India  can  be  self-supporting.
 Now  we  have  P.L.  480  loans.  You
 know  we  have  to  989  it  back  with  in-
 terest.  What  should  we  suggest  then?
 The  Finance  Minister  is  supposed  to
 be  a  very  jearned  man.  I  would  sug-
 gest  the  following:

 (i)  whether  it  is  necessary  for
 India  to  import  foodgrains  at
 all  or  whether  India  should
 import  fertilisers  rather  than
 foodgrains?  and

 (ii)  whether  India  should  encour-
 age  the  use  of  traditional
 manures  viz.,  cow-dung  and
 other  things.

 There  is  a  positive  suggestion.  There
 is  production  of  low  grade  coal  in  my
 constituency  and  it  is  largest  in  India.
 I  think  the  low-grade  coal  should  be
 used  for  domestic  consumption.  By
 giving  transport  facilities,  it  can  be
 used  in  Delhi,  U-P.  and  Punjab  and
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 other  places  in  place  of  cow-dung  anu
 other  things.  which  are  now  used  as
 comestic  fuel.  This  should  be  used
 as  fertiliser.  There  are  three  alter-
 natives  viz.,  either  we  should  use  iri-
 ditional  fertilisers  or  we  should  impor.
 fertilisers  or  foodgrains.  The  best  gi-
 ternative  is  to  use  cow-dung  and  other
 things  as  manure  so  that  P.L.  480
 assistance  may  be  eliminated.

 These  things  do  not  find  a  place
 when  we  find  from  the  statement  be-
 fore  the  House  that  India  has  import-
 ed  38  million  tons  of  wheat  or  rice,
 People  are  very  happy  to  feel  that
 they  shall  now  get  so  much  of  food-
 grains.  The  Prime  Minister  said:  “I
 shall  prefer  to  allow  my  people  to
 die  of  starvation  rather  than  importing
 a  large  quantity  of  foodgrains”.  The
 then  Agriculture  Minister  Mr.  S.  K.
 Patil  weighing  300  lbs  also  strongly
 said,  ‘I  shall  not  remain  to  be  the
 Agriculture  Minister  if  we  continue
 to  import  food  after  the  Third  Plan.
 But,  unfortunately,  he  resigned  before
 he  could  carry  out  his  policy.  It  is
 good  that  the  Planning  Commission
 has  a  remarkable  scholar  and  a  learn-
 ed  man  at  its  head.  I  place  my  pro-
 posal  before  him  through  you  and  I
 say  that  the  Planning  Commission
 cannot  absolve  itselg  of  its  responsi-
 bilities  by  quoting  the  pet  words  which
 We  are  accustomed  to  hear  everyday,
 that  this  is  qa  matter  left  to  the  State
 Governments.

 Sardar  Swaran  Singh,  who  is  a  top-
 most  man,  6  ft.  2  inches  high......  ,

 Mr.  Speaker:  Order,  order.  now.
 That  is  not  fair.  He  already  referred
 to  another  Minister,  if  I  could  follow
 him,  in  terms  of  weight.  Now  he  is
 talking  in  terms  of  height,  That  is
 net  proper.

 Shri  P.  R.  Chakraverti:  I  meant
 top-most  men.

 Shri  Ramanathan  Chettiar  (Karur):
 On  a  point  of  order.  Can  an_  hon.
 Member  refer  to  another  hon.  Mem-
 ber  and  say  how  high  he  is  and  what
 is  his  weight?
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 Mr.  Speaker:  That  is  what  I  am
 saying.  He  referred  to  one  Minister,
 saying  that  he  had  a  weight  of  300  lbs.

 Shri  P.  R.  Chakraverti:  I  meant  «he
 importance  of  the  Man.

 Mr.  Speaker:  That  is  not  the  im-
 ‘portance.  A  man  is  not  judged  by  his

 That  is  not  fair.  I
 He  should  with-

 SiZe  or  his  weight.
 will  not  allow  that.
 draw  it.

 Shri  P.  R.  Chakraverti:  |  withdraw
 it.

 Sardar  Swaran  Singh  said  the  other
 day  on  the  question  of  State  trading
 in  foodgrains  that  the  element  of  pro-
 fit  could  as  well  be  introduced,  and
 that  it  is  up  to  the  States  to  say
 whether  jn  such  trading  they  will  have
 some  profits.  I  say  that  States  should
 not  have  that  right  to  make  profit
 while  dealing  in  grains,  in  inter-
 State  movement.  If  the  States  ever
 attempt  such  a  thing,  the  Planning
 Commission  should  butt  in  and  say
 ‘No.  Here  is  an  integrated  scheme.  In
 the  context  of  that,  you  are  all  entitl-
 eq  to  deal  in  grains,  but  because  it  is
 an  essential  commodity,  and  you  can-
 not  deny  the  people  the  supply  of
 these  foodgrains  at  reasonable  prices.
 Here  the  question  of  profit  does,  not
 come  in’.

 All  these  factors  have  to  be  taken
 into  account.  They  have  to  make
 them  realise  these  things  and  persuade
 them  to  understand  their  responsibili-
 ties  and  see  that  they  fall  in  line  with
 this  integrated  way  of  development.
 That  is  the  function  that  the  Planning
 Commission  is  expected  to  discharge.

 So  today  the  Planning  Commission
 has  a  very  important  role  to  play  be-
 cause  India  is  a  country  which  is
 growing,  which  is  aspiring  to  reach  a
 higher  standard  of  living.  Now  the
 lowest  man,  the  last  man,  is  denied  the
 pre-requisites  of  life.  If  you  want
 that  his  standard  of  living  should  be
 raised  to  a  higher  level,  that  can  be
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 done  by  the  utilisation  of  the  cons-
 tructive  potentialities  of  the  whole
 country  at  large.  In  that  set-up,  the
 financial  question,  the  taxation  ques-
 tion  ang  all  these  factors  arise.  These
 must  be  assessed  within  the  context
 of  that  growth.  That  growth  is  condi-
 tioned  by  the  acceptance  of  a  definite
 objective,  namely,  the  achievement  of
 democratic  socialism.

 So,  it  is  a  very.  serious  responsibi-
 lity.  I  regret  to  say  that  in  the  gene-
 ral  analysis,  in  the  overall  picture,  it
 presents  a  very  dismal  picture  where
 the  Jowest  man  is  now  purdened  with
 a  heavy  form  of  taxation.  Take  the
 employees  who  have  got  an  income  of
 Rs.  6,000  per  year,  without  any  extra
 earnings.  With  these  Rs.  6,000,  how
 can  they  afford  to  pay  all  these  heavy
 taxes  today,  which  they  have  to  pay
 after  meeting  all  the  essential  re-
 quirements?  So  far  as  the  other  sec-
 tors,  the  topmost  people,  who  have  got
 avery  high  income,  are  concerned,
 they  can  be  taxed  to  see  that  the
 national  exchequer  does  not  dwindle
 But  at  the  same  time,  the  man  who
 is  suffering  due  to  soaring  prices  must
 get  some  relief.  In  this  context,  the
 Finance  Ministry  and  the  Planning
 Commission  have  to  play  a  definite
 part.  They  must  be  objective  and
 analytical;  they  must  also  keep  them-
 selves  within  the  structure  of  the  ob-
 jectives  which  we  have  kept  in  view.

 Today,  the  Planning  Minister  has
 enme  forward  with  his  Demands  for
 Grants.  It  is  undoubtedly  true  that  in
 the  discharge  of  his  duties,  he  is  sad-
 dled  with  certain  responsibilities  and
 at  the  same  time,  he  must  have  ade-
 quate  resources  at  his  disposal.  But
 the  factors  should  not  be  by-passed  or
 overlooked.  If  we  can  do  that  much
 with  serious  earnestness,  we  are  sure
 to  take  this  country,  despite  its  bur-
 den  of  population,  increasing  every
 year  by  8  million  or  more,  to  a  higher
 standard  of  life  for  which  we  have
 taken  the  vow,  and  made  the  promise
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 unreservedly  to  the  people  at  large,
 undoubtedly,  we  are  determined  to
 carry  the  country  forward  on  the  path
 to  progress  and  prosperity.

 Shri  Liladhar  Kotoki  (Nowgong):
 The  Planning  Commission  brought  out
 a  document,  the  Third  Plan  midterm
 Appraisal,  in  November  1963.  On  the
 6th  April,  we  got  a  statement  of  the
 steps  taken  thereon.  Within  the  limit-
 ed  time  at  my  disposal,  I  wish  to
 make  one  humble  suggestion  to  you
 and  to  the  Minister  of  Planning.  This
 subject  is  of  such  vital  importance
 that  there  should  be  at  least  a  two-
 day  debate  arranged  jn  this  House
 to  discuss  the  appraisal  and  also  the
 steps  taken  thereon.

 Then  I  would  refer  to  Chapter  IX
 of  the  Third  Plan  dealing  with  bal-
 anced  regional  development.  I  will
 read  only  a  part  of  section  “General
 Approach”  right  at  the  beginning.

 “Balanceg  development  of  qif-
 ferent  parts  of  the  country,  exten-
 sion  of  the  benefits  of  economic
 Frogress  to  the  less-developed  re-
 gions  and  widespread  diffusion  of
 industry  are  among  the  major
 aims  of  planneg  development”.

 Then  I  would  refer  to  another  publi-
 cation  of  the  Planning  Commission,
 that  is,  Economic  Development  in  Dif-
 ferent  Regions  in  India,  published  in
 August  1962.  I  have  no  time  to  make
 my  observations  on  this.  I  only  want
 to  make  a  submission,  that  similar
 publications  ought  to  be  supplied
 every  year  so  that  the  House  could
 know  the  steps  taken  towards  the  re-
 moval  of  these  disparities  in  different
 regions.

 Now,  I  come  to  one  very  important
 factor,  the  factor  of  balanced  planning.
 That  is  the  policy  that  has  been  adopt-
 ed  after  the  emergency,  namely,  de-
 fencc  and  development.  That  has
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 been  laid  down  in  the  mid-term  ap-
 praisal,  In  that  context,  I  would  re-
 fer  to  the  needs  of  defence  and  deve-
 lopment  in  the  north-eastern  region.
 There  an  additional  problem  has  now
 arisen,  the  problem  of  rehabilitation
 of  about  one  lakh  of  new  refugees  who
 have  come  from  East  Pakistan.  That
 hag  also  now  to  be  planned.  Merely
 looking  after  them  in  camps  is  not
 enough;  we  will  have  to  plan  for  their
 permanent  rehabilitation.

 I  wou!d  refer  the  hon.  Finance  Mi-
 nister  to  a  memorandum  submitted
 to  him  in  January  963  when  he  was
 in  charge  of  economic  and  defence  co-
 ordination,  by  the  Government  of
 Assam.  I  will  refer  only  to  the  paras
 i:l  to  14  therein.  The  memorandum
 says  that  Assam  is  the  core  of  the  en-
 tire  north-eastern  region  comprising
 Assam,  NEFA,  Nagaland,  Manipur  and
 Tripura.  Therefore,  the  core,  As-
 sam.  must  be  developed  because  that
 has  to  cater  for  the  other  portions  of
 the  entire  region.  In  that  context,  va-
 rious  suggestions  have  been  made  in
 the  memorandum.  I  request  the  Plan-
 ning  Minister  and  also  the  Finance
 Minister  to  whom  the  memorandum
 was  originally  submitted,  to  look  into
 it.

 I  have  to  cut  short  and  make  a  very
 brief  submission  pertaining  to  the
 State  of  Assam.  So  far  as  this  year’s,
 1964.65,  annual  plan  ig  concerned,  the
 Planning  Commission  initially  approv-
 ed  of  a  plan  for  Rs.  34.2  crores.  Then
 at  a  later  stage,  it  was  cut  down  by
 Rs.  3  crores.  A  little  thereafter,  it
 was  brought  down  to  Rs.  27.7  crores.
 That  means  that  the  original  plan  that
 was  approved  has  been  reduced  by
 Rs.  6.5  crores.  This  cut  will  fall  main-
 ly  on  power  and  flood  control.  I
 have  urged  in  this  House  over  and
 over  again  how  colossal  this  problem
 is,  the  problem  of  flood  control.  There
 is  shortage  of  power.  Unless  you  have
 power  you  cannot  industrialise  and
 develop;  unless  you  develop  you  can-
 not  defend.
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 Now,  so  far  as  power  is  concerned,
 the  original  demand  for  plans  १07
 power  made  by  the  State  Govern-
 ment  was  for  Rs.  42  crores.  The  Plan-
 ning  Commission  said:  You  cannot
 spend  all  this  amount  and  we  sanc-
 tioned  only  27.5  crores.  By  3l-3-963
 Assam  thas  spent  all  this  Rs.  27.5
 crores  and  they  have  asked  for  an
 additional  allocation  Rs.  9.2  crores.
 Tf  this  amount  is  not  sanctioned,
 there  will  be  no  power  development
 for  the  next  two  years  and  conse-
 quently  no  industrial  development.
 There  is  another  thing  arising  out  of
 the  emergency.  Industrial  licences
 were  given  to  several  private  parties
 to  set  up  paper  pulp  industrv.  They
 took  out  the  licence  but  because  of  the
 emergency  they  have  backed  out.  The
 Planning  Commission,  the  Central  and
 the  State  Governments  should  consi-
 der  serious'y  whether  they  should  not
 take  up  these  industries  in  Assam  in
 the  public  sector.  There  is  enough  raw
 material  in  Assam:  there  is  shortage
 of  newsprint  and  paper  in  the  coun-
 try.  There  is  a  Jarge  quantity  of  na-
 tural  gas  which  is  wasted  in  Assam
 Oil  fields.  Therefore,  they  should  take
 up  at  least  these  two  industries:  paper,
 paper  pulp  ang  Rayon  pu!p  based  on
 bamboo  and  forest  raw  materials;  and
 2  petro-chemical  industry  based  on
 the  natural  gas  produced  in  the  As-
 sam  oil  fields,  in  the  public  sector.

 Lastly,  the  Assam  Government  have
 to  expand  their  police  force  to  guard
 against  the  Naga  hostile  activities  and
 also  guard  the  entire  border  of  the
 State.  I  understand  that  they  have  got
 a  claim  on  the  Government  of  India
 to  the  extent  of  Rs.  7-8  crores  because
 these  problems  are  not  ordinary  law
 and  order  problems  of  Assam.  There-
 fore.  the  Central  Government  must
 pav  this  amount  to  the  Assam  Gov-
 ernment.  The  entire  economy  of  the
 State  is  in  a  state  of  stagnancy.  I  need
 not  elshorate  it  nor  have  I  got  the
 time.  This  vear’s  budert  enesch  of  the
 Finance  Minister  of  Assam  has  made
 it  eloquently  clear  that  the  budget  is
 deficit  to  the  tune  of  Rs.  5.88  crores
 and  although  the  State  has  been  taxed
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 to  the  saturation  point,  he  had  to  levy
 additional  taxation  of  nearly  one  crore.

 Therefore,  Government  of  India
 must  take  special  interest  to  salvage
 the  position  of  the  north-eastern
 region  if  we  want  to  develop  it  and
 defend  it.

 Mr.  Speaker:  Shri  S.  M.  Banerjee—
 five  minutes.

 Shri  S.  M.  Banerjee  (Kanpur):  Mr.
 Speaker,  Sir,  I  wanted  to  say  some-
 thing  about  planning  also  but  unfor-
 tunately  the  time  at  my  disposal  is
 short.  I  should  say  to  our  Planning
 Minister  that  the  starving  man  cannot
 possibly  bear  the  entire  burden  of  the
 Planning.  After  all  these  Plans  and
 the  planners,  the  common  man  :e-
 mains  starving.  I  request  the  hon.  Min-
 ister  to  see  that  the  man  for  whom
 we  are  planning,  the  common  man,
 that  particular  person  does  not
 face  starvation.  The  line  that  divides
 hunger  and  anger  js  becoming
 thinner  and  I  am  _  apprehensive
 that  the  moment  these  two  lines
 meet  there  is  going  to  be  chaos  in  the
 country  and  the  present  Government
 will  not  have  at  that  time  the  confi-
 dence  of  the  people  and  will  be
 thrown  out  of  office.

 Much  can  be  said  about  taxation.
 The  criticism  of  the  Public  Accounts
 Committee  and  the  observations  of  the
 US  team  which  visited  India  recently
 should  be  an  eye-opener  to  the  hon.
 Minister,  We  have  been  told  in  this
 House  that  every  step  will  be  taken
 to  realise  the  income-tax  arrears.  The
 more  it  is  tightened,  the  bigger  be-
 come  the  arrears.  According  to  this
 team.  there  is  tax  evasion  to  the  tune
 of  Rs.  200—800  crores.  The  Kaldor
 theory  was  exploded  by  the  hon.  Mi-
 nister  by  saying  that  it  has  become
 too  old  and  that  since  then  we  have
 improved  a  lot.  But  newspaper  re-
 ports  say  that  the  US  observers  still
 maintain  that  tax  evasions  are  going
 on  merrily.
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 Another  point  about  the  Monopoly
 Commission.  I  am  not  happy  about
 this  because  after  the  Dalmia  Jain  en-
 quiry  report  by  Mr.  Vivian  Bose  and
 various  reports,  it  was  open  to  this
 Government  to  appoint  inspectors  to
 make  enquiries  against  the  other
 houses.  For  instance,  when  I  was
 speaking  on  the  Dalmia-Jain  enquiry
 report  I  did  mention  the  report  of
 Mr.  R.  K.  Hazari  which  mentions
 cleariy  the  chains  of  Birla  group,  I
 am  sorry  nothing  has  been  done  and
 no  enquiry  has  been  instituted  against
 Birla  House.  I  have  constantly  ‘re-
 quested  and  I  shall  go  on  doing  so
 that  the  auditors’  report  of  the  Ruby
 Insurance  and  the  New  Asiatic  Assu-
 rance  should  be  laid  on  the  Table  of
 the  House,  With  all  my  eloquence  I
 was  unable  to  impress  upon  the  Prime
 Minister  or  the  Finance  Minister  or
 even  the  Planning  Minister  and  so
 the  report  has  not  been  laid  on  the
 Table.  I  feel  that  there  is  Birla  influ-
 ence  too  much  of  it  on  the  Govern-
 ment;  it  is  all  powerful.  Therefore
 this  report  was  never  laid  on  the  Table
 and  it  is  not  going  to  be  on  the  Table
 of  the  House.

 I  shall  take  only  two  minutes  more,
 Sir.  I  would  request  the  Finance  Mi-
 nister  to  look  at  the  cost  of  living
 index  for  the  purpose  of  deerness  al-
 lowance.  If  we  consider  the  whole
 vear  1963,  upto  February  +1964,  there
 is  a  strong  case.  It  was  on  an  average
 more  than  0  points  and  according  to
 the  Pay  Commission  the  rates  of  dear-
 ness  allowance  will  have  to  be  revised.
 Rs.  2  and  Rs.  5  granted  frem  1-7-63
 should  have  been  granted  from
 i-]-96].  It  was  never  granted  at
 that  time.  This  should  be  considered
 at  length  and  some  announcement  be
 made  by  the  hon.  Finance  Minister
 that  the  dearness  allowance  will  be  re-
 viewed  immediately  because  the  index
 has  gone  wpto  135.

 One  word  more  and  I  have  done.  I
 am  happy  that  the  hon.  Finance  Mi-
 nister  appreciated  the  lacuna  in  the
 Pay  Commission  report  about  the
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 educational  allowance.  Anybody  whose
 boy  is  with  him  and  is  going  to  school
 does  not  get  education  allowance.  If
 I  want  to  get  Rs.  0  as  education  al-
 lowance  for  my  son,  I  have  to  send
 him  to  a  school  ten  miles  away,  say
 to  Ghaziabad.  The  hon,  Finance  Minis-
 ter  should  see  that  this  lacuna  is  re-
 moved.

 In  conclusion  I  request  the  Finance
 Minister  to  touch  some  of  the  points
 raised  and  especially  the  dearness  al-
 lowance,  particularly  at  a  time  when
 the  prices  could  not  be  brought  down,
 when  this  Government  has  miserably
 failed  to  bring  the  prices  down.  The
 question  of  dearness  allowance  wil!
 have  to  be  considered  in  all  earnest-
 ness.  I  hope  the  Finance  Minister  will
 consider  this.

 Shri  T.  T.  Krishnamachari:  Mr.
 Speaker,  Sir,  as  Finance  Minister  I
 think  I  have  to  express  some  disap-
 pointment  and  even  give  vent  to  2
 measure  of  sadness  at  the  somewhat
 tame  reception  that  these  Demands
 have  had  in  the  House.  !t  is  something
 like  a  poor  man  having  a  wedding
 before  the  rich  man’s  wedding,  and
 everybody  is  waiting  for  the  rich
 man’s  wedding.  I  hope  they  are  going
 to  show  much  more  interest  in  the
 Finance  Bill  tomorrow  than  they  have
 done  today  in  respect  of  the  Finance
 Ministry’s  Demands.

 At  the  same  time,  i  feel  nappy  that
 hon.  Members  had  nothing  much  to
 say  about  the  Finance  Ministry.  If
 I  may  humbly  submit.  this  is  one  of
 those  Ministries  which  has  to  work  in
 anonymity;  its  work  cannot  be  visibly
 demonstrated  by  putting  up  plants,  or
 laying  railway  tracks  or  building
 dams.  It  has  the  unpleasant  task  of
 collecting  money;  and  morey  means,
 in  the  eyes  of  the  cammon  man,  cor-
 ruption,  and  therefore,  the  officers  of
 this  Ministry  are  constantly  accused
 of  harassment  of  the  public  and  cor-
 ruption.  I  should  say  that  the  work  of
 the  Ministry  during  last  year  is  some-
 thing  of  which  my  predecessor  and
 myself  cou'd  be  legitimately  proud.

 Shri  Ranga:  Question,
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 Shri  T.  T.  Krishnamachari.  The  hon.
 Member  who  spoke  just  before  me
 mentioned  about  income-tax  arrears,
 the  lack  of  diligence  on  the  part  of
 the  income-tax  machinery  in  respect
 of  colletion.  The  inome-tax  law,  which
 I  seek  permission  of  the  House  to
 amend  to  a  considerable  degree  in
 order  to  make  it  more  effective,  in
 order  to  make  collections  easier  and
 effective  and  in  order  to  punish  the
 wrong-doer,  is  something  which  is  in
 a  very  parlous  state  at  the  moment.
 I  do  propose  sometime,  even  before
 the  end  of  this  session,  to  ask  leave  of
 the  House  to  help  me  with  some  mi-
 nor  amendments  in  the  law  in  order
 to  get  over  some  legal  difficulties.
 Only  the  other  day,  the  Supreme  Court
 of  the  land  held  on  a  very  minor
 matter  of  procedure,  that  if  any  alter-
 ations  are  made  in  any  assessment  on
 appeal,  the  procedure  for  recovery  of
 tax  has  got  to  be  done  through  de
 nove;  not  when  it  is  made  to  the
 detriment  of  the  assessee  but  even  if
 it  is  in  his  favour,  the  whole  proce-
 dure  has  got  to  be  gone  through  de
 novo.  And  we  are  now  therefore  hav-
 ing  the  risk  of  having  to  send  fresh
 notices,  fresh  demands,  more  time  for
 collection  for  nearly  6  lakhs  of  assess-
 ments.  I  propose  to  seek  the  leave
 of  the  House  to  help  me  out  of  that
 difficulty.  Therefore,  the  question  of
 collecting  taxes  in  a  system  of  law
 which  is  rightly  heavily  loaded  in  fa-
 vour  of  the  individuals  is  not  easy.

 To  come  to  my  original  point,  I
 said  my  predecessor  and  myself
 should  feel  proud  of  the  work  of  this
 Ministry  during  last  year.  My  prede-
 eessor  had  budgeted  fcr  an  income
 of  Rs,  440  crores  from  corporate  and
 income  taxes  for  the  year  that  has
 gone  by.  My  reviseji  estimates  were
 Rs.  50  crores.  I  thought  I  had  made
 a  very  accurate  estimate.  I  am  happy
 tc  find  that  I  am  wrong;  the  final
 figures  as  they  emerge  now  are  Rs.
 521  crores,  may  be  a  little  more.  It
 is  hard  work  on  the  part  of  these
 officers  who  are  maligned  and  abused
 for  harassment  and  corruption  that
 has  produced  to  the  exchequer  and  to
 the  people  of  this  country  Rs.  8l  crores

 more  than  what  we  budgeted.  I
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 [Shri  T.  T.  Krishnamachari]
 think  the  House  will  certainly  agree
 with  me  that  those  rfeople  do  need
 some  recognition  so  that  they  may
 have  some  cheer.  But  this  Rs.  29!
 crores  of  arrears  is  nothing.  Much  of
 it  hangs  round  certain  proceedings  De-
 fore  courts.  I  will  not  name  the  par-
 ticular  high  court,  but  in  one  high
 court  there  are  552  writ  applications
 pending,  holding  up  assessments.  Tax
 has  got  to  be  collected  against  the
 law,  and  the  law  has  sot  to  be  pro-
 gressively  changed,  while  the  rights
 of  the  individual  must  a!so  be  pre-
 served.  It  is  this  synthesis  that  we
 are  trying:  myself  and  my  colleagues,
 I  hope  at  any  rate  before  the  end  of
 the  term  of  the  present  Parliament.
 we  shall  be  able  to  arrive  at  a  syn-
 thesis  of  this  relationship  between  the
 needs  of  the  exchequer  and  the  rights
 of  the  individual  and  a  measure  of
 security  for  the  individual  by  ¢trans-
 ference  of  the  administrative  power
 of  the  executive  to  the  judiciary  so
 that  collection  can  be  made  stricter
 and  be  enforced  more  strictly.

 When  I  said  that  the  debate  was
 stale,  I  knew  of  one  exception,  but
 the  hon.  Member  who  spoke  was  not
 there;  he  came  in  leisurely  a  little
 after  I  started  speaking.  My  hon.
 friend  Shri  Surendranath  Dwivedy
 from  Orissa  probably  made  up  for  the
 lack  of  vehemence  on  the  part  of
 even  my  hon.  friend  Shri  Malaviva
 from  whom  I  expected  fire  and  brim-
 stone  but  did  not  get  it.  The  hon.
 Member  Shri  Dwivedy  thinks  that
 everything  in  the  Finance  Ministry  is
 black,  that  we  do  not  have  one  black
 curtain  but  several  black  curtains  to
 hide  the  delinquenies  of  the  officers,
 of  the  ex-officers,  of  the  Ministers  and
 would  be  Ministers  perhaps.

 Shri  Surendranath  Dwivedy:  Did  I
 make  such  sweeping  remarks?

 Shri  T.  T.  Krishnamachari:  No.  no.
 I  merely  said...

 Shri  Surendranath  Dwivedy:  I  only
 pointed  out  two  or  three  things.  I
 wanted  that  you  should  take  prompt
 steps.  and  I  have  been  pointing  out
 this  matter  here  in  the  Question  Hour
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 and  at  other  times,  I  only  pointed  Ou.
 two  or  three  things.

 Shri  T.  T.  Krishnamachari:  Any-
 way,  I  might  probably  have,  having
 perhaps  some  kind  of  preference  for
 dramatics,  highlighted  my  hon.  fri-
 end’s  remarks.  I  cause  no  offence;  on
 the  other  hand,  I  welecme  some  vehe-
 mence  in  an  otherwise  dull  and  arid
 atmosphere.  I  am  afraiq  I  have  to
 disappoint  my  hon.  friend,  I  cannot
 say,  and  it  would  be  wrong  for  me  to
 say,  anything  about  Bird  and  Co’s  al-
 leged  offences.  They  are  the  subject-
 matter  of  adjudication.  When  the  ad-
 judication  is  complete,  I  think  we
 will  place  before  the  House,  since  it
 has  attracted  so  much  of  attention  and
 notoriety.  the  results  of  that  adjudi-
 cation.

 Shri  Surendranath  Dwivedy:  ]  would
 just  ‘beg  of  him  to  be  interrupted  for
 a  minute.  I  would  not  have  raised  this
 matter,  but  they  have  in  their  posses-
 sion  letters  which  indicate  how  mo-
 ney  has  been  transacted  between  this
 company  and  certain  individvals,
 which  is  black  money;  because  it  has
 been  stated  by  his  own  Minister;  he
 has  said  here  in  this  House:  no  names
 appear  in  the  books,  The  only  infor-
 mation  that  I  want  from  you,  before
 you  take  any  action  after  the  cases
 are  decided  upon,  is  whether  the  let-
 ters  are  in  your  possession  or  not.
 You  could  divulge  this  much:  this  is
 giving  out  no  secret.

 Shri  S.  M.  Banerjee:  He  has  pro-
 mised  to  give  it  in  the  House.

 Shri  T.  T.  Krishnamachari:  J  said
 this  is  the  subject-matter  of  adjudica-
 tion.  It  is  wrong  for  me  to  say  any-
 thing  about  it.  But  I  can  say  this
 much.  I  do  not  think  the  name  of  any
 Minister  is  associated,  nor  that  of  any
 ex-high  official.  This  matter  was  rais-
 ed  in  this  House.  I  was  askeq  if  any
 sons  of  any  Ministers  were  employed
 by  Bird  and  Co.  I  suppose  not  all
 Ministers  are  sterile,  or  rather  not  all
 their  wives  are  sterile.  I  think  they
 have  children  and  those  children  have
 to  live,  and  they  are  employed  some-
 where  or  other.

 Shri  8,  M,  Banerjee:  Bird  &  Co.
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 Shri  T,  T.  Krishnamachari:  There-
 fore,  it  may  be  that,  they  are  em-
 ployed.  I  could  not  go  about  saying
 which  are  the  firms  which  employ
 sons  or  relations  of  Ministers.  It  is
 not  possible.  I  know  of  one  absurdity
 that  we  have  perpetrated  by  statute.
 namely,  defining  relationship  in  the
 Company  Law,  in  which  hardly  any-
 body  could  be  unrelated  to  anybody
 else.  But  I  do  not  propose,  nor
 should  I,  nor  could  J  depart,  to  find
 out  who  are  being  employed  by  Birc
 &  Co,  who  have  some  kind  of  remote
 relationship  even  as  the  Company  Law
 definies  it.  But  I  had  a  letter  from  a
 young  man  who  said,  “I  saw  in  the
 Papers  references  made  to  sons  vf
 Ministers.’  This  young  man  wrote
 and  said  that  he  became  an  employee
 of  this  firm  in  a  branch,  in  a  subsidi-
 ary  of  the  firm,  long  before  his  father
 ever  thought  of  becoming  a  Minister.
 Surely  I  think  it  is  not  suggested  that
 that  young  man  should  resign.  He
 happeng  to  be  the  son  of  my  colleague.
 Shri  Kanungo.  I  did  not  feel  that  I
 should  tell  him  that  he  should  resign.
 But  I  feel  I  should  tell  the  House
 that  at  least  one  person  has  volunteer-
 @€d  information  that  he  is  the  son  of
 a  Minister  and  he  is  employed  there  *

 Shri  Ss.  M,  Banerjee:  Was  he  em-
 Ployed  there  when  Mr,  Kanungo  was
 not  a  Minister?

 Shri  T,  T.  Krishnamachari:  The
 second  fact  he  mentioned  is  the  Bank
 of  China.  He  is  very  charitable  an?
 friendly  not  only  to  me  but  to  evervy-
 body  else  and  I  hope  he  will  not  accuse
 Me  of  any  wilful  attempt  to  shield
 any  possible  mistake  of  the  Bank  of
 China.  I  am  told  the  Chinese  cal]  me
 hawk,  as  against  some  of  My  col-
 leagues  who  are  called  dogs.  That
 matter  is  stil)  going  on.  Even  th:
 other  day,  I  had  a  talk  with  the  police
 people  who  are  doing  the  work.  They
 said,  the  Reserve  Bank  officials  that
 have  been  sent  are  not  adequate  and
 they  want  some  more  assistance  of  an
 accountant.  The  language  in  which
 the  accounts  are  kept  is  Chinese  an?
 to  decipher  it  takes  a  long  time.
 We  are  trying  our  best  to  expedite  the

 CHAITRA  27,  886  (SAKA)  for  Grau’  I¥§42

 research  into  those  accounts.  Mayle
 arlia- if  anything  is  worth-while,

 ment  would  be  told  about  it,

 My  hon.  friend,  Mr.  Masani.  raisea
 a  number  of  questions  in  regard  ६०
 the  LIC  employees.  I  would  like  hon.
 Members  in  this  House  to  assist  me  in
 this  matter.  I  have  once  before  men-
 tioneg  that  I  have  a  particular  allerg,
 to  the  LIC.  Once  bitten,  twice  shy.  I
 do  not  want  to  intervene  in  the  affairs
 of  LIC.  But  then  there  is  this  ques-
 tion  that  crops  up  now  and  again:
 What  is  the  relationship  of  Goverr-
 ment  to  the  autonomous  bodies  in  re-
 gard  to  its  employees—policy  is  all
 right—but  in  regard  to  employees,
 salaries  that  they  are  to  pay,  their
 working  and.  so  on,  excepting  in  a
 broad  way  wt-en  we  discuss  the  aniual
 statements?  Ig  it  possible  or  right
 for  a  Minister  to  enquire  into  the
 grievances  of  every  employee?  Is  it
 right  for  a  Minister  to  say  this  branch
 should  not  be  closed  or  this  branch
 should  be  opened?  Of  course,  some
 interests  are  affected.  If  a  branch
 ic  closed  and  if  it  happens  to  be  in
 my  consituercy,  my  constituents
 writ’  to  me  Speaking  for  myse'f,  am
 I  to  take  it  up  with  the  LIC  that  thi<
 shoulq  not  we  done,  except  perhaps
 say  “Please  be  considerate  in  this
 matter.’  (Interruption).  I  am_  not
 accusing  Mr.  Masani;  I  do  not  think
 Mr.  Ranga  weed  try  to  defend  hm  at
 all.

 Shri  Ranga:  It  is  not  only  the  re-
 gional  office  in  Rajkot,  but  in  other
 places  also.

 Shri  T.  T.  Krishnamachari:  2  the
 hon,  Member  suggests  that  we  shou!!!
 dissolve  the  LIC  and  make  insurance  a
 department  oi  Government,  I  think
 prebably  it  will  be  easier.  Perhaps
 then  there  right  be  greater  contr-..’.
 At  any  rate,  there  will  not  be  any
 question  of  expense  ratio,  because
 Government’s  expenses  are  not  mea-
 sured  by  any  standard,  and  efficiency
 certainly  cannot  be  adjudged,  because
 it  is  a  departmental  undertaking.
 Therefore,  it  is  rather  difficult  fo-
 me.  I  am  not  blaming  or  accusing
 anybody.  I  think  it  is  very  natural
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 for  any  hon.  Member,  if  a  constituent  Finance  Ministry  was  a  door-mat.
 or  a  relation  of  a  constituent  says,  ‘I
 have  got  a_  grievance;  Will  you
 write  to  the  Minister?”  Invariably  |
 try  to  send  a  reply.  Sometimes  I  find
 it  difficult  to  do  so.  Sometimes  I  have
 to  put  off  these  replies  for  20  or  25
 days,  in  the  same  way  I  have  to  put
 off  my  magazines  and  papers  for
 sometimes  a  month,  because  I  have
 No  time.

 This  is  a  question  which  we  have
 to  decide  sometime  or  other.  How  far
 can  we  intervene  in  the  working  of
 these  institutions;  which,  if  they  are
 to  be  successful,  have  to  be  autono-
 mous?  May  I  submit  in  all  humility
 to  you,  Sir,  as  the  ultimate  determi-
 tant  of  the  relationship  between  Par-
 liament  and  its  committees  and  the
 administration—ig  the  Estimates
 ‘ommittee  to  go  into  the  estimates,

 the  working  or  to  go  into  the  policy
 questions,  or  to  go  into  the  question  of
 building  or  something  of  that  sort?
 Where  shall  we  draw  the  line?  Some
 line  has  to  be  drawn.

 Shri  Ranga:  The  Estimates  Com-
 mittee  will  decide  it;  not  the  Minister.

 ——_
 Shri  T,  T.  Krishnamachari:  Mr.

 Ranga  may  be  an  old  man,  may  know
 many  parties,  but  I  do  not  think  he
 knows  administration.

 Shri  Ranga:  Many  things  I  know, which  I  do  not  wish  to  fling  at  his
 face  now.

 Shri  T.  T,  Krishnamachari:  The
 point  at  issue  is,  where  shall  we  draw
 the  line?  I  think  it  is  very  neces-
 sary.  As  Finance  Minister,  I  am  the
 custodian  of  the  moneys  of  this  Gov-
 ernment  and  therefore  answerable  to
 Parliament  for  the  expenditure  of
 every  penny.  The  other  day,  I  did
 not  offer  to  become  a  member  of  the
 Swantantra  Party;  I  merely  told  my
 friend  Mr.  Ranga

 Shri  Ranga:  We  did  not  invite  you.

 @hri  T,  T.  Krishnamachari:  You
 need  not.  I  suggested  to  him  that  the

 That  is  what  I  said.

 Shri  Ranga:
 vourself  to  them.

 You  said,  you  sold

 Shri  T,  T.  Krishnamachari:  Door-
 mat  does  not  sell  itself  away;  it  is
 trampled  upon.

 Sir,  I  find  it  increasingly  difficult
 how  to  adjust  my  responsibilities.  I
 seek  the  guidance  of  the  Members  as
 to  how  far  shal]  I  call  the  public  sec-
 tor  industries  and  organisations  to
 account  or  interfere  with  them?
 Where  shal!  we  draw  the  line?  What
 is  the  rule  to  be  made?  There  should
 also  be  a  rule  to  the  Estimates  Com-
 mittee.  I  think  sometime  we  have  to
 discuss  this  matter.  I  will  say  no
 more.  So  far  as  these  complaints  are
 concerned,  I  can  draw  the  attention  of
 the  Chairman  of  the  LIC  to  these
 things.  I  can  offer  no  solution.

 Dr.  L,  M,  Singhvi:  In  the  name  of
 autonomy,  certainly  the  Minister  can-
 not  claim  that  there  is  no  account-
 ability  of  these  Corporations.  The
 doctrine  of  accountability  cannot  be
 watered  down  in  the  name  of  auto-
 nomy.

 Shri  T,  T|  Krishnamachari:  If  my
 friend  equates  responsibility  to  trans-
 ferring  an  employee  or  paying  Rs.  5
 more  to  the  employees  in  general,  of
 one  particular  class  al]  of  which  ulti-
 mately  take  up  the  expense  ratio,  for
 which  the  company  is  to  be  calleq  to
 account,  I  do  not  know  what  I  am  to
 do.  I  have  merely  stated  a  general
 proposition.  Even  jn  the  other  cor-
 porate  bodies  with  which  I  am  inti-
 mately  connected  like  the  Reserve
 Bank  and  the  State  Bank,  there  are
 certain  difficulties.  Sometimes  they
 do  certain  things.  Am  I  to  call  them
 to  account  or  give  them  advice?  The
 process  of  adjusting  the  relationship
 of  the  administration  with  the  public
 sector  undertakings  is  becoming  in-
 creasingly  difficult,  though  the  rela-
 tionship  varies.  Of  course,  the  Re-
 serve  Bank  stands  on  a  footing  of  its
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 own.  I  for  one  would  not  seek  to
 call  them  to  account.  I  would  rather
 argue  and  try  to  persuade  them,  be-
 cause  they  have  to  be  built  up  as  the
 supreme  economic  adviser  of  Govern-
 ment,  able  to  give  independent  advice,
 unfettered  by  any  ties.  So,  the  rela-
 tionship  between  these  institutions
 and  the  Parliament  has  got  to  be
 studied  sometime  and  I  am  making  this
 suggestion  to  you,  Sir,  in  all  humility
 that  we  will  have  to  undertake  it
 sometime.

 My  hon,  friend,  Mr,  Malaviya,  re-
 turned  to  the  battle  that  public  sectors
 must  lose,  progress  should  not  be-
 come  a  religion,  and  we  should  not
 get  moneys  from  other  countries  for
 the  purpose  of  progress.  But  I  fail  to
 see  any  dichotomy  or  even  any  spirit
 of  contrariness  between  moneys  be-
 ing  got,  progress  being  made  and
 social  objectives  being  subserved  at
 the  same  time.  Foreign  money  goes
 not  destroy  the  base  of  any  social  ob-
 jectives  that  we  have.  It  might  per-
 haps  happen  that  if  certain  conces-
 sions  are  given  locally,  those  social
 objectives  might  be  eroded.  I  think
 progress  is  certainly  inevitable  and
 Necessary,  because  that  is  the  first  ob-
 jective.  Without  progress,  you  cannot
 have  an  increased  standard  of  living.
 Without  an  increased  standard  of  liv-
 ing,  it  is  not  possible  to  have  these
 disparities  being  wiped  out  progres-
 sively.  Therefore,  in  this  century,
 while  we  are  not  atheists,  we  are  all
 believers—I  am  myself  a  believer—
 but  still,  next  to  God,  we  have  to
 place  progress.  Therefore,  anything
 that  stands  in  the  way  of  progress,  I
 do  not  say  should  be  wiped  out,  but
 will  have  to  be  dealt  with  very  care-
 fully  and  should  not  be  made  to  stop
 progress.  In  fact,  my  main  concern
 is  that  there  is  no  progress;  the  pro-
 gress  is  slow.  My  friends,  the  in-
 dustrialists,  tell  me:  “You  have  taken
 so  much  of  your  time  in  producing  a
 Budget  but  that  would  not  give  you
 what  you  want;  you  hand  over  your-
 self  to  us  and  then  we  will  give  you
 what  you  want.”
 295  (Ai)  LSD—8,
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 Shri  J.  P.  Jyotishi  (Sagar):  Ar-
 Tangements  for  proper  distribution
 should  also  be  there.

 Shri  T,  T,  Krishnamachari:  I  do
 not  know.  As  a  matter  of  fact,  if  the
 hon.  Member  has  any  money  in  his
 pocket  I  can  take  it  and  give  to  the
 hon,  Members  here,  but  I  will  only
 give  half  a  rupee  and  nothing  more.

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  If  that  is  your  conception  of
 distribution,  well,  God  save  this  coun-
 try.

 Shri  T.  T.  Krishnamachari:  My  hon.
 friend  is  a  good  friend  of  mine,  but
 I  will  tell  him  one  thing.  There  is  a
 saying  in  English,  one  does  not  teach
 his  grandmother  to  suck  eggs.

 Shri  Bhagwat  Jha  Azad:  If  the
 grandmother  becomes  so  bad,  then
 we  have  to  teach  her.

 Shri  T.  T,  Krishnamachari:  I  do
 not  know  whether  the  grandson  has
 become  bad  or  the  grandmother  has
 become  bad.

 Shri  Bhagwat  Jha  Azad:  That
 should  be  found  out,

 Shri  D.  C.  Sharma  (Gurdaspur):
 The  compaint  is  about  the  grand-
 father,  not  about  the  grandmother  or
 grandson,

 Shri  T,  T.  Krishnamachari:  Grand-
 father  need  not  object.

 Shri  K,  D.  Malaviya:  I  said  that
 progress  is  a  composite  concept  where
 you  cannot  think  only  in  an  isolated
 way  of  getting  some  money,  produc-
 ing  something  and  handing  it  over  to
 a  small  groups  of  people.  Progress
 is  all  pervading.  It  has  many  aspects.
 I  submitted  that  idea  for  his  consi-
 deration,  that  is  all.

 Shri  T.  T.  Krishnamachari:  Any-
 way,  I  do  not  go  into  the  metaphysics
 of  my  hon,  friend,  Shri  Malaviya’s
 argument.  We  leave  it  at  that.
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 My  hon.  friend  Shri  Pant  made  a

 very  good  speech,  He  has  now
 turned  to  agriculture  (Interruption).
 I  do  not  say  it  in  any  spirit  of  sar-
 casm.  I  think  what  he  said  today  is
 extremely  valuable,  and  I  think  we
 all  should  take  note  of  it.  But  there
 is  only  one  fact.  I  do  not  think  in  re-
 gard  to  tractors—I  will  not  speak
 about  anything  else—we  have  made
 much  progress.  Welljwe  have  not
 made  much  progress,  but  we  cannot
 say  we  have  done  nothing.

 Shri  K.  D,  Malaviya:  Practically
 nothing.

 Shri  T,  T.  Krishnamachari:  I  think
 there  are  about  four  firms  manufac-
 turing  tractors  out  of  which  three
 are  in  production  and  between  them
 they  make  about  11,000,  tractors  a
 year.  When  the  fourth  comes  into
 production  it  will  add  3,500.  But  that
 is  not  enough.  I  quite  agree  with
 him.  What  we  need  is  not  in  tens  or
 thousands;  we  need  50,000  or  prob-
 ably  a  lakh.  The  other  points  that
 he  raised  with  regard  to  agriculture
 will  be  noteq  and  I  am  sure  the  Plan-
 ning  Commission  will  take  cogni-
 zance  of  whatever  he  has  said.

 Shri  K.  C.  Pant:  I  said  I  am  for
 increased  production  but  not  for  in-
 teased  number  of  plants  or  models.

 Shri  T,  7  Krishnamachari:  He  also
 mentioned  about  the  proliferation  of
 models,  and  I  think  I  agree  with  him.
 In  a  country  like  ours  and  in  a  matter
 like  tractors  which  needs  spares  we
 cannot  have  a  proliferation  of  models.
 We  are  again  at  the  cross-roads.  He
 mentioned  about  the  automobile  in-
 dustry.  I  would  not  like  to  poach
 upon  the  preserve  of  my  hon.  friend
 the  Minister  for  Heavy  Industries  in
 this  matter.  I  have  my  own  views  on
 this  matter.  I  do  agree  that  we
 neither  have  a  satisfactory  car  in  this
 country  nor  is  it  available  at  a  reason-
 able  price.  Even  the  spares  are  not
 available  in  plenty.  The  only  thing
 seems  to  be  that  the  cars  that  we  pro-
 duce  seem  to  have  a  particular  fond-
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 :  ness  to  the  seller  of  the  car  because
 they  go  back  to  the  workshop  very
 often.

 Dr,  Singhvi  is  apparently  a  vocife-
 rous  reader.  Within  the  short  time
 between  my  placing  on  the  Table  the
 Rau  Committee  Report  and  the  time
 that  he  spoke  he  had  looked  into  it
 and  made  some  valuable  comments.
 He  raised  one  question  this  morning.
 which  was  not  reached,  about  the  uni-
 formity  in  the  collection  of  sales  tax
 by  States.  I  must  say  one  thing,  that
 I  have  no  responsibility  at  all.  My
 colleague  the  Home  Minister  in  the
 group  meeting,  so  far  as  the  northern
 States  are  concerned,  had  this  matter
 discussed.  I  placed  it  before  the
 Finance  Ministers  of  various  States
 who  met  here.  But  nobody  is  willing
 to  surrender  any  power.  I  agree  with
 my  hon,  friend  that  uniformity  in  re-
 gard  to  sales  tax,  even  with  a  down-
 ward  trend,  would  produce  higher
 revenue,  which  is  the  main  thing  that
 we  need.  But  it  is  very  difficult  for
 people  to  agree  that  a  lower  rate  of
 tax  means  a  higher  rate  of  return.  It
 is  a  fact,  but  it  is  not  always  recog-
 nised.  People  always  think  that  a
 high  rate  of  tax  means  a  high  rate  of
 return.  T  think  we  have  to  go  on
 trying  to  convince  them  of  this  funda-
 mental  fact  in  tax  coliection  and  tax
 reguiation  ‘before  we  can  get  the
 States  to  agree.

 Shri  Ranga:  The  Centre’  should
 implement  it  first.

 Shri  Sham  Lal  Saraf  (Nominated
 —Jammu  and  Kashmir):  Have  4
 broader  base.

 Shri  T.  T,  Krishmamachari:  I  am
 afraid,  I  have  more  or  less  covered
 the  bulk  of  the  criticisms  made  by
 hon,  Members.

 Some  reference  has  been  made  to
 planning.  I  am  not  going  to  reply  at
 length.  But  I  would  like  to  say  one
 thing.  My  hon.  friend,  Shri  Mathur,  is
 not  here.  He  raised  the  question  of
 some  fundamental  differences  between
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 myself  and  the  Deputy  Chairman  of
 the  Planning  Commission.  In  _  fact,
 what  the  world  seems  to  tell  me  is
 the  fundamental]  similarities  in  the
 approach  between  the  two  people.  We
 do  not  compare  notes.  J  do  not  send
 my  speeches  to  him  nor  does  he  send
 his  speeches  to  me.  But  there  seems
 to  be  a  fundamental  similarity  accord-
 ing  to  the  people  outside.  But  I  can
 say  this,  it  is  true  that  I  wrote  to  the
 Deputy  Chairman  of  the  Planning
 Commission  in  regard  to  the  strategy
 of  the  Fourth  Plan.  In  fact,  it  was
 a  letter  that  was  preceded  by  a  letter
 to  the  Prime  Minister  some  months
 ago.  If  hon.  Members  want  I  can  cir-
 culate  it.  There  is  no  secret  about  it.
 It  is  merely  a  question  of  discussion
 of  the  relative  strategies  available.
 about  what  shall  we  do  for  the  Fourth
 Plan.  I  wish  hon,  Members  to  think
 about  it.  In  the  First  Plan  the  Cen-
 tre  normally  provided  30  per  cent.,
 the  States  provided  70  per  cent.  for
 planned  effort.  In  the  Second  Plan
 the  average  was  50:50.  In  the  Third
 Plan  it  ranges  from  65  to  80,  83,  84
 and  85.  In  the  Fourth  Plan  it  will  be
 a  hundred  per  cent  to  be  provided  by the  Centre  (Interruption).

 The  question  really  is,  shall  we  in the  Fourth  Plan  take  up  certain  res-
 ponsibilities  like  power  or  big schemes  as  a  central  effort  in  which
 the  States  also  will  ba  associated;  the States  will  share  the  profit,  the  capi- tal  will  be  identifiable,  the  interest
 need  not  be  added,  as  we  do  now,  to
 the  State  loans  and  allow  the  States  to
 Plan  which  will  match  so  that  we  give only  50  per  cent  of  what  they  put in?  This  is  basically  a  strategy  which we  are  thinking  of.  Besides,  Sir,  the fact  is  that  the  States  owe  us  roughly about  Rs  3000  crores,  which  I  men-
 tioned  in  my  Budget  Speech.  What
 we  do  is  an  infantile  method  of
 accounting.  Every  year  the  States  do
 not  pay  the  interest.  We  add  the
 interest  to  the  capital  so  that  it  be-
 comes  something  like  a  creditor  going
 on  adding  the  interest  to  the  capital with  the  result  that  there  is  no  chance
 of  the  debtor  ever  repaying  it.  What
 I  have  been  suggesting  is,  let  us  put
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 it  on  to  identifiable  projects,  add  the
 interest  if  necessary  or  keep  it  as  in-
 terest,  make  the  States  accept  the
 working  charges  from  and  out  of  their
 revenue  and  when  they  start  yielding
 collect  the  interest  or  something  to
 amortise  the  capital.  This  is  one  of
 the  strategies  we  have  been  discussing.
 On  this  there  is  bound  to  be  a  certain
 amount  of  room  for  difference,  but
 not  a  matter  of  quarrel.  Yesterday
 I  spent  two  hours  with  the  members
 of  the  Planning  Commission  discus
 sing  this  matter.

 Another  matter  mentioned  by  some-
 body  here  was  that  the  Planning
 Commission  is  conducting  the  rural
 works  programme.  It  is  not.  It  is
 the  State  that  is  having  it.  The
 Planning  Commission  keeps  in  direct
 touch  with  the  State.  Should  the
 Planning  Commission  do  it  or  should
 it  be  done  by  a  Ministry?  I  can  tell
 you,  originally,  when  we  started  a
 local  development  programme  in  1957,
 the  Finance  Ministry  kept  direct  touch
 with  the  State  with  the  help  of  the
 Planning  Commission.  I  think  the  re-
 sults  were  very  good.  These  are  mat-
 ters  of  strategy,  of  method,  rather  than
 one  of  fundamental  differences.  I  can
 tell  you  that  there  is  no  fundamental
 difference  either  with  my  colleagues
 or  with  the  Planning  Commission,  in
 which  case  either  they  should  go  or
 I  should  leave.

 7.00  hrs.

 This  is  a  matter  in  which,  I  think,
 all  of  us  have  to  take  serious  interest.
 Before  we  formulate  our  Fourth  Plan
 finally  let  us  know  what  we  are  going
 to  do  in  regard  to  the  strategy  of  the
 Fourth  Plan.  It  has  got  to
 be  very  big,  probably  Rs.  18,000
 crores  or  Rs.  20,000  crores  as
 some  people  say.  We  have  to  look
 to  our  resources,  to  the  foreign  aid
 that  we  get  and  to  the  machinery  that
 we  will  have  for  implementing  the
 Plan.  Some  hon.  Member  mentioned
 about  the  administration.  I  know,
 the  administrative  apparatus  is  one  of
 the  black-legs  in  this  question.  So,
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 (Shri  TT.  T.  Krishnamachari]
 these  are  matters  which  I  would  like
 the  House  to  consider.  I  have  told  the
 Planning  Commission  that  we  should
 probably  take  up  one  subject  and
 discuss  it  for  a  day  and  not  discuss
 things  discursively  as  we  do  now.

 I  am  very  grateful  to  hon.  Mem-
 bers  who  have  raised  this  point  and,
 I  hope,  the  Demands  will  be  passed.

 Shri  Sham  Lal  Saraf:  I  have
 very  important  question.

 one

 Mr.  Speaker:  Now  there  is  no  time.
 Have  I  to  put  any  cut  motion  to  the
 vote  of  the  House  separately?

 Some  Hon.  Members:  No.

 Mr,  Speaker:  Then  I  will  put  all
 the  cut  motions,  that  have  been
 moved,  together.

 All  the  cut  motions  were  put  and
 negatived.

 Mr.  Speaker:  The  question  is:
 “That  the  respective  sums  not

 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1965,  in  respect
 of  the  heads  of  demands  entered
 in  second  column  thereof  against
 demands  Nos.  9  to  35  ang  l6
 to  423  relating  to  the  Ministry
 of  Finance.”

 The  motion  was  adopted.

 Mr.  Speaker:  The  question  is:
 “That  the  respective  sums  not

 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  _presi-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1965,  in  respect  of
 the  heads  of  demands  entered  in
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 the  second  column  _  thereof
 against  Demands  Nos.  95,  96  and
 44  relating  to  the  Department  of
 Automic  Energy,  Demand  No.  97
 relating  to  the  Department  of
 Parliamentary  Affairs,  Demand
 No.  08  relating  to  Lok  Sabha,
 Demand  No.  0  relating  to
 Rajya  Sabha,  and  Demand  No.
 lll  relating  to  the  Secretariat  of
 the  Vice-President.”

 The  motion  was  adopted.

 [The  motion  for  Demands  for
 Grants  in  respect  of  the  Departments
 of  Atomic  Energy  and  Parliamentary
 Affairs,  Lok  Sabha,  Rajya  Sabha  and
 the  Secretariat  of  the  Vice-President,
 which  were  adopted  by  the  Lok
 Sabha,  are  reproduced  below.)

 Demand  No.  95—DEPARTMENT  OF
 Atomic  ENERGY

 “That  a  sum  not  exceeding  Rs.
 -17,67,000,  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1965,  in  respect  of
 ‘Department  of  Atomic  Energy’.”

 DEMAND  No.  96—ATOMIC
 RESEARCH

 ENERGY

 “That  a  sum  not  exceeding  Rs.
 9,14,18,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1965,  in  res-
 pect  of  ‘Atomic  Energy  Research’.”

 Demand  No,  44—CaPrrAL  OUTLAY
 OF  THE  DEPARTMENT  OF  THE  ATOMIC

 ENERGY
 “That  a  sum  not  exceeding  Rs.

 18,16,56,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1965.
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 in  respect  of  ‘Capital  outlay  of
 the  Department  of  Atomic

 »  om Energy’.

 Demand  No.  97—DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS

 “That  a  sum  not  exceeding  Rs.
 3,35,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  _neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  35
 day  of  March,  ‘1965,  in  respect  of
 ‘Department  of  Parliamentary
 Affairs’.”

 Demanp  No.  08—Lok  SaBHA
 “That  a  sum  not  exceeding  Rs.

 97,25,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  38
 day  of  March,  1965,  in  respect  of
 ‘Lok  Sabha’.”
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 Demanp  No.  l0—Rasya  SaBHa

 “That  a  sum  not  exceeding  Rs.
 41,50,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  _neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1965,  in  respect  of
 ‘Rajya  Sabha’.”

 Demanp  No,  il—SEcRETARIAT  OF
 THE  VICE-PRESIDENT

 “That  a  sum  not  exceeding
 Rs.  1,99,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1965,  in
 respect  of  ‘Secretariat  of  the
 Vice-President’.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Friday,  April
 17,  964/Chaitra  28,  886  (Saka).
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